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LOK SABHA DEBATES

LOK SABHA

Tuesday, July 18, 1078/Asadhqg 27, 1800
(Saka)

The Lok Sabha met at Eleven of
the Clock.

[MRg. SeEaxER in the Chair)

WELCOME TO THE AUSTRALIAN
PARLIAMENTARY DELEGATION

MR. SPEAKER: Hon. Members, at
the outset, I have to make an
announcement,

On my own behalf and on behalf of
the hon. Members of the House, I
have great pleasure in welcoming the
Hon, R. J. Groom, Minister for
Environment, Housing and Com-
munity Development and the Hon.
Members of the Australian Parlia-
mentary Delegation who are on a
visit to India as our honoured guests.

The other Hon. Members of the
Delegation are: .

(1) Senator Kathryn Martin

(2) Senator E. A. Robertson

(3) Mr. J. M. Bradfield, Mem-
ber of Parliament,

(4) Dr. N. Blewett, Member of
Purliament.

They are now seated in the Special
Box. Through them we convey our
greetings and best wishes to the
Parliament and the friendly people
of Australia.

1008 181,
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ORAL ANSWERS TO QUEETIONS
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MR. SPEAKER: Will you kindly
help me? You have ulready put your
question. You cannot make a speech
here. 1 am not allowing.

Dr. Sushilia Nayar.

DR. SUSHILA NAYAR: 1 would
like to know from the hon. Minister.
Lalitpur being “"in my constituency, I
know it is a very backward area. I
want to know whether the criterion
for establishing ¢ new railway line is
only .the remunerativenesy of the line
or has it got any relation with the
needs of development and facilities
required in the area. In view of this
may I know how much will this pro-
ject be expedited? Morebver, in the
meantime, there are some parts of
this areg where there are gome rail-
way lines. I want to know whether
the hon. Minister can arrange for the
stoppage of some more trains there go
that the people may get the necessary
facilities.

PROF. MADHU DANDAVATE:
The hon. Member has inadvertently
made a statement in the beginning
that this particular area ‘being in my
constituency’ is a backward grea.
‘This is not the reason. Her further
query is correct. As far ag backward
areas are concerned, I can assure the
Members that the remunerative
character only will not be the criteria.
As far us backward areas are con-
cerned, providing the infra-structure
for development of the backward area
also will be one of the considerations,

Ag regards the halts, the guestion
would arise only when the train
starts:

MR. SPEAKER: Question no. 23.

(Interruptions)

PROF. MADHU DANDAVATE:
What batter plessure can there be

- JULY 18, 1078

thuhdngtthm
Lakkappa! We will face that.

(Interruptions)

PROF. MADHU DANDAVATE:
We have faced confrontatiom all
through life and we are not afraid of
it today also.

MR. SPEAKER: Question no. 33.

Rebberiey in Running Traing

*23. SHRI K. LAKKAPPA;
SHRI DURGA CHAND;

Will the Minister of RAILWAYSE be
pleased to lay a statement ghowing:

(a) whether Government’s attention
hag been drawn to the serious situa-
tion arising out of the activities of
robbers in the running traing throueh.
out the country;

(b) if s0, the number of train rob-
berieg during the last one year, month
wise together with date and the num-
ber of persons arrested;

(c) estimated loss to the passengers
in each case and how Government
Propose to compensate them; and

(d) whether any steps have been
taken by Government to minimise the
robbery casegy in the Railway ans if
80, the detailg thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (d). A statement is laig on
the Table of the House.

Statement

{a) Taking Indian Railways as a
whole there hag been no
the incidents of rob

?
|

and June, 78. There hag also



(b) Detailed information regarding
the number of train robberies during

mhhcﬁudurlncmeartldxmthl
of 1978 and for the full year 1977 is

the last one year monthwise together indicated below: == R P

Railway Dacoities Robberies Total )

R SO S (<

months) yr.)  months) yr.)  months) wr.)
Central . . . 3 3 14 29 17 82
Eastern . . . i} asg 9 38 27 61
Northern . . . . 5 6 37 47 42 53
N.E. . . . . . 1 19 10 48 1 67
N.F. . . . . 1 2 4 2 5
Southern . . . i 5 13 6 13
South Cent. . - . H ] 7 1 8
South East . 5 . . 2 L] 11 b 16
‘Western . . . . 1 4 19 1 a3
Grano ToraL . 32 6a 82 216 T4 268

(c) Information regarding estimat-
ed loss to the passengers in each case
is being collected from the State Gov-
ernments concerned, Howewver, the
estimated losg to the passengers due
to robberies for the period 1st January
1978 to 80th June 1978 iz Rs. 2.85
lakhs approximately. The number of
persons arrested during this period
for robberies js 58.

Thera i3 no provision in the Rmil-
way Act to compensate passengers for
the theft/robbery/dacoity of their
belongings etc. in trains, unless a rail-
way gervant has booked the luggage
and given a receipt to the passenger.

ensure safety of passengers and their
properties. i

On 16th June 1078 a high level
meeting between the officers of the
Ministries of Railways and Home
Affairs was held and it was decided
(1) that State Governments of UP,
Bihar, M.P., West Bengal and Maha-
ﬂ-:l;tl'l will c.::unch vigorous drive
against such me by increasing the
strength of the armed escorts; (2) to
ensure prompt communication to
the armed police escort when-
ever the alarm chain is pulled
at night; .

danger, they can break into two
groups and get down on either side
of the train to apprehend the cri-
minals; (4) to provide the police
escorty with powsrful torches/very




Light :itmh and ‘flares; ana (), pro-
viding ‘powerful lights with Guard
and Brakesman to light up the area
on both sides of the train. .

- Armed RPF etcorts are being pro-
vided on selected -traing running in
vulnerable sections at night to pro-
tect railway property. This would
also help tp insti] confidence amongst
the travelling public and also deter
criminals from operating on trains.

"Zonal Railways have launched a
drive to ensure strict adherence to
the following preventive measures in
the coaches: -+

1. Vestibuled doors are kept
locked between 22.00 hrs. and 06.00
hrs. by the TTEs/Coach Atten-
dants.

2. TTEs ang Coach Attendants
remain vigilant during night time
and prevent entry of intruders,
hawkers and unauthorised persons
into the coaches.

8. In case of non-vestibuled trains
the vestibuled doors are permanent-
ly closed or dummied.

SHRI K. LAKKAPPA: That is not
only an insult to the Parliament and
insult to the nation where this hon.
Minjister is erring not only in giving
wrong answers but hms deliberately
not given proper answers.

I have gone through the statement
very carefully in reply to the ques-
tiona. '

In regard to (b) he has stated—de-
taileg jnformation regarding the num-
ber of train robberies during the last
ong year monthwise. ..

In regard to (a) he hag said—there
has glso been slight increase in the
case of robberies on the Northern and
Easteth Raflways during the current
yur

He has :omitted the reasons deli-
berately and hag said that there are
no dncreases in robberies. To-day in
this country 6,000 passéenger trains

TIULY 18, 1978
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d&l.ly Wemnnnﬂh.himm
on doubtful, suspicious 20,000 Rail-.
qu?rotacﬁoa!‘.mmh. y

(Interruptions)

MR. SPEAKER: Please come to the
question.

(Interruptions)

SHRI K. LAKKAPPA: Then he
said, the information is being ecol-
lected. The question was specific and
he was given proper time and he is
stating that the information is being
collected from the various States. He
has not come out with the correct
plcture.

Insufficient answer cannot be ad-~

mitted and proper action should be
taken.

MR. SPEAKER: What is your
question? :

SHRI K. LAKKAPPA: He hag not
been able to collect information. I
have collected the information. In-
formation for the last four months, 1
will give.

This is not the answer that we gre
expecting.

MR. SPEAKER: Mr. Lakkappa,
you are putting yoursell in diffi-
culty. If you have already got the
information, you should have given
to him.

SHRI K. LAKKAPPA: In various
parts of the country—in Southern
Express, G, T. Express, Jayanti Ex-
press, people gre not secure. They
are not moving into the trains.

MR. SPEAKER: Please come to
the question.

mxx,t.mma- They are
not moving into the trains. This is
myinﬂ:mnaﬂm Iltinotnhm

un.smnm mwmhtho
question.
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the question. There are a large num-
ber of questions.

(Interruptions)

SHRI K. LAKKAPPA:
very important question.

MR. SPEAKER: Every question is
important.

SHRI K. LAKEKAPPA: Please
allow. In the interest of the country
I am appealing to you,

This is &

In the lust four months i.e. January
to May, 1978—

(Interruptions)
Murders in train —
Dacoities — 45
Robberies — 118

MR, UYPEAKER: Please remember
that this is a Question Hour. Kindly
come to the question.

(Interruptions)

SHRI K. LAKKAPPA: In view of
the inefficient Ministry run by an
inefficient Government, there are large
scale robberies, let alone railway
accidents resulting in deaths and loas
of life and property. Today the rail-
::1{ system hag come to a grinding

MR. SPEAKER; There will be
occasions to make a gpeach. This is
Question Hour.

SHRI K. LAKKAPPA: I would
like to know what are the stream-
lines? Let the Govemmmt and the
Railway Ministry. .

_(l‘nllrru}mmu)

MR SPEAKER: Mr. Lakkappa, I
&m not able to gee any Question put

. it Gaxa)

Iapnot'

Orat Aniwere a8

by you. 'You ve 15 '¢ome to the
Question, AT

SHR] K. LAKKAPPA: 8Sir, i5 there
anything unparliamentary? I there
is anything unparliamentary, you can
take action against me. I put g sim-
ple question. In view of the fact that
this country has lost confldence in
the runmning of the trains, not only
due to robbery, but also due to ineffi-
ciency and lack of administration and
lack of direction, what is it that the
hon. Minister proposes to do, to
Streamline the administration of the
Railways? This is my question.

MR. SPEAKER: You agre making
a gpeech. I am going to stop record-
ing if you make a speech. You must
put a question.

SHRI K. LAKKAPPA: Let him
answer.
PROF. MADHU DANDAVATE:

Sir, I wish to submit...
MR. SPEAKER: The longer the

question, the briefer can be the
answer!
PROF. MADHU DANDAVATE:

..without being provoked by the
questions, I wish to submit to the
Speaker in particular that originally
the question that was submitted by
the hon. Member was slightly diffe-
rent. When five days back the Rail-
way Ministry office got a printed
Copy of the question, Part (b) was
slightly different. Originally the re-
ference was only to the recent rob-
berieg and the details thereof. Then
the question was changed and five
days back we received g slightly re-
constructed Pary (b) and there it was
stated: —

‘(b) the  number of traln - rob-
beries guring the last one year,
monthwise, together with date and
the mimber of persons arrested.’

PROF. P. G. MAVALANKAR: Who
changed -the-question? Is it. the Lok
Sabha Secretariat or the Ministry?
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mnnummva'rl-:m'
ontylhttngtbe facts. Let me clear the
facts,

MR. SPEAKER: I am on my legs
Large number of hon. Members have

given notice of questions, The ques-
tion was consolidated by the office.
Part of the question was by Mr. Lak-
keappa and others have also mentioned

certain other things. This question was
consolidated by the office and thatf is

why the chenge has taken place.

Wl Tw WTEw ;o WO,
RO oATGT wiw WO w7 G, {0
aigz WG WET g § fe awT wAr
W—....,.z.

MR. SPEAKER: 1 am on my legs. If
there is anything concerning Question
Hour, you can come to my chamber
and discuss the matter. No point of
order will be allowed during Question
Hour. 1 shall be glad to meet you and
I shall always have the pleasure to
meet you. No point of order Iis

allowed.

off W WIOAY : ATHE MTE GIET
wifed, ai ay vt § fe v il
MAT 9T Cortore Ferk Fr 5o dme-
12Uz 37 vavan fedT & qvr w7 ¥
oy §7
MR. SPEAKER: Question Hour is a
very valuable hour.
(Interruptions)

SHRI K. GOFAL: How can the ques-
tion be tampered with?

SHRI SHYAMNANDAN MISHRA:
It is highly objectionable .that the
question is tampered with. Nobody has
any competency in this matter.

SHRI SHYAMNANDAN MISHRA:
If my gquestion is in order, it is no-
body's competence to change the ques-
tion.

MR. SPEAKER: Now this has been
raised unfortunately. This should not
have been raised in Question Hour.
Direction 10 provides that:

“Where a large number of notices
of questions are received from several
members on the same or allied sub-
ject the Speaker may direct that all
the notices be consolidated into a
single notice {I, in his opinion, it is
desirable to have a single self-con-
tained question covering all the im-
portant points raised by members:

(Interruptions)

SHRI K. GOPAL: We want to know
whether your permission is sought.

MR. SPEAKER: Mr. Gopal, certain
powers are delegated by the Speaker to
the Office also. Otherwise it is wirtu-
ally impossible .(Interruptions)

SHRI SHYAMNANDAN MISHRA:
The Member must have been intormed

about it.

PROF. P. G. MAVALANKAR: His
question should have been suitably
amended. Otherwise, how is he going

to put his supplementaries? If it is a
new amendment, that must have been
communicated to the Member.

MR. BPEAKER: Have you raised the
objection? (InterruptiOns).

SHRI C. M. STEPHEN: 8ir, the
Direction is:

“Where a large number of notices

of question are received from several

members on the same or allied sub-

ject, the Speaker may direct that all
the notices be consolidated into a

single notice If - in his opinion, ff is
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- dasirable ‘to-haye a single self.con-
_tained question covering all the im-
“portant poinis raised by members:

“Provided that in the case of such

consolidated gquestion, the names
of all the members concerned shall
‘'be bracketed and shown against the
guestion in tbe order of priority of
their notices.”

The point is that only two names are
given here. The words used here are
‘a large number of notices of questions
from several members’. Would two
Members constitute a large number of
members? The question is on the same
or allied subject. Now, here the period
of the robberies is vital. If the period
coverg one year, obviously, it will be
difficult for him to collect. If the
period refers to one month, it will be
possible for him to collect. Therefore,
it is not a question of consolidatioa.
Thz guestion is about the period. If ail
the notices of questions are to be con-
solidated into one, it would be making
it difficult for the Ministry to answer
and making it difficult for the Members
to get an answer and making the
earlier guestions infructuous. Thig iz
absolutely an  unhappy procedure.
Direction No. 10 speaks of several
members and large numbers of gques-
tions. ... (Interruptions),

SHRI ANNASAHEB GOTKHINDE:
Notice was /given 21 days pefore. Why
did it take so long to consolidate the
question? Ballot was taken 21 days
before.

SHRI SAUGATA ROY: Before ?1
days two names were there. It was
found later that several members had
given notice on the same and allied
question. It was consclidated later.
In 21 days did not the Becretariat have
the time to inform the Members con-
cerned? In 21 days we expect that it
will go to the ministry so that the
Minister may come here at the proper
time with his answer.

MR. BPEAKER: I shall go into {he
mattéer. ['shall postpone the guestion

OrdAmm ' a_a.'

s:mu mmm umn
May 1 draw your attention fo ' “iwo
llvldu of the mﬂirr It may well b
that in the process ‘of integration a
vital part of my question has oceen
knocked out and then it would be upto
me to come up o you and present to.
you that a vital aspect of my question
has been knocked out. That oppor- .
tunity has not been given to the Mem-
ber concerned that this is the form
which the guestion has taken after
integration. So my first point is that
in guch cases intimation must be given
to the Member concerned.

Secondly, Sir, after you have integ-
rated the question, the gquestion has
got a different orientation and I may
not be concerned at all with that ques_
tion. 1 may not like to put that gues-
tion. In every such case informaticn
should be given to the Member con-
cerned otherwise Lok Sabha Secretanat
has no competence in this matter.

MR. SPEAKER: I am holding over
the question. I will look into it. We
take up next question.

i o ATOE ;W W AT
7 fod fx iz Wiy wnéx gz
xod §? ag giw & oy are dag

“witwrét wweie fog : oE o Tt
AT WTOAT I F o Ay Wi W
o ¥ fr e o EgR uw fear
LU su o ol 4 S

e WP oty #eT | sy

weo 24 1

ot i W : m#wquuﬂ-
wire ey Iy

e

(IM)
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Nou-Supply of Wagons to Private
Trade for Movement of Essential

Commodities

*24. SHRI JANARDHANA
-POOJARY: Will the Minister of
RAILWAYS be pleased to state;

(a) whether Government have re-
cently issued a directive to stup the
supply of wagons to private trade for
the movement of essential commodi-
‘tles like pulses foodgrains, and

(b) it so, the reasons therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
“No, Sir.

(b) Dees not arise.

SHRI JANARDHANA POOJARY:
There was a great demand of railway
~wagons for the movement of food-
grains from the Ministry of Agr:-
wulture and Irrigation. Also there
was a great demand of railway wigans
for the movement of 7.0 lakh tonnes
©f fertiliser. I want to know whether
Ministry is going to place more wagons
in regard to this

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, the hon'ble Member has
widened the scope n! the original ques-
tion. With your peimission [ wili
confine myself only to the original
question and in relation to the origi-
nal question I woull like to tell the
hon'ble Member that as far as the
~private traders are concerned we have
not at all issuéd any orders that al-
lotment of wagons to the private food-
grain traders should be gtopped. All
that I want to inform the House is
that there are certain priorities that
are fixed up. The priorities are that
as far as fooagrnins ore concerned if
they are gponsored by the Central Gov-
ernment in thit case they get pricrily
‘B". 'In the case <f pulses sponso:td
by the centre they get priority ‘C". As
far as private traders are concerned
the foodgrains get priority ') and
pulses priority 'E. 1 am happy to

“inform the House that even as far as
‘the movement of foodgrains by private
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traders is concerned we have besn able
to provide t¢ them: A.72 lakh tornes
for three months of the current year
which will come to 22.88 lakh tonnes
in a year. 1 will conclude my answer
by giving comparative figures; 1975-76,
privale trade account in terms of lakh
tonnes, 14.88, 1976-77 21.59, 1077-78
21.25. For 1978-79, from April to June,
for three months the figure is 5.72
lakh tonnes and if multiplied by four,
the mathematica wil give you tlie
fAgure of 22.88 '"akh tc.nes. I do nct
think thut znything more nec:d  he
lore,
ot dac wiw qow ;g AT
wt o ¥ q¥xar fEgmgAz S & fa
IFF et av w &, 07 % § Sfwy
& mradm wedT W 4 99T wEgAT &
¥ur I X7 WA w1 o7 § o fanelt &
T% do7 Fx & fg ow gwr ww
fema Ar s § 7 e owe WA
a¥ gxrgtr w73 ¥ fag Aarv & ?
v &ave g A1 § awwTr g TAw fag
qya ot faw axa g

o wg WA : N wrAf T FTEq WY
wrvaras & f e war 3 £ falvaw
¥q gETY §oAA vAW

oY wwraTe o oAF TAT AN
frmar & ad &1

Mo AY fyAX : HAAT 735 wif
®i¥e &q 4G wiw f5d f7 6
ez 7 gAElr £ Q¥ ) AN O
fasdars  a=fie moen gwTC W®WTR
Q% ¥5 AT W7 &(1 TAT A RET
I wtw s € ST |
SHRI P. VENKATASUBBAIAH:

Regarding  essential commodities,
whether moved through government
secount or private account, the fact
remains that essential copmodities are
very vital to the nation, and food-

grains have to be moved from place to
place. For instance, from Andhra
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‘Pradesh, the surplus rice has to be
moved either on government account
or on private account; so also chemi-
-¢al’ fertilisers to ‘be provided to the
agriculturists. In view of that, may I
know whether; so far as esgential com-
modities are concerned, there will be
no distinction between government and
private and that the same priority will
be given so far as movement of essen-
' tial commodities is concerned, so that
it may not involve corruption, as Mr.
Gupta pointed out, from private tra-
ders for sending essential commodities.
May I know whether the Minister
will reconsider the matter?

PROF. MODHU DANDAVATE: I
do not want to give a false reply. Let
it be very clear that, as far as the
social responsibilities ¢f Government
areg concerned, as far as foodgrains
under sponsored movement of the
Government, which is basically wvery
big, bulk movement, is concerned,
since the public distribution system
has to be fed, a higher priority will
always be given to that—because from
Ahe surplus States like Punjab, Har-
yana and U.P., we have to have a big
lead and take them to South and West.
No doubt we have given even to the
private traders, for the movement of
foodgrains, a slightly higher priority
compared to other commodities. But
foodgrain movement by the Govern-
ment will always get a higher priority
because that is the biggest social obli-
gation.

I will conclude by pointing out one
thing. Just as one malpractice has
been pointed out, one of the malprac-
tices indulged in by the private tra-
ders in foodgrains trade is rhat they
have been utilising cur wagons as
sheds and keeping all their commodi-
ties there when there iz dumping of
Therefore, we have decided
that, if they continue to indulge in this
practice to manipulate prices, in that
case we will increase the demurrage
and auction the accumulated grains.

sl Az Wt : smAm wEYEw,

. 7T 9% =4t 33zl & Fifaq d
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g F AT TR TE g o AT
g gafaa g |

MR. SPEAKER: What
Mr. Arunachalam.

can I do?

SHRI V. ARUNACHALAM: Owing
to inadequate facilities in respect of
wagons for transporting salt from-
Tuticorin to other parts of the country,
the salt industry is sericusly affected.
In spite of repeated demands from the
salt manufacturers, the Government is:
still reluctant to provide wagon faci-
lities to the salt manufacturers, May
1 know the reason for the abnormal
delay? Will the Hon. Minister catego-
rically assure the House that an ade-
quate number of wagons will be pro-
vided in future without further delay?

MR. SPEAKER:
from the question.

It does not arise

SHRI V. ARUNACHALAM: It does
Sir.

MR. SPEAKER: No, it does not:
arise. (Interruptions). There are a.

large number of questions. Now, Ques-
tion No. 25.

SHRI M. RAM GOFAL REDDY:
Sir, yesterday also I was not...,

MR SPEAKER: There are

544
Members.

Question No, 25.

Metropolitan Transport Project,
Calcutta

*25. SHR] SAUGATA ROY: Will'

the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the West Bengal Gov-
ernment have refused to allow Metro-
pelitan Transport Project to dig under
Chittaranjan Avenue in Calcutta un-
less more money was allotted for the-
project; and

(b) if so, the reaction of the Union:
Government thereto?



3;7 Orcl Answers
THE MINISTER OF RAILWAYS

{PROF. MADHU DANDAVATE): (a)
No, Sir.

(b) Does not arise

SHRI SAUGATA ROY: 1 ask this
‘question because the Central Govern-
ment's and the State Government's
attitude in regard to this very vital
Metropolitan Transport Project in Cal-
«utta ig rather ambivalent.

“This consists of three sections. The
Hirst is the Tolygunj-Esplanade gection,
the second is Shyambazar-Dum Dum
‘section and the third is Chln!nnjﬁ
Avenue section. Work on the Chitta-
‘ranjan-Avenue section has not started,
,A month ago a statement came from
the West Bengal Transport Minister
that the State Government will not
give permission for the MTP to dig
under Chittaranjan-Avenue, which is
a busy thoroughfare, unless more
money was allotted to the Metropoli-
tan Transport Project. Now, today &
news item has appeared in the news-
papers, which says that now the State
Government has agreed to zllow the
MTPF to dig under Chittaranjan-Ave-
‘nue but, because of the objection of
the Police this work has stopped. And
now they are saying that the MTP
General Manager has given a state-
ment that unless digging under Chit-
* taranjan-Avenue is allowed, the sum
‘of Rs. 30 crores allotted to the MTP
under the present Plan will be return-
ed to the Government. ] have also
information that there hag been delay
in building the proto-type coaches
‘for the MTP. So, I want to know from
the Hon. Minister what communiea-
tion his Ministry has received from
the Btate Government with regard to
‘the woik in the Chittaranjan-Avenue
sector and what is the Rallway Minis-
‘iry's reaction to such communication
from the State Government,

PROF. MADHU DANDAVATE: I
do not blame the West Bengal Gov-
ernment at all. All that they have
“said is that, in the interests of iraffic
-and the public, they desire that, along
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they are able to make those arrange-
ments for diversion, we can speedily

will be able to sort ocut the issue. I
have no doubt that that particular con-
straint will not come in our way at
all

As far as the phases are concerned,
I have already stated in the House that
we are going to complete this work
in two phases. The first phase will be
Dum Dum to Shyambazar and Espla-
nade-Tollyganj and the second cne
will be Shyambazar—Esplanade via

Chittaranjan Avenue,

In the last part of his question he
mentioned some difficulties relating to
acquisition of land. ] am happy to
inform him that, in the last Session, I
myself introduced a Bill which will
try to remove all the difficulties that
are therg in acquiring land for build-
ing the project in time.

SHRI BAUGATA ROY: I am very
happy that the Minister is so happy
with the response of the State Gov-
ernment. ...

MR. SPEAKER : If both are happy,
We are also happy.

SHRI SBAUGATA ROY: Now, my
second question is with regard to the
MTP. Recently a controversy again
started, with the Chief Minister of
West Bengal writing to the Prime
Minister that, along with the MTP
he also demands a circular rail for
Calcuth_. I would like to know from
the Hon. Railway Minister, who is so
happy with the West Bengal Govern-
ment, what is the response to the West
Bengal Chief Minister’s request for a
cireular rail along with ‘the MTP.

MR. SPEAKER: That does not
arise.
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SHRI SAUGATA ROY: 1t does arise
because the MTP's General Manager
has come into thiz controversy and has
said that if....

MR. SPEAKER: We are concerned
only with the Metropolitan Transport
Project and Chittaranjan Avenue,

SHRI SAUGATA ROY: This is also
about the Metropolitan Transport . . .

MR. SPEAKER: No, it must be con-
fined to the Chittaranjan Avenus

SHRI SAUGATA ROY: It deals
with the Metropolitan Transport....

MR. SPEAKER: No, it does not
arise.

That does not arise,

SHRI BAUGATA ROY: 1 strongly
object to it. The question relates to
Metropolitan Transport Project.

MR. SPEAKER : Your guestion was
about the refusal by the West Bengal
Government to allow Metropolitan
Transport Project to dig under Chit-
taranjan Avenue in Calcutta.

SHRI SAUGATA ROY: Why are
you obstructing my question; let the
Minister say.

MR. SPEAKER: | am not obstruct-
ing anybody's question. It is not for
the Minister to choose.

SHRI SAUGATA ROY: 1 will re-
frame my question. I would like to
know from the hon, Railway Minister
whether funds from the Metropolitan
Transport Project will be diverted in
cagse the Central Government agrees
to the state Government’s request for
a circular railway in Calcutta.

PROF. MADHU DANDAVATE:"

There is no question of diverting the
funds for some otber project. In one
volce you demand that this project
should Be completed early, in the
same bresfh, you demand that the
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funds should be diverted. I cannot
understand this dialectic at all. We

;“nnt'tﬂ_n'todom

PROF. DILIP CHAKRAVARTY:
Sir, actually the question of circular
railway srises out of the Minister's
reply to the question. As a matter of
fact, in order to expeditiously com-
plete the Metropolitan Transport Pro-
ject, the railways have to secure some
diversion of traffic. The Chief Minister
of West Bengal has mentioned that for
diversion of traffic, cir¢ular road is an
important solution. What is the enswer
to that? It is not a question of diver-

sion of funds.
MR. SPEAKER: It does not arise.

SHRI CHITTA BABU: Will the
Minister be kind enough to say whe-
ther the Government of West Bengal
hag already intimated to the Govern-
ment of India regarding the inadequa-
ey of the allotment of funds for the
project because of the fact that the
project cost which was originally esti-
mated a{ Rs. 140 crores has heen
raised to Rs. 230 crores. Out of this,
only 35 crores have so far heen spent
according to the statement made by
the Minister himseilf, thereby complet-
ing only twelve per cent of the total
work so far. In these circumstances,
will the Government of India be agree-
able to accept the suggestion of the
Government of West Bengal to allo-
cate more funds for the completion of
the project by 1985-86 as scheduled?
'The transportation problem in Cal-
cuttg is a very big one and 1 would
only quote one expert who said:

“If Calcutta has to live, her dying
transportation system must be re-
vitalised”,

PROF. MADHU DANDAVATE : As
far as the Chief Minister of West
Bengal is concerned, not only he, but
every organization coming from West
Bengal has demanded that there should
be augmentation of allocations for this
Project. But as I have stated it in
this House about three times, 1 shall
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repeat the same once again, The
Planning Commission every year has
been making certain allocations and
though the total cost of this Project is
Rs. 250 crores, that is the escalated
cost, the civil engineering works cust
will be Rs. 148 crores; the amount
spent go far js Rs. 35.2 crores; the 3l-
locations made for 1978-79 will be
Rs. 11.8 crores, On the eve of the next
budget session when we will approach
the Planning Commission, then we will
be able to know how much additional
allocation they would be making for
this project.

Strike Threat by Railwaymen

*26. SHRI OM PRAKASH TYAGI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the railwaymen have
threatened to go on countrywide strike
in early October this year;

(b) if so, what are the demands of
the workers; and

(c) what steps are being taken to
remove the grievanceg of the railway.
men?

~JULY 18, 1078
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THE MINISTER OF MILWAYB
(PROF. MADHU DANDAVATE):
(8 to (¢). A statement is laid on the
Table of the House.

Statement

The National Federation of Indian
Railwaymen affliated to the INTUC
has called upon {ts affiliates to hold
a secret Ballot for withdrawal of
labour and to make other arrange-
mentg for its successful conduct before
31st August, 1878.

I1f the members of the unions affi-
liated to that Federation vote for
sirike in the strike ballot, strike no-
tices have then to be served bv tha
unions giving the required notice
under the Industrial Disputes Act. Il
is understood from the newspaper re-
ports that the President of the N.F.LR.
made a statement that the strike will
commence in early October; though
no intimation has been received
directly from that Federation to this
eflect.

The demands of the N.F.LR. con-
tained in a memorandum sent by them
arid remarks thereon are given be-
low ;—

Demand

Remarks

1. Bonus should be paid to all Railwaymen.

2. There should be a review of the minimum
w-?mz:he basis of need based wage for-

3. The D.A. Formula should be revised so as
to determine the rates of D.A. afier every 6
months or after rise of every 4 points in the

ce index whichever u w‘i lhu

(1) and (2):

These are intimately linked with
the question of wages, incomes
policy and will be considered after
m the :tud'r of these issue.by
Swdy Group has
by l:t Government.

the Government has to take a decisicn, covering

ula should be im all Central Gover ployees.
R e o s ool b
2 ts restored 10 th
carlier ﬂlgﬂ:ed rate. e
4. The Dearnes Allowance should be The question of merger of Dearness Allowance
vmh y for all purposes at the level with pay for the of retirement  benefit
ly average of 272 points of the cost of at Consumer Index-ata together with
Imng index. udurhu-im

formula snd restoration of
r/a%, cutin D.A., instalment was with
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Demands Remarks

Sm Committce—Stafil  Bide-—National
w.s-ﬁ-yﬂandldhpm

Consequen| Was eed to
rdhm:l-uutawﬁgzﬁm it

5. -All the recommendations of the Miabhoy 5. All !

. mdlbon than  those
Tribunal should be impl 1 in letter relating to Hours of Bmployml.e.uhuon
and spirit. h-velm:n,bymdh:g: Implmlﬂ’“a\l

recommendations
i o mhg' ours
for their w.ef. 1-8-74 have been

wuedwthe 'ways and these arc in the

cem thmuum In a mecting held
with lhe N.F.LR., that odu'llinnhlghun

rl:_quﬂhd.im mqun‘&mt a list of iterns
of non tation or =
tion of the recommendations of %Ebunﬂ,n
that those items could be examined to see what
further action is required to be taken,

‘The period involved in the mdm- This demand was considered in thepastbut was
plementary work be paid for. not accepted.

The Indian Railways Act -bwld be suitably The question onmmdm; the Indian Railwa
amended in th the recommen- Act 18 alrcady under process and the N.F.LR.
dations of Miabhoy Tnbunll views will be taken into consideration before

amendments arc finally introduced in Parlia-
ment.

wherever it is at present done on fort- In of the princple of averaging, the existin
'y basis should be done on weekly basis. m cmlbrmtot.haremmm ations of thg

Miabhoy Tribunal.
6. As a matter of policy atleast me son  or The Constitutional implications of this demand
being examined.

be
SRR

7. lbmldb:ﬂ tablished 7. The issues raised cannot be considered by the
m allphou to pwvide emential articles of Ministry of Railways alone since Goverrment
consumption at steady and reasonable pric- has to take a

decision, covering all Central
es to railwaymen, Government should Gmrnment employees.
also take stern measures to arrest the price

8. The period of absence during the strike of
May 1974 should be as duty and 8. mm:;ammemumdybeeumdon
niJl‘nr. ed, Instructions bave been imsucd on t-s—?ﬁ
thatthcp:nnd of abscnce  should be trea
leave due or as leave without ﬂ.&'hﬂ'tnﬁ
fnll or half pay leave is due all cases,
will count for increment.

9. Thereshould be no reduction in staffstren- 9. On account of certain developments like moder-
gth as a measure of economy. nisation, there may be some al reduc-
tion in the strength of staff in cer establish-

ments, but this s hdng achieved without

10. Gmmmcntuhmﬂﬁh&ﬁmm 19.1&“*&“&&-“;::
ruw:dsmmmﬁ dhmpzndm'mmmw
bour in desirable. announcement g re-
wrammes - mmm’“"m. structuring of the Raibway Board ad

od been in the Rajya Sabha om December 6,
.nmdhdm .. 1977.
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In the resolutions passed by that
Federation in its recent meeting, it
has been stated that in the context of
its anti-labour nature, the Boothalin-
gam Report cannot form the basis for
any discugsion betweéen the Govern-
ment and the labour and that Gov-
ernment should, therefore, reject the
report and commence negotiations
with NFIR  directly on bonus and
other demands.

sto ww dwwd : wraae, & oF wma
ez wT 1 1 IE Foraeft Wit <ot Y
I & Wx warw o & Forrer faferr
wrarn ¥ fam ooy @ fo=& wraet qar
T snoar fe A€ 92 ahit w1 vy
HTAT 974y § A1 I q www A gar { -
forr aarelt & ard ¥ Faw W wr fy
afi afer wey feaddze Y WY o
& %< dasr s gar, 78 ov fwar
QT | wew wary F, {3 et omg
9T Wt og Aff wm & e qafarw
faa'1d ®7 g0 eireTT wE, IEE WAL
9T 1 AR At g7 fa=re w7 0
ag H% et 2 w21 & 1 fex oF awmr
% are o Agar g fe taddz &

These demandg have been discussed
with NFIR earlier and Government
wish to assure that they are ready to
have further discussions on the de-
mands whenever necessary.

B! wyem gere i : geaw wga,
HAT AT ¥ £7 g9 F IAT F AT qA07

fagr &, I ¥ wwgi #r % 9g+T femiz
| AT § AT I H IEA 98 Far
-

“Bonus should be paid to all Rail-
waymen and there should be a re-
view of the minimum wage on the
basis of need-based wage formula.”

I T AT F47 AT A 77 fomr &

“These are intimately linked with
the question of wages, incomes and
price policy and will be considered
after the report on the study of
these issues by the Boothalingam
Study Group has been examined by
the Government.”

Wd wiafdi & 91 Rrvig §
g% wrgard § 1 TF AT AN
faare & a0 W 0F ofews wreT-
Zfen #iw $U awIT I w4-
AT AT FV7Q AT ST FL ) gEA
I wregaT ag & fe gaferre S22
feae ot Bz Frord & 1 gafear %
safens featd & grame o wrea g
§ oY s s £ Agre Al £
™ Ot wreaaTHET ® Tt ¥ woE W
war gfezwror & ?

qafars foavd wfrerT = &1 &, #=
T ¥ JaET gaEe a4 frar § | 398
T F faare feqr sroar ) 9% &t
# fafws Zz9 wrATEaIvs & a@
wIT | g® o o Sowere & AT W
£S A& wgr Tqr § | IaF @y H oY
faarr fwar smmr g¥x 35 o fras-
el & e w3 1 gafer & qooxr-
T 31 Jvgar § v Q% Ay qw
g f3a% aT § ®veww ¥ arq wvAr
qEfT I f gw IET §IF |

ot Wtw Swry @it : e, §3
T gvr fpr ¢ fr Iw& wemT &0 AT
7z araar § e = ey gt
& o1 aT ArA, Ia% I A GO N
wr fawe & 7 war w9 WA WY
TR AT A1 AqrT § WY §E ST O
Wk whafedi v Nqa wrav I ?

sito W dwwd : A A7 @ a4 §,
7% qF ag o @ § fomwr fafag
wary Fear 7ar & 1 TR & gy afers
YT T g & < wmOT WA

- wrfgw ar «ff, W " & ¥ F fawre

wear qiwr | § wroet T ow gaa
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Wt warar wrgar § fe wafers foid
¥ ar ¥ wan wwr v § 1 g fogrd
¥ ity ox T ug Wy el adr }
fir Tor WY afers YazT o aog fF Y,
w g safguw gfree & meax
1 gy s wfgg A 9dT & wra
gz fawr< g wrfag 1 Afew gw 7
¥ m ¥ ngfes w7 & faeare woar
g

weaqr wgw@ : A W&

st ww wew @l 0 g
wEEY, HI FAL GTF TG AT AT &
wHr &t #F waw qEgEr I gER W
TORYETOT whAT Aq1 |

¥ gEO v 4 & fe war @E
FEIWA A 7g WIT0T %7 & fr 31-8-78
ww & whafet w1 dwe % A1
g WIZAX ¥ gEATT Fr wQwr ?
T ATHT R, §F IFIV H, FEIMT ¥
wfawifeai 1 787 w1 aada v
Y 27 ¥ ¢ ? afy w1y & gFr 3qr
aftorm fawer ?

ste Wy Xwwdk : fawd wa ¥ WY
% warwr q¢ fr fafew Getwar &
g AT & gfamdi o s <3 awy
q8% x| ¥ 19 T qASAT & ar¢ F
fasrx & watgd & 1 &w v afewn
A wrar & 1 e dwz WX W@ oW
Frota faar § xg g=v ofefedfes
Bedww ¥ faar &

ot yuRw : faww ow T @ T
T T Ay vy vy @ § v R H
faelt dAwixr wrw wolr § Taw wfa-
fafagi wt & qemsinr o arg <
% aqr FE IANY Al ¥ aw} # fawo
x€ur | qafers w32 A fod wr

ok & 1 gg ¥t TEwaT o A & for o
fa Sremrdafi s &) @
g1 Ty oy Wt AEY ) wrer fenr d
3 Gy v wTNT T A9 AT O wIA
wfafafer dear § & emz AT wTEAT
g fr ga% sfafafedt w1 wo few e
®) gEWd AT IFEA AT /A qw AV
§ 37 o¢ 5= g% 5wy faare @ @ifw
T dwe & q F oY vy ferar @
T & ggary WY ¥ a5y £, 7 figfy
Ea L i § B

sto we dwwd :  fow gwarm wT
fae oo sy F firgr mar & AN wiw
ifear Wi dx dxwww & @AW
wradfra qaeq & 9Srgr & § wew s
qare § 1 g8 BFOT ¥ A7 aewfafeR v
uifewa # § g o7 Fe7 fgagmer 3
At faar § ek geaaies & ATt ¥
oF ferfrZma gmE ST ara s r §
T AT SEQHT F G AT ZH
Ay &4 ) FfET g8 9w & A
FaET Fr§ areAE TE g |

WRITTEN ANSWERS TO QUESTIONS
oy tEET § weqdt wierd

*27. &Y Mfarr qear : s o AT
qg wara % w7 &6 fw

(%) *u1 I TRATE Al THEAT
# aga & wdwardr wAw agt & weqa
w7 # wrt 7 @ § Wit I Afwfas
a5 & w9 F 7y w waradr A
wrer & ; )

(a) war gt fradfi & wqare
3 wrw & wiww oy & freac dar 5@
WA A1 waarhat sy eardY fvar s@T
wrfey ;

(7) 3 i warlt w4-
wifeat ¥ dwar fwadly § oY qw ad &
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wits *T waf & of faforn wage & o candidates who had officiated in the

grade while non- y qualified
# ww v @ § Wk .peneralmnd!dlhdl!rhlﬂﬂ.‘np

(w) ufegf, oY 3 wa ow gy
w fear wmgar Ytz afe =4, o X g
w1 war § 7

Tw wot (sto Wy dwwd) (%) W
(). ¥t & wra-gry faqm & sl
R EH FW A R | Wy Ty
& & 97 Y wdardr ot adi gy Afey
I ZIIC W A AT Feoly ¥ sl
¥ w9 # 3 weitery oY 9t § ) WA
¥ WTHIT 9T &0 F& I 3 ) qwar
wRa 2100 § O AWy TEl A
g 400081 g fafreey fawar mar
& fie wfiwr .8 A< W 9% Tarww
¥ WER 9T wEw-aen Wl ¥ wgd
st & frafirs  wawfedi & w9 &
garfge wx foar oy 0 @A arET
X EH QAT ¥ WA WA GEAT

g &

Belection of Railway Staff in Violation
of Indian Railway Establishment
Manual

*29. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 3799 on the
21st March, 1978 regarding interview
for Inspectors of Works Grade 1 and
state:

(a) reasons for making a panel of
16 persons (general) while 56 general
and 4 Scheduleg Caste candidates
wsere called ang the anticipated vacan-
cies were under 20 posts in violation
of para 216(d) of the Indian Railway
Establishment Manual;

(b) reasons for non-'l.electlon of
technically qualified Scheduled Caste

49 and 51 appointed as work-mistries
in 1952, 1955 and 19877 have been selec-
ted by accelerated promotions;

(c) authority which ordered de-
reservation without considering the
merits of the Scheduled Caste candi-
dates vis-a-vis the junior most non-
technical qualified general candidates;
and

(d) will he institute an enquiry into
the circumstances of thigy selection
violating manual provisions, depart-
mental policy circulars, reservation
circulars etc. ang punish the guilty
officers?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
For preparing a panel of 20 inspectors
including 14 from general candidates,
4 from Scheduled Castes and 2 from
Scheduled Tribes, only 56 general
candidates and only 4 BScheduled
Castes candidates available in the
fleld of selection, were called. Since
there were no Scheduled Tribe candi-
dates in tBe eligible .categories, the
two vacancieg were de-reserved and
the panel of general candidates ace
cordingly increased to 16, There has
been no violation of the provisions of
the Thdian Rallway Estahlishment
Manual.

(b) The Scheduled Caste candidates
did not get the necesgsary qualifying
markg in the selection, The general
candidates mentlioned did get the re-
quired marks.

(c) The vacancies reserved for Bche-
duled Castes have not so far been de

.

(d)Doesmtarhe since the riles
mdnrdeuhvebnenw



47 Writtén Answers ASADHA 27, 1900 (SAKA) Written Amswers 43

Non-FPaymant of Doposity py OCom.
y  panies

*30. SHRI L. L. KAPOOR:
DR. BAPU KALDATE:

Will the Minister of LAW, JUSTICH
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government propose to
invoke the provisions of the Company
Law to meet the growing complaints
of depositors for non-payment of their
deposits on the maturity date by pri-
vate limited companies; and

(b) if so, the detailg thereof and the
steps taken so far to safeguard the
interests of depositors?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b)
There is no provision in the Indian
Companies Act, 1956, enabling the
Government to compel private limited
companies to repay public deposits on
maturity to depositors. However, in
appropriate cases prosecutions are
launched against non-banking non-
financial companies and their officers
in default for the contraventions of
section 5BA of the Companies Act, 1954
and the Rules framed thereunder. The
High-Powered Expert Committee
which is presently reviewing the
Companies Act, 1956 is expected to
submit its recommendations shortly
which may include suggestions for
meeting this difficulty faced by depo-
sitors.

In the m the Department has
taken the following steps to safeguard
the interests of the depositors:

(a) In accordance with the - Com-
panies Deposit (Amendment) Rules,
dated 30th March, 1978, non-banking
fion-finsncisl companies have to indl-
cate trbi idt Wpril, 1978 ‘onwards in
the advertisement seeking ' &éposits in
addttion to ‘sathithurised financial posi-

tion of the company, information oo
the following points:

(i) The amount which the com-
pany can raise by way of de-
posits;

(i) The aggregate deposit held;

(ill) Amount of deposits which are
overdue for repayment.

From these particulars, the intend-
ing depositor would be able to judge
for himself whether he should make
a deposit in the company.

(b) Under the same Rules mentioned
above, each non-banking non-financial
company is also required from 1st
April, 1978 to deposit or invest by 30th
April each year, 10 per cent of its de-
posits maturing during the year end-
ing 31st March next following (for the
year ending 31st March 1978, the time
has been extended up to 30th Sep-
tember, 1078 for making deposits/in-
vestment).

Setting up of a Coal Based Petro
Complex

*31. SHRI RAJ KRISHNA DAWN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS ‘e
pleased to state:

(a) whether Government are acti-
vely considering to set up a coal based
petro complex; and

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (8HRI H. N. BAHUGUNA):
(a} and (b). No such proposal is under
consideration of the Government.

*32. SHRI BHAUSAHEE THORAT:
Will the Minister of PETROLEUM,

“'(a) whether Govérnment reserve
certain’ percentage for Scheduled
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Castes/Scheduled Tribeg in appointing
dealers of natural gas of Bombay
High and if so, the percentage reser-
ved; and

(b) whether Government propose
not to impose the condition of Secu-
rity Deposit in so far as the appoint-
ment of Scheduleg Castes/Scheduled
Tribeg dealerg are concerned?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
and (b). According to the guidelines
issued by Government to all the pub-
sector oil companies, 25 per cent of
the distributorships for the market-
ing of Liquified Petroleum Gas (LPG)
including the LPG to be available
from the Associated Gas/Natural Gas
from the Bombay High and South
Bassein flelds are to be awarded to
persons belonging to Scheduled Cas-
tes/Scheduled Tribes. No security de-
posits would be collected from such
dealers. -

Supply of Wagong to Haryana to
clear 3 lakh tonnes of Procured
Wheat

*33, SHRI YAGYA DATT SHAR-
MA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Haryana requires about
14000 wagons immediately to clear
over 3 lakh tonnes of procured wheat
lying in the open in various Mandis of
the State;

(b) if so, whether the required
wagons were provided before the on-
set of the Monsoon in order to save
the wheat from damage;

(¢) if not, the damage caused by the
rains; snd

(d) the steps taken to save the
wheat from demage?

JULY 18, 1078
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to (d). A target loading of 1.5 lakh
tonneg of sponsored foodgrains (ie
wheat, rice and paddy) per month
from Haryana was fixed in May, 1978
in consultation with the Ministry of
Agriculture and Irrigation, Against
this, the actual movement has been
1.22 and 1.20 lakh tonnes during May
and June, 1978 respectively. The rate
of loading has been stepped up in
July and nearly 80,000 tonnes have
been loaded in the first sixteen days
of July. The Railway administration
is making all efforts to maximise the
loading. There is no information with
this Ministry about any damage caus-
ed to wheat by rains in Haryana.

Railway Acclidents

“34. SHRI MANORANJAN
BHAKTA:

SHRI MOHD. SHAFI
QURESHI:

Will the Minister of RAILWAYS
be pleased to state:

(a) what js the total number of
Railway accidents with dates which
took place during the regime of the
present Government, separately about
Passenger and Goods trains and fac-
tors responsible therefor;

(b) the number of accidenty in
which sabotage is suspected or prov-
ed;

(c) the total number of persons
died, injured and became incapable of
Nivelihood, separately; and

(d) total loss of property and the
total amount paid as compensation and
also the number of cases pending?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
The comparative picture and the
number of train accidents involving
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passenger and other than passenger
traing which occurred from April to
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June 1877-78, 1976-77 and 1975-76, is

indicated below—

1977—78 1976—77 1975—76
(April, 77 to Junc 78)  (April, 76 to June, 77)  (April, 75 to June, 76)

Failure of persons other than railway
staff . . . .

137

Failure of equipment :
(i) Mechanical . . 163
(ii) Track . : . 29

(i&) Electrical - . ]

Month Passen- Goods Total Passen. Goods Total Passen- Goods Tuotal
’ II‘I‘I:I: traine tl:iclll.l trains il’g‘i:! trains
April 30 43 73 24 57 8 24 58 82
May ’ 26 47 73 21 g 65 29 65 o4
Juoe . . 32 43 75 24 44 68 36 57 93
July 29 44 73 19 51 U 30 51 81
August 30 58 88 18 45 63 22 70 oz
) September * 24 47 71 21 44 65 29 65 94
October . 26 36 52 22 40 62 37 64 101
November 30 43 73 19 41 6o 17 46 63
December 3 50 73 24 46 70 28 51 79
Jaauary .. 33 50 83 20 39 59 23 37 6o
February, 22 39 61 23 34 57 22 39 61
March . 18 43 61 29 31 6o 24 40 64
April 38 38 76 30 43 73 24 57 81
May - 45 50 05 26 47 73 21 4“4 65
June 37 51 88 32 43 75 24 44 68
Torar 443 68z 1125 352 649 1001 3g0 788 3% ]
The causes of the accident. hich Sabotage . . . . 8
occurred during the period April, 77 Accidental 100
10 JEe, 14: ew. wiven butewn— Cause could not be established 55
Causes No, of Cause not yet finalised . -8
accidents
Failure ofrailway staff 554 (b) Eight,

(c) and (d). In these accidents 364
persons were killed, 358 sustained
grievous injuries and 884 sustained
simple injuries. A sum of Rs, 32908
Iakhs has been paid during this pe-
riod as compensation to the victims
and their dependsnts involved in
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train accidents, under the Indian Rail-
ways Act, 1890. 318 claims cases are
pending settlement in the Courts of
the respective ex-officio Claims Com-
missioners/Ad-hoc Claims Commis-
sioners and payments will be made
by the Railway Administrations on
the basis of the verdict of the Court.
The total number of injured persons
declared as incapable of earning their
livelihood will depend gn the out-
come of cases pending with the Claims
Commissioners,

A sum of Rs. 3,868,170 was paid
under the Workmen's Compensation
Act, 1923, and 17 cases of railway
employees who were killed in these
accidents are under consideration.

The cost of damage to railway
property has been estimated at ap-
proximately Rs. 4.11,34,000.

wr-ary & qhw ezt wid ST

*35 ol gOW WA wHET : W
W wdr GEA-grA ¥ g =rEl oA
Swardt A dEar ¥ Ayt ¥ 18 wiw,
1978 & warcifea g s&ar 7270 %
IO & g4g ¥ ag IAA €T FIU FI9A
fis :

(%) =ar ga v wifwa s
gFx w & € § & afy g, A
aeaFreHY QI ST AT &

(o) war xiary fraqt & agx
g § foak oo afary gowre wfas
& wiew safiedl ®1 Trovare &% & a9
wr qraT A€ T G5, @ afz @
oY w1 gOwR o frar gw 9 gAfreTe
& 1T W=7 5447 gdqw  FraAl
# wifewr<r of gt 57 w7 § a1 afy
g, A7 wa;

_ (w) w1 wowe wr farT g
qr7 wasl W 381 ¥ ¥ ¥ 89
et o on whtfe frgwer o w1 3
Tordr, b ¥ Tt -wwTw w A
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el & w&:wﬁuﬂﬂ‘iﬂ
¥ WA 6T O TR uME WO
® gU whEwT §y; WY

(v) v = wafewfai gro
gfewndt e wferrfodt w1 3% = ¥ &
wqr wor § a9 ¢ sivadt £7 7 36
gwif ffaa wmrarwgr g ?

o siwre % e wat (WY fow
wrcam) : (F) o g 1 W =t
qT 1 33%ar<i & 979 9w &7 ING wiww
gfadi & am-ara/ifer & 5% & A%
A% wrf o gfraa  ar arfgard) a8
-

(&) "Eara & 3% 237 & adqwr+
faaw gma: 1954 ¥ aepreia W
IJUHSAT ®T weawar ¥ ulsa wE-arT
afafa 91 1967 ¥ amprEA WA
v wAT & geggar F afsa @E
gmam d ardr gfaar afafa
famrfeeri 9x wrarfe & acdwr fast
¥ wiart wrf o 3k W 97 o
& ufrs gfvz & 3% aff @ wwar
dar wref@ Wi 97w saEdr
¥ ufas wgfeedt §1 <o dT w fao
forar war &1 w1 afes wfawrfa #
gx afafe amam/Efen & 3% 3@
¥ difow wdmra  fraal o dde

T ofr § 1
(=) ofr Y 1

(2) sfmw fRsdl & wqES,
grrar/dfen & 3% W ¥ gigier
arfer &Y s wa-orfe & g
<t ¥ qrqiwwar r wrfr ¥ @=-
qra/afen & wrdt gfitz a% & SR
3w wgfaa arfa/wygion sq-wrfa &
gufar<t =Y @ fr & fuly oy &,
avd fr & 30 &7 ¥ ¥ F Irw g
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wrd gfaz & ¥ 3% a¥ & wqqfe
wrferjwrgien wa-wifa & gt
oy sffrear €1 ot §, avF & w3
wrd wara g €T ® Fifew & Jur wrk
wrovert aff wrar § fora% qra ghesAt
ar wifexfadi 1 araara ® 367 &
wfwer T&r Tar B

Appointment of M/s Sewnarayan
Khup Chand, Calcuita g8 Agent by
Bhargt Petroleum Corporation

*36. SHRI SHYAM SUNDER
GUPTA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether it is a fact that Bharat
Petroleum Corporation Ltd. has ap-
pointed M/s Sewnarayan Khub Chand,
Calcutta as the selling agent for their
product i.e. S.B.P. and AROMAX in
Calcutta;

{b) if so, the reasons thereof;

(c) whether it is also & fact that
Hindustan Petroleum  Corporation
Limited have not appointed any distri-
butors for their products and sell
their products through geveral par-
ties;

(d) whether Govermment propose to
discontinue “middleman”, sole gelling
distribution system and if not, the
reasons thereof;

{e) whether Government propose to
persuade the Bharat Petroleum Cor-
poratidn Limited to supply their pro-
ducts through other parties t; ensure
healthy competition and better avail-
ability of their products in the mar-
ket; and

(2) if not, the reasons therefor?

ERS (SHRI H. N. BAHUGUNA): (a)
and (b). M/s. Bharat Petroleum 3:-
poration Limited (BEC) meets its de-
mands for SBPrat Caleutts by direct
supply in the -case .of larger consum-
ers eg, Dunlops, Batas- National

50

Rubber Manufacturing Co. etc. The
company has two  distributors e.g.,
M/s. Sewnarayan Khub Chand and
M/s. Phumbhra Agencies, for meeting
the requirements of smaller consum-
ers. For Aromax, M/s. Sewnarayan
Khub Chand are BPC’s only distribu-
tors but the total volume is between
20 to 25 KL per month. These distri-
butors were appointed by the Burmah
Shell Group (a foreign oil company)
much before its take-over by the
Government on 24-1-1976.

(e) M/s. Hindustan Petroleum Cor-
poration Ltd. (HPC) market their
solvent through two resellers e.g., (1)
M/s. Goenka Chemicals Industries
and (2) M/s. Shree Shyam Agencies,
Caleutta, Company has no contractual
obligations with these parties and
any consumer who wishes to take
this product in bulk in tank trucks
on a regular basis could buy the pro-
duct directly from HPC. They are
not marketing the product Aromax.

(d) to (f). It is the general policy
of Government to dispense with in-
termediaries in the supplies of pet-
troleum products. Products like SBP
are being supplied direct by BPC
and HPC to bulk consumers, where
the consumer has a valid storage li-
cence, However, both BPC and HPC
supply the product to small consu-
mers through distributors or resel-
lers. Appointment of additional dis-
tributors to meet the needs of small
consumers could be considered by
::lc only if it is economically justi-

wd 1977~78 & fror fim wiemy
*37. WY oMgT T ;W Y-

fverer orery Temey wfte e g fire-
fafas srrerdt ¥ arer oW e
a9 9TW 9T TAX ¥ AT W -

(%) faeltla a§ 1977-78 &
Qg 7% 1978 I% fa st &
fag Wit @ T fer nﬁ'n ™
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gra g2 W I A & fra¥ widEw
o iRl & qQrAre 9T §¥  wA9AT
% fog wra g1 @;

(w) sa8d & go frad 100 =1
ftwr s fefr o g1 fwad M4l
w1 7Y fad 07 AT % qET wrIw
o o#;, u

() =|ar avHT TWEr § 5
q3 &7 FAWAi ¥ =3 wiow wriEA
qEi qv gl A wAew X X fway
wra1d o fagre v o 2 7

¥ faan war Tavar W IATE
Aut (s gawst AT wgmer) : (%)
T {WG T A AMAT 10, 5 A A
w1 gFArFa f/ar mar & @ I 9
fafas =T owrA €7 G & faavei &
qre ey g4t § v & ¢ g8 347 "7
g7 74t § Fr e sz o fafeear
AT 9T WA T E |

(") 3§ 1977-78 & T+,
= wwqfagt & AMAT 1.1 AR AW
ia & waaw war ey § ) arg faer
7y & g, B aerfadl J wdw ate
97 1978 F 1w § wdt &+ 41,000
f wxwwa q2rT 5T § 1 g9 wrvm ¥y
=T 27 A wiwd goeew Afl § fw
Al & foad wdeww fafeen amae
a7 fey 7@ 4§ |

() =fr 7gr

e g— Lo

*3g. ofy WEiTOTWATIW ;@ W7
Twr ot g TN ¥ w9 R fr dw
# frr TR oAt & oY wdwor wrd
grw ¥ fomr war § 7

w swer ¥ Tvw st (b fare
womw) : 1970 ¥, 75 W twd
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uredAT w1 faafonr s & fwg wdwor
ey fold o § 1 ggr ¥ IR 1w
¥ afmfad, 10 s agAT & adoor
wafa 9% §)1 ga¥% wfafaa, i sy
% faq freafefas adeor 1978-78
* awe ¥ wies & 2 §—

(1) FSas-mraarar (Tfraw Ima)

(2) TaEAT-STTEar
(ifras Fme)

(3) avarfig—wrir
(feerx ov mem  w2T)

(1) wH=EEE-gaUTgY
(swrT w2wr)

(5) wi-wreA
(37T w2wr)

(&) wfFAgv—Ffaar
(wes 9% 17 IAT q%T)

Cancellation of Passenger Trains due
to acuite shortage of Coal

*39. SHRI M. KALYANA-
SUNDARAM:
SHRI SHAMBHU NATH
CHATURVED];
Will the Minister of RAILWAYS
be pleased to state:

(2) whether it is a fact that num.
ber of passenger and other trains
were cancelled in different partg oz
the country during last two months
because of acute shortage of coal
and

(b) if go, the details thereof}

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI BHEO NARAIN): (a) Yes,
Bir.

(b) 110 pairs of passenger trains
stood cancelled fully or partially by
the end of May 1878. The number of
those trains was 112 pairs at the end
of June. 1878,
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qwe dte dw w1 Feqraw wite win

'mtﬂm.m ST ;W
WPfwan ey caraw wiv sdes T4
X IATH ®r v w6 e

(%) qw % ¥\ @ug quodre dw
W[ FeATET srAAT ¥AT

(@) Bwr ¥ w&#r saw T "
¥ geeewT wivs war @ AV

(T) s@&Er AT T A FA K
fRq #7HTT ®T  FAT FIGAHT TIA W
faare 2 7

At are araw AT FEOE WA
(st Ewwraw W) (F)
W I WIAT TETA WY A7 FT FAATH
Feqren AAAN 4, 2 WA Hio ZA AfA-
Lo

(=) =T qwrr w dw £ FW
g w "UAT 90 wlAwa ¥y I9-
wrEArd i FIor g st &, awa
wrat arfafsgs  agr shefirs IaweaT-
At gra mard wr Y & 1 AW ¥ A
qErA w5 9 ¥ dqE " wifs 5w
FeNT F Iewsqar & wff ufees § o<
FIAHT, W KF, ATES, WHRET
fagr w1 &= A& wwu dwfeaw {aai o1
g uA ¥ w7 F W wqrr far o
<47 & 1 W Ay ¥ WrAT TR A7 A T
gqdY qiw w7 94 9§ FEUET ®TAT
wax afi &

(w) aefy wrar 9oty w1 A7 W
FW wATdY ¥ EEE!  Iqeegar w1
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«0il Exploration by ONGC in foreign
Countries

202. SHRI AMARSINH V.
RATHAWA:

SHRI AHMED M. PATEL:

Will the Minister of PETROLEUM,
*‘CHEMICALS AND FERTILIZERS be
-pleased to state:

(a) whether any offer from foreign
countries has been made to Oil and
Natural Gas Commission for oil explo-
ration in those countries; and

(b) if so, the details thereof and the
'terms and conditions?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHR] H. N. BAHUGUNA):
(a) and (b). ONGC is already operat-
ing in Iran, Irag and Tanzania. Last
year, pursuant to the discussions
held in Syria by Shri George Fernan-
des, Minister for Industries, an offer
wag receiveq for ONGC undertaking
oil exploration in that country, on the
basis of a production sharing contract.
For assessing the prospects of the
available areas and also to negotiate
‘the termg of the contract, ONGC’s
teams visited Syria. On the basis of
the data collected by ONGC during
‘the second team's visit in respect of
the location indicated by the Syrian
side, the area was not considered
-sufficiently prospective by ONGC and
ag such the matter was not pursued
Yurther.

#Wasual Lahourers of Kharagpur Divi-
sion retrenched during emergency

203. SHRI SUDHIR GHOSAL: Wwill
‘the Minister of RAILWAYS be pleased
‘to state:

(a) whether 800 (eight hundred)
casual labourers of Haldia-Pauskush
Rail Link project (S8.E. Railway) Kha-
ragpur Divigion bhave been retrench-
ed during emergency period from June,
75 to October 75 though they served
‘4the sbown project for mrore than'd to
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10 years continuously and enjoyed all
facilities (such as promotions, trans-
fers, T.A.'s, C.D.S., House rent, medi-
cal, etc.) as are given to the permanent
employees of the railways;

(b) whether to the elec-
tion manifesto of the Janata Party all
the retrenched employeas are to be
absorbed in no time; and

(c) if so, how the Government pro-
pose to help these distressed labour-
ers?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c¢). Cons-
truction work on the Railways is done
using casusl labour in large numbers.
After the line is opened, only asmall
fraction of thig work force is required
for maintenance of the line and as
such the surplus casual labour have
to be discharged though every effort is
made to offer alternative employment
to them.

After the construction work was
over and the Haldia-Panskura line was
openend for traffic, surplus casual
labourerg were dischargeq from Jan-
uary 1875 onwards.

Every eflorts is being made by Gov-
ernment to find alternative employ-
ment for the surplus men. 300 have
been absorbed in regular vacancies on
the maintenance side. Another 180
have been diverted to another project
~linking of F.C.I. siding at Haldla.
Yet another 120 senior discharged
labourers have been ré-employed in
construction of Chord Line avoiding
Panskura, ete.
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Replacement of Steam Eagiwes by
Diesel Engines

205. SHRI SABANKASEKHAR SAN-
YAL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are aware
that during the Bangladesh War our
Railway traffic from Sealdah to Lal.
gola (which is border of India on the
bank of Padma) wWas commissioned
into quick transport with the aid of
diesel engines;

(b) whether Government are aware
that slow, worn-out steam engines
which now serve the line between
Ranaghat and Lalgola in Eastern Rail
way are a source of fregquent mechani-
cal troubles resulting in Irritating,
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(c) whether it is not possible to re-
chronic delay and dislocation on that
place these comparatively less usefy!
section; and
steam engines by diesel-operated en-
gines?

THE MINISTER OF BTATE IN THE.
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) to (c). Goods as
well ag passenger serviceg on Rana-
ghat-Lalgola Section were and are
being run on steam traction. The per-
formance of steam engineg has been
satisfactory. The existing volume of
traffic does not justify replacement of
steam locos by diesel engines.

Price of Drugs

206. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to gtate:

{a) according to Statement laid on
the Table of the House on 20th March,
1878, what i the criterion of insert-
ing selected price control and why
prices of drugs have not been fully de-
controlled when it is felt that select-
ed price control will increase the price
of products coming under it;

(b) how selective price control will
increasc the prices of formulations—
details of each product produced by
IDPL, including bulk raw materials
distributed by IDPL;

(¢) will Government fix up public
sector items as leader-product even
though their prices are higher; it so,
reasons for doing so; and

(d) will it not result in creating ano-
malies In selection of leader products;
if so, safeguards being taken?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (BHRI H, N. BAHUGUNA): (a)
and (b), The new pricing policy form-
ing part of the Statement laid on the
Table of the Lok Sabha on 28th
March, 1978 emvisages a mark-up of
40 per. cent and 55 per cent respec-
tively for category I and II formula-
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tiong and a mark-up upto 100 per cent
for Category III formulations. Cate-
EBory 1V formulations will be free from
price control. The scheme of diffe-
rential mark up is designed to secure
that manufacturers of formulations
might be able, on an overall basis
(keeping in view all the four Catego-
ries), to secure commensurate returns
while ensuring that prices of essential
formulations are held at fair levels.
‘The rationalisation in the mark yps in
the prices of formulations would, on
the one hand, serve the consumer inte-
rest and, on the other hand, ensure the
growth of the Industry. In order to
ensure that formulators do not earn
exorbitant profits in formulation acti-
vity in the context of Category IV for-
mulations being outside price control
the entire activity of a manufacturer
would be subject to profitability ceil-
ings as lald down in para 54 of the
Statement,

A statement indicating the bulk
drugs produced by M/s, Indian Drugs
&  Pharmaceuticals Ltd. alongwith
those canalisedq through the State
Chemicals and Pharmaceuticaly Cor-
poration of India Ltd and distributed
by them, is attached.

(e) and (d). Leader prices in terms
of the new policy would be baseq on
the cost of production of the efficient
major producers of such formulations.
If public sector units qualify under the
above criteria, their products could
also be selected for working out the
leader prices. Since leader prices will
be based on the cost of production of
efficient major producers of the con-
cerned formulations, irrespective of the

- sector to which such producers be-
long, anomalies such as are referred
to in part (d) are unlikely to arise.

Statement

SI. No. Name of bulk drug

1. Sulphaguanidine
2. Sulphadimidine
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3. DEC Citrate
4. Benzyl Pencillin Sod.
5. Procaine Benzyl Pencillin
6. Potassium Pencillin G (lst cry-
stal)
7. Potassium Pencillin G (Ste-
rile)
8. Streptomycine Sulphate
8. *Tetracycline Hcl
10. Oxytetracycline Hel,
11.%Vitamin B 1 Hcl
12.%Vitamin B 1 (Mono)
13.#Vitamin B 1 (amp &)
14, *Vitamin B 2
15. Folie Alg
18. Sulphanilamide
17. Sulphacetamide Sod,
18, Analgin
10.#Piprazine adipate
20.*Piprazine Phosphate
21.*Piprazine Citrate
22, Sodium PAS
23. Phenobaritone
24.Phenobarbitone Sedium
25. Phenacetin
268. Nicotinic Acid
27, Nicitinamide
28. Riboflavin Phosphate Sodium
29.*Metronidazole
30. Nitrofurantoin
31. Phthalyl Sulphatiazole
32, Griseofubin
33.#Amidopyrin
34, Sulphathenazole
Direct compartment from New Bougal-

gaon to be attached to Howrah-Madras
Mall

207. SHRI V. M. SUDHEERAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
to Introduce direct compartment from

*Canalised buik drugs distributed by 1DPL.
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New Bongaigaon attached to Howrah-
Madras Mail to help the passengers
from Kerala; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) Doeg not arise.

Release of Raw Materials to Drug
Companles

208, SHR1 SURENDRA BIKRAM:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) what has been the growth in the
release of canalised raw materials re-
quired by M/s. Pfizer for the manufac-
ture of Becosule and Protinex;

(b) whether it is a fact that Pfizer
have produced far in excess of their li-
censed capacities for both the items
ang why release of canalised raw ma-
terials have not been restricted; and

(c) on what basis releases to M/s.
Abbotts were stopped for excess pro-
duction; was Law Ministry consulted;
why similar restrictions have not been
made in the case of Pfizer, Hoechst,
Sandoz etc. who have been violating
conditions of licences?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H, N. BAHUGUNA): (a)
and (b), M/s Pfzer Ltd, is a DGTD
unit. In the period 1870-71 to 1872-
73, DGTD unitg (including M/s, Pfizer)
were released raw materials on an
Incremental basig with 15 per cent pro=
vision for annual growth. In the
period 1873-T4¢ to 1876-77, DGTD units
(including Pfizer) were released cana-
lised raw materials to the extent of
the best of their consumption during
any of the two previous years or the
‘quantity recommended by the State
Drug Controllers, whichever was less.
For 197778, it was decided that DGTD
units (including Pfizer) would be re-

Written Answers 62

leased canalised raw materials to the
extent of releaseg in 1976-77 or as per
their entitlements based on licensed
capacities, whichever was higher,

Thus the release of canalised raw
materials to DGTD units including
M/s. Pizer Ltd, wag not linked to re-
quirements for individual formulationg
being produceg by them. Out of
the total releaseg of various items of
canalised raw materials, DGTD units
could manufacture their range of for-
mulationg and could vary the guantity
of a particular formulation produced
during a specified period according to
market demand. In view of this, it
was possible for the various DGTD
units to have produced certain formu-
lations in excess of their licensed
capacities. In this scheme of things
the questlon of restricting release of
canalised raw materials required in
the manufacture of individual drug
formulationg like Becosules and Pro-
tinex, therefore, does not arise,

(c) The basis of restricting the re-
lease of canalised raw materialg upto
entitlement as per licenseg capacities
in the case of M/s Abbott Laborato-
ries and the nature of action taken for
regulating release of certain canalised
drugs to M/s. Hoechst have been fur-
nished in reply to Lok Sabha U.S.Q.
No, 9747 answered on 9-5-1978. Law
Ministry was not consulted in these
cases. The cases of violation of condi-
tiong of licenceg through excess pro-
duction by companies like M/s. Pfizer,
M/s, Sandoz etc. are to be dealt with
‘as part of the follow-up action on the
‘Government decisions on Hathi Com-
mittee recommendations contained in
the Statement laid on he Table of the
House on 29-3-1878.

Promotions of Employees in Bharat
Potroleum Corporation

200. SHRI BHAGAT RAM: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be plea-
sed to state:

(a) whether Government are aware
that the management of Bharat Pe-
troleum Corporation has promoted
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a number of employees of their choice
to tth; higher management cadre with-
out framing any promotipn policy
consultation with the reptll'e't?t.;ﬁie 3
the workers; and

(b) if so, the reaction of Govern-
ment thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H, N. BAHUGUNA): (a)
and (b), M/s. Bharat Petroleum Cor-
poration Ltd, (BPCL) bhave filled a
number of positiong in the Manage-
ment Cadre by selecting suitable candi-
dateg from amongst clerical/labour
employees in the newly created BPCL
pay-scales, which are inferior in many
cases to those existing for clerical em-
ployees which were introduced by the
foreign ofl company before its take
over by the Government, Selection
was made from those who volunteered
themselves, by a BSelection Committee
of Senior Officers set up in accordance
with policies/procedures laid down by
the Board of Directors of the Com-
pany.

Help by Norway in Off-Shore Drilling

210. SHRI F, P. GAEKWAD: will
the Mnister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Norway has agreed to
help India in off-shore drilling; and

(b) if so, the nature and extent of
agreement?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND - FERTILI-
ZERS (SHR] H, N. BAHUGUNA): (1)
and (b), 1 visited Norway from May
29 to June 3, 1878, at the invitation of
Government of Norway. It was pri-
marily g goodwill visit. However,
matters concerning offshore develop-
ment programme, offshore technology,
maintenance systemg and related
issues were discussed with the Nor-
wegian Minister for Petroleum and
Energy and the Norwegian Minister
for Industry. Opportunity was also
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taken to visit their onshore ang off-
shore establishmentg to evaluate their
relevance to our requirements As

‘the result of these discussions and ob-

servationy many likely areas of coope-
ration were identified,

Payments made to Parcel Portexs

working under Railway Station Porters

Cooperative Labour Comtract Soclety
Ltd, Allshabad

211. DR, MAHADEEPAK SINGH
SHAKYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the details of payments made to
Parcel Porters working under Rail-
way Station Porters Cooperative Lab-
our Contract Society Ltd. Allahabad,
at stations falling under zone No. 1
& 4 of Moradabad Division from sta-
tion earnings during the last one year.
month-wise and station-wise separate-
ly;

(b) under what circumstances the
Divisional Superintendent, Moradabad,
took this step of making payments to
workers from station earnings, when
full responsibility of making payment
lies with the Society; and

(c) what action has been taken
against the Society for breach of con-
iract?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRIL
SHEO NARAIN): (a) The details of
payment made from station earnings
during the last one year to the parcel
porters working on Zone No. 1 are
given in the statement.

No payment has been made from the
station earnings in respect of Zone Nvu.
&,

(b) Due to non-payment of to
the workers by the Railway Btation
Porters Co-operative Labour Contract
Society, Lid,, Allahabad on Zone No.
1, the. provisions under section 21(4)
of Contract Labour (Regulation and
Abolition) Aet, 1070 and Clause 19 of
the agreement were invoked by the
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Senjor Divisional Commercia] Superin-
tendent, Moradabad, in the capacity of
principle employer.

The Asstt. Labour Commissioner (C)

ASADHA 127, 1800 (SAKA)

Written Answers 66

Superintendent, Moradabad, as prir-
ecipal employer, to arrangs the pay-
ment.

Bareilly, also took up the non-payment (O] .I'orth. lapses, the Society has
of wages to the labour at Chandausi been fined twice in addition to issue
and desired Sr, Divisiona]l Commercial of two wl.rniusl_
Béatement
Amount
paid from
Name of station Month for which payment made station
earnings
Balamsu August 77 1,705' 00
Sandila . . . . . «  July & August 77 1,240°00
Hardoi . July & August 77 2,780 00
Rampur July & August 77 2,712* 00
Chandausi July & August 77 3,472 00
Amroha . . . July & August 77 2,770 00
Gajraula . July & August 77 8,100 00
Bulandshabr : . July & August 77 1,488 00
Hardoi . ' . . . . Scptember 77 1,350° 00
Rampur f October 77 1,271 00
Rampur November 77 1,230° 00

Production of Oxyteiracyeline by
M/s. Plizer

212, PROF, R. K. AMIN: Wil the
Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be plea-
sed to state:

(a) whether it is a fact that Pfizer
are pro-ducing Oxytetracycline far in
excess of their licensed capacity; how
many formulations based on Oxytetra-
cycline are being manufactured by
Phizer without industrial licence; and

(b) on what basis release of Oxyte-
tracycline was made by 1.D.P.L. to this
company when it was known that they
were producing in excess of licensed
capacity?

1608 LS—3,

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H, N. BAHUGUNA): (a)
Yeg Sir. M/s. Pfizer have claimed
that all formulations based on Oxyte-
tracycling are manufactured under in-
dustrial licences or permission letter.
This would be verified at the time of
consolidation of licences,

(b) Oxyletracycline was a banned
item upto 1976-77 and canalisedi in
1977-78, Releases thereof upto that
year were being allowegd by IDFL to
the extent of demand placed on them.
The policy regarding release of canalis-
ed raw materials upto October, 1977
applicable to DGTD units was that the
units could be released materials to the
extent of the best of past two vears
consumption or the quantity recom-
mended by the State Drug Controller
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whichever was less. It was thus possi-
ble that a unit could have obtmned
canaliseq raw materials to an extent
which could result in their licensed
capacity being exceeded. From Octo-
ber 1977 onwards, DGTD units were
released canalised raw materials to
the extent of releases made during
1976-77 or as per entitlement based on
licensed capacities for formulations

whichever wag higher,

The releases of Oxytetracycline to
M/s. Pfizerg were also made on the
above basis,
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Wheat Transpert hampered due to
Shortage of Wagons
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(b) whether it is not a fact that the
transportation wasg hampered due to
shortage of wagons; and

(c) if so, the names of States where
the transportation was hampered?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) to (2)
Movement of foodgrains on Food Cor-
poration of India account is program-
med in advance in consultation with
them and is given very high priority
urder clasg ‘B' of the Prefervatial
Traffic Schedule. The clearance hus
taken pl satisfactory, Aproximat
ly, 23 million tonnes of wheat have
been moved by rail on Food Corpora-
tion of India acount from January
to May, 1978.

Distribution Control on Canaliscd
Bulg Drugs

216. SHRI S, S. SOMANI: Wiil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleasc
to state:

(a) the details of Government policy
regarding distribution control on cana-
lised bulk drugs: whether it is a fact
that distribution control on entire in-
digenous production of canalised bulk
drugs is obligatory;

(b) if so, why distribution control
was exercised on Vitamin A, Aspirin
and Prednisolone;

(c) whether complaints have been
received about manufacturers of the
above three drugs having discriminat-
ed in the supply to various units; and

(d) if so, the remedial action taken./
proposed to be taken?

THE MINISTER OF PETROLFUM
AND CHEMICALS AND FERTILI-
ZERS (SHRIH.N. BAHUGUNA): (a)
and (b). No specific policy regacding
the compulsory distribution of indi-
genous production of canalised drugs
vas been laid down, However Gov-
e.nment are empowered unde; Sec-
tlon 18 G of Industries (Ccvelopment

and Regulation) Act, 1851, to notify
orders providing for regulatioa af
supply /distribution/ trade/commerce
iz any article or class of articies re-
lutable to any scheduled industry in
s0 Iar ag it appears to be necessayy or
expedient to secure equitable distri-
out:on and availability at fair prices
o! such article or class of articles,

1f the indigenous manufacturers of
canalised drugs wish to avail of the
distribution arrangements of the can-
alising agencies they may tegister
tuemselves with the concerned agency
inulcating the quantum of bulk drug
which they would like to make availa-
ble for distribution through them.

There wag no distribution control
through the canalising agencies viz.,
State Chemicals & Pharmaceuticals
Corporation of India Ltd., on indigen-
ously produced Vit. A and Predniso-
lone. Vitamin A was canalised only
during 1977-78 whereas Prednisolone
wne canalised for 2 years viz 1476-77
and 1877-78. Aspirin was never in-
cluded in the list of canalised bulk
“iF 1¥8,

(c) No complaints regarding tis=
crimination in the supply of vitamin A
and Prednisolone to various units by
the indigenous manufacturers of these
drugs were received during the lust
year. However, in respect of aspirin,
a few complaints were received ! .uf
irregular supplies of the drug, from
varioug units in different regions of
the countsy,

(d) All the 3 drugs mentioned here
have been included in the restricted
list of imports in the Import Policy,
1978-79.

Allotment of Cooking Gas Agencies in
Assam

217. SHRI AHMED HUSSAIN: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whrt is the number in the wait-
ing list for allotment of cooking gas
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and agencies in various towns of
Assam; and

{b) how Government propose to &c-
commodate them urgently and the poli-
cy being followed in giving agencles
of cooking gas in Assam, the producing
State?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
The total number of persons seeking
gas connections and now cn waiting
list with different distributors of
Indane Gas in Assam is about 6,000.

There is no waiting list for allot-
ment of gas agencies and applications
for new gas agencies are considered
only when they are submitted in res-
ponse to advertisements issued by oil
companies.

(b) Indian Oil Corporation propose
to appoint one new gas distributor at
Gauhati during the current financial
year. According to the present poli-
cy for award of agencies, 25 per cent
of all agencies on all India basis are
to be awarded to the persons belong-
ing to Scheduled <Castes/Scheduled
Tribes, 2 per cent to physically han-
dicapped persons and the remaining
on commercial considerations, prefer-
ence being given to genuine Consu-
mer Co-operative Societies and Agro-
Industries Corporations. Availability
of LPG is expected to increase subs-
tantjally from 1980 onwards when it
will be possible to enrol new custo-
mers on a significant scale,

Working Group to study to create Ad-
ditional capacity in Petrochemical
Industry

218, SHR] SACHINDRALAL SIN-
GHA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether a working group had
been set-up lo study the need to create
additional capacity in the petrochemi-
cal industry in India;

(b) if so, the names of the members
of the group and details of the recom-
mendations of the study group: and
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(c) Government re-action thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H, N. BAHUGUNA): (a)
Yes, 8ir. The working group has re-
cently been reconstituted.

(b) and (c). A statement indicat-
ing the composition of the reconsti-
tuted working group is attached.

The group has not yet submitted
its report.

Statement

Comosition of the reconsiituted wor-
king group on Petro-chemicals :—

Representativeg of:

1. Bureau of Industria] Costs and
Prices—Chairman,

2. Department of
~Member-Secretary,

3. Ministry of Finance

(a) Plan Finance

(b) Department of Economic Af-
fairs

Petroleum

(c) Department of Expenditure

4. Development Commissioner,
Small Scale Industries

5. Department of Science and Te-
chnolgy.

8. Directr General, Technical De-
velopment

7. Department of Industrial Deve-
lopment (Textile Wing).

8. Department of Chemicals and
Fertilizers

9. Ministry of Commerce (Econo-
mic Adviser—Shri V. Kelkar)

10. Ministry of Industry (Econo-
mic Adviser—Shri Bimal Jalan)

11. Indian Petrochemicals Corpo-
ration Ltd. (Dr. 5. Varadarejan,
Chairman and Managing Director)
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13. Bharat Petroleum Corporation
Itd, (Shri R, N. Bhatnagar, Chair-
man) .

13. National Chemical Laboratory,
Poona (Dr. B. D. Tilak, Director)

14 Indian Oil Corporation (Shri
C. R. Das Gupta, Chairman)

15. Development Council for Or-
ganic Chemicals Industry

18, Federation of Asasociation of
Small Industries of India

17.- All India Plastic Menufactur-
ers Aassociation

18. Indian Plastics Federation

19. All India Synthetic Fibre Ma-
nufactures Association

20. Association of Man-made Fibre
Industry.

Following may be invited/co-opted
as and when required:
Representatives of:

1. Silk and Art Silk Mills Re-
search Aassociation

2. The Plastics and Rubber [nsti-
tute

3, Chairman, Engineers India Ltd.
4. Director, CIPET.

L e T T IS

Geological and Geophysical Survey by
. OMGL. in North Bengal

218, SHRI SHAKT!I KUMAR SAR~
KAR: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Geological and Geophy-
sical surveys have been carried out
by the O.N.G.C. in North Bengal;

(b) if so, the details of the work
done in this area with the date and the
names of the scientists worked for and
the area thereof;

(c) the details of the report placed
after the surveys made by the ON.G.C.
officials;

(d) whether the O.N.G.C. proposed
to survey the area again; and

(e) if not, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
Yes, Sir,

(b) and (c). A statement giving
the requisite information is laid on
the Table of thé Sabha.

(d) No, @ir.

(e) The area is conmidered to be
of low prospect for commercial Hy-
drocarbons.

Statement

(5) Geological Swrveys

Date Name of Scientist/Party
Chief

(1) Buxadusr . . . .

(2) Foothills area between Jaldhaka and Mechi
Rivens in ' .

Darjeeling Distric .

) e e Tendacis 1nd Ghum In Desierling

. 1960-61 D. N. Basu, Ceologist.
1961-62 B. Gangull, Geologist.

196667 P. K. Chatterjec, Geolo-
gist.
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1 2 3
Geaplpsical Surogys (Swismic)
{1) Cooch Behar-Alipur Duar . . . ‘ 1960-61 5. Lyngdoh Scientist,

(=) West Dinajpur Distt. .
Geophpsical Surogys (an{rm .Mngamc]
(1) Raiganj Gajol Samsi .« . .

(2) Malda area . P . . .

(c) Geological Reporis
(1) Progress report on work in Buxaduar area
(2) Progress report om wotln in Darjeelmg ‘Footlulla

area
) Progress mpurt on \w:rrk in 'I.hr arca b!:twu:n
@ Tindharia and Ghum in Darjeeling District

Geophysical Raperts (Seismic)
(1) Report on reflection seismic survey in Cnoch
Behar-Alipur Duar area of West Bengal .

2) Report on reflection and rrl'ru:nun m.rwys in
¢ )Bxhlr and North West Bengal . :

Gooplpysical Reporty (Gravity eum Mapnetic)

(1) Report on vity magnetic :unty in Rugm
&.mehnl area .

(a) Report on gravity magnetic mrwy in Malda
Santhal Pargana area . B

rgbi-62 C. L. Singh, Geophysicist.

196162 H. Chakrabo and
K. G. C. Rao,

sicists.
196364 K. G. G. Rao, Geophy-
sicist.
196061 D. N. Basu, Geologist,
1961-62 5. Ganguli, Geo logist.

196667 P. X Chatterjee
Geologist. ’

1960-61 5. T.yngdoh, Groplyric st

1g61-62 C. L. Singh, G eophyricist

196:1-62 H. C}IuI:rabnrlv and
G. C. Rao, Geo-
phrndu

1963-64 K. G. C. Rao, Geophysicist

Production by M/s. Smith Stanistreet (b) Month-wise break-up of pro-
and Company Lid. duction before nationalisation and
220. SHRI SARAT KAR: after nationalisation is as under:—

SHRI SUDHIR GHOSAL:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

Production (Rs. in lakh:)

pleased to state;

Period 1976-77  1977-78
(a) whether M/s. Smith Stanisireet - —
and Company has been nationalised: November . . 1936 4065
(b) if so, details of the production Deceniber. . . 40+ 64 43'08
of the unit at present in comparison
to the production before the nation- January . . . FPLRT 40°90
alisation; and February . . X ey 3661
(c) the details of the action taken " ] ) )
up to date to increase production and are . . 4429 45 3¢
the expansion programme? April : . : 31°32 41°31
THE MINISTER OF PETROLEUM .  May . .- . so'37  4Bay
AND CHEMICALS AND FERTILIZ-
ERS (SHR! H, N, BAHUGUNA): (a) June = 3761 5540

Yes. Sir, It was nationalised on 1st
October, 1977,

31697 351" 56
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{c) Steps taken to increase the
production comprise rationdlisation of
product-mix, introduction of new
products, improvement of technology,
rationalisation and application of mo-
dern management techniques. Govern
ment has also approved in March
1978 the company’s meodification/ex-
pansion programme at an outlay of
Rs. 75.58 lakhs, which will increase
the production further.

UtHlisation of Installeg Capacity by
Industrial Unitg

221. DR. BIJOY MONDAL: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
Ppleased to state-
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(a) the details of the production and
percentage of the capacity utilised by
the Industrial units under hig Minis-
try, unit-wise, during the last three
years, year-wise;

(b) the detailg of the programme for
increasing capacity utilized by these
units unit-wise; and

(c) the action taken thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H, N, BAHUGUNA): (a)
Hindustan Organic Chemicals Limit=
ed:

Year Rated Achieved Capacity
Capacity Prodn, (TPA ) Utilization (TPA)
1975-76 71555 54614 76%
1976-77 71555 55980 789%
1977-78 71555 68465 987

(b) and (c). Severa]l measures in-
cluding de-bottlenecking in some of
the plants and in-house Research and
Development in. association with other
research Institutions have been un-
dertaken to further improve Capacity
Utilization. Most of the other enter-
prises are engaged in the manufacture
of more than one products. Informa-
tion in respect of the remaining In-
dustrial Units under the administra-
tive control of the Ministry 1= hence
being collected and will be laid on
the Table of the House in due course.

Prodlaction by Fertilizer Units

222, SHRI M. A. HANNAN ALHAJ:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the details of the production and
percentlage of the capacity utilisation
by the Fertilizers unitg in' the coun-
try during the last three years year
wise, 'I.ﬂ'l“.-wiu;

(b) the details of the proposal to
increage capacity of these umtz dur-
ing the Sixth Plan Period;

(c) whether it is a fact that in spite
of increasing of production during the
last three years there will be no in-
increase of capacity of Haldia Fertih—
zer unit; and

(d) if so, the detailed reasons there.
of?

THE MINISTER OF PETROLEUM

- AND CHEMICALS AND FERTILIZ-

ERS (SHRI H. N. BAHUGUNA): (a)
TFwo statements I and II giving the
unit-wise production and cgpacity uti-

. lisation for the iast three years for

nitrogen and P, O, are laid on the
.Table of the House. [Placed in Lib-
rary. See No. LT-2308/78].
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(b) A statement giving the details
of proposal to increase the capacity
of the existing fertilizer units iz laid
on the Table of the House,

[Placed in Library. See No. LT-
2308/78].

(c) and (d). The Haldia Fertilizer
project has not yet been commissioned
Thcrghmpmpamlwsetupauy
additional capacity at Haldia at pre-
sent,

Drilling at Baramura Region ip
Tripura

223. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether it is g fact that gag re-
serves considered to be one of the
largest were struck in the Baramura
region in Tripura; and

(b) if mo, whether further drilling
at Baramurg Centre has not yet been
taken up again, ang if so, the reasons
for the delay in follow up action?

THE MINISTER OF PETROLEUM
AND CHEMICALS & FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
No, Sir.

(b) Further drilling on the Bara-
mura structure is in progress to as-
sess the commercial potential of the
gas show found in the first well dril-
led on that structure by the ONGC.

Rivisiorr of Time Tables

224, SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the
Central and Western Railways are
revising their Time.tables (including
suburban trains) from 1st October,
1978; .

(b) whether the authoritieg of the
Railways have within last year receiv-
ed numnbir of suggestions regarding
the same from people representatives,
institutions and individuals from Bom-
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bay and surrounding sreas like Thame
district; '

(c) it so, the number of them;

(d) whether the Railway authori-
ties propose to consult the peoples
representatives Railway users Asso-
ciationg in this regard; and

(e) if so, the nature and mechanism
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
Yes, except Central Railway's subur-
ban Time Table.

(b) Yes.

(c) 235.

(d) and (e). In the matter of chan-
ges in Railway Time Table, it is nor-

mal practice to cansuit the peoples
representatives including Passengers’
Associations, through the various Rail-
way Users Consultative Committees
like the Zonal Railway Users' Con-
sulative Committee, Zonal Time Ta-
ble Committee, Suburban Railway
Users” Consultative Committee etc.

weut wrk ¥ Taw P el arpfee de
w1 WruT W

225. oy gw fayg : w7 Wife,
waTw st INew HAY Ty FEE R
T w4 fir :

(¥) wr ¢ sw g fr awxt
gE F I i ATe mgfaw dw e
W ¥ oer o ol o

(o) w1 T@ THIT WMWY @
qrw wd w7 e T geTor T
o1 o ;W

(v) aft f, or « wew ¥
et Ty awfer ) foorr & wwrit
wfraa or sfwETer A v ¥
wr wrew §?

Wferrs oy veraw wit diew
st (vt gAwt A wgqem)
(%) & (w). L {18 1
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Recruitment of Apprenticeg in Rall-
way Workshops

227. SHRI M. KALYANASUNDA-
RAM:
SHRIMATI PARVATHI KRI-
SHNAN;:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have de-
cided to suspend recruitment of ap-
prentices in railway workshops thro-
ughout the country; and

(b) if so, what are the details and
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(8HRI SHEO NARAIN): (a)
Yes.

(b) During the pre-Emergency
days the Railways trained 4 to 6

thousand apprentices annually wunder
the Apprentices Act 1961 and a rea-
-sonable number of the trained
.apprentices wused to be absorbed
in the Railways During Emer-
gency the recruitment was stopped
up considerably far beyond the
absorption capacity of the Railways
posing several problems. The Minis-
try of Railways, therefore, suggest-
ed to the Ministry of Labour who
administer the Apprentices Act, to
permit the Railways to recruit only
that number of apprentices which
had reasonable chance of being ab-
sorbed on completion of training.
Pending the Labour Ministry's con-
currence all recruitment of apprenti-
ces was stopped.

Number of Maltinational Firms in
Drug Indusiry

228. SHRI K. MAYATHEWAR: Wil]
the Minister of PETROLEUM. CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) the number of multinational
firms in drug industry with more than
the requisite equity participation;
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(b) the policy decideg for redue-
ing their equity participation; ang

(c) the extent to which the pulicy
has been implementeq indicating the
number of firms which have not com-
Plied with the requirement so far?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
to (e¢). According to Foreign Ex-
change Regulation Act, 1973. the ma-
ximum permissible levels of foreign
shareholding in foreign companies are
74 per cent or 51 per cent or 40 per
cent depending on the nature and
character of the activities of the com-
pany. As per the New Drug Policy,
foreign companies engagedl only in
the manuafeture of formuiations or
bulk drugs not involving high tech-
nology or both will be required to
bring down their foreign egquity for-
thwith to 40 per cent. As regards the
réemaining companies, the level at
which they couldg retain foreign equi-
ty will be examined under the FERA
guidelines as applicable to all other
industries,

So far as the companies cngaged
in the manufacture of formulations
are concerned, Ministry of Finance
have instrucled the Reserve Bank of
India to issue the necessary direc-
tives to such companies to bring
down their foreign equity to the level
of 40 per cent.

. To identify the companies engaged
in the manufacture of bulk drugs not
involving high  technology, a High
Level Committee consisting of Secre-
taries to the Government in the De-
partment of Chemicals and Fertiliz-
ers, Industrial Development, Techni-
‘cal Development and Science and
Technology, assisted by experts has
been constituted.

In terms of the New Drug Policy
Ministrv of Finance (Deptt. of Eco-
nomic Affairs) have called for neces-
gary data to deal with the FERA
cases of all the drug companies. The
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level at which each foreign drug
company should keep its forelgn equi-
ty will be known only aftér final de-
cisions on their FERA applications
are teken by the Government,

In view of the foregoing, it would
be too early to say as to how many
foreign drug companies are operating
with more than the requisite foreign
equity participation.

HqU Aw ww e wr fain
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Deterioration in Punctuality of Ex-
! press/Mail train gervices

230, SHRI DINEN BHATTA-
CHARYA:
SHRI NAWAB SINGH CHAU-
HAN:

DR. BALDEV PRAKASH:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there has been a sharp
deterioration in the punctuality of
Express/Mail train service since the
beginning of this year;

(b) if so, the details thereof;

(¢) whether any review hag been
made in thig regard; angq

(d) the reaction of the Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
to (d). An analysis has revealed that
the punctuality performance of Mail/
Express trains on different zonal rail-
ways during the period January to
June, 1978, had been satisfactory upto
the month of March. 1978 when the
punctuality percentage ranged bet-
ween 88.8 and 94.6 per cent on B. G.
and 80.0 and 86.7 per cent on M. G.
Punctuality pertormance was, how-
ever, affected advesely during the
months of April and May, 78 on ac=
count of wide spread alarm chain
pulling, disconnection of hose pipes,
misereant activities, extreme summer
heat, running of a large number of
special trains for clearing summer
rush, public/staff agitations, etc.

A special punctuality drive has been
instituted on all the railways with
effect from 1-8-78 and fhe running of
trains is being watched closely, at all
levels. Avoidable detentions are
taken up immediately and remedial/
punitive action taken to improve the
running of trains. As a result of this
drive, there has been an improvement
in the punctuality of trains during the
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month of June 1978 and it is expect-
ed that there will be further improve-

ment during this month.
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Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether the high power ex-
pert committeg headed by Justice
Rajinder Sachar, which is reviewing
the Companies Act of 1858 ang Mono-
polies and Restrictive Trade Prac-
tices Act, 1960 has submitted its re-
port to the Government,;

(b) if go, the salient features of the
report; and
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~(¢) if not, when the Committee is
likely to submit itg report?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) to
(c). No, Sir. The Expert Committee
headed by Justice Rajinder Sachar
has requested the Government for
further extension of two months’ time
j.e. upto 8lst August, 1978 for sub-
mission of the report and the said re-
quest is under consideration.

Racketeering i, sale of Reservation
Tickets g

233. DR. MURLI MANOCHAR JO-
SHI: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are gware
of large-scale racketeering in the
sale of reservation tickets in the
Indian Railways;

(b) whether Government are gware
that thig racketeering is not possible
without the active connivance of the
booking staff of the Railways;

{e) it answers t, parts (a) and (b)
above be in the affirmative, what steps
Government have taken to stop this
malaise by taking suitable action
mgainst itg own staff; and

(d) whether Government have re-
cently started a drive in Delhi to un-
earth this racket ipn which 5 large
number of arrests have been made
and if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RATLWAYS
(SHRI SHEO NARAIN): (a)
Cases of racketeering in rail reserva-
tions by unauthorised agents’ touts
and other anti-social elements have
come to notice of Railway Adminis-
tration,

(b) While there can be cases in
which the booking staff may also be
involved in racketeering of reserved
tickets, touts and wunsocial elements
purchase tickets on fictitious names
and sell them to needy and willing
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passengers at a premium without the
connivance of booking staff.

(c) Wherever railway official(s) is/
are detected involved in irregulari-
ties and malpractices in reservation
full enquiries are made and regular
departmental action initiated against
the staff held responsible. Such staff
are also considered for posting to non-
public dealing seat.

(d) Yes a special drive has been
launched all over India in Delhi Area.
During the period from 15-11-77 to
30-8-1978, in Delhi area 124 railway
employees were detected for commis-
sion of various irregularities/malprac-
tices, In addition during his period,
28 touts and 298 persons responsible
for concerning of unreserved accom-
modation by spreading towels, ete.
were apprehended and prosecuted by
the Police.

Criterion for selecting ‘'Leader Pro-
duct” from Formulations )

234. SHR1 MOTIBHAI R. CHAU-
DHARY: Will the Minister of PET-
ROLEUM. CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) gg per statement laid on the
table of the House on 28th March,
1978, what is the criterion for select-
ing a ‘leader product' from formula-
tions in Category I and II;

(b) what ig the justification for fix-
ing a 1leader product’ if its prices are
higher and others are not going to in-
crease their prices; ang

(c) what is justification in making
selecting price de-control of certain
items of grugsy -

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BHAUGUNA):
(a) The new pricing policy provides
that prices of formulations in Gate-
gory I and IT will be worked out on
the basig of product mix of equivalent
therapeutic value based on ‘leader
product’ of leading efficient producers
whose price will serve as a ceiling for
other gormulators within that group.
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(b) For an initial period of one
year, prices of existing formulations
in Category I and II would be frozen,
with the leader prices gpereting as g
ceiling. Where the current prices of
such individual manfacturers in res-
pect of such formulations are lower
thap the ceiling, no increase in prices
will be allowed and wherever the
current prices of individual manufac-
turers in respect of such formulations
are higher than the ceiling, such
manufacturers will be required to
bring down their prices to the leader
level. This will secure that, even
during the initia] period of one year
when there will be no price increases,
prices of formulations in Category I
and II which exceed the leader pri-
ces will come down tu the leader
price levels, thereby providing some
relief in terms of prices to users of
these formulations.

(¢} The new pricing policy pro-
vides for graded mark ups. While
Category 1 and IT formulations would
carry a mark up of 40 to 55 per cent
respectively, Category III formulations
will carry mark up to 100 per cent
and there will be no price control on
Category IV formulations. This is
designed to ensure the availability of
the relatively more important formu-
lations of Category I and II formula-
tions gt reasonable prices to the
masses. The mark up has, therefore,
been kept on the lower side in regard
to these two categories, The manu-
facturers would be able to make up a
commensurate return on an overall
basis through the bigger margins that
will be available in Category II] and
Category IV formulations.

Final decision about location of pro-
posed Fertiliser Plant in West Coast

235. SHRI F. H. MOHSIN: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether apy fina] decision has
been taken about the location of the
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Rs. 500 crore public sector fertiliser
plant in the West Coast;
(b) what are the alternative sites
under consideration for its location;
(¢) what are the merits and de-
merits of these proposals;

(d) what is the view of the Maha-
rashtra Government in this connec-
tion;

(e) what is the opinion expressed
by the National Committee on En-
vironmental planning and co-ordina-
tion; ang

(f) whep will the matter be finally
decided about the exact location?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
(f). A Task Force of the National
Committee on Environmental Plan-
ning and Coordination (NCEPC)
under the Chairmanship of Dr. A. K.
Ganguly, Director Chemical group
BARC, Trombay was constituted by
the Department of Science and Tech-
nology to examine the environmental
impact of the proposed large sized
fertilizer plant based on gas from
Bombay High on different possible
locations with a view to selecting a
suitable location. The Task Force
submitted its report in middle of
April, 1978 recommending Tarapur
for the location of the project. Since,
however, the Government of Maha-
rashtra did not favour Tarapur as =
location, the Task Force was request-
ed to again examine the environmen=
ta] impact on certain other locations
south of Bombay suggested by the
Government of Maharashtra.

The Government of Maharashtra
suggested the following flve sites viz:
1. Thal-Vaishet
2. Uzar-Kune
3. Sogaon
4, Vadavali
5. Divi-Parangi
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The Task Force submitted their
second report on 31st May 1878 and
ruled out Usar, Sogaon, Vadavali and
Divi-Parangi as unsuitable for locat-
ing the fertilizer projects. The Task
Force once again recommendeq Tara-
pur as a suitable Jocation in prefe-
rence to Mandwa and Thal-Vaishet.

After a carefu] consideration of the
second report of the Task Force, the
Government of Maharashtra have
categorically recommended that the
fertilizer projects should be located at
Thal-Vaishet.

Government will take a decision
soon about the location of the project
in the light of the recommendations
made by the Task Force and the
views of the State Government,

Fire in Railway Carriage 'Works,
Perambur

236. SHRI O. V. ALAGESAN: Will
the Minister of RAILWAYES be pleas-
ed to state:

(a) what are the causes for the fire
that broke out in the Railway Carri-
age Works in Perambur, Southern
Railway on 26th May, 1978; ang

(by what s the estimated loss due
to this accident?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
cause of the Fire was an act of arson
by one or more persons whose iden-
tity could not be estlbushed from
available evid as concluded
Committes of ﬁdminlstratlve Dfﬂcers.

(b) The estimated losg due to the
accldent is Rs. 11,10.485 as assessed
by the Committee.

Complaints in respect of Drilling
operation in West Bengal

237. SHRI CHITTA BASU: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether the Government re-
ceived several memoranda in the re-

94

cent past in regard to inefficiency,
sabotages etc., in respect of the dril-
ling operations in West Bengal; and

(b) it so, action taken thereon?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA):
(a) Yes, Sir.

(b) The matter is under exami-
nation.

Looting of gouth bound traina

238. SHRI VIJAY KUMAR MAL~
HOTRA: Will the Minister of RAIL~
WAYS be pleansed to state:

(a) how many South bound trains
have been looted during last five
months by dacoits and anti-social ele-
ments ang the total number of looting
and theft incidents during the period;

{b) has large scale cancellation of
reservations been reported due to a
scarce in  passengers travelling in
South bound traing during the last
month; and

(cy whether Government have re-
ceived aWy request oy has provided
armed guards in South bound trains
to prevent lootings

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Four
South-bound passenger trains were
looted in the last 5 months. Details
are as under:

1, On 16th May 1978 at 03.30 hours
when 132 Up Jayanti Janata BEx--
press was running between Narkher
and Nagpur on the Central Rail-
way in the State of Maharashtra, 4
criminals robbed passengers in a
3-tier coach at pistol point. Pro-
perties allegedly worth Rs, 1548/-
were looted. Police arrested 4 cri-
minals.

2, On 80th May 1978 at 1.30 hours
while 131 On Jayanti Janata Ex-
press wag running between Budni-
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and Midghat Stations on the Cen-
tral Railway in the States of
Madhya Pradesh, some passengers
travelling in a 3-tier coach were
looted at pistol point of their be-
longings stated to be valued at
Rs. 50,000/-. The entire property
has been recovered in this case and
4 criminalg arrested by the Govern-
ment Railway Police, Bhopal.

3. On 8th June 1978 at 03.30
hours, 8 to 10 unknown criminals
robbed 3 passengers of their belong-
ings stated to be valued Rs. 6000/-
in a 3-tier coach in the 131 Dn.
Jayanti Janata Express near Sanchi
on the Central Railway in the State
of Madhya Pradesh. The Govern=-
ment Railway Police/Bhopal have
arrested 4 criminals and recovered
properties worth Rs. 1000/- in this
case, i

4. On 12th June 1978, § criminals
robbed the passengers of their be-
longings stated to be valued
Rs. 36000/~ in g 3-tier coach in the
1§ Up G.T. Express between Mohasa
and Bina Stations on the Central
Railway in the State of Madhya
Pradesh. The Government Railway
Police/Bhopal have so far arrested
4 criminals and recovered stolen
properties worth Rs. 12,000/-.

(b) No.

(c) All affected South bound trains
are being escorted by the Armed
Police. Armed Railway Protection
Foree has also been deployed on all
South bound trains.

Fertlliser Plan¢ in Maharashtra based
on Bombay High Gas

239. SHR] ANNASAHEB GOTK-
HINDE: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleaged to state:

(a) whethey Govermment gre aware
of the growing feeling in the State of
Maharashtra to the effect that the
State is heing deprived of the pro-
posed fertiliser plant project based
on gas from Bombay High;
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(b) whether the views of the State
Government are being taken into
consideration gnd its co-operation ig
sought while deciding the matter;

(c) whether a flnal decision has
been taken regarding the location of
the sald projects in Kulaba district
situated M the industrially backward
Konkan region of the State; and

(d) if so, the broad particulars
thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (d). The location originally
proposed for the large gized fertilizer
plants at Rewas was strongly opposed
by the local residents and also the
residents of Bombay who had form-
ed themselves into a Committee
known as the ‘Bombay Bachao Com-
mittee’. Their opposition was mainly
on grounds of likely pollution hazard
to Bombay and New Bombay areas
and displacement of farmers. Mean-
while 3 Task Force of the NCEPC
which had been requested to investi-
gate into the environmental impact
of the proposed fertilizer project on
different possible locations has sub-
mitted jts report. Government will
take u decision soon about the loca-
tion of the project in the light of the
recommendationg made by the NCEPC
Task Force gnd the views of the State
Government,
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Working of Private Companies having
Gevernment Directors

241. SHRIMAT] PARVATHI KRI-
SHMAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it ig a Tact that the
appointment of Government directors
on the boards of certain private com-
panies have helped to improve the
funectioning of thesg companies;

(b) if so. what are the names of the
companies in which Government have
appointed its own directors and what
are their rolg in improving their
(companies) functioning;

{c) whether Government propose
to appoint itg directors in more com-
panles; and

(d) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND .COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
In order to prevent the affairs of the
1908 LS—4.

company being conducted in a man-
ner oppressive to any memberg of the
company or in a manner prejudicial
to the interests of the company or to
public interest, Government nominees
are appeointed in public and private
companieg under section 408 of the
Companies Act, 1866. Since 1st Jan-
uary 1073, Government directors have
been appointed in the following
companies:

(1) Andhra Prabha Private Limi-
ted, Vijayawade

(2) Belapur Sugar and Allied
Industries Limited, Bombay

(3) Bird and Company Limited,
Calcutty

(4) Great Eastern Hotel Limited,
Calcutta

(5), Nasik Deolali Electric Sup-
ply Company Limited

(6) National Rayon Corporation
Limited

(7) Poona Electrical and Indus-
trial Company Limited, Bombay

(8) Bhree Changadeo Sugar Mills
Limited, Bombay

(89) Shree Sudershan Trading
Company Limited, Calicut

(10 Shaw Wallace and Company
Limited, Calcutta

(11) Swadeshj
Limited, Kanpur

Cotton Mills

(12) Trisure India Limited, Bom-
bay

(13) Urban Improvement Com-
pany Private Limited, New Delhi

(14) W. H. Brady and Company
Limited, Bombay

However, in respect of companies at
serial numbers (5), (7), (8), (9) and
(11) above, as a result of writ peti-
tiong flleg in High Courts/taking over
under the Industries (Development
and Regulation) Act, 1851, the orders
under gection 408 of the Companies
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Act, 1858 could not be made effective.
The uffairs of the other companies
improved under the stewardship of
the Government directors.

As regards the role played by the
Government directors, they worked
in the interests of the company and
public interest and ensured that the
considerationg which led the Govern-
ment to appoint them as Directors
under section 408 were achieved to
the extent possible.

(e) and (d). As and when such
cases come to the notice of the Cen-
tral Government, appropriate action
as per provisions of the Compunies
Act, 1856, will be taken.
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Recommendation of Law Commission
on Attormey Act

243. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Law Commission some
time back had recommended to the
Government of India for the enact=
ment of new law to replace the pre-
sent powers of Attorney Act by sug-
gesting that article 134 (a) (c) of the
Constitution be amended to restrict
criminal gppeals to the Supreme
Court with a certificate by the High
Court that the cases involve substan-
tial questions of law and also retire-
ment age and pension of the judges
of the Supreme Court and High
Courts; and

(b) whether the recommendations
have since been examined by the Go-
vernment and if so, with what result?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): Ta) The 88th
Report of the Law Commission of
India deals with the Powers of Attor-
ney Act, 1882. The Commission hes
recommendeq that the old Act may be
replaced by a new Act with certain
changes. This Report does not con-

tain gny recommendation with regard
to the amendment of article 134 (1)
(c) of the Constitution so as to res-
trict criminal appeals to the Supreme
Court, or with regard to the retire-
ment age and pensions of the Judges
of the Supreme Court and High
Courts. The recommendations with
regard to the amendment of article
134(1) (¢) of the Constitution and the
retirement age and pensions of the
Judges of the Supreme Court and
High Courts have been however made
by the Law Commission in its 58th
Report on “Structure and Jurisdiction
of the Higher Judiclary”.

(b) A statement containing the re-
quisite information with regard to the
58th Report is laid on the Table of
the House. [Placed in Library. See
No. LT-2308/1878] The recommenda-
tiong of the Law Commission in its
88th Report regarding the Powers of
Attorney Act are being processed.

Advertisement given by Bongaigaon
Refinery ang Petro-chemicaly Ltd, in
Souvenirg issued by AICC,
Chandigarh
244. SHRI SUSHIL KUMAR DHA-
RA; Wil] the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-

LIZERS be pleased to state:

(a) whether it is a fact that Bon-

gaigaop Refinery and Petro-chemicals
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Lid., a Public undertakings spent
Rs, 10,000/~ for advertising in sou-
venirs issued by A.I.C.C. Chandigarh
in 1875;

(b) if so, whether it ig proper and
legal; and

(c¢) whether Government has taken
any action against those responsible
for this act?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SBHRI H. N. BAHUGUNA):
(a) Yes Sir.

(b) The matter is being examined
in consultation with the Department
of Company Affairs.

{c) This will be considered upon
receipt of the advice of the Depart-
ment pof Company Affairs.

Conversion of Bara Banki to Samasti-
pur Railway Ling to Broad Gange

245. SHRIMAT] MOHSINA KID-
WAI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the work started on
the conversion of rallway line from
meter gauge to broad gauge between
Bara Banki to Samastipur has becn
completed;

(b) if not, when it is likely to he
completed; and

(¢) what was the amount sanction-
ed for the said project and how much
money has since been utilised on the
work?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
56 per cent of total conversion work
from Samastipur to Bara Banki has
been completed and the entire re-
maining project is planned to be com-
pleted and commissioned by 1980.
The estimated cost of the project is
about Rs. 89 crores as per the latest
assessment. The expenditure on the
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project upto March 1978 ig Rs, 39.67
crores. High priority hus besn given
to this gauge conversion project and
a sum of Rs, 12.97 crores hag been
allotted to it during the current yesr.
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Reduction in Prices oy Medicines

250. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-

ZERS be pleased to state,

. (a) whether Government have de-
cided to reduce the prices of medi-
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cines and essential drugs by formu-
lating a new cost structure;

(b) if so, the maln featureg of the
new gsystem of drugs to be covered;
and

(e) whether it is a fact that Ceén-
tral Government have appealed to
State Governments to reduce the
incidence of Saleg Tax on Life Saving
medicines and essential drugs, if so.
which Stateg have reciprocated by
reducing or agreeing to reduce the
Sales Tax on medicines?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
and (b). The new pricing policy pro-
vides graded mark-upg for Categories
I, II and IIl formulations with com-
paratively lower mark-up for Cat. I
and II Cat. IV formulations willl be
free from price control. The proposed
rationalisation may result in changes
in the prices of individual formula-
tions. The scheme is expected to en-
sure that essential formulationg are
available to the masses at reasonable
prices, and at the same time, not make
the manufacturer of formulations an
uneconomic operation for the formu-
lators on an overhall basis,

(c) Finance Minister hag written to
State Chief Ministers on the 26th
May, 1078, to initiate action as expedi-
tiously as possible to withdraw the
sales tax and octroi duty on drugs and
formulations. Some State Govern-
ment have intimated that the propo-
salg are being examineq whereas re-
plies from otherg are still awaited,

Suggestion to set up Fertiliser Plant
baseq on Bombay High Gas in Kulaba
District, Maharashtra

251. SHRI D. B. PATIL: Will the
Minister ot PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to ltate; '

(a) whether it ig g fact that Gov-
ernment of Maharashtra have sugges-
ted that the fertiliser plant to be
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egtablished in Maharashtra should be
established in Kulaby district;

(b) whether it iz a fact that Maha-
rashtra Legislative Assembly and
Council on 22nd June, 1878 have re-
commended by an unanimous resolu-
tion that plani would be established
in Kulaba district and have as well
suggested site for the game; and

(e) if so, what ig the reaction of
Government of India sbou; above
mentioneq request?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). Yes, Sir, Both Houses of
the Maharashtra Legislature have pas-
sed a unanimous resolution on
21-6-1978 suggesting that the propos-
ed fertilizer project based on Bombay
High Gas should be located at Thal-
Vaishet in Allbag Taluka of Kulaba
District, South of Bombay. A Task
Force of the NCEPC which had been
requested to investigate on the en-
vironmental impaet of the proposed
fertilizér project on different possible
loeations, including Thal-Vaishet, has
also submitted its report. Govern-
ment will take a decision soon on
location of the project in the light of
the recommendation of the Task
Force and the views of the Maha-
rashtra Government.
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Malpractices in Rallway Reservations

253, SHRI P. K. KODIYAN. Will
the Minister of RAILWAYS be plea-
sed to state;

(a) whether Governments' attention
hag been drawn to the complaints
about rampant corruption and mal-
practices in Railway reservations; and

(b) if s0, what are tha details and
what effective measures gre being
taken to stop unsocial activitles in
Railways?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) num-
ber of complainty alleging corrup-
tion/malpractices in reservafions
have been received, .
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{b) The complaints are generally
relating to:—

(i) Demand and acceptance of il-
legal gratification for provision of
reserved accommodation;

(ii) Qut of turn allotment of re-
servations ignoring waiting lists;

(iii) Harassment to Passengers by
not providing accommodation even
on confirmed reservation; and

(iv) Selling of tickets on pre-
mium by anti-social elements with
or without collusion of railway
staff ete.

The following steps have been taken
to detect malpractires and eurb black-
marketing in railway tickets:—

(iy The time-limit for advance
reservation has been made six
months zt all stations by all trains,
to avoid blocking of accommeodation
by anti-social elementg and provid-
ing a wider choice to bonafide pas-
sengers for planning rail journeys
in advance.

(ii) Efforts have been made tp re-
duce the gap between the demand
and supply by introducing new
trains, extending their runs, increas.
ing the frequency of weekly/biwe-
¢kly trains and running holiday
specialg on important routes to clear
the traffic.

(iii) Additional booking windows
and reservation counters are open-
ed and the working hours of reser-
vation offices extended to cater
to additional traffic.

(iv) Reservation arrangements

have been streamlined and strict
supervision is maintained at import-
ant points,

fv) Checks have been intensified
with the help of anti-fraud squads,
Vigilance Organisation, Govern-
ment Railway Police and Rallway
Protection Force to detect anti-so-
ciél elements and Railway siaff in-
dulging in malpractices regarding
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reservation. Strict action is taken
against the defaulters to improve
matters, C.BJI1’s assistance is also
sought wherever possible.

(vi) Railwayg have been alerted to

keep a constant vigil on the corrupt
and irregular activities of anti-social

elements and take stern action and
effective measures to contaip their
activities.

(vii) Action is being taken to emp-

loy only women ag reservation/
booking clerks ang supervisors in
the major booking officeg starting
with metropolitan cities,

(viii) To create an immediate im-
pact, & Special Squad of Inspectors
working under the control of Rail-
way Board was formed and vigo-
rous drive launched to intensify

checks/raids at important reserva-

tion offices and on running trains, In
addition, instructions were alsg issu-
ed to the Zonal Railways that the
Vigilance Organisations and  Anti-

Fraud Squadg should intensify the
checks and raids by seeking assis-
tance of CBI and local Police. The
special drive launched to check cor-
ruption and malpractices in the re-
servation have proved effective to
certain extent as ticket checking and
reservation staff have become cons-
cioug that their activitie; are being
watched Removal of anti-social
elements from the station premises
with the  assistance of Police and
particular stress on checking of pas-
senger travelling on tranaferred
tickets have been  effectlve in ecurb-
ing the activities of touts and mm.
authorised travel agents to a certain
extent,
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Agreement for processing Marine
Survey Data Collected by Oil India on
off ghore in Mahanadi Basin

268. SHRI KANWAR LAL GUPTA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(m) ig it & fact that an agreement
for processing exfensive marine survey
data eollectes by.Oil India on. the off
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shore cencession in Mahanadi basin
has beem signed recently;
(b) it so, the detaily thereof; and’

(¢) what are the terms of the agree.
ment and to what exten; India will be
benefited by it?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA): (a)
to (e). Oil India Limited has signed
a coniract with Digicon Nederland
BV to avail of the latter's advance
computer Centre in Singapore to pro-
cess the geophysical marine data col-
lected by OLL. in its 12,000 sq. kms.
of offshore area in Mshanadi Basin.
The salient featureg of the contract
AN —

(i) Digicon shall produce seismic
record sections from Oil India's 3080
kilometres of geismic surveys;

(ii) Digicon shall carry out the
work according to the detailed gpe-
cifications of Oil India (O.LL.) ex-
perts and to their entire satisfactiom;

(iii) the work shall be carried cut
by Digicon's experienced ang fuly
qualified staff and with the requi-
site care and diligence;

(iv) Digicon shall keep secret and
confidential all the data supplied
by Oil India (O.LL.)

The offer from Digivon wag the low.
est and technically acceptable. . The
contracy will gnable Oil India Limited
to pursue further its exploration pro-
gramme in this area.

Electrification of Delhi-Agra Secilen

259, SHRI DHARMA VIR VASHI-
SHT: Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. ® an
21st February, 1878 regarding electsi-
fication of Delhi-Agra Railway track
and gtate:

(a) whether Government have
taken a declsion in the matter; ang

(b).if not, the reasons thq‘f.‘r{
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

* (b) A Committee wag constituted in
December, 1077 to re-assess the rela-
tive economics of electric and diesel
tractions on the Indian Railways and
to prepare a long term programme
for electrification in the future. The
Commiitee have submitteg their re-
port recently. After recommendationg
of the Committee are examined in the
Ministry of Railways and the Plan-
ning Commission, final decision in re-
gard to electrification of Delhi-Jhansi
section, of which Delhi-Agra section
forms a part, will be taken.

New Agencles for Marketing Cooking
Gag

260. SHRI G. Y. KRISHNAN: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether it js a fact that Gov-
ernment have announced to create
some more new agencies for market-
ing cooking gas to ap additional three
Jakh customers this yvear; and

(b) ¥ s0, the details regarding pro-
gresy in thig regarq and in how many
places these new agencies are pro-
posed to be created?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)

Yes, Sir.

(b) Taking into account the restruc-
turing of the existing distributorships
on the basis of the ceilings prescrib-
ed. and for marketing of additional
cocking gas for enrolments of 3 lakh
customers, new agencieg are proposed
to be created in 87 locations in 62
places in different parts of the coun-
try. Detaily regarding progress in res.
pect of creation of these agencies are
being collected, and will . be Iaid on
the 'Table of the House.
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Hesponsibility of State Governmenis
to check Robberits in Trains

282. SHRI M. RAM GOPAL RED-
DY: Will the Minister of RAILWAYS
be pleased to state :

(a) whether State Governments have
declined to take the responsibility of
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robberies in the runming trains pess-
ing through their States; and

(b) if so,
thereto?

Government's reaction

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Does not arise.

sofre wiw 1 ey

263. oY Traw W : T ¥er 44T
Tg FATA 77 FUT FLA {7

(F) 1975-76. 1976-77 HI7T

JULY 18, 1978

Written Answers 120

df= ¥ wer-werr fraey
3¢ ;

(@) saas af § 9o ey &
frad areeil & wren @t & qur W9
amai 7 @ feay miuat & sshic @iwy
a7 A age fear ;A

w<a1d

(77) aar = gmEA FToemA
FATHAT ST T RTI LEALTT B Q7
famrra gy & o< afy g7, &1 s8 YA
T far ;ar argardy a0 af g wawfag
Fgrasrfaae g v

I oAwTAm A Tw WA (o

1977- 78 ® 777 qifrqi ® AA fow ATem) - (F) W ().
Al e a maE A7 it
wrfedi & faa% mar  fsad Ay ofiadi &
1 AT FT FFA  Fiade  qaiAF
AATT wi=i AT =Y=AT =T H
el e sfaasd wqmwAr
H1He gy wiqt Tifor
197576 162771 5350 157421 7469, 35
197677 ~BO02 4841 HE161 HBAB. 50
1977-178 P02627 4128 98499 10996, 00

(7) g7 TT ®T AU FIT T
faa ¥a goraw 3T fmafataa o
frgr o % —-

1. wifediF ary eqFig g7 ferz
qOEwRT  AGT INT YTAT IATTIAF 7
W3 gfa FHITD Tara fan s

2. ¥E Fo@ <o qur wa fewe
qimsl a®r wat & siefe affey
fainit el gror awre i e
o '

3. wafawy o0 & sAvr A=
wfag 3zar9 wq =i 07 T o 7 Aty
fgr wrar

4. FRTAIT wal, syagiel, faasr
TGSl & FIEqR |§ AT APgeAQot @ 1
o Wedy & wmor g S0t w0 fofaa
TN WT WOAGTA FATAT AT

S Wal YA "iwH ardy Sy
w owew . Wiy sqfe wY o faar
amf ; Wi



ra2s Written Answers ASADHA 27, 1000 (SAKA) Written Answers 123

6. o &N § wa 4T 28 mfgo
qH 2d% 1 FA *7 321 faar s

gAfigT =7 & AmaT T qi
diaq ®7 7 G0 1 gucT FE S
fanx wamifas adi & faa ™
&0t 747 4f7a 47 wgrAAar A whana
aor w7 fan m § o 27 aarmfas a=ai
W gTFN 97 faomAt TaF T fEw
T FEEF AR fAer e va
ar Tz #

Approval for Price Fixation of Smaller
Pack of Drug Formulations

264. SHRI C. K. CHANDRAPPAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to stute:

(a) is it a fact that Government
have decided all drug manufacturers
should obtain approval for price fixa-
tion of ¢ven smaller pack of drug for-
mulations which form part of larger
packs approved by Government;.

(b) il so, have Government review-
ed how far this decision is being im-
plemented; and

(c) if nol implemented, what step
Government intends to take and de-
tails thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA): (a)
The Central Government, vide Press
Note dated the 12th June, 1978, clari-
fied that, to avoid practical difficul-
ties, manufacturers should obtain price
approval for minimum packs of for-
mulations offered for retail gales in
addition to the Jarger packs for which
price approvals have already been ob-
tained.

(b) and (¢). The clraification has
been issuad only recently. In the light
of the clarification, price approavels for
minimum retail packs have already
been issued in respect of a number of

applications. Further applicationg for
approval of prices of minimum retail
packs are coming in.

Broad Gauge Line from Trivandrum
to Tirunelveli

265. SHRIMATI AHILYA P. RA-
NGNEKAR: Will the Minister of
RAILWAYS be pieased to state :

{a) the progress so far made in the
laying of the new broad gauge line
from Trivandrum to Tirunelveli via
Nagercoil; ang

(b) when the construction is likely
to be over?

THE - MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR]1 SHEO NARAIN): (a) Earth-
work ang bridge works in all the
reaches are in good progress and near-
ing completion. The linking of Per-
manent Way has also beep taken up
in the Trivandrum-Nagercoil gection.
Overall progress is about 60 per cent.

(b) Trivandrum-Nagercoil- a~
kumari sectiong is expected to be com-
pleted by March, 1879 and Nagercoil-
Tirunelveli section by April, 1980,
subject to adequate funds being made
available.

Death of a Rail Attendant in Armed
Dacoity in Howrah-Delhi Toofan
Express

266, SHR] K. PRADHANI: will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that an at-
tendant of first class compartment of
Howrah-Delhi Toofan Express was
killed on 23rd May, 1978 and a coll-
ector received knife injurles in putting
up resistance against armed miscreants
at a place between Keeshon and Rum-
kuts stations; and

{b) if so, the detailg thereof and the
steps Govemment have taken in

this regard for the safety of passen-
gers as wel] as the railway staff?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) ang (b).
Yes., On 22nd May 1978 at about 1430
hours four persons boarded First Class
Compartment of Toofap Express at
Raja-ki-Mandi Station on Central
Railway in Uttar Pradesh. The Tra-
velling Ticket Examiner and the
Coach Attendant demanded their tic-
kets which resulted in an altercation.
They stabbeq the Travelling Ticket
Examiner and fired at the Coach At-
tendant. The Coach Attendant died
and the Travelling Ticket Examiner
sustained knife injuries. Thereafter
they looted nine passengers of their
cash, jewelleries and personal belong-
ings valued Rs. 2,500/- ang got down
between Kunkuta and Kitham Sta-
tiong in Agra-Mathura Section of Cen-
tral Railway in Uttar Pradesh.

The Government Railway Police of
Uttar Pradesh conducted s search of
the house of a suspected person named
Ainuddin resident of Lohamandi, Agra
and recovered one pistol, one revolver
(both country made), twg old tran-
sistors, one bangle in pieces, a gold
ring and two watches. They arrested
the concubine of Ainuddin. Police is
making a vigorous search to arrest
Ainuddin and other absconding cri-
minals of this case.

The Government Railway Police is
escorting all night traing in this Sec-
tion.

(2) Armed Railway  Protection
Force ig alsp being provided in the
trains in this Section during night to
prevent theft of railway property.
They will also help to instil confl-
dence amongst the passengers and
‘the railway staff and deter the cri-
minals from operating on trains.

(8) Surprige checks and patrolling
of railway station Kitham are being
mlde jointly by Railway Protection

Force and Government Railway Police
at night.
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Proposal for Mixing Alcohol with
Petrol

268. SHRI BALASAHEE VIKHE
PATIL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government are con-
sidering the possibilities of mixing
ﬁdc:hOI with petro] for automobiles;

(b) if so, how far will it effect the
in the consumer price of
petrol in the country?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHR1 H. N. BAHUGUNA): (a)
and (b). Power alcohol can be used
to a limited extent in suitable blend
with motor spirit (petrol) as fuel! in
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petrol engines, However, as alcohol
is already being used as a feed-stock
for the organic chemical industry,
any diversion thereof for admixture
with petrol would provide a setback
to the alcohol based chemical indus-
tries.
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New Railway Lines in West{ Bengal

270. SHR1 JYOTIRMOY BOSU: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) how many proposals relating to
construction of mew railway lines and
expansiop, of the existing ones in West
Bengal submitted by the State Gov.
ernment, are pending with his Minis-
try;

(b) salient features of each of those
preposals; and

(c) action taken on each of them?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
ig (c). Proposals for construction of
the following 12 new railway lines in
West Bengal have been received from
West Benga]l Govl, during the last
three years. The present position in
respect of coch is indicated below:

1. Howrah-Amia-Champadanga—
Werk iz in progress. About Rs. 80
Jakhs huve been spent on the project
so far and outlays of Rs. 90 lakhs have
been provideq during the current fi-
nancial year.

2, Howrah-Sheakhala—This ig an
approveq project, Construction work
has not been taken up so far due to
limited availability of funds.
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3. Kalyanj to Kalyani Township—
Tha project has been included in the
Budget for 1878-79 ang the work has
been taken up.

4. Canning-Golabari
5. Lakshmikantpur-Kakdwip

6. Hasnabad-Hatgachha (Pratapadit
yanagar)

7. Canning-Hatgachha

8. Sonarpur-Dhamkhali—In view
of shortage of resources and limited
traffic prospects, it is not proposed to
take up the construction of these
lines at present.

9, Budge Budge-Namkhana—Final
Location Survey is in progress.

10. Bankura-Raniganj—Survey of
this project which was taken up at the
oxt of the Government of West Ben-
wil. has peen completed. The detailed
project reportg and the estimate have
heen sent to the Govi. of West Bengal
Further consideration to the construc-
tion of the line will be given on receipt
of the comments of the Govl. of West
Bengal,

1l. Damohani-Changrabandha—Sur-
vey work js in progress.

12, Malda-Balurghat—In view of
shortage of resources and limited tra-
flic prospects, it js not proposed to
take up the construction of the line
at present.

Progress regarding wheel and Axle
Plant of Railway at Bangalore

271. SHR] K. RAMAMURTHY: Will
the Minister of RATLWAYS be pleas-
ed to state:

(a) how far progress hag been made
in setting up the whee] and axle plant
of the Indian Railways at Bangalore;

(b) to what extent the foreign ex-
change is needed and how it will be
met; and

(c) whether this plant needs any
foreign technical know-how collabo-
ration snd if so, from which country
and the name of the Company?
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THE WMINISTER OF STATE X
THE MINISTRY OF rmmwmrs
(BHRI SHEO NARAIN): (=)
The Governthent has decided to set
up the Indian Rallways’ Wheel &
Axle Plant at Yelahanka (Banga-
lore) at an estimated cost of Rs. 36.39
crores, The Civil Engineering works
are in progress.

(b) Total foreign exchange require-
ment i5 estimateq at Rs. 11.58 crores
and this will be met with from the
IDA Credit.

(e) For transfer of technical know-
how required for the manufacture of
wheels, collaboration has been enter-
ed into with M/s. Amsted Industries
Inc. of Uniteg Stateg of America. For
axles, a decision hag yet to be taken.

Railway Service Commission for
Karnataka

272. SHRI A, K. KOTRASHETTI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
before Government to set up a Rail-
way Service Commission for Karna-
taka; and

(b) during the last five years how
many applications have been received
from Karnataka for various posts in
the Railway service and how many
have been appointed, state, year-
wise and category-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
No.

(b) State-wige statistics of the num-
ber of applications receiveq are not
maintained by the Rallway Service
Commission,

Railway Divigion in Trivandrim

278. SHRI M. N. GOVINDAN
NAIR: Wil} the Minister of RAIL-
WAYS be pleased to state:

(a) Government have finally decid-
%‘ to set up a Ballway Divislon in
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(b) if so, whether any works have
been initiated for its implementation;
and

(c) if so, the details thereof?

~ THE 'MINISTER OF STATE IN
THE MIMISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
It was decided to form a full-fledged
broad gauge division on Bouthern
Railway with headquarters at Tri-
vandrum. After the arinouncement
of this decision, several representa-
tions were received from various in-
térests in North Malabar, Cochin and
Ovakkot areas protesting against the
inelusion of Mangalore-Ernakulam
Section in the proposed new division,
In view of the reduced kilometrage
of the proposed division, if Manga-
lore-Ernakulam Section ig excluded,
it was subsequently decided to form,
as a first step, a Transportation Divi-
sion only having jurisdiction over the
all Broad Gauge Shoranur-Trivand-
rum-Kanyakumari-Tirunelveli Section
and develop it further, in due course,
as a full--fledged division when enough
additional broad gauge jurisdication
could be added to it to make it viable.
As this scheme also was not generally
received well, the Chiegf Minister of
Kerala has been requested to have
discussions with all the concerned
interests in the area so az to evolve
an agreed alternative., A reply from
the Chief Minister of Kerala is
awaited.

Conformation of New Driug Policy by
Foreign Drug Company

274. SHR] D. D. DESAI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS Be pleased
to state:

(a) whether any foreign drug com-
pany has taken steps to conform to
the new drug policy announced bv
Government this year;

(b) if so, thé nameés of the com-
panles and the steps they héve tiken,
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(c) whether the companies that
have not taken such steps have been
asked to quit the country; and

(d) if not, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) and (b). The mnew drug policy,
so far mus foreign companies are con-
cerned, has inter alia laid down
criteria for (a) regularisation of
excess production and (b) norms and
parameters for expansion or new
licences. So far as regularisation of
excess production js concerned, com-
panieg have been asked to furnish
detailed statistics based on which
appropriate decisions would be taken.
So far as licensing is concerned, the
deci¥ons contained in the new drug
policy are being implemented by
Government.

(e) and (d). A decision in terms of
fhe new drug policy, keeping in mind
the appropriate provisiong of FERA,
alsp would be taken on the merits of
each individual case. In the case of
the drugs and pharmaceuticals indus-
try, one of the decisions contained in
the new drug policy ig that foreign
companies engaged purely in the
manufacture of formulations or of
bulk drugs not involving high techno-
Jogy or both should be asked to
reduce their foreign equity to 40 per
cent forthwith. The Companies
engaged in the wmanufecture purely
of formulatiqns have been identified
and action to issue directives to them
is being tdken by the Department of
Economic Affairs/Reserve Bank of
India. So far ag identification of com-
panieg engaged in the manufacture of
bulk drugs not involving high techno-
logy is concerned, a high powered
Committee has been constituted to do
this exercise and appropriate decisions
will be taken on the merits of each
case based on the findings of this
Committee
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Defence Personnel Travelling Free of
Charge

275. SHRI P. RAJAGOFPAL NAIDU:
Will the Minister of RAILWAYE be
pleased to state:

(a) whether it is a fact that the De-
fence personnel are travelling in the
trains free of charge;

(b) whether it is also a fact that the
material of the Defence Department is
being transported in the trains free of
charge; and

(e) if g0, the amount due to the
Railway per annum towards the
transport charges of men and mate.
ria] of Defence Department?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): (a) No.

(b) No.
(c) Doeg not arise.:

Squad to check Complaints regarding
. Railway Reservations

276. SHRI C. K. JAFFER SHARIEF:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern.
ment to form any special sgquad to
carry out checks and investigate speci-
fic complaints regarding railway re.
servations under the guidance of the
Director of Vigilance; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b) Yes.
A temporary Special Squad of ten in-
spectors has been formed in the Rail-
way Board’s office. The gquad hus
started functioning from 31-5.1978
and is being utilised for carrying out
checks/raids at booking and reserva-
tion offices and running trains and
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also for investigation of specific com-
plainty about malpraclices/corruption
in reservation of seats/berths as well
=8 other malpractices.

Robberieg in South Boung Trains
277. SHRI K. A. RAJAN:

SHRI ARJUN BINGH
BHADORIA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government's atten-
tion has been drawn to recent inci-
dents of robberies in South bound
traing; and

(b) if so, the details thereof and
the measures being taken to check
such incidents and also to create a
sense of security in the minds of pas-
sengers?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) There have
been 4 caseg of robberies and dacoities
in the recent past in Sou'h bound
trains.

(b) The details of the 4 cases are
as under:—

1. On 16/5/78 at 3.30 hours when
Jyanti Janata Express was running
beween Narkher and Nagpur
Stationg on the Central Railway in
Maharashtra, passenger of 3-tier
coach were looted of their belong-
ings worth Rs. 1,583/- at pistol point
by 4 criminals. The criminals have
since been arrested,

2, On 30/5/78 at 1.30 hours, while
Jayanti Janats Express was runn-
ing between Budni =nd Midghat on
the Central Reilway in Madhya
Pradesh, gsome criminals armed
with pistols anq knives looted
passengers in a 3-tier coach of their
belongings worth Rs. 50,000/- and
also caused injurles to 2 persons.
The entire gtolen property has been
recovered in this case. The Gov-
ernment Railway Police, Bhopal
have arrested 4 criminalg in this
case and are on the look-out for 2
more criminals.

8. On 9/6/78 at about 3.30 hours,
criminalg boarded a 3-tier coach of
the Jayanti Janta Express and
robbed the passengers near Sanchi
on the Central Railway in Madhya
Pradesh of  properties worth
Rs, 6000/- and caused injuries to
4 persons. The Government Rail-
way Police/Bhopal have arrested 4
criminals and recovered stolen pro-
perties worth Rs. 1,000/- in this
case,

4. On 12/6/78, 5 criminals entéred
a 3-tier coach of 16 Up G. T. Ex-
press and robbed the passengers
between Mohasa and Bina on the
Central Railway in Madhya Pra-
desh, of properties worth
Rs. 36,000/-. Three passengers were
injured in the jncident. The Gov-
ernment Railway Police, Bhopal
have arrested 4 criminals and re-
covered stolen properties worth
Rs. 20,000/-. The police are in
search of 2 more absconding crimi-
nals,

Prompt investigation by the Gov-
ernment Railway Police, Madhys
Pradesh and Maharashtra led to the
arrest of 10 criminals with recovery
of stolen property worth Rs. 71,000/-.

Being concerned with the increase
in the heinous crimes affecting the
travelling public, the Minister of
Railways has drawn the attention of
the Chief Ministers of West Bengal,
Bihar, Uttar Pradesh and Madhya
Pradesh ang requested them to take
effective preventive measures to
ensure safety of passengers and their
properties,

On 16/6/78, a high level meeting

“between the officers of the Ministries

of Railways and Home Affairs was
held and it was decided (1) that State
Governments of Uttar Pradesh, Bihar,
Madhya Pradesh, West Bengal and
Maharashtra will launch a vigorous
drive against such crime by increas-
ing the strength of the armed escorts;
(2). to ensure prompt communication
to the armed police escort whenever
the alarm chain is pulled at night;
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(3) to accommodete the armed police
escorts in the centre of the train so
that, apprehending danger, they can
break into two groups and get down
on either side of the train to appre-
hend the criminals; (4) to provide the
police escorts with powerful torches/
very light pistols and flares; and (5)
to provide powerful lights with Guard
and Brakesman to light up the area
on both sides of the train.

Armed Railway Protection Force
escorts are being provided on selected
trains running in vulnerable sections
at night to protect railway property.
This would also help to instil con-
fidence amongst the travelling public
and also deter criminals from operat-
ing on trains.

Zonal Railways have launcheq a
drive to ensure strict adherence to the
following preventive measures in the
coaches: —

1. Vestibuled doors are kept look-
ed between 22.00 hrs and 06.00 hrs.
by the TTEs/Coach Attendants.

2, TTEs and Coach Attendants
remain vigilant during night time
ang prevent entry of intruders,
hawkers and unauthorised persons
into the coaches.

3. In ecase of non-vestibuled trains
the vestibuled doors are permanent-
ly closed or dummied.

As a result of the above measures
taken by the State Police and the
Railways, there has been no case of
dacoity/robbery in south-bound train
after 12-6-78.

af wuTAA 1078 ¥ @ ¥ o wfygwt

278. st faxtow swETE gTed
T W wAT T FATR €Y wAr WEA
f& W § @ @1 a7 walg =t
o\ an § g femdr mfedi v @
fra

3
3
|
3
1%

-~

o
7d
3
-
!

JULY 18, 1978

Written Answers 136

W dwwn A Tewr st (ot
fim srow) ;=€ st A, 1978
& iRl & Ty o Wi o @
w ot miesi *t gw  (gwdt) war
8,383 & | W7 wma ¥ fifqw
SqwRgar, wwrr  ®ix  ma-fea
wawifeql aqr a7 whwf@i &
W, & wrRew  qwemg, Wi
;T FM, WO A&l w7 afafafagt
nratey fawdt  sgroer, 7 wod.
g ¥ Wuq ® zz-ge, mfedr &
w fra w7 & T § ) oF faweor
fead fagr wqm & (Wa-m7)
w ¥ W migai & mw &y aw
£ awT wTw 9T TaT W@ (veew
H e 1xfwR guaTOWET 24.1/78

Bill to provide for Free Legal Aild to
Poor

279. PROF. P. G. MAVALANKAR:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government propoge to
introduce during the current Monsoon
Session the Bil] to provide for free
legal aid to economically poor per-
sons;

(b) it so, when and with what
broad features and provisions; and

(e) it not, why not?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
No, Sir,

(b) and (c). The Report of the Com-
miite on legal aid with Shri Justice
P. N. Bhagwati as Chairman and Shri
Justice V. R. Krishna Iyer as Member
is under examination of the Govern-
ment. Therefore, it is not possible
at this stage to Indicate when the Blil
would be jntroduced ang what would
be {ts broad features and provisions.
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Peyment of Benny to Railwaymen

280. SHRI SAMAR MUKHERJEE:
SHRI 8. R, DAMANI:

Will the Minisier of RAILWAYS be
pleased to gtate; =

(a) what is the decision of Govern-

ment in regard to payment of Bonus
to railwaymen now that the Bhootha-

lingam Committee report has been
received by Government; and

(b) if no decision has been taken,
when will this long outstanding ques-
tion be considered and settled satis-
factorily?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). The
Study Group on Wages, Incomes and
Prices, headeg by Shri S. Bhootha-
lingam, thas submitted its report
which is under cxamination of the
Government. The Government are
yet to take a decision thereon,

Alleged Corruption in Raflways

281, SHRI K, MALLANNA: Will

the Minister of RAILWAYS be
pleased to state:
(a) whether Government's atten-

tion has been drawn to the Indian
Express dated 21st June, 1978 that
corruption hag become so rampant on
the railways that a ticket examiner
sometime ago extracted a bribe from
a General Secretary of the Janata
Party to get a sleeper on a train to
Delhi from the South;

(b) whether it is also a fact that
after his identity was revealey to the
ticket examiner it did not deter him
from extracting the bribe and nothing
haz beep done even after the com-
plaint was lodged with the Railway
Minister; and

(e) whether it iz a fact that there
ure still @ number of clerks manning
secong class reservation counters whe
resort to different ways to extract

train by which they woulyg like to
travel?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). No
such complaint of a party travelling
to Delhj from the South hes been
received. However, a complaint was
received against a TTE collecting an
extra charge of Rs. 10/- for allotment
of accommodation by 4 Up Frontier
Mail ex. Delhi on 24-11-77. Action
under Discipline ang Appeal Rules
has been initjated against him.

{c) Complaints of some staff n-
dulging in corrupt practices in reser-
vation of tickets have come to the
notice of the Railway Administration.
The drive to contain their activities
has been jntensified. Stern action is
taken against the delinquent gtaff.

Pransportation of Gas through pipeline
frem Bombay High to Trombay

282. SHR1 S. R. DAMANI: Wwill
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

(a) the average quantity of gas
transported per day through pipeline
from Bombay High to Trombay since
it started flowing on 11th June, 1878;
and

{b) how the gas is being used, to
what extent and its commercial
value?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). The associated gas
started flowing through the pipeline
from Bombay High to Trombay from
12th July 1978. Presently, an average
quantity of approximately 0.8 million
cubjc metres per day of gas would
bé available. To start with the gas
is to be used at the Tata Power Station
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and the fertilizer plantg at Trombay—
approximately 0.6 million cubic
metres per day of gas would go to
Tata Power Station and approximately
0.2 million cubic metres of gas per
day will be supplied to the fertilizer
plant of Rashtriya Chemicals and
Fertilizers mt Trombay.

When associated gag is used as fuel,
the commercial value is worked out
on the basis of replacement value of
the existing fuels being used.

New Raillway Lines opened and future
programme thereto

283. SHRI HITENDRA DESAIL
Will the Minister of RAILWAYS be
pleased to state:

(a) how many and which new
Railway Lines have been opened
since 1st April 19877; ang

(by what is the programme in this
regard for the next five vears?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). The
following new railway lines having
a length of 270 Kms. were completed
and openeg to traffic since 1st April,
1977;

1. Gohana-Pmnipat broad gauge

Jine.

2. Shahdara—Baghpat Road line
(Part of Shehdara-Saharanpur BG
line).

3. Guna-Maksi broad gauge line.

Construction of 23 new railway
lines having a total length of 1800
Kms. is in progress at present. The
Hassan-Mangalore projéct mnd Bagh-
pat to Shamli section of Shahdara-
Saharanpur line are expecteq to be
completed by December, 1978. The
Trivandrum to Nagarcoil gection of
Ahe  Trivandrum-Tirunelveli-Kanya-
Kumari line is expected to be com-
pleted by March, 1979. About half
the length of the Rohtak-Bhiwani line
is expected to be completed during
the current year. The dates of com-
pletion and opening of the remaining
railway lines during the next five
years have not yet been fixed.
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Looting of passenigery of G.T. Express
near Jhanai

284. SHRI YADVENDRA DUTT:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether his attention has been
drawn to u pnews item of 12th June,
1978 that 133 Km. from Jhansi the
G.T. Express was looted by dacoits;

(b) if so, the gmount of looted pro-
perty and the number of passengers
invoived; and

(c) what steps Government propose
to prevent such incidents?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes. There
wag a case of dacoity in 16 Up G.T.
Express on 12-8-78 between Mohasa
and Bina Stations on Central Railway
in the State of Madhya Pradesh.

(b) Properties worth Rs. 38,000/-
were looted by the criminals from
4 passengers.

(¢) In this case, tie Government
Railway Police/Bhopal, Madhya Pra-
desh have arrested 4 criminals and
recovered stolen properties worth
Rs. 20,000/-.

All trains passing through this sec-
tion during night are being escorted
by armed police guards.

Being concerned with the problems
of heinoug crime on the running
trains, the Minister of Railways has
been in touch with the Chief Minis-
ters of the affected States viz. Bihar,
Uttar Pradesh, Madhya Pradesh and
West Bengal and has requested thenr
to take effective preventive measures
to ensure safety of passengers and
their properties.

On 16-6-78 a high level meeting
between the officers of the Ministries
of Railways und Home Affairs was
held ané it wag decided (1) that State
Governmenfs of U.P, Bihar, M.P,
West Bengal and Maharashtra ~ will
launch a vigorous drive against such
crime by increasing the strength of
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the armed egcorts; (2) to ensure pro-
mpt communication to the armed
police escort whenever the alarm
chain iy pulleq at night; '(3) to ac-
commodate the armed police escorts
in the centre of the iraln so that,
apprehending danger, they can break
into two groups and get down on
either side of the train to apprehend
the criminals; (4) to provide the
police escorts with powerful torches/
very light pistols and flares; and (5)
providing powerful lights with Guard
and Breakesman to light up the area
on both sides of the train,

Armed Railway Protection Force
escorts are being provided on gelected
trains running in wvulnerable sections
at right to protect railway property.
This woulg mlso help to instil con-
fidence amongst the travelling public
and also deter criminals from operat-
ing on trains,

Zonal Railways have launchied a
drive to ensure strict adherence to
the following preventive measures in
the coaches:

1. Vestibuled doors are kept loc-
ked between 22.00 hours and 08.00
hours by the TTEs/ Coach Atten-
dants.

2. TTEs and Coach Attendants
remain vigilant during night time
and prevent cntry of Intruders,
hawkers and unauthorised persons
into the coaches.

3. In case of non-vestibuled train,
the vestibuled doors are permanent-
ly closeg or dummied.

Coordination betWeen Rallway Police
and RPFF to check robberies on Trains

285. SHRT =~ SHAMBHU NATH
CHATURVEDI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is proper coor-
dination and demarcation of dutles
ang responsibilities between CGovern-
ment Railway Police and Rallway
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Protection Force to check robberies
and other crimes op trains; and

(b) whether the services of the
Force earlier engaged for patrolling
the track are also being utilized for
this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Yes,

Proposeg raise in emoluments of
Rallwaymen

286. SHRI D. AMAT: Will the
Minister of RAILWAYS be pleased to

state:

fa) whether it is a fact that a pro-
posal is under consideration of Gov-
ernment for a 20 per cent raise in
emouments of railwaymen; gnd

(b) if so, what are the main fea-
tures of the proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Does not arise,

Introduction of Electronic gecurity
System on Rallways to prevent
Piterage and Thefis

287. SHRI PRASANNBHAI MEH-
TA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the electronic security
system widely useq in many advanced
countries will be used in the Indian
Railways to help prevent pilferage
and theft of goods which has become
the ‘single biggest factor' in the
country for nearly half of Rs. 12 to
Rs. 15 crores paid every year ag com-
pensation;

(b) if so, when this electronic sys-

tem to guard the Railway property
is being introduced;

(c) it so, the expenditure likely to
be incurred; and
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(d) what are the other steps being
considereyq for m.urdh:g the rnil pro-
perty?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). No such
proposal is at present under consi-
deration.

(d) The following steps are being
taken for guarding the railway pro-
perty:—

(1) Proper rivetting and locking
of wagons carrying valuable goods.

(2) Seals on wagons are checked
at Important yards to localise thefts.

(8) Trains carrying valuable con-
signments /foodgrains are escorted
by Railway Protection Force in vul-
nerable sections,

(4) Railway Protection Force
personnel are deputed for patralling
in vulnerable sections/places.

(5) Important and vulnerable
yards are patrolled round the clock
and guarded by armed Railway
Protection Force personnel.

(8) Checking of rivets and seals
of all loaded wagons at tranship-
ment points is done before they are
unloaded and transhipped.

(7) Important goods sheds and
platforms are guarded by Railway
Protection Force.

(8) Close coordination between
Protection Force and Government
Railway Police is maintained to ex-
change criminal intelligence,

(8) Drives against thefts and pil-
ferages are organised on All India
basis.

(10) Escorting of goods trains
carrying iron and steel foodgrains,
sugar, oilseeds, etc. by Railway
Protection Force armed personnel iz
vulnerable sections,

(11) Use of nuts and bolts for ri-
vetting wagons loaded with valuable
goods.
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(12) Intensive patrolling by degs
in selected yards has bean activated.

The exmlus arrangements to coms=
bat crime against railway properties
are being reviewed from time to time
to make them more effective and re-
sult oriented,

mm«mhmu
cng)] during summer »0ason

288. SHRI NIHAR LASKAR: Wil
the Minister of RAILWAYS be pleas-
ed to state:

() whether it is a fact that Rail-
ways had to cancel many trains dur-
ing the months of May ahd June, 1978
due to the shortage of coal supply;

(b) if so, total number of trains
that were cancelled due to this coal
shortage;

(c) whether the Railways failed to
take necessary steps to meet the situ-
ation of the summer exodus which
was at its peak during the months of
May and June, 1878;

(d) if so, what was the main reason
therefor;

(e) whethey the people had to wait
for months to get the reservatiop of
seats in the Railways; and

() the total loss suffered dye to
that by the Reailways and what steps
were taken by the Railways to cope
with the trafficy

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAN) : (a) Yes.

(b) 110 pairs of passenger trains
stood cancelled fully/partially around
the end of May and by the end of
June, 1978 the number of trains can-
celled was 112 pairs.

(c) No. Over 1000 special trains
were run and additional coaches at-
tached to existing train services to
meet the extra rush of traffic during
the summer.
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(4) Does not arise.
{¢) No.
(f) Does not arise.

Propasal to reduce price and Sales Tax
on Drugs

280. SHRI ANANT DAVE: Will the
Minister of PETROLEUM, CHEMI-
CALS & FERTILIZERS be pleased to
state:

(a) whether Government have pro-
posed to State Governments to reduce

the price gand sales tax on drugs
recently;

(b) if so, what are the views of
the State Governments; and

(c) also, what Government policy
formulateq on the basis of views ex-
pressed by State Governments?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) :
(a) Yes, Sir. The Finance
has written to the BState Chief Min-
isters on 26th May, 1978, to consider,
as expeditiously as possible, the with-
drewal of octroi duty and sales tax on
drugs and formulations.

(b) and (c). While some State Gav-
ernments have responded stating that
the matter is being examined, replies
from other States are awaited, The
final decision in this case rests with
the State Governments.

Shortage of LFP. Gas

200. SHRI VASANT SATHE: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whethey it is a fact that there
is acute shortage of LPG for domes-
tic use;

(b) if so, what are the places that
are affected by this shortage; and

(c) what steps have been taken to
meet the situation?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). The present demand “or
Liquified Petroleum Gas (cooking
gas) in the country is far in excess of
availability based on current produc-
tion of this product in the refineries.
Cylinder refill requirements of the
consumers are generally being met in
full. However, there have been rfome
temporary problems in certain pockets
of Calcutta, Nagpur and Cuttack for

which necessary steps have been initi-
ated.

(c) Government are taking steps to
increase the production of cooking gas
in the country. It is expected that the
position may improve substantially in
the next 2 to 3 years as a result of the
commissioning of fractionating units to
produce LPG from Bombay ng‘h sas.
the Mathura Refinery and the secon~
dary processing units at the Koyall
Refinery. Imports of LPG spiked
crude are also being orgenised to the
extent possible.

wWo qwo wro & ani wertfel & ww
e & ud
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Mconopolies in Kerosena and 1.P.6:.
Distribution

292. DR. SAROJINI MAHISHIL: Will
the Minister of PETROLEUM, ("HEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether the monopolies In
kerosene and LPG distribution are
still continuing; and

(b) what action Government have
taken to break the monopolies in
thelr distribution?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). No monopoly exists in the
distribution of kerosene and LPG ex-
cepting in the case of Wirdustan
Petroleum Corporation Limited whose
LPG is marketed through u few con-
cessionaires. Steps for the take.over
of these concessionaires have however
been initiated.

gerfaefeat o af weafadt wt
FqTIT

293. st FwHAY ATUTY oY :
w1 fafe, mm s weoft wid 7ot

qg «ATY WY §IT w0 5

(%) swd@ 1977 & I, 1078
aF %7 wafw & A fwa owrfe -

JULY 18, 1878

Written Answers 148

sl ¥ af smfat enfer & &
e fod arede fedr o § aur ¥
argae femy gm0 & §; Wl

(@) g fy & dofiger st
& 99 wriri & qw s § o
gt W wfami; sgm & W
Wit § a1 feedY wivoit & oA
g’

fafw, =ma wie wwt i s
(oY mfw gwor) @ (%) 1-4-1977
¥ 30 Y7 1978 3% ¥ waw ¥
neq oFIfgw T of GwgasTdl e
st wfafas, 1969 ¥ gt gaFa
WQAT G HFT T STER 1T WA
30 yemq AT ¥ winfaaw & @
22 ¥ weia wyaifes fey W g,
§ ¥ " ITEGT ¥ TmgAd o
gear, A4 swgfAgi &7 sneAr
T watEas fedr wa gen{en d )
I 9 WENA ¥ wAw fra afe-
AT AT AATT gH OF famor- o
g9 § 1 wgiaw oTEAE A W
greg @ xewr fower sawr (few
vy fafaw) wfafmm & w=oe



149 Written Answers ASADHA 27, 1800 (SAKA) ‘Written Answers

fwrom

9 MANA[ ¥T §IW N &7 IeoW aar gwr fEEIw o=

150

% seoAr ¥ TeariE

55 winfra  am st adi W
wear NTARE FEGA) FT HH "4 oM@ WIAGE ERTET LI9T
(arw vy fewfaa famr mar gn
)
1 2 3 4
g
1w vy peel arede fafidE . 240,00 s Ao AT e
=& faT
2, nAyTArgAra fwfade . 800.00 wedux fnfer -
(e
2 Fas grdrew Wi gieu fafe 600.00 FEw AR (o
4. mer A fafade . . 760.00 zErgyen fwwer
5. ATHIS QYT OVE T (F™ G 115,00 #& FFH~——7H T
wfndy Feom A @ e
6. fomfo¥ro A¥Y (gfEar) Wfmdr . 1401.00 =E #if——aw av
IeAd A4T_ T )
7. &= ey fafede | . 1700.00 ¥y u§ (eglwe=
8wl fafwde . . . 38s5.00 ud Iy (wfmez
o, amivE s fafads | . 3200.00 WY SRW W
fafmaZs

Arrears of undisposed of cases in
Supreme Court and High Courts

204. SHRI P, KANNAN: Will the
Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased to
state:

(a) the present position in respect

of arrears of undisposed of, cases in

the Supreme and High Courts; and

(b) the precise and pragmatic steps:
taken to reach a more satisfactory
position?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b)..
The total number of cases pending in
the Supreme Court on 30th June, 1978
and the High Courts on 31st December,
1977 as well as the stepg taken/being
taken for the  expeditious disposal



151 Written Answers

-thereof are given in the attached

.statement.

Statement

(a) Number of cases pending in the
"Supreme Court on 30th June, 1978 and
in the High Courts ag on 31st Decem-
ber, 1977.
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(b) The following steps have been

taken to speed up the disposal of
cases: —

(i) The Judge strength of Supreme
Court has been raised from 13 to 17
(excluding the Chief Justice) with
effect from 31st December, 1377, by
amending the Supreme Court (Kum-
ber of Judges) Act, 1956. The vacan-
cies occuring on 1-1-1978 ond 22-2.78
on the retirement of Justice Goswumi
and Justice M. H. Beg as well as

“Tatal prndency in High Courts [6,07.918

*Mnin cases only.

Name of the Court No. of two newly created posts have been
cases filled.
pending (ii) A substantial number of
v jies in the High Courts have
-Supreme Court of India . i 14,482 been filled up. Initiative has bLeen
(Reguar taken by the Central Government
hearing to call for proposals from the State
" natters Authorities [Chief Justices and wher-
Al Cats _ever required reminders have been
Allahabad e« e . 1,32,749 dssued to the concerned Stute
Authorities/Chief Justices. During
Arihra Pradesh co o 18 the period from 1st April. 1877 to
“Bambay .« - .. 53,50 15th July, 1978, as many as €6 fresh
Caloutta 8 appointments have been made.
- ) : - + M (iii) The Judge strengths have
Delhi . . P . . 26,587 also been increased since 1-4-1077 in
. . the High Courts in respect of which
Sl - : ’ : ) 6,548 proposals were received. ‘lhis in-
- Gujarat F . . . = 11,722 crease has been made in the fillow-
ing High Courts from the (stes the
Himarhal Pradesh . . . 5,019 posts are filled up:—
Jammu & Kashmir . . . 4697
'Karnataka . . . . 36,449 Name of the High Increased by
Court Pmt.  Addl.
Kenala . . . . . 42,739
MadhyaPradesh . . . 46613 Allahabad .
Madras . . . . . 51,763 Madhya Pradesh 1
‘Orissa . . . - . Genga Karnataka . 1 3
L 29,435* Himachal Pradesh .. '
Punjab & Haryana . . 5 46,069 Paina §
Rajasthan . . . . 20,558 - -
Torer . . 1 19
Sikkim . . . . . a1

(lv) Letters have been addressed

to the Bar Councils and Bar Associa-
tions of various states requesting
them for cooperation and also for
suggestions for speedy disposal of
cases, '
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(v) The Law Commission have
been requested to guggest suitable
measures to tackle the general pro-
blem of arrears. They are secized of
e matter,

(vi) The Supreme Court with the
approval of the President, has re.
cently amended the Supreme Court
Rules to facllitate early disposal of
cages in the Supreme Court.

Generic names for Drugs

205, SHRI P. S. RAMALINGAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS .be
pleased to state:

(a) the recommendations of Iiathi
Committee regarding use of generic
names for drugs instead of brand
names;

(b) the final decision on this aspect;
and

(c) the extent to which this decl-
sion has been implemented?

THE MINISTER OF PETROLEUM
" AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) The recommendations of the Com-
mittee on Drugs and Pharmaceutical
Industry (Hathi Committee) regurding
substitution of brand names by generic
names are contained in para 22 of
Chapter X of ils report a copy of which
has been laid on the Tablz of Lok
Subha.

(b) The decisiong of the Government
on the recommendations of the Com-
mittee on Drugs and Pharmaceuticals
Industry (Hathi Committee) on the
use of brand names are contained in
paragraphs 71,1 to 71.6,99,100 and 102
of the Statement laid on the Table of
the Lok Sabha on the 20th Murch,
1976.

(c) Action has been initiated to im-
plement this decision. ~

wmmiu trangport to-
adu Power Statlons

206. SHRI C. N. VISVANATHAN:
Wiil the Minister of RAILWAYS be
pleased to state:

(a) the number of wagons allotted
for transport of coal to power sta-
tions in Tamil Nadu during last three-
years;

(b) the reasons why the power sta-
tions have been allowed to suffer for:
want of coal supply in time; gnd

(c) the steps taken to ensure re-
gular and uninterrupted flow of coal?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a)
1975-76 . 38376
1976-77 . . <. 62096
tg77-78 . . ) " - 61452

(b) Movement of coal lo Thermal
Plants in South India was disrupled
during the year 1877-78 and in the last
few months due to:—

(i) severe cyclones hitting the
Andhra Pradesh and Tamil Nadu
coasts during November 1977 severe-
ly dislocating movement; and

(ii) month long  strike in the
Singareni collieries from the middle
of April, 1978,

(¢) During the above Ccisiocations,
the Railways made all out efforts to
reach coal to the Thermal Plants in
Tamil Nadu from alternative sources
including the Bengal-Bihar fields. Ar-
rangements have been made to step
up the loading of coal from the Singa-
reni. fields which is the main source
of supply of coal to the Tamil Nedu
Thermal Plants.
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New Invention by a Kerala Engineer
wregarding Saving in Fuel cost In run-
ning Engines rejected by Rallways

297. SHRI K. RAMAMURTHY: will
‘the Minister of RAILWAYS be pleased
‘to state:

(a) whether the Rallways have re-
jected a new invention that had been
-developed by the Kerala Engineer
which would effect 40 'per cent say-
ing in fuel cost in running engines;
-and

(b) if so, reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No. A communi-
cation on the subject was veceived from
‘Shri P. N. Kunhiraman of Mallapuram.
Kerala. He has been requested to
furnish details of the proposals. No
‘reply has so far been received.

{b) Does not arise.

fa fewr amit

298. St gACW : F47 TWM HAT
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Appointment of a Jurisy g5 Member
of Law Commission

280, SHRI OM PRAKASH TYAGI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether any member of the
Law Commission is an eminent
jurist; '
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(b) whether his Ministry has receiv-
&d representations to the effect thdl
there should be ap eminent jurist on
the panel of the Law Commission;

and

(c) if so, what is the reaction of
the Government to this demand?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir.
All the four members of the Law
Commission are eminent jurists, al-
1ihough they have not been drawn from
the academic field.

(b) No Sir.
{c) Does not arise.

Looting of passengers of Jayanti Jan
Express mear Vidisha

300. SHRI OM PRAKASH TYAGI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that in the
recent past cases of thefts and robbe-
rieg have increased in trains;

(b) what are thg details of the
looting of passehgers of the Jayanti
Janata Express which took place re-
cently neay Vidisha;

(c) is it correcy that the autho-
rities have stated that due to limited
staff at their disposal it has not been
possible to provide protection to the
public; and

(d) if so, what steps have been
taken to remove this handicap for

making traip journey safer

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) There has been
a slight increase in robberieg in trains
in the states of Madhya Pradesh, Uttar
Pradesh and West Bengal.

(b) On 8-6-1878, some armed crimi-
nals stabbed 4 pasengers in a 3-tier
coach of 131 Dn. Jayanti Janata Ex-
press between Vidishs and Sanchi

Stations of Central Railwey in the
State of Madhya Pradesh and looted
six passengers of their ralongings
alleged to be worth Rs. 6000. Govern-
ment Railway Police, Bhopal, Madhya
Pradesh has arrested 4 criminals and
recovered stolen property worth
Rs. 1000.

(c) The affected States have come
up with a demand of extra Police
Force to provide armed Police guurd

to more passenger traing running in
vulnerable areas in the affected States.

(d) Being concerned with the pro-
blem of heinous crime on the running

" trains, the Minister of Railways has

been in touch with Chief Minisiers of
the affecteq States viz., Bihar, Uttar
Pradesh, Madhya Pradesh, West Ben-
gal and hag urged them to take effec-
tive preventive measures to ensure
safety of passengers and their proper-
ties.

On 16-6-1978 a high level meeting
between the officers of the Ministries
of Railways and Home Affairs was held
and it was decided (1) that State Gov-
ernments of U.P., Bihar, M.P. West
Bengal and Maharashtra will launch
vigorous drive against such crime by
increasing the strength of the armed
escorts; (2) to ensure prompt com-
munication to the armed volice escort
whenever the alarm chain is pulled at
night; (3) to accommodate ‘he armed
police escorts in the centre of the train
so that, apprehending danger, they can
divide into two groups and get cdown
on either side of the train ‘o apprehend
the criminals; (4) to provide the police
escorts with powerful torches/very
light pistols and flares; (5) providing
powerful lights with Guards &nd Bra-
kesmen to light up the area on both
sides of the train.

Armed Railway Protection Force es-
cortg are being provided on selected
trains running in vulnerable gseclions
at night to protect railway property.
This would also help to instil confidence
amongst the travelling public and also
deter criminals from pperating on
trains.
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Zonal Rallways have launched a
drive to ensure strict adherence to the
following preventive measures in the
coaches:—

1. Vestlbuled doors are kept locked
between 22.00 hrs. and 06.00 hrs. by
the TTEs/Coach Attendants,

2. TTEs ang Coach Attendants re-
main vigilant during night time und
prevent entry of intruders, hawkers
and unauthorised persons into the
coaches.

3. In case of non-vestibuled trains
the vestibuled doors are permanently
closed or dummied.

Bhortage of Soda Ash

301. SHRI C. K. CHANDRAPPAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTIL (ZERS be
pleased to state:

(a) is it a fact that there is short-
age of soda ash in the country; and

(b) it so, what steps have taken to
ease it and detalls thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHR1I H. N. BAHUGUNA):
(a) Yes, Bir. Thig Ministy hos re-
ceived some reports of short svpply of
soda ash from different paris of the
country.

(b) According to the soda ash manu-
facturers. the major bottleneck is the
shortage of railway wagons for the
transport of raw materials (coal and
salt) to the factory site and for the
movement of finished products from
the factory. This Ministry has already
taken up the matter with the Railway
Board to make arrangemenzs for adee
quate supply of wagons/rakes. This
Ministry has also requested the manu-
facturers to arrange for the movement
of soda ash by road wherever it is
possible and the purchasers are ready
to bear the cost thereof.

To give immediate relief to the in-
dustrial consumers of soda ash, this
Ministry in consultation with the
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DGTD, has written to the State Chémi-
cals & Pharmaceuticals Corporatidn
of India Lid. to make imimediate ar-
rangements for inviting offers for the
import of 20,000 tonnes of godo dsh.,
The items is also on the O.G.L. as per
the Import Policy for 1978-78, thereby
making it possible for nctual consu-
mers to import the items directly, if
they wish.

Additional production of soda ash
during this year is also expectei from
the expansion schemes which already
stand approved by the Government.

New Companles in Backward Districts

302. SHRI MANORANJAN BHAKTA:
WIill the Minister of LLAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to stale:

(a) how many new companies have
come intgp existence in the backward
districts of the country throughout
last one year; and

(b) whether there is any in the
Unlon territory of Andaman and
Nicobar 1Islands and jf so, state
details?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) According
to the informatlon received from the
Registrars of Companies, 260 mnew
companies were registered Juring the
period April 1977 to March 1078 in the
industrially backward districts of the
country which are eligible for con-
cessional finance from the financial
institutions.

(b) No new company was registered
in the Union territory of Andaman
and Nicobar Islands during the said
period.

Distribution of Drugs by LD.P.L,

303, DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of PETRO-
leum AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the reasons for allowing IDPL
distribute Metronidazole, Phthalyl Bul-
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phathiazole and Griseofulvin at their
declared priceg while refusing this
facility in the matter of Indomethacin,
although this drug was manufactured
in the country for the first time; and

(b) whether any scheme for release
of canalised raw materials hag been
tpproved; if g0 under what authority;
details of canalised raw materialg re-
commended or stopped for/to various
companieg during last three years
with reasong for doing so?

THE MINISTER OF PETRCLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUCUNA):
(a) The facts in regard to Metroni-
dazole, Phthalyl Sulphathiarole and
Griseolulvin are the following: IDPL
declared a price of Rs. 485/kg. for
Metronidazole hut this drug was dis-
tributed at Rs. 460/kg. As regards
Phthalyl Sulphathiazole IDPL dcclar-
ed a price of Rs. 173/kg. but this drug
was distributed at a price of Rs. 129.
40/kg. As regards Griseofulvin, IDPL
declared a price of Rs, 4925/kg. but
this drug was distributed al a price of
Rs. 1471/kg. It will thus be seen that
these three bulk drugs are not being
distributed at the prices declared by
IDPL.

In regard o Indomethacin, M/s.
Mermaid Chemicals indicated indi-
genous production of this bulk drug
and declared a price of Rs. 1400/- per
kg. They have been informed that they
are free to sell their production at a
price not exceeding the price declared
by them.

(b) Guidelineg for import and dis-
tribution of canalised drugs included
in Appendix 9 of Import Policy 1978-
70 have been prescribed and the same
are being followed by the two canalis-
ing agencies viz. Indian Drugs and
Pharmaceuticals Ltd. and Sta'e Chemi-
cals & Pharmaceuticals Corporation
of India Ltd, The authority for laying
down these guidelineg is derived from
Appendix ® of Import Policy 1878-79
which stipulates that imports, distribu-
tion and the pricing of the bulk drugs

included therein will be made as per
connected policy of the Government in
the Ministry of Petroleum, Chemicals
and Fertilizers.

As regards details of canalised raw
materials recommended for or stopped
lo various companies during last three
years, the relevant details have been
furnished in reply to Lok Sabha Un-
starred Question No. 8747 answered on
9-5-1978.

Issue of registration certificates to
Drug Firms

304. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that M/s.
Glaxo, Pfizer, May & Baker, Cynamide
and Borroughs Wellcome were grant-
¢d number of formulations under
Registration Certificates;

(b) i so, names of such formula-
tions, imported or indigenous raw
mnaterials released for the production
of each item and their production
during last three years;

(e) itemg production of which was
commenced by this company after
issue of Registration Certificate; and

(d) details of items being manufac.
tured by these companies without any
industrial licence?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). The names of individual
items were not specified in the Regis-
tration Certificates granted to dvug
manufacturing companies including
M/s. Balaxo, M/s. Pizer, M/s. May &
Baker etc. The Registration Certifi-
cates to these companies as prescribed
under the Rules were issued for the
manufacture of “Drugs and Pharma-
ceuticals”. The other requisite informa-
tion called for g not readily available.
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However the exercise that would be
done at the time of grant of consolidat-
ed Industrial Licence to drug manufac-
turing companies, as per Government's
decision contained in the New Drug
Policy, would enable the Government
to scrutinise the items taken up for
manufacture by the drug manufactur-
ing companies subsequent to the grant
of Registration Certificates and also
other information asked for.

(d) No instance regarding produc-
tion of any formulation without valid
Government approval by M;s. Glaxo,
M/s. May & Baker, M/s. Cyanamid
and M/s. Burroughs Wellcome has
come to the notice of the Government.

However, M|s. Pfizer have been
found producing ‘Protinex’ without a
specific Industrial Licence, the com-
pany's contenfion however being that
they are entitled to manufacture this
under their licence for Protein Hydro-
lysate.

Direct compartment from Bihar to
Trivandrum

305. SHRI V. M. SUDHEERAN:
‘Will the Minister of RAILWAYS be
pleaseqd to state:

(a) whether any representation has
been received from Bhilai Mala-
¥alee Association for introducing a
direct train compartment from Bhilai
to Trivandrum; and

(b) if so, the steps taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) Yes,

(b) The matter is under examina-
tion and action, as found feasible and
Jjustified, will be taken,

Supply of drugs by Canalising

306. SHR] SURENDRA BIKRAM:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
‘ZERS be pleased to state:

(a) details of Vitamin A, Tetracy-
cline and Prednisolone supplied by
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canalising agencies to different un.itl
during last three years; year-wise
and unit.wm

(b) whether it is a fact that IDPL
and Chemicals & Pharmaceutical Cor-
poration of India have been indulg.
mg in showing preferential treatment
while releasing drugs in favour of
some units; and

(c) the caseg where they have made
advance allocations and cases where
normal allocations have been refused
with reasong for doing so?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
Although Vit. A was canalised only
during 1977-78, there were no imports
by State Chemicals & Pharmaceutical
Corporation of India Ltd. for distribu-
tion among actual users and hence,
the question of supplies of this item
by State Chemicals and Pharmaceuti-
cal Corporation of India Ltd. (CPC)
does not arise.

Prednisolone was distributed by
CPC during 1976-77 and 1977-78. It
has been decanalised in the 1978-79
Import Policy. During 1876-77 and
1977-78, when Prednisolone was on the
canalised list, releases were made both
by Wyeth, who are the indigenous
manufacturers of this bulk drug, and
by CPC who imported this material
The parties to whom releases were
made partly by Wyeth and partly by
CPC are listed in Statement [ laid on
the Table of the House. [Placed in
Library. See No. LT—2402/78] to-
gether with details of the quantities
released. There were certain parties
who received only imported supplies
of Prednisolone from CPC; the party-
wise details are given in Statement No.
II for 1976-77 and Statement No. Ik
for 1977-78 laid on the Table of the
House [Placed in Library. See No. LT-
2402/78)

As regardg Tetracycline, IDPL
is the canalising agency. The party-
wise releases made by IDPL during
1975-76, 1976-77 and 1877-78 are being
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collected and will be laid on the Table
of the House.

(b) As already indicated in answer
to Unstarred Q. No. 9793 dated May 8,
1078, both CPC and IDPL have indi-
cated that they have not shown any
preferential treatment to any unit
while releasing canalised raw mate-
rials,

(c) After meeting the normal re-
cruitments of allottees, advance allo-
cationg are made by CPC and IDPL in
regard to those items where they carry
heavy inventories. These advance all-
ocations are adjusted against the en-
titlement of these cases in the subse-
quent quarter, without affecting the
normal allocations for the quarter in
which such advance allocations were
made. There is thus no question of
normal allocations being refused in
such cases.

Release of canalised raw materialg to
M/s Warmner Hindustan Ltd,

307. SHRI SURENDRA BIKRAM:
‘Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) details of canaliseq raw mate-
rials released to M/s, Warner Hindus-
tan Ltd. during last three years;
year-wise and basig on which these
releases were made;

(b) the reasons for allocating pred-
nisolone to them when it is known
they hold industrial licence for this
item; action taken/to be taken
#gainst the official responsible for this
lapse; and

(c) details of products manufacturs
ed by this company in 1867, 1872 and
1978; have they taken industrial
licences for products introduced gub.
sequently; if not, what action is being
taken against them?

Ltd. during the last three years i.e.
1975-78, 1978-77 and 1977-78 have al-
ready been furnished in reply to Lok
Sabha Unstarred Question No. 8798
dated 9-5-78. This company is a DGTD
unit,

During the period from 1975-76 and
1976-77 DGTD units like M/s. Warner
Hindustan Litd. were allowed releases
of canalised raw materials to the ex-
tent of best of consumption during any
of the two previous years or the quan-
tity recommended by the State Drug
Controllers,whichever was less. For
1977-78, it was decided to release cana-
lised raw materials to DGTD units to
the extent of releases in 1876-77 or as
per their entitlements based on licens-
ed capacitieg for formulations which-
ever was higher.

(b) Position with regard to release
of Prednisolone to M/s. Warner Hin-
dustan Ltd. has been indicated in reply
to Lok Sabha Unstarred Question No.
8802 dated 2-5-78. In the circum-
stances, the guestion of taking action
against any official does not arise.

(e) Details of drugs manufactured
by this company in 1967, 1972 and 1978
are being collected and will be laid on
the Table of the House. Infractions by
this company with reference to the
Industries (D&R) Act, if any, can be
identified only after these details be-
come available, along with details they
will submit in connection with conso-
lidation of their licences.

Emplo¥Yees of Synthetics and Chemicals
Limiteg

308. SHR] SURENDRA BIKRAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) how many promotions and
extra increments have been given to
each employee of Synthetics and
Chemicals Limiteq every year, year-
wise for those employees who are
getting Rs. 500 and above as salary
or wages per month; and
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(b) what was the necessity of
spending Rs. 51 lakhs gn extra pro.
raotions, extra jncrementg and perks
of employees of the above company
in 19777

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN): (a)
This Department has no information
ag the samg is not required to be fur-
nished by the company to the Depart-
ment or to the Registrar of Companies
under the Companies Act, 1956.

(b) Does not arise.

‘Write off of Synthetic Rubbers by M/s
Synthetic and Chemicals Ltd., Bareilly

308. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) how much gynthetic rubber was
every year written off by synthetics
and chemicals limited, Bareilly, year-
wise for the last three years; and

(b) what was the need to write off
synthetic rubbers from the records of
the company when it is not a perish.
able item?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) M/s. Synthetics ang Chemicalks
Ltd., Bareilly, have reported that no
synthetic rubber was written off by
them during the last three years.

(b) Does not arise.

World Bank Assistance for Modernisa-
tiom of Railway Workshops and Loco-
motives and the Wheel and Axle
Plant

310. SHRI F. P. GAEKWAD: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the World Bank assis-
tance for financing certain projects re.
lating to modernisation of Railway

JULY 18, 1978

Written Answers 168

Workshopg and locomotive and the
Wheel and Axle Plant have been
finalised and further discussions on
the gubject are over in terms of Min-
ister's reply to Starred Question
No. 480 on 28th March, 1978; and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Nego-
tiations have recently been completed
between the Government and the
World Bank for a Credit of US § 190
million for the Modernisation and
Maintenance Project of the Indian
Railway which, inter alid, covers mad-
ernisation of Railway Workshops and
construction of a Wheel and Axle
FPlant. Formal agreement in this regard
is likely to be signed in a month or
two.

Parcel Handling Work at  Allahabad

311. DR. MAHADEEPAK SINGH
SHAKYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whethey & committee of three
gazetted officers after considering all
the facts and offers recommended
that parcel handling work at Allaha-
bad shoulq be handled departmental-
ly instead of contract being award-
ed to a Cooperative Society or should
be awarded by inviting open tenders;

(b) if so, the reasons as to why these
recommendations were not accepted
by the Divisional Superintendent,
Allahabad;

(e) whether 5 clarification has been
sought from the Railway Board on the
point whether Northern Railway could
invite open tenders for stations other
than major transhipment points also
as being the practice on the Eastern
Railway; and

. (d) if so, what decision has been
taken by the Rallway Board and con-
veyed to the Morthern, Railway?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) Yes.
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{b) The recommendations were not
mccepted by the Divisional Superinten-
dent, Allahabad, as handling of the
work damtmanunx was not consi-
dered feasible ang open tenders could
not be invited in view of the policy
for allotment of handling contracts to
cooperative societies through negotia-
tions.

(c) A clarification was sought from
the Railway Board whether tenders
could be invited in cases where more
than one registered cooperative labour
society claimed allotment of the same
contract through negotiations.

(d) It has been decided that where
more than one genuine cooperative
soc:et¥ of actual workers is operating
in a particular area of operation, limi-
ted tenders from such societies may be
invited, for allotment of the contract.

Short Payment of Wages to Labourers
performing Parcel Handling Work
at Allahabad

312. DR. MAHADEEFPAK SINGH
SHAKYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that Rail-
way Station Porters' Cooperative La-
bour Contract Society Ltd., Allahabad
has been, held responsible for short
payment of wages to their labourers
performing Parcels handling work at
Allahabad to the extent of Rs. 1,23,
585;

(b) a registered notice demanding
short payment has beep served by
the Divisional Superintendent, Alla-
habad, on the above pnamed Society;

(c) whether other experienced Socie-
ties have applied for allotment of this
contract op lower rateg and at the
same time they have given an under-
taking to pay Rs. 6.50 per day; and

(d) if so, why the Northem Rail-
way {8 extending contract ip favour
of existing Society for short periods,
when besides other irregularities the
Society is held responsible for making
short payment to the labourers?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.
But the amount of Rs. 1,23,585 is
provisional.

(b) Yes.
(c) Yes.

(d) The policy regarding award of
handling contracts gt stations where
more than one genuine Cooperative
Labour Contract Society of actual
workers was in existence, is under
further examination. In view of this,
the contract already held by the Rail-
way Station Porters’ Cooperative
Labour Contract Society Ltd., Allaha-
bad is being extended in its favour for
short periods.

Release of Canalised Raw Materials
and Bulk Drugs to Drug Firms

313, PROF. R. K. AMIN: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) the basis on which release of
canalised raw materials were made to
M/s. Warner Hindustan and Alkali
ang Chemical Corporatiop of India
Ltd., and Pfizer Ltd.; and

(b) details of bulk drugs released
in their favour during last three years
separately with details of formulations
for which they were meant; gs also
their licenseq capacity?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS (SHR1I H. N. BAHUGUNA):
(a) and (b). All the three companies
vix. Mfs. Warner Hindustan, M/s.
Alkuli and Chemicals Corporation of
India Ltd. and M/s. Pfizer Ltd. are
DGTD units. Upto 1976-77, the cana-
lised raw materials were being re-
leased to DGTD units to the extent of
best of consumptioh during any of
the two previous years or the quan-
tity recommended by the State Drug
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Controllers, which ever was less. Dur-
ing the period 1070-71 to 1072-73,
DGTD units were released raw mate-
rials op en incremental basis with a
provision of 15 per cent for annual

growth,

For 1977-78 it was decided that
DGTD units would be released cana-
lised raw materialy to the extent of
releases in 1976-TT or as per their
entitlements baseq on licensed capa-
cities for formulations which ever
was higher.

During 1078-79 these units are to
be released canalised raw materials
for the first six months of the years
to the extent of 50 per cent of their
entitlements ag per licensed capacities
of individual formulations where the
same gre specified in the relevant in-
dustrial approval, and where no capa-
citleg are specified, to the extent of
50 per cent of the releases in 1876-T7.
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It is clear from above that the re-
lease ©of canalised raw materials to
DGTD units was not linked to require-
ments for individual formulations
being produced by them worked out
on the basig of licensed capacities for
such items. However, details of
canalised bulk drugs released during
last three years in favour of M/s.
Warner Hindustan Ltd. and M/s.
Pfizer Ltd. have already been furnish-
ed in reply to (i) Lok Sabha Un~
starred Question No. 9708 answered
on 9th May, 1978 and (ii) Lok Sabha
Unstarred Question No. 8807 answered
on 2nd May, 1978 respectively. Simi-
lar detally in respect of M/s. Alkali
and Chemicaly Corporation of India
Ltd, are given in the attached state-
ment. The supply of canalised raw
materials to this company has been
stopped in June, 1978, after it came to
notice that they were manufacturing
certain formulations without 5 wvalid
licence under the Industries (D&R)
Act, 1951.

Statement

Canalised raw matsrialsrelacased to M(s. Alkali & Chemical Corporation of India Ltd.

(Fig. in Kgs.)
Sl. Name of Bulk Drug Quantity released during
N
> 197576 197677 197778
1. C.P.C. liems
1.  Chloroquin Sulphate . . 1800 2500 3175
11. I.D.P.I. Jiems
2. Sulphadimidine . . . . 10475 4000 8500

g  Piperazine Adipate .

4. Griseofulvin

16a5

. - 1615
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Import of Drugs by State Chemicals
and Pharmmcentical [Corporation of
India Lid.

314, PROF. R. K. AMIN: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) in how many cases drugs and
chemicals were imported by Chemicals
angd Pharmaceutical Corporation dur-
ing last threo years after negotiating
the prices directly or through agents;
the detalls of items, original quota-
tions, price megotiated, quantities im-
ported; ang

(b) how it can be ensured that ne-
gotiating officers of C.P.C. have not
indulged in wunderhand meang with
foreign suppliers or their agents?

THE MINISTPR OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
CPC have indicateq that during the
last three years, they handled around
80 drugs and chemicalg and that, on
an average, the number of purchases
per item was about 5 per year. In
other words, during the last three
years, about 1200 individual purchase
transactions might have been involv-
ed. When tenders are invited, it is not
unoften that negotiationg far improv-
ing offers become necessary. In such
cases the following parameters have
been followed by the CPC :

" (i) Negotistiong were restricted

to the bidders aguinst their import
enquiries.

(ii) Negotiations were usually
held with the lewest tenderer(s) to
improve upon the price and other
terms of the offer.

(iii) The only cases_of pegotia-
tiong with parties other than the
lowest tenderer(s) were with sup-
pliers from credit/Rupees Payment
sources, against the background of
Government directives to maximise

utilisation of Rupee Credit Funds.
Bven in such cases, efforts were
made to bid the suppliers from Ru-
pee Credit Sources down to the low-
est offer against their import en-
quiries and if this was not possible,
approval of Ministry of Finance
(Deptt. of Economic Affairs) was
usually obtained for purchase at
higher prices.

(iv) Before making any pur-
chaseg through negotiations from
any party who was not originally
the lowest against the tender, ap-
proval wag to be obaineg from the
next higher competent authority in
CPC as per the delegation vof
powers.

It will thug be seen that negotia-
tions in such cases followed proper
guidelines. Taking into account the
fact, as stated above, that CPC would
have gone through as many as about
1200 purchase transactionsg during the
last 3 years, it is considereq that the
time amd labour involved in identi-
fying and collecting data in respect
of the cases of purchase transac-
tiong where some element of negotia-
tions might be involved before
the acceptance of tender if issued, is
congidered not to be commensurate
with the results likely to be achieved.

{b) All negotiations within the
parameters mentioneq above have
been generally carried out by a team
of senior officers representing the
Marketing and Finance Divisions of
CPC. The Divisional Committee and
the Purchase Committee who gre res-
ponsible for award of tenders lay
down the guidelines for the Divisions
to carry gut the negotiations.

In keeping with the general prac-
tice of CPC Management to periodi-
cally review the purchase procedures,
they have set up 3 Committee consist-
ing of the Chief Finance Manager.
Chier Internal Auditor ang the Chief
Vigilance Officer o do 50 and recom-
mend any modifications/improve-
mentg &g necessary.
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Purchase of Capalised Bulk Drugs by
Siate Chemicals ang Pharmaceutical
|Corporation of (india Ltd.

315. SHRI R. L. P. VERMA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) how it is ensured that purchas-
es of canalised bulk drugs made by
Chemicals and Pharmaceutical Corpo-
ration in internationa] wmarketi are
most competitive; and

(b) what js the procedure of making
purchases from the time of finalisation
of Import Plan; names or organisa-
tions/departments associated at each
stage; how it is ensured that the sys-
tem of tendering and Inviting quota-
tions are foolproof and are not mis-
utilised by officials of Chemicals and
Pharmaceutical Corporation?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) CPC ensurcg competitive pur-
chases in the international market
through the following mechanism:—

(i) Purchaseg are gencrally made
against import enquiries addressed
to reputed and reliable manufac-
turers/suppliers on the approved
list. This gystem generates competi-
tion amongst international sup-
pliers and induces them to submit
their most competitive offers.

(ii) Through periodical reviews
of the list of suppliers base on
available information of new units
going into stream, continuoug at-
tempts are made to diversify sources
of supply.

(iii) While declding on the offers,
due attention is paig not only to
prices but also to other terms, so as
to ensure necessary competition
amongst the suppliers.

(iv) The majority of the reputed
supplierg are in the business for
more than 2/8 items requireq bwv
CPC and this buying strength of
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CPC induces the manufacturers to
compete with each other for CPC
business.

(v) By phasing out imports over
the year, CPC avoids ereating too
much pressure on the market
demand at any one time.

(vi) By holding adequate stocks
as far as possible CPC attempts to
avoid distress purchases.

(vii)y Attempts are made to
guther sufficient market intelligence
through publisheq sources and CPC's
foreign offices as well as through
discussiong with representatives of
the foreign manufacturers go that
offers received against CPC's en-
quiries may be judgeq in the light
of market intelligence and, if neces-
sary, prices may be brought down
through counter bids/negotiations
or by deciding to defer the pur-
chase/refloat the enquiry.

(b) The various slages in the pro-
cedure of making purchases ang the
organisations involved at each stage
are s under:—

(i) Import Plang are finalised for
each financial year by the 3rd quar-
ter of preceding year by the Minis-
try of PC&F, in consultation with
DGTD, Drug Controller (India),
IDPL & CPC etc.

(ii) The actual users are request-
ed to register their requirements as
per the gistribution procedure for-
mulated by the Ministry of PC&F.

(iii) In the Advisory Committee
meetings held at least twice in a
year, views of the industry are ob-
tained on the Import Plan vis.a-vis
registration of demand with CPC.
Besides the major associations of
industry, Ministry PC&F, DGTD,
Drug Controller (India) and IDPL
are invited to these meetings.

(iv) Based on the Import Plan
and the demand registered by the
industry, CPC gnters the market by
floating import enquiries. Except
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in the case of items in the distri-
bution range of 1DPL, the decision
to enter the market is taken by
CPC, based on the delivery sche-
duleg stipulateg the actual users
ang available market intelligence.

(v) The offers received against
the enguiries gre opened in the
presence of a Committee consisting
of senior representatives of Market-
ing Divigion, the Finance Division
and the Management Services Divi-
sion of CPC.

(vi) The tenders are first consi-
dered at the level of Divisional
Commiltee with composition as
given above angd thereafter the re-
commendations of the Divisional
Committee are scrutinised by &
Purchase Committee consisting of
the Divisional Heads ang the Chief
Finance Manager of CPC. The
Purchase Committee awards tenders
on purchaseg below Rs. 75 lakhs as
per normal procedure; and for pur-
chases ahove this value or any pur-
chase where any deviation from
normal procedure is involved, ap-
proval of a higher competent autho-
rity in CPC as per the delegation

of powers, is obtained.

CPC Management have appointed
a Committee consisting of Chief
Finance Manager, Chief Internal
Auditor anq a Chief Vigilance Offi-
cer to go into the prevalent systems
and procedures and suggest im-
provements where necessary. This
is in keeping with the general prac-
tice of CPC Management to review
the purchase procedures from time

to time to bring about improve-
ment
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320, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether the regular meeting of
erganisations of Petroleum Exporting
countries held in Geneva during June,

1878 have suggested for increase in
ofl prices;

(b) if so, its jmpact an prices in our
country; and

(c) the steps Government propose
to take in this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
{a) At the OPEC Ministerial Meeting
helg in Geneva during June, 1878,
OPEC Member States jecideg to keep
the crude prices frozen at the exist-
Ing level till the enq of 1978.

(b) and (c). Doeg not arise,

wrgfery onfordf/sogfeer  opronferd
& oot o felr v} wrrare & 3

321. ot gwn W wSAY : ¥
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3. atfufses mge & W< g ae
st & fag vogaa  govimeEr
qgErdr afufagi ot gfe g
frwsragdr oy )

Insanitary Conditions in AHgarh—
Delthi Janata Expresy

324. SHR] S. S. SOMANI: Will the
Minister of RAILWAYS be pleaseg to
state:

(a) whether it is a fact that the
Janata Express from Aligarh to Delhi,
which stops at every station like a
passenger train and fare charged of
an express train is without proper
facilities in the train;

(b) whether it is also a fact that
the compartment Ambala-Farukhabad
via Aligarh are filthy, fans are nol
working, no switches and ng  water
in the water tank etc.; and

(e) it so, the steps Government
have taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) 39 Up
Janata Express does not stop at every
station between Aligarh and Delhi
like s passenger train. Express fare
is therefore charged.

(b) No slip coach iz attached for
Farrukhabaq to 33Up/40Dn Janata
Express.

(c) Does not arise.

Confirmation of Employees with 15-20
Years Service :

825. SHRI MADHAVRAO B8CIN-
DIA: Will the Minister of RAIL-
WAYS be pleased to refer to the
reply given to Unstarreq Question No
6383 on 11th April, 1878 regarding
employees with 15—20 years service
not confirmeq and state:

(a) whether the service conditions
of about 1000 assistant officers recrult-
ed through UPS.C. by interview hive
been affected as they have serioualy
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been discriminated in the matier of
confirmation; and

(b) ig #0, the steps Government
propose tg take in this regard to pro-
tect the interest of this category of
officers?

THE MINISTER OF BSTATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
reply given to Unstarred Question
No. 6383 on 11-4-1978 clarified the
position with regard to confirmation
ang seniority of Railway employees
in general, The question now asked
refers to Temporary Assistant Officers
who were recruited as wunclassified
i.e. neither in clagg I nor in class 1I
although given the scale of pay ap-
plicable to Junior Scale Officers. They
were gppointed on Railways under
special terms and conditions of ap-
pointment, confirmation and seniority,
clearly spelt out in the offers of their
appointment, and also accepted by
them. Their confirmation in class I
is made in accordance with these
terms and conditions. According to
the said terms of appointment, their
seniority was to be counted from the
date of their confirmation in class I;
however, Government decided that,
as a special case, they should be given
weightage in seniority upto g maxi-
mum of flve years. Thug there has
been ng discrimination.

(b) Government hag since decided
that instead of confirming the remain-
ing 190 Temporary Officers over a
period of the next few years, against
the yearly quota of vacancies fixed
for the purpose, all of them should
be considereq for confirmation during
the year 1878 by creating the pequired
number of supernumerary posts

Rallway Platforms

326. SHRI AHMED HUSSAIN: wWill
the Minister of RAILWAYS be pleased
to state:

(a) the criteria being followed/
proposed to be planned to improve the
1508 LS—7

conditions of various Railway plat-
forms in the country and particularly
of N.E. Region and of backward as
wel] as rural areas;

(b) which platforms in the NUE.
Region have been earmarked to be
developed in the next three years and
details of funds allocateq or to be
allocated in each case for the purpose;

(¢) whether improvement of condi-
tions of Platforms in the N.E. Region
requires the approval or fixing of pri-
ority by the N.E, council: and

(d) it so, the details of pendency
before the N.E. Council, Planning
Commiseion and Rallway  Board in
this regard and the nature of impro-
vement suggested?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (d). Plat-
formg with proper surface have been
provided at all stations on Indian Rail-
ways. Works connected with the im-
provement to the platforms such as
lengthening, raising level, paving etc.,
are taken up by the Railway Adminis-
tration on the recommendation of the
Zonal Railway Users Amenities Com-
mittee with which public opinion is
also associated. It is they who fix
priorities for such Works taking into
consideration the relative importance

of the station, volume of passengsr
traffic, number of trains, awailability
of funds ete.

Funds for Passenger Amenity Works
are allotled Railway Zone-wise and not
Region-wise. As such, State/Region-
wise information is not available sepa-
rately. Further, budget allotments
for such works are made annually
with the approval of Parliament and
hence information for the next three
years cannot be furnished.

Utilizmation of Bombay High Gas

327. SHRI K. LAKKAPPA: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) is it & fact that while pipe-
lines have been laid for pumping oil
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and gas from Bombay High to the
main land, np concrete plans have
Yeen made for the optimum utiliza-
tion of the gas;

(b) it so, the reasons therefor;

(c) why were schemes like putting
up a fractionating plant on the main
land to separate valuable components
of the natura] gas coming on the tap
for use as feed stocks for fertilizers
and petrochemicals not considered so
far; and

(d) what is the immediate use to
which the gas on the pipe line is
proposed to be put?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) to (d). The laying of the subma-
rine trunk pipelines for the transport
of oil and gas from Bombay High to
Uran as well as the laying of the
transfer lines from Uran to Trombay
has been completed. Oil and gas have
also started flowing through these
pipelines.

The question of optimum utilization
of Bombay High gas has been engag-
ing the atiention of Government. In
order to study the utilization of off-
shore gas from Bombay High, Bassein
North and Bassein South, two work-
ing Group—one for Gujarat and an-
other for Maharashtra were sel up.
Their recommendations have been
broadly accepted by Government
which inter alia include setting up of
four fertilizer projects—two in Maha-
rashtra and two in Gujarat.

Short term proposals are primarily
to use the gas for fertilizer feedstock
in the existing units and to supply it
to the power houses in Maharashtra.

Eventually, in the long-term gas
would be fractionated and lean gas
would be utilized primarily as fertili-
zer feed stock for the fertilizer plants
proposed in Gujarat and Maharashtri.
Possibility of use ag petrochemical
feedstock is also being considered.
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It has recently been decided that a
a gas fractionation plant with 4 million
cubic metres per day capacity based
on cryogenic process and with a design
to fractionate 50:50 mixture of associ-
ated and non-assiciated gas to be set
up at Uran.

To start with gas is to be used at
the Tata Power Station and fertilizer
plants in Trombay.

Thefts avd Dacolties in Traing going
towards South

328. SHRI K. LAKKAPPA: Will the

Minister of RAILWAYS be pleased tr
state:

(a) whether he is aware of reports
of thefts and daccities that were coms
mitted recently during nights in seve-
ral long distance trains, especially
those going to the South;

(b) whether it is also a fact that a
large number of passengers got
cancelled their reservations of berths
for future travel on such trains to
avoid risk to life and property;

(¢) the stepg devised to prevent
effectively the menace of dacoities and
train ‘hold-ups in future; and

(d) whether it is proposed tg pos.
armed guards in long distance trains
especially during nights and in sensi-
tive areas?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes, There have
been 4 cases of decoities and robberies
in the South-bound trains on the Cen-
tral Railway.

{b) No.

(¢) Being concerned with the prob-
lem of heinious crime on the running
trains, the Minister of Railways has
been in touch with the Chief Ministers
of the affected States viz, Bihar, Uttar
Pradesh, Madhya Pradesh, West Ben-
gal and has requested them to teke
effective preventive measures to en-
sure safety of passengers and their
properties.
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On 16th June, 1978 a high level
meeting between the officers of the
Ministries of Rallways and Home
Affairs was held and it was decided
(1) that State Governments of U.F.
Bihar, M.P.,, West Bengal and Mabha-
rashtra will launch vigorous drive
against such crime by increasing the
strength of the armed escorts; (2) to
ensure prompt communication to the
armed police escort whenever the
alarm chain Is pulled at night; (3) to
accommodate the armed police escorts
in the centre of the lrain so that, ap-
prehending danger, they can break
into tweo Eroups and get down on
either side of the train to apprehend
the criminais; (4) to provide the police
escorts with powerful torches/very
light pistols and flares; and (5) pro-
viding powerful lighty with Guard
and Breaksman to light up the area
on both sides of the train.

Armed RP.F. escorts are being pro-
vided on selected trains rumning in
vulnerable sections at night to protest
Railway property, This would also
help to insiil confidence amongst the
travelling public and also deter crimi-
nals from operating on trains.

Zonal Railways have launched o
drive to ensure strict adherence to the
following prevenlive measures in ‘he
coaches:—

(1) Vestibuled doors are kept
locked between 22.00 hrs. anc
06.00 hrs. by the TTEs/Coach
Attendants.

(2} TTEs and Coach Attendanis
remain vigilant during night
time and prevent entry of in-.

truders, hawkers and un-
authorised persons into lhe
coaches,

(3) In case of non-vestibuled
trains the vestibuled doors are
permanently closed or dummi-
ed.

. Ag & result of the above measures
taken by the State Police and the
Railways tfhere has been no incidence
of robberies and dacoities in the South
bound trains after 12th June, 1878.
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(d) State Police are providing armed

* guards in long distance trains duringz

nights and in vulnerable areas. Rail-
way Protection Force armed guards
are also escorting selected trains in
vulerable areas during night to protect
railway property. This would also in.
stil confildence amongst the travelling
public and deter criminals from operat-
ing on trains.

Mulpractices in Rail Reservation in
Capital

329. SHRI JANARDHANA POOJA-
RY: Will the Minister of RAILWAYS
be pleased to statle:

(a) whether it is a fact that black-
marketing and malpractices in  rail
reservation have again raised their
head in the Capital; and

(b) if so, the remedial
proposed?

measures

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) cases of corrup-
tion and malpractices in railway reser-
vations by unauthorised agents, touts
and other anti-social elements have
come to the notice of the Railway Ad-
ministration.

(b) A statement is attached.

Statement

The following steps have been taken
to detect malpractices and curb black-
marketing in railway tickets:—

(i) The time-limit for advance rec-
servation has been made six
months at all stations by all
trains, to avoid blocking of
accommodation by anti-social
elements and providing a
wider, choice to bonafide pas-
sengers for planning rail
journeys in advance,

(ii) Efforts have been made to re-
. duce the gap between the de-
mand and supply by introduc-
ing mnew trains, extending
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their runs, increasing the fre-
quency of  weekly/bi-weekly
trains and running holidays
specials on important routes
to clear the traffic.

(iil) Additional booking windows
and reservation counters are
opened and the working
hours of reservation offices
extended to cater to additional
traffic,

(iv) Reservation arrangements have
have been  streamlined and
strict supervision is maintain.
ed at imporiant points.

(v) Checks have been intensified
with the help of antifraud
squads, Vigilance Organisation,
Government  Railway FPolice
and Railway Protection Force
to detect anti-social elements
and Railway staff induling in
malpractices regarding reser-
vation. Strict action is taken
against the defaulters to im-
prove matters. C.B.I's assis-
tance is also sought wherever
possible,

(vi) Railways have been alerted to
keep a constant vigil on the
corrupt and irregular activi-
ties of antl.social elements and
take stern action and effective
measures to contain their
activities.

(vii) Action is being taken em-
ploy only women as reserva-
tion/booking clerks and super-
visors in the major booking
offices starting with metropli-
tan cities,

2. As despite the above measures
taken, the Ministry was receiving
continuous complaints with regard to
corruption and malpractices in reser-
vation, to create an immediate impact,
a Special Squad of Inspectors working
under the control of Railway Board
was formed and vigorous drive launch-
ed to intensify checks/raids at im:
portant reservation offices and on run.
ning trains. In addition, instructions
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were also {ssued to the Zonal Rail-
ways that the Vigilance Organisations
and Anti-fraud Bguads should intensi-
fy the checks and raids by secking
assistance of CBI and local Police. The
special drive launched to check corrup-
tion and malpractices jn the reserva-
tion have proved effective to certain
extent ag ticket checking and reserva-
tion staff have become conscious that
their activities are being watched.

3. Removal of wunsocial elements
from the station premises with the
assistance of Police and particular
stress on checking of passengers tra-
velling on transferred tickets have
been effective in curhing the activities
of touts and unauthorised travel agent
to a certain extent,

Visit abroad by Minister of Petroleum
Chemicals and Ferillizers

330. SHRI JANARDHANA POOJA-
RY:
SHRI D. AMAT:
Will the Minister of PETROLEUM.

AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether he visited Norway,
London and Dubai during May-June,
1978; and

(b) if so, the outcome of his visit?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):

(a) Yes, Sir.

(b) The visit to Dubai was primarily
in connection with the inauguration of
a container factory by His Highness
the Ruler of Bubai set up by the Bal-
mer Lawrie and Company, g public
sector undertaking under the Ministry
of Petroleum, Chemicals and Fertili-
zers. This opportunity was also avail-
ed of to hold disussions with the vice-
President of UAE and the Ruler of
Dubal and the UAE Minister of In-
dustry and Finance on possibilities of
further economic cooperation between
the two countries,
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The visit to Norway was at the in
viation of the Norwegian Government.
Matters concerning offshore develop-
ment programme, offshore technology,
maintenance system and related issues
were discussed with the Norwegian
Minister for Petroleum and Energy
and the Minister for Industry. Oppor-
tunity was also taken to visit their on-
shore and off-shore establishments to
evaluate their relevance to our re-
quirements. As the result of these dis-
cussions and observations many likely
areas of cooperation were identified.

London was a transit station. How-
ever the opportunity was utilized in
reviewing all pending matters on which
action was called for at our High
Commission’s and.

Delay in finalising rolllng stock of
MTP in Calcuita

331. SHRI SAUGATA ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there has been delay
in finalising rolling stock for the MTP
in Calcutta;

(b) if so, reasong therefor; and

(c) what stepg Government
taking to overcome this delay?

. THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) and (c). Do not arise.

Meaning of ‘Leader Products’

332. SHRI GOVINDA MUNDA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the meaning of “leader product
would be sought to be identified from
the price notified for each formula-

tion"” as mentioned in the Statement
laid on the Table of the House on
20th March, 1978; and
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(b) why the option of the concern-

ed leader product would be fixed in

consultation with the manufacturer?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (H. N. BAHUGUNA): (a) and
(b). It appears that the reference in
the Question is to paragraph 52 of
the Statement laid on the Table of
the Lok Sabha on the 20th March,
1978, which is reproduced below:—

“52. In so far as Category III is
concerned, separate pricing for
each producer will be done as was
being done hitherto. However,
wherever possible, on the basis of
standard composition, ‘leader pro-
ducts’ would be sought to be identi-
fled here also and prices notified
for such formulations, which may,
at the option of the concerned
manufacturers, be adopted by them,
and under advice to the Govern-
ment. The mark up for this Cate-
gory will be a maximum of 100 per
cent, the manufacturers being free
to choose his own mark up upto
limit of this ceiling.”

The new policy envisages that lea-
der prices of Category I and II pro-
ducts with mark up of 40 per cent and
55 per cent respectively will be work~
ed out based on the cost of production
of the major efficient producers of
such formuletions. Such prices will
be notified in the Official Gazette from
time to time. For Category III for-
mulations separate pricing for each
producer will be done by allowing
mark ups not exceeding 100 per cent.
While this would be the general pro-
cedure for Category III formulations,
leader prices will be notified wherever
possible, for these formulations also
based on standard composition, Such
prices can be adopted by the concern-
ed manufacturers under advice to the
Government. However, adoption of
such leader prices for Category III
formulationg will not be obligatory
on the manufacturers of such formula-
tions, because (a) it may not always
be possible to identify leader prices



203 Written Answers

in this Category end (b) as a com-
posite framework of mark up, the
manufacturers have the discretion to
apply any mark up they choose,
limited by a ceiling of 100 per cent.

Selection of ‘Leader Product’ from

production of Small Scale Manufac-
turers

333. SHRI GOVINDA MUNDA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

{(a) whether according to State-
ment laid on the Table on 29th March,
1978 a ‘leader product' could be selec-
ted from the products of small scale
manufacturers;

(b) details ,0of the thesis of the
leader product; and

(¢) how Government propose to
decide a leader product and why there
is no control in category IV, whether
these products are not useful and not
essential; will absence of control not
give a free hand to foreign firms and
if so, reasons for not taking them into
the orbit of price control?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c), Leader prices in terms
of the new policy will be based on
the cost of production of the efficient
major producerg of such formulations.
If small scale units qualify for the
above criteria their products could
also be selected for working out
leader prices.

The new pricing policy envisages a
mark-up of 40 per cent and 55 per cent
respectively for category 1 and II
formulations and a mark-up upto 100
per cent for category III formulations,
Category IV formulations will be free
from price control. The scheme of diff-
erential mark-up is designed to secure
that manufacturers of formulations
might be able on an over all basie
(Keeping in view all 4 categories). to
secure commensurate returns, while
ensuring that price of essential for-
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mulations are held at fair levels, Itis
possible that gome of the preducts in
Category IV may also be useful and
essential but in the context of the
overall scheme this category will be
free of price control in all the sectors
of the industry, namely, foreign sec-
tor, Indian sector and public sector.
In order be ensure that formulators
do not earp exorbitant profits in for-
mulation activity, the entire gctivity
of a mranufacturer would be subject to
profitability ceilings as laid down in
para 54 of the Statement.

Robberies in Jayanti Janata Express
between Bhopa] and Agra

334, SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the Government are
aware that robberies and dacoities
have hecome a regular affairs in the
Jayanti Janata Express in between
Bhopal and Agra; and

{b) if so, what are the steps taken
to put an end to it?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) There
were 2 cases of dacoities on 30th May
1978 and 9th June 1878 in the Jayanti
Janata Express between Budni and
Midghat and near Sanchi respectively.

(b) Prompt action taken by the
Madhya Pradesh Government Rail-
way Police resulted in the arrest of
6 criminals and major portion of the
stolen property was recovered. Spe-
cia] steps were taken by the Madhya
Pradesh Police to prevent thefts in
trains in this section. Armed Police
escorts were provided in all trains
passing through the affected sections
during the night. )

Being concerned with the increase
in helnous crimes sffecting the tra-
velling public, the Minister of Rall-
ways had drawn the attention of the
Chief Ministers of West Bengal, Bihar,
Uttar Pradesh and Madhya FPradesh
and the response was encouraging.
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L
On 16th June 1978 a high level meet-
 ing between the officers of the Minis-
tries of Railways and Home Affairs
was held and it was decided (1) that
State Governmentg of Uttar Pradesh,
Bihar, Madhya Pradesh, West Bengal
and Maharashtra will launch vigorous
drive against such crime by increas-
ing the strength of the armed escorts;
(2) to ensure prompt communication
to the armed police escort whenever
the alarm chain is pulled at night;
(3) to accommodate the armed police
escorts in the centre of the train so
that, apprehending danger, they can
break into two groups and get down
on either side of the train to appre-
hend the criminals; (4) to provide
the police escorts with powerful
torches/very light pistols and flares;
and (5) providing powerful lights
with Guard and Brakesman to light up
the area on both gides of the train.

Armed Railway Protection Force
escorts are being provided on selected
trains running in vulnerable sections
at night to protect railway property.
This would also help to instil confi-
dence amongst the travelling public
and glso defer criminals from operat-
ing on triins,

Zonal Railways have launched a
drive to ensure strict adherence to the
following preventive measureg in the
coaches: —

1, Vestibuled doors are kept
locked between 22.00 hrs. and 06.00
hrs, by the TTEs/Coach Attendants.

2. TTEs and Counah Attendants re-
main vigilant during night time and

prevent entry of intruders-hawkers

- and unauthorised persong into the

coaches.

3. In case of non-vestibuled
trains, the vestibuled doorg are per-
manently closed or dummied.

Detally of 35 cases Instituled against
-Raillway Officers

335, sHR] DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 5480 on 4th
April, 1878 regarding corruption
charges against officers and state:

(a) the year-wise details of the 35
cases instituted against the officers
and the reasons for non-finalisation of
the cases early;

(b) whether it is a fact that cases
are lingered on to facilitate the offi-
cers to attain superannuation age so
that no deterrent actlon is taken
against them in the real sense; and

(¢) why officers aged beyond 65
years against . whom prima-facie
chargeg are proved were given exten-
sion?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) A
statement is enclosed.

(b) No.

(¢) Under the extent rules Railway
servants including officers retire ine
variably on attaining the age of 58
years which is the prescribed age of
retirement.

Statement
be'Ir.:: yrar-wise detiils of the cases which were under investigation/D.A.R. action, are given

oW 1—

Total No. No. of No. of

of cases cases cases R for non-final r
Yenr (as om since yet to be
31-12-77) finatised
H The relevant records were in the

1978 1 .
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3 2 3
1975 g 2 1 The case was sub-judics.

" 1976 6 2 4 itlet pocdunurhuwh fnl.lwed
1977 g0 7 1 well as in tine D-upl:ne m
1978 5 1 4 ]\mpr:du muuhatio'n with Genrul

Vigilance Commision at various
stages.

ToraL 35 g a3 L

Facilities to RPF Amsociation on Zomal
Rallways

336. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the facilities being ex-
tended to the recognised R.P.F. Asso-
ciation of Zonal Railways are consi-
dered sufficient for smooth working
of the Association;

(b) whether these  .Associations
have persistently demanded mpre
facilities for smooth working of the
Association at present with other re-
cognised Associations; and

(e) it so, what steps are being
taken to fulfll the demands and why
not the fagilities are being extended at
par with other recognised Associa-
tions?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN). (a) The
facilities were considered adequate at
the initlal stage. Further extension
:ifn these facilities is under considera-

n.

(b) and (c). Yes these Association
have been demanding facilitiey at par
with the other recognised Association
on the Railways. Recently a charter
of demands forwarded by Railway
Production Force Association, has
been received by thiy Ministry and the
same is under active consideration of
this Ministry. In view of the nature
of work of these staff, it is not consi-

dered desirable to keep thess Associa-
tion at par with other Uniong in

certain aspects of facilities.

Expenditure in the maintenance of
Rallway Board

337. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the expenditure incurred in
the maintenance of Railway Board
during the last three years;

(b) the number of posts reduced/
newly created in all categories of staff
officerg up to member level in the
Board; and

(e); is there any scale laid down
for the number of Class IV, III and
Class I officers at all levels in the
Board?

THE MINISTER OF BSTATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Total
expenditure jncurred on Railway
Board during the last three year; is
Rs. 11.84 crores,

(b) The numbey of posts reduced
during this period were 182 and those
created 168.

(c) The scale and norms laid down

by the Ministry of Finance in respect
of Class III & IV Staff are followed.

Class I posty are regulated with re-
ference to workload, nature of guties
and responsibilities.
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Bieps to Over-come chain pulling
Incldenie

338. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
the Unstarred Question No. 6484 on
the 11th April, 1978 regarding cases
of chaip pulling angd state:

(a) whether the Railway adminis-
tration deputes its Protection Force
staff and the Government Railway
Police deputes their constables on the
trains for the safety of the passengers
and to avoid incidents of all types;

(b) if so, why such a huge number
of chain pulling incidents has taken
place and what is the financial value
of the loss of the running time;

(c) what expenditure was incurred
in the various checkings as detailed in
answer to part (b) of the guestion;

(d) what precise, effective and
economical steps his Ministry is con-
sidering to stop this menace and also
tighten the machinery already in-
violved in it; and

(e) why the Railway does not iden-
tifly the common gpots and make
effective steps to over~come this prob-
lem?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) to (e), For the
safety of passengers the Government
Railway Police constables are escort-
ing all night traing running on Kas-
ganj-Achhnera Section.

The vulnerable gspots prone to
trequent alarm chain pulling have
been jdentified by the Rallway

_ Administration. Effective steps are be-
ing taken in cooperation with the local
civil and police authorities to contain
this evil Railway Administration
have also taken up the matter with
the U.P. Government,

The financial value of the running
time lost and the co~t of the staff

deployed for checking the incidents
of alarm chain pulling is not comput-
ed as no separate staff are engaged
exclusively for this purpose.

The drives to contain the menace
of alarm chain pulling have been
further intensified.

Gas-based Fertilizer Piant from Bom-
bay High Gas

339, SHRI L. L. KAPOOR: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state,

(a) whether Government have
taken any final decision on the Gas-
based Fertiliser plant from Bombay
High Gas;

(b) it mo, the details thereof; and

(c) it not, what are the difficulties
in locating the plant at Rewas?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H, N. BAHUGUNA):
(a) to (c). The Ilocation originally
proposed for the large sized fertilizer
plantz at Rewas was strongly opposed
by the local residenty and alsp the
residents of Bombay who had formed
themselves into a Comimittee known
as the ‘Bombay Bachao Committee’.
Their opposition was mainly on
grounds of likely pollution hazard to
Bombay and New Bombay areas and
displacement of farmers. Meanwhile
a Task Force of the NCEPC which
had been requested to investigate into
the environmental impact of the pro-
posed fertilizer project on different
possible locations has submitted its
report. Government will take a
decision soon about the location of the
project in the light of the recommen-
dations made by the NCEPC Task

* Force and the views of the State Gov-

ernment.



a1l Written Answers
New Fertliiser Plants in Blhar

340. SHRI L. L. KAPOOR: Will the

" Minister of PETROLEUM, CHEMI-

1

CALS AND FERTILIZERS be pleased
to state:

(a) whether Government have laid
down any guide-lines in locating Ferti-
lizer plants;

(b) whether the needs of the far-
mers in the backward areas arg taken
into consideration; and

(e) if so, whether any new fertili-
zer plants are likely to be located in
the backward areas of Bihar?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) and (b). The location of a ferti-
lizer project is based on techno-
economic considerations which inter
alia include factors such us availabi-
lity of feedstock, availability of in-
frastructure facilities, proximity to
the market and demand of fertilizer
in the economic marketing zone of the
project.

It is pointeqd out, however, that the
fertilizer needs of the entire country
are assessed in the Six Monthly Zonal
Conferences held every year with the
representatives of all the State Gov-
ernments and the representatives of
the manufacturers. Supply of fertl-
lizer is made in terms of the supply
plan drawn up after theseg conferences,
and orders are issued under the Essen.
tial Commodities Act requiring each
manufacturer to distribute specified
quantities of fertilizer in specified
States. It is, thus ensured that the
fertilizer needs of the farmers through._
out the counlry are met adequately
and in time, irrespective of whether
the indigenoug production in a parti-
cular zone is adequate or not.

(c) Government have at present no
proposal to set up a new fertilizer
plant in Bihar., However, a letter of
intent has beén granted to M/s. Bihar
Caustic gnd Chemicalg Limited for the
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production of Ammonium Chloride
at Rehala in Bihar, as a co-product
in their caustic soda plant.

Wagon Alletment to Private Trade

341. SHRI M. RAM GOPAL REDDY :
Will the Minister of RAILWAYS be
pleased tg state:

(a) whether Government have been
urged to ensure the allotment of wa-
gons to private trade for the move.
ment of essential commodities like
foodgrain, edible oil etc.; and

(b) It so, the decision of Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Under
extant rules allotment of wagons is
done in accordance with priority and
seniority of registrations and thig rule
ig strictly followed by the Railway
Administrations, Allotment of wagons
on private trade account has to take
itg turn in ity own class of priority.
Complaints of shortages are dealt with
on their merit and special assistance
is accorded where necessary,

Robberies on Central Railway

342, SHRI C, K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
of the fact that three train robberies
took place within a fortnight on the
Central Railway route of Jhansi, Bina
and Bhopal;

(b) if so, the detalls thereof; and

(c) what steps Government intend
to take to stop this type of train rob-
bery and details thereof?

THE MINISTER OF STATE [N THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) (1) On 30-5-1978 at about
01.30 hrs. when Jayantj Janta Express
was running between Budnl and Mid-
ghat on the Central Railway In
Madhya Pradesh, some criminals grm-

* ed with pistold and knives entered the
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3-tier gleeper coach and looted pro-
perties of passengers including cash
of Rs. 1800/-.

(2) On 9-8-1978 at about 03.30 hrs.
some criminals boarded 3-tler second
class coach of Jayanti Janta Express
and robbed 3 passengers near Sanchi
on the Bhopal-Bina section of the
Central Railway in Madhya Pradesh.

(3) On 12-6-1978, 5 criminals enter-
ed 3-tier coach of 18 Up G. T. Express
and robbed the passengers between
Mohasa and Bing on Jhansi-Bina sec-
tion of Central Railway in Madhya
Pradesh.

(c) Prompt investigation by the
Government Railway Police, Madhya
Pradesh led to the arrest of 6 criminals
involved in these cases. Stolen pro-
perties worth Rs. 50,000/- have been
recovered.

Being concerned with the increase
in heinous crimes affecting the travel-
ling public the Minister of Railways
had earlier drawn the attention of the
Chief Ministers of West Bengal, Bihar,
Uttar Pradesh and Madhya Pradesh
and the response was encouraging. On
16-6-1078 a high level meeting bet-
ween the officers of the Ministries of
Railways and Home Affairs was held
and it was decided (1) the State Gov-
ernments of Uttar Pradesh, Bihar,
Madhya Pradesh, West Bengal and
partg of Maharashtra will launch vigo-
rous drive against such crime by in-
creasing the strength of the armed
escorts; (2) to ensure prompt commus=
nication to the armed police escort
whenever alarm chain is pulled; (3) to
accommodate the armed police escorts
in the centre of the train; (4) to pro-
vide the police escorts with powerful
torches/very light pistols and flares.
Armed RPF escorts are being provid-
ed on selected traing running in vul-
nerable sections to protect railway

. This would alse help to
instil confidence amongst the travell-
ing public and also deter criminals
from operating on the trains,
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- Compensation due fo Losa, Damage,

etc. in Central Rallway

343. SHRI BHAUSAHEB THORAT:
Will the Minister of RAILWAYS be
pleased to state:

(a) what is the total amount .of
compensation paid to the customers
due to loss, damage, etc. of goods
during the last three years in Central
Railway;

(b) what are causes of such losses;
and )

(c) what steps Government pro-
poge to take to stop recurrence of
such losses?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Total
amount of compensation claims paid
due to loss, damage eic. of goods dur-
ing the last three years beginning
1875-76, by the Central Railway was
Rs, 1.49 crores, 1.24 crores and 1.33
crores respectively.

(b) The main causes of such claims
are theft, pilferage, breakage, dam-
age by wet, by delay in transit or by
accidents, exchange of consignments,
frauds etc,

(e) The following steps are taken by
the Government to stop recurrence of
such losses:—

(i) Escorting of goods trains car-
rying iron and steel, food-grains,
sugar, oilseeds efc. by Railway Pro-
tection Force armed personnel in
vulnerable sections;

(ii) Patrolling by armed Rallway
Protection Force Personnel in vul-
nerable yards;

(iii) Collection of crime intelli-
gence and conducting of surprise
ralds by the staff of the Crime Intel-
ligence of the Railways as well as
Central Crime Bureay, Railway
Board, with a view to tracking down
. criminals and receivers of stolan
goods; .
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(iv) Guiding and educating the
staff to make them more and more
conscious gf the need to prevent loaa
of and damage to consignments;

(v) Insistence on provision of
dunnage to protect flap door pilfer-
age in case of wagon load consign-
ments of sugar, grains, pulses, oil-
seeds, etc,;

(vi) Proper marking, addressing
and labelling to prevent the consign-
ment from going astray;

(vii) Proper maintenance of wa-
gons so that incidence of sickness of
wagons resulting In detention and
transhipment is minimised, and also
damage by wet and pilferage
through doors and body-holes is re-
duced;

(viii) Use of nuts and bolts for
rivetting wagons loaded with valu-

able goods;

(ix) Patching of panel-cuts of
wagons in sick-lines yards and
goods sheds to reduce the circula-
tlon of defective waguns;

(x) Special precautions during
monsoon season to prevent damage
by wet;

(xi) Proper supervisiori and care-
ful tallying of packages during load-
ing and unloading operations;

(xii) Intensified supervision at
break-of-gauge transhipment points
and repacking points; and

(xiii) Prompt fixation of staff res-
ponsibility,

Casual Labouy in Central RaflWay

344. BHR! BHAUSAHEE THORAT:
Will the Minister of RAILWAYS be
pleased to state:

() what is the total number of
casual labour working at present in
each division in Central Railway and
since when;
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(b) when these casual labourers
will be taken up on regular basis;
and

(c¢) what is the percentage of sche-
duled caste/Scheduled Tribe labour in
it?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS:
(SHRI SHEO NARAIN): (a) The
total number of casual labour as on
31-3-1878 working on different divi-
sions of Central Railway is as fol-
IW’;

Division Numper
Bombay BA4ATO
Bhusaval 6,176
Jhansi 9,245
Jabalpur 5,108
Nagpur 2,319
Sholapur 1,663

Of these, 2 have put in over 10 years,
568 over 5 years, 2,853 over 3 years,
1,587 over 4 months and 27,968 less
than 4 months,

(b) These casual labourers will be
considered for absorption on regular
basis on being declared suitable by
the Screening Committee, as and when
vacancies occur.

(c) Information is being eollected
and will be laid on tbe Table of the
Sabha,

Violance at Victoria Terminu, Station
over Defective rakes of Faburban
Trains

343. SHR] YAGYA DATT SHAR-
MA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Police wused tear- ws
and lathi-charge to control violent
commuters at Victoria Terminus sta-
tion during the last week of May,
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1978 for the trouble over defective
rakes of suburban trains;

(b) if so, the number of casualties
on both sides and arrest made in
this regard; and

(cy the steps taken to check such
incidents?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Police
used one tear-gas shell to disperse the
crowd indulging in violence at Victo-
ria Terminus Station on 26-5-1878,
No lathi-charge was made by the Po-
lice,

(b) No-body was injured by the
tear-gas shell but 3 Railway em-
ployees, 11 commuters and 2 Police
Constables, sustained injuries during
the scuffle. 8 outsiders were arrest-
ed by the Government Railway Police.

(c) Striking Force of RPF and Pu-
lice has been kept at vulnerable points
to check such incidents. Immediate
action has been taken to repair the
damaged rakes to avoid inconvenience
to the commuters,

Premises of Bharat Petroleum
Corporation, Calcuita

348. SHRI SHYAM SUNDER GUP-
TA: Will the Minister of PETRO-
LEUM, CHEMICALS & FERTILI-
ZERS be pleased to state:

(a) whether Bharat Petroleum
Corporation, Calcutta has rented out
their depot at 49 Canal East Road,
Calcutta to M|s Sewnarayan Khub
Chand of Calecutta;

(b) if 80, when these premises were
rented out and the terms thereof;

(c) what is the total amount paid
to the Corporation as rent till 30th
June, 1978; and

(d) whether Government Ppro-
pose to get these premiseg vacated
from M|s Sewnarayan Khub Chand?
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- THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(b) The agreement was made in
the middle of 1870 but became opera-
tive from middle of 1872. The ren-
tal recovered from July 1872 to Sep-
tember 1976 was Rs. 14,500 per an-
num at the rate of Rs. 3625 per quar-
ter, From October 1876 it was rais-
ed to Rs, 463268 per quarter.

(c) Ra. 94.053.76

(d) This is a matter for the com-
pany to decide.
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1978 ® qearw fafaw 3mF i 1
vo W migar g wT & af v/
aqar airafay & ¥ i € "7
3% & wa 75 foadt warfear g
ey Agi # 9k aer Ty warg &
qer s aar & Wi

(=) ®ax & aed & w4 ®
®77 777 & qqT T AT K1 L7 K@
¥ for7 w1r 39rq PR 7 E WY EHTA A
faarz g ?

tw siwre ¥ oty W (W fow
wrevw ) : (%) 7% w9 g fE o w6
w41 & F17or FAw wE 1978 W7 IWH
a® g9 s arfedi &1 QA waan
QAT I T 940 | 0F faaow gon
g faad gasr sfha femmn g

() wdr gaa: Fxrw W fag
Wt WOAT WA GV AT ¥ ET w5
A & weor 7€ 7 | FaereY e
AT H I I @ Qh W & wdurfeqi
% WA % 1oy wiwmt 78 W
wiad & AL F W T A

AT W WA@FAH K LT FA
% frr wraar @Al g we & sE
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& geart agry % fag  wrwr saTEw
srfawfeat & ae ez 5o T wmar
g

fewem
PUCHUC RN i G i
mfed} ®r wwar
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7t 1978 97, 78 %
uTaE Ha A%
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94 . F3Af  gw s
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qafec 26 53 A4
qefac dtar g @ £ Tt
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zfeor axg 22 30
wfaa o 10 15 Y
yfram o AFf 19
qiferan w1 e
349. wit vwPER faamd
ot fto CromivaTer wra :
w7 & vieraw AT TATAA ST IWOR

AT a7 ATy o ¥ wIq fw
(%) 3w & o aqt & o=
w7 qar eqrw v dFifeaw w1 oW
fpar ImrE 3w,
(w) vt wafiy & wafaa ooy wr
foperdT wraT & wrama {4 AT I
q figadt faeft qur =< = i,

(7) = 2% & W F wefea
¥ w1 T ST O1F 1 wgEA
t
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© (%) AT fwnfy arar i wrarr
&TX &7 weary §; W '

(v) ®wdiw & qmwr ® wrew-
fad< wma g wrbww w7 ST W
t? '

H\forw #ar caaw Wi gdow
Wt (oft gwwdt wgw wgvty) : (W)
it (&), gwar AW fawor @
Fraf g

c(w) W owd & T A
12.68 fRe dYe 27 weama 1y &
L
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st % faw faeaiufar warm sos

qger ¥ oY we f5y 0y €
an“_ wraT e
T
L : . 5.25
% . . 3
AT W wHI . !
Hft ow . : 2.5
=y . . 1.5
o g g{aT . 0.55

oRT 13.80

(v) =fmoy gwmdly i Sl
% a= ¥ wfafaa &@i &1 9@ smI
far saea oy ST & M@ -
togs ¥ @4 § ww wwimiT i
TRAAN T TS W AT SN TR |
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000 HYe a7
1975 1976 1977
W HOr W JET
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amt (fae dto 1) . : 13.7 14.0  14.8
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wrw fowat wr famfey

350. wit vraTwer femrdt : wir o
qAY «§ € K0 F97 wLF fr o

() nraed adl & Qo FIa<
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(7) Fra¥ mw fosdi AT qarde
fesat w1 feafina i Y frafa fear
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®r A ; ar

(«r) wre fesdi wre wardr fesdi
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w faqrv g 7
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I dwrwa  * crew sy
(st fra wremam) (%) :—

LE aw fesd gy o=
(Wfgat (%)
& feam &)

1975~76 12176 1005

1976-77 11982 1021

1977-78 12167 1020

(37d%y FearmT WY & i & wANT

)

(w) fawdr fiw adt & 2o W
faate fed wr wa fewdi awt qoly
fesdi & dey aq Inb yiwid fadefy
LS Gl L

wrE maE wiwa
) frad fesai g ifa
b T oA A
qar
(=ra
eaid)
1975-73 Eﬂ'q\f}ﬂ 52 )
grvesifaar 662 1193
wafwar 64
#w&w o 120
898
1976-77 grivearfaar 342)
Hﬁfm 46 B-5
e & 380,
= 23
791
1977-78 L 711 159
Farfr 30]’
* 101
T 1780 2287




225 Written Answers ASADHA 27, 1800 (SAKA) Written Answers

226
et o
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T s
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197677 Farfagi 17 489
1977-78 .-
k3 47 489

() == fesai AT Ty fesal
# TEET AT AMAAT  ArATE &Y
areafas sawrast A fqfa o
JIASIAT F WTUTT G FATC T AT § 1
e feegi /1 wardr fesdi i aiw o
wrer ant & fae® a9 & gearew #F geAr
¥ wiags A 7 Foarom & ) w7 wfafosr
wmit £ gfa & fra wdfea wfie s
feir on g% & 1 fea sm W §

svw mmerl § wivita o qea
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30 97, 1978 WY wirffa 9¥ wawl
o g oW o ;AR
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festt 26,587
fIgTEr 6,518
WY 11,722
fer=w wkw 5,019
AR 4,677
wafew 36,449
W 42,739
HEg N3 46,613
HEH 51,763
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gz 29,435*
Swiw " glearar 46,069
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fafaww 21
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(ii) 37 v ~mamwdt % foerds
daem ¥ geary wrwr g ¥ e
1-4-1977 ¥ qradre € weur WY
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# wyA wgar & AT 99% fag goq
qarx dr T

(iv) fai@ wigtr & awar arad|
®( W7 gaeqr A1 gARA F fag afag
IR 0GR XT B 9{0T Fearaar )
scawr g8 farg a fasre w2 <@

Reservation Racket

352. SHRI M. RAM GOPAL RED-
DY: Will the Minister of RAILWAYS
be pleased to astate:

(a) whether it has come to notice
of Government that some railway
officialg are involved in reservation
rackets; and

(b) if so, the number of persons
arrested during the last one year and
their designations?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI1
SHEO NARAIN): (a) From time to
time the Railway have made preven-
tive checks in order to find irregulari-
ties pertaining to reservation. Re-
cently a special squad also has been
formed at the Railway Board. Many
instances of malpractices and irregu-
larities have come to notice and se-
were disciplinary action is being
taken, Some of the officers involved
have been suspended also. Howso-
ever no organised reservation racket
involving Railway employees has
been discovered.

(b) Nil

Siaff Manager ang Finance Manager
of Bharat Petroleum Corporation,
Delhi

353. SHR1 SOMNATH CHATTER-
JEE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) is it a fact that the present
Staff Manager and the Finance Mana-
fer of Bharat Petroleum Corporation,
Delhi gre in the seme position and
etation for the last 20 years; ang

{b) if so, the reasons thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERE (BHRI H. N. BAHUGUNA):
(a) and (b). M/s. Bharat Petroleum
Corporation Limited have no positions
of Staff Manager and Finance Mana-
ger in Delhi, but the incumbents of
the posts of Employee Relations Ma-
nager and an Area Accountant have
‘been in Delhi for the last 20 vears.
They have held different positions
during this period and have progress-
ed from lower Jevels to their present
johs. The present Employee Relations
Manager was appointed to this posi-
tion on 1-7-76 and that of Area Ac-
couptant on 1-8-T1.

Demands of Unions of Bharat
Petroleum Corporation, Delhi

354. SHRI SOMNATH CHATTER-
JEE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government are gware
that the managements of Bharat Petro-
leum Corporation, Delhi are not even
ready to discuss on the Charter of
Demands submitted by the unions in
March, 1977;

(b) if so, the reasons thereof; and

(c¢) whether this attitude of the
managements would help to maintain
industrial peace?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). It has been the endeav-
our of the Company to start negotia-
tions with the unions for signing Long
Term Settlements wherever such
Settlements, which had been signed by
the erstwhile Burmah Shell Group (a
foreign 0il Company), prior to its
take over by the Government on
24-1-76, had expired. The Company is
already seized of the matter and are
presently in the process of evolving
suitable guidelines in consultation
with all concerned to initiate discus-
sions with the unions in Delhi and
other areas.

Biil o Electoral Reforms

355. SHRI F. P. GAEKWAD: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government intends
ta bring a comprehensive Bill regard-
ing electoral reforms, the right to re.
cal] errant legislators and reduction of
voting age from 21 to 18;

(b) it so, whether the proposed Bill
is in the process of drafting:

(e) whether the draft Bill will be
circulated for eliciting public gpinion;
and

(d) if so, when the draft Bil] is
likely to be published?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (d).
Various Proposals for electoral reforms
are being examined by the Govern=-
ment including the right to recall
errant legislators and reduction of
voting age from 21 years to 18 years.
Since the proposals require careful
consideration, it will take some time
before decisions are taken thereon and
necessary legislation is introduced in
Parliament.

Allocation of Bombay Gag to fertilizer
piants in Gujarat

356. SHRI F. P. GAEKWAD: Will
the Minister of PETROLEUM, CHEMI.
CALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that the
study group set up to make recom-
mecndations on the optimum utilisa.
ticn of gas from Bombay High struc-
ture has recommended allocation of
Eag to two large fertilizer plants in
Gujarat State;

(b) if so, whether the question of
location of these tweo plants has been
decided by Government;

(c) if not, when the decision iz like.
iy to be taken;

(d) when these plants are schedul-
ed to go into production;

(@) whether these two plants are
based on the utilisation of gas from
Bassein structure as a feed.stock: and

(1) whether Narmada Valley Fertili-
zer Plant jg likely to be allotted gas?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
to (). The Working Group has re-
commended setting up of two large
sized fertilizer plants at a common
site in Gujarat State, based on gas
from Bombay High and Bassein struce
tures. Government have asked the
NCEPC to investigate into the environ-
mental impact of locating the fertilizer
project on filve possible sites. Govern-
ment will take a decision on the
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location of these two plants aftes
receipt of the report of the NCEPC.
The plants are expected to go in trial
production after a period of 30 months,
after necessary approvals are given.
The plant of the GNFC is based om
tuel oil as feed-stock and it is not pro-
posed to allot gas to it.

Commission bearers under Railways

357. SHRI V. M. SUDHEERAN: Will
the Minister of RAILWAYS be pleased
to state:

(a) thir number of commission
bearers working under Railways, zone.
wise;

(b) how many of them arc perma-
nent;

{c) any representation received
from the union of commission bear-
ers;

(d) if so, the details; ana
(e) the stepg taken by Government
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
zone-wise strength of commission
bearers engaged by Departmental
Catering Units is as under: —

Numer of Come

Railway

mission Beares,
Static Mohile
Units Units
Central . 1 g 137 neG
Mm f . . 333 135
Northern] . . 193 oy
North-Eastern . . 1y 1

North-east Frontier . 2
Southern®. . = af 444
South-Central . . 28 682
South-Eastern . 1o T4
Western . . . 6y s
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b) Commission besrers are not
Itagh)uy employees, and none of them
is permanent.

(c) to (e). It has been decided to
abolish the category of commission
bearers angd they are being absorbed
as regular Railway employees in &
phased manner in order of the length
of their service.

recomamendations

of Hathi Committee and statement

laid on 29th March, 1978 on selection
of “Leader Products”

358. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(8) what is the distinction between
the recommendations of the Hathi
Committee and the Statement lajd on
the Table of the House on 28th March,
19768 about selection of ‘leader pro-
ducts';

(1) whether any suggestiong have
tecn made by drug manufacturing
associationsg in thig regard; whether
Ieader products are creating confusion
in taking decision about prices; what
will be norms for fixing prices of
relected products; whether any guide.
lines are framed to serve as norms
for deciding leader products vis-a.vis
the:r prices; and

(e) if not, reasons for the same?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Reference is invited to paragraph
38, 40 and 41 of Chapter VIII of the
Report of the Committee on Drugs
and Pharmaceuticals Industry laid on
the Table of the Lok Sabha on 8th
May, 1878 and paragraphs 51, 52, 53,
54, 55 and 58 of the Statement con-
taining Government decisions on the
report of the Committee on Drugs and
Pharmaceuticals Industry which was
laid on the Table of the Lok Sabha on
28th March, 1978 for drawing distinc-

on.
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(b) and (c). Memoranda from
certain Associations have been receiv-
ed containing suggestions on the new
drug pricing policy. Leader prices in
terms of new policy will be based on
the cost of production of the efficient
major producers of such formulations.
There is no confusion about the con-
cept of leader product as envisaged in
the new pricing policy.

Clarification of new drug policy re-
garding foreign drug companies

359. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) detaileq version of Para 28 of
the Statement laid on the Table of
the House on 28th March, 1978;

(b) what js the difference between
1:10 and 1 : 2 bulk drug and formu.
laticns and 1 ; 5 and 50 per cent bulk
production for foreign firms; and

(c) ig there any inherent contra.
diction in paras 25, 27(i) (2) and (3);
if not, details of the same?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHR] H. N. BAHUGUNA):
(a) It is propuvscd to issue a Press
Note very shorily elucid iting th~ entire
drug policy.

(b) As per the new drug policy
statement, foreign drug manufactur-
ing firms will be given formulation
licences in future only if they are
linked with the production of high
technology bulk drugs from the basie
stage, subject to the overall condition
of their supplying 50 per cent of their
production of such bulk drugs to non-
associated formulators and subject
further to their restricting their overall
ratio of bulk drugs consumption
(from own manufacture) to formula-
tion from all sources to 1:5 whereas
the Indian drug manufacturing firms
will be allowed formulation licences
upto 10 times of the valug of their bulk
drug production provided that for for-
mulations based on imported bulk
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drugs, permission would be granted
only if a ratio of 2:1 between con-
sumption of indigenous bulk drugs and
imported/canalised bulk drug is main-
tained.

(¢) There is no contradiction in
paras 25, 27.1, 27.2, 27.3 of the State-
ment because para 25 of the Statement
relates to the future licensing of
foreign drug companies, while paras
27.1 and 27.2 relate tp the recommen-
dations made by the (Hathi) Com-
mittee on Drugs and Pharmaceuticals
Industry in its report relating to the
manner in which the Permission
Letterg andg COB Licences granted to
drug manufacturing companies are to
be regularised and para 27.3 contains
the Government's decision regarding
the regularisation of production in
excess of licensed capacity or capacity
based on COB Licences, Permission
Letters etc.

Exemption of drugs from price control
under provisions of Drug Price Control
Order

360. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) under what provisions of exist-
ing Drug Price Control Order some
categories of drugs and formulations
will be exempted from price control
and reasons for thig recommendation
in the Statement laid on the Table on
29th March, 1978;

(o) is this recommendation based
on Hathi Committee’s Report;

(c) reasons for this de.control of
bulk drugs and formulation;

(d) reasons for giving different
mark.up to different companies for
rame/drugs and loading/unloading by
distributing agencies; and

{e) whether Government propose
to 't Drug Price Control Order in
national |mterest?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI--
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). The prices of bulk drugs
are at present regulated under the
provisions of Drugs (Prices Controlk
Order, 1870. The Order does not pro-
vide for exemption from price control
in respect of any category of bulk
drugs and formulations. However.
small scale units having an snnual
sales turnover not exceeding Rs. 50
lakhs in formulations are exempted
from obtaining price approval of a for-
mulation,

Under the new pricing policy form-
ing parit of the Statement laid on the
Table of the House on the 28th March.
1978, while Category IV formulatioms
have heen exempted from price conirol
grade mark-ups have been provided
for Categories I, II and III formula-
tions with comparatively lower mark-
up for Category I and II formulatiors.
This has been done to ensure the ; vail-
ability of essential formulations to the
masses at comparatively lower prices
and at the same lime, not to make the
manufacture of such formulations ard
uneconomic operation for the formula-
tors on an overall basis.

{d) The wvariations in the mark-ups
allowed to different companies under
the existing Drugs (Prices Control)
Order, 1970 for the same formulalions
are due to the following reasons:—

(i) Under the Drugs (Price Con-
trol) Order, 1970, the prices »f for-
mulations as prevailing on the date
of commencement of that Order were
recognised and these prices included
different mark-ups for the same for-
mulations.

(ii) Para 7 of the Drugs (Prices
Control) Order, 1970 provides for
different mark-ups for the same for-
mulations. The  relevant extracts
from this para is reproduced
below: —

“(i) not exceeding 76 in the case
of all formulations introduced be-
fore or after the commencement of
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this Order; but not falling in the
category of— )

(a) new formulations evolved
by adoption of manufacturing
technigues as a result of zrpre-
ciable product development work
which has improved their thera.
peutic value;

(b) new formulations contain-
ing as the active ingredieat »
new drug which is a product of
original research in India;

(ii) not exceeding 100 in the case
of new formulations evolved by
adoption of manufacturing tech-
nigues ag a result of appreciahle
product development work which

has improved their therapeutic
value.
(iii) not exceeding 150 in the

cases of new formulations con-
taining as the active ingredient
a new drug which is a product
of orginal research in India.

Provided that in regard to formula-
tions falling under clause (ii) above,
the mark-up shall be reduced to 75 at
least ufter a period of 3 years com-
mencing from the date of introduction
of the new formulation which in
special cases, for reasons to be recorded
‘in writing, may be extended by the
Central Government to 5 years com-
mencing from the date of introduction
of the said new formulation,

Provided further that in the case of
formulations falling under clause (iii)
above, the mark-up shall be reduced to
75 at least after a period of five vears
commencing from the date of intro-
duction of the new formulation.”

While fixing the prices of canalised
bulk drugs distributed by the S*ute
Chemicals and Pharmaceuticals Cor-
poration of India Ltd./Indian Drugs &
Pharmaceuticals Ltd., effort is made
to effect minimum changes in the exist-
ing prices so ag to ensure that the
prices of formulations which are based
on bulk drug prices are not changed
frequently and a measure of stability
is achieved in regard to formulation
prices. With this end in view the
prices that are fixed by the Govern.
ment for the canalised bulk drigs
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might result in under recoveries in
certain cases and over recoveries in
certain other cases. It has been thw
practice to adjust such surplus as might
emerge in the process while fAxing the
prices during the same or the subsc-
guent year.

(e) No, 8ir.

Recruliment of casual labour af

Kharagpur

361. SHRI SUDHIR GHOSAL: Wil
the Minister of RAILWAYS be pleased
to state:

(a) policy adopted by South
Eastern Railway in respect of recruit-
ment of Class IV category and casual
labour at Kharagpur workshop and
Kharagpur Division;

(b) how many casual labourers
Class IV category staff have been re-
cruited during the last four years at
Kharagpur workshop and Kharagpur
Division; and

(¢) how many of them are through
Kharagpur Employment Exchange?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI  SHEO NARAIN): (a)
to (c¢). Information is being collected
and will be laid on the Table of the
Sabha.

238 VTN CATCHAY w0 ww O
=t Tl W T2 @ AT ;A
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% wa g fear wiew; W afe
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wgr A1 Ia% faeg wrawms wread
*) ST

Stady of capital structure of Railways

363. SHRI CHITTA BASU: Will the
Minister of RAILWAYS be pleased to
state:

{a} whether Government have
set up a panel to study the capital
structure of the railways;

(b) if so, whether the panel has so
far made any recommendation;

(c) if s0, essential feature of the
recommendations; and

{d) the action taken thereon?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (m)
Yes,

{b) to (d). The Expert Group's re-
commendations are awaited.

Drug units in Jifferent States
364. SHRI CHITTA BASU:

SHRI 5. G. MURUGATIYAN:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Indian Drugs and
Pharmaceuticals Ltd. and Hindustan
Antibiotics have decided to set up
joint sector drug wunits in different
States;

(b) if so, the projects under con-
sideration of Government; and

(c) stages at which each of them
rests now?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(b) and (c). The joint venture gro.
jects under consideration are in
Karnataka and Maharashtra for
Hindustan Antibiotics Limited and in
Rajasthan for Indian Drugs and Phar-
maceuticals Limited. A final decision
is expected to be taken shorily.

Commitieg for development of Cheml-
caly ang Fertilisers Industry

365. SHRI CHITTA BASU: Will the
Minister of PETROLEUM, CHEMIL
CALS AND FERTILIZERS be plensed
to refer to the reply given to Unstarred
Question No. 9638 regarding twenty-
two Members for developmeni of
Chemicals and Fertilizers Industry on
the 0th May, 1978 and state the pro-
gress of works of the committee and
the concrete results so far achieved?

THE MINISTER OF PETROLEUM
AND CHEMICALE AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
It is expected that the Committee will
meet as soon as the nominations of
the non-officlal Members are finalized.
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‘Corrupilon in Rallways

'366. SHRI SARAT KAR: Wil the
Minister of RAILWAYS be pleasei to
state:

(a) whether it is a fact that corrup-
tion in the Railways is increasing day
by day;

(b) whether as reported in the
‘Indian Express’ dated the 21st June,
1978 recently a ticket examiner ex-
tracted a bribe from General Secre-
tary of Janata Party to get a sleeper
on a train to Delhi from the South;

(c) whether it is also a fact that
while revealing the case to the re-
porter of the said newspaper Shri
L. 8. Ujwal, Chief Public Relations
Officer, Northern Railway, admitted
that at least 15 per cent of total
number of employees are corrupt; and

(d) if so, the steps Government
have taken to remove the practice of
taking bribes from the public in
Railways?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
Cases of corruption in reservation of
tickets on Railways by important Mail/
Express irains at important points
have come to the notice of the Railway
Administrations from time to time.

(b) No such complaint of a party
travelling to Delhi from South has heen
received. However, a complaint was
received against a Trevelling Ticket
Examiner collecting an extra charge of
Rs. 10 for allotment of accommodation
by 4 UP Frontier Mail ex. Delhi on
24-11-1977. Action under Discioline
and Appeal Rules has been initiated
against him.

(c) No. Shri L. S. Ujwal, Chiefl
Public Relations Officer, Northern Rail-
way, has contradicted this and his con-
tradiction has been published in the
Indian Express of 27-6-1978.

(d) -Regular preventive checks Ly
the Vigilance organisation and depart-
mental officers and supervisory staff
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are carried out and investigations are
made on specific complaints regarding
corruption and disciplinary action is
taken against delinquent staff. A
special squad has also been set up in
Railway Ministry to intensify the
checks with a view to root out corrup-
tion in the booking and reservation of
rail tickets.

Propomsal of revise plan for Crude Ofl
production for conservation of Petro.
leum

387. SHRI DURGA CHAND: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether there is any proposal
under Government's consideration to
revise their earlier plan production
for crude oil production in order to
conserve petroleum;

(b) if so, what are the details
thereof;
(c) what will be the production

and demand of petroleum during the
next five years; and

(d) what is the amount of foreign
exchange spent on import of crude
from each country during the last
three years together with the quan-
tity of crude imported?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI.
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). The Working Group,
which was set up for studying the
conservation of oil resources, has not
yet submitted its report. The produc-
tion plan for crude oil, will be review-
ed, if necessary on receipt of the re-
port of this Working Group.

(c) The production of crude oil is
expected to rise from about 12.68
million tonnes in 1978-79 to 18 million
tonnes in 1882-83, During the same
period the demand for petroleum pro-
ducts iy expected to incremse from
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28.01 million tonnes to 38.32 million
tonnes,
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(d) the required information is

given in the statement attached.

Statement
InporT or Cavoe Omn

Qty. Mn, Tonnes c.if. Value Re, crores

1975 1976% 1977%
Country ~
Qty Value Qty. Value Qty. Value
Iran . . 3 58 407 22 56 44750 65 i sB
Iraq . . . 2°8 211-83 g1 267y- 12 30 271 14
S. Arabia . : . 41 28046 43 34450 20 239'94
UAE (Abu Dhabi) 10 79 6o 1o By 48 oG 8748
USSR 1o Bi 45
Egypt o3 22" 72
Torar . % . 137 979" 20 140 1143 69 148 1284 46

*Provisional

Response of State Government to pro-
vide security measuresg for trains

388. SHRI DURGA CHAND: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the
State Governments have not res-
ponded to the Railway Ministry's
appeal for ensuring security measures
for the long distance trains; and

(b) if so, what steps Railway ad-
ministration are taking to provide
safety to the long distance trains?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(8HRI SHEO NARAIN): (a)
No.

(b) Does not arise.

Trans-Asian Rallway Network

369. SHRI DURGA CHAND: Wil
the Minister of RAILWAYS be pleas~

ed to state:

(a) whether it is a fact that Eco-
nomic and Social Commission far
Asia and the Pacific has concelved of
a project for the Trans-Asian railway
net-work which is supported by all
the developing countries of the region,
including India;

(b) whether the railway Adminis-
tration has cleared the project; and

(e) if so, what is the progress
made, so far, in implementing the
project?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
to (¢). From time to time India has
supported the Trains-Asian Railway
project sponsored by the Economic
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angd Social Commission for Asia and
the Pacific (ESCAP) and co-operated
with other countries of the region in
their respective programmes for im-
plementation of the project.

The present railway system in India
already provides facilities for such
internationa] transportation arrange-
ments, but there are missing links
falling on other countries.

Steps taken so far towards imple-
mentation of the project include ter-
restrial surveys of the missing links,
studies of technica] problems like
transhipments involved due to change
of rail gauge, and problems arising
from differing systems of couplers and
brakes of rolling stock in use on vari-
ous countries falling on the route of
the project.

Marketing scheme for cooking gas In
Dharmshala, Himachal Pradesn

370. SHRI DURGA CHAND: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to refer to the reply to Un-
starred Question No. 7981 on 25th

April, 1978, regarding cooking gas
. facilities in Himachal Pradesh and
state:

(a) the progress so far made re-
garding introducing of marketing of
liquifled petroleum gas (cooking gas)
at Dharmshala in Himachal Pradesh;

(b) by when the marketing scheme
will be introduced in Dharmshala;
and

(e) the name of cities in each State
where marketing facilities for cook-
ing gas have been introduced durim:
the last two years, yearwise?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). The Indian Oi1 Cor-
poration had advertised for award of
a distributorship at Dharmshala,
(Himachal Pradesh) from persons
belonging to Scheduled Castes and

Scheduled Tribes. Interviews of the
applicants were conducted by the
Selection Committee during mid-
April, 1878. The Selection Committee
dig not find any candidates suitable
for the award of dealership. Hence
it has been decided to re-advertise
for the dealership. After appoint-
ment a dealer, the candidate mnor-
mally takes about 4 to 6 months for
providing necessary godowns/show
room facilities ete., for comminimng
a distributorship.

(c) A list of cities, State-wise,
where marketing of Indane hag been
introduced for the first time by the
Indian Oil Corporation during the
years 1976-77 and 1877-78, is given in
the Statement. The other two oil
companies, namely, Hindustan Petro-
leum Corporation Limited and Bharat
Petroleum Corporation have not en-
tered any new market for LPG during
these two years.

statement

List of Cities, State-wise, where the
Indian Qil Corporation have intro-
duced Cooking Gas Marketing during
the years 1976-77 and 1977-78.

197677
Andhra Pradesh Nellerr.
Bihar . Begusarai, Harari-
bagh, Motihari and
Bibarshariff.
Gujarat . . Savarkurdla, IAmrr!i
and Mithapur.
Haryrea Yrmwurereger.
Mizoram Aizaw].
Negalerd Dimrspvr.
Orissa . « Cutteck,
TamilNadu . Tiruvannemalai ard
Arni.

Uttar Pradesh Nl.igil:;l and Farukha-
ad.

West Bengal . Darjeeling ard
Hooghly.
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1977-78

Aswam . . Sibagar,

Gujarat . Cambay.

Madhya Pradesh Bilaspur.

Naguland Kohima.

Orissa . . Sambalpur, Berham-
pur, puri and Balasore.

Vst Bzagal Haldia and Chander-
nagore.

Appointment of 3 Member of MRTP
. Commission

371, SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleaseq to state:

(a) whether the wvacancy in the
Monopolies and Restrictive Trade
Practices Commission has been filled
so far;

(b) why has there been so much
delaying appointing a member t, the
Commission under the MRT.P. Act;
and

(e) what efforts have been made to
ensure that only a person of high
eminence, integrity, calibre and ex-
pertise is appointed a member?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) No, Sir.

(b) and (c¢). Under sub-section
(2) of Section 5 of the Monopolies
and Restrictive Trade Practices Act,
a Member of the M.R.T.P. Commission
is required to be a person of ability,
integrity and standing who has ade-
quate knowledge or experience of, or
has shown capacity in dealing with,
problems relating to economics, law,
commerce, accountancy,  industry,
public affairs or administration. Fur-
ther, as per Sub-Section (3) of Sec-
tion 5 of the said Act, it has to be
ensured that the person selected for
the post of Member of the Commis-
sion doeg not and will not have any
such financial or ‘other interest as is
likely to affect prejudicially his
functioning a8 a Member, The selec-
tion of a suitable person satisfying
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the above requirements is rather a
time-consuming process apd efforts to
select such a person are in progress.

Coal Movement by Raillway Wagons

872. SHR] AMARSINH V.
RATHAWA:
SHRI AHMED M. PATEL:

Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether most of the States mre
facing an acute shortage of coal in
their States due to non-availability of
railway wagons; and

(b) if so, the steps taken by Gov-
ernment to provide more wagons to
solve the problem?

THE MINISTER OF STATE |IN
THE MINISTRY OF RAILWAYS
(SHRI (SHEO NARAIN): (a)
There is shortage of certain types of
coal in some states.

(b) In order to step up coal load-
ing, all possible efforts are being made
by the Railways including procure-
ment of additiona] wagons, deploy-
ment of locomotives released from the
summer specials and of new locomo-
tives coming out of railway produc-
tion units, organising closed circuit
movements for bulk consumers and
special monitoring of coal rake move-
ments. Co-ordination has been streng-
thened with Coal India Limited and
the Ministry of Energy (Department
of Coal) and the pace of rationalisa-
tion of coal Joading points expedited.
It has been possible to bring about
some improvement in coa] movement
in June and July as compared to May,
1978.

New Drug Policy
378. PROF. R. K. AMIN: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) details of new Drugs policy
internal guidelines, i any vis-a-vis
Permission letters/COB licences/ Re-

under l:pl-nanan II of I (D&R) Act
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Schedule, formulations manufactured
under Notification 3/3(85)/89 during
last three years by foreign firms with
more than 26 per cent equity; and

(b) names of firms, formulations or
bulk drugs manufactureq during last
three years: and

{¢) how new Drug policy provides
incentives to foreign private Invest-
ment or new small scale and medium
scale Indian investment?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) No internal guidelines on the
New Drug Policy have been framed.
However, it iy proposed to Issue a
Press Note very shortly, containing
elucidations, where necessary, of the
Policy.

({b) Companies having direct foreign
equity of more than 40 per cent
are treated as foreign companies. At
present, there are 39 foreign com-
panies having direct foreign equity of
more than 40 per cent. A Statement
indicating the names of such drug
companies and their activities is
attached,

(c) As per the New Drug Policy,
foreign investment is permitted in the
field of high technology bulk drugs
subject to the provisions of FERA,
1973. Formulation activity not linked
with bulk drug production involving
high technology is not allowed to
foreign sector units whereas Indien
Sector Units have the incentive of
being allowed formulations licences
upto ten times the value of their bulk
drug production. Moreover, certain
bulk drugs have been kept reserved
for exclusive manufacture by Indian
Units.

Small Scale Units are exempted
from licensing and certain items have
been reserved for exclusive manu-
facture by this sector. It is also ex-
pected that the SSI units will also
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benefit from the stipulations concern-
ing the organised sector units parting
with 30 to B0 per cent of the bulk
drugs to non-sssociated formulators.

Statement

5. No.

Name ol the foreign
company

*1. Abbott Labs, (I) Ltd.
2. Beecham (I) Pvt Lid,

8. Burroughs Wellcome and Co.
(I) Pvt, Ltd,

*4. C. E. Fulford (I) Pvt. Lig

**5. Cooper Labs, Ltd.

*6. G. W. Carnrick Co. (Asia)
**7. May and Baker (India) Lid.
**8. Wyeth (India) Ltd.

**9. Grove Products Ltd.
**10. John Wyeth Bros. Pvt. Ltd.

11. May and Baker Ltd.

*12. Nicholag of India Ltd.

*13. Smith Kline and French
(I) Ltd.

14. Roche Products Ltd
15. Indian Schering Ltd.
16. Parke Davig (I) Ltd.

*17. Anglo French Drugs Co.
(Eastern) Litd.

18. Glaxo Labs; (I) Ltd.
#*+19. Johnson and Johnson Ltd,
20. Pfizer Ltd
21. Wyeth Laks. Ltd.
22. Ciba-Geigy of India Ltd.
23. Cyanamid India Ltd.
24. The Alkali snd Chemical
Corp. of India Ltd.
25. E. Merck (I) Pvt. Ltd

28. Merck Sharp and Dohme of
‘India Ltd.

27. Sandoz (I) Ltd.

*Manufacture only Td;g formu-
lations

*¢*Manufacture only Surgeon's

**Do not having any manufac-
turing activities.
requisite.
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8. No. Nin: 2Tt Deziza
Company
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expressed the view that the Reten-
tion Price for urea produced at
Madras Fertilizers Ltd, is not ade-

te. The matter i8 under discussion

28. The Boots Co. (I) Lid.

29. Richardson Hindustan Ltd.
:30. Bayer (I) Ltd.

81, Hoechst Pharmaceuticals
-32. Warner Hindustan Ltd.
'33. Whiffens (I) Ltd.
'#34. Carter Walace Ltd.

.86. Organon (India) Ltd.

‘36. Uni-Sankyo Ltd.

37, Synbiotics Ltd.

38. Suhrid Geigy Ltd.

39. Geoffrey Manners Co, Ltd.

*Manufacture only drug formula-
tions
The remaining companies are manu-
facturing formulationg plus interme-
diates/bulk drugs.
Madras Fertlilizsers Ltd.

374. SHRIMATI PARVATHI KRI-
'SHNAN: Will the Minister of PET-
ROLFUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether it is a fact that the U.S.
Company AMOCO holding 24.5 per
cent share in Madras Fertilizers,
Ltd. has opposed the implementation
of Marathe panel recommendation on
fertilizer pricing system;

(b) if so0, the details and Govern-
ment's reaction thereto;

(¢) whether Government have a
proposal under consideration to take
over the share of the saig U.8. Com-
pany; and

(d) if so, the details thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
{a) and (b). M/s. AMOCO have

\‘wlth them.
(e¢) No, Sir.
(d) Does not arise.

Arrest of persons involved in Rail
Babotage Cases

375. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

Will the Minister of RAILWAYS
be pleased to state:

(a) the names and number of such
persons who have been arrested so
far in connection with rail sabotage
cases al] over the country;

(b) whether Government of India
have conducted any investigation to
find out the political affiliation, if any:
and

(c) it so, with what result?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI (SHEO NARAIN): (a)
Twenty persons have been arrested
s0 far in one case of sabotage on
Central Railway between Mana and
Murtazpur in Akola District. Their
namesg mre: (1) Shaligram Shesharao
Kirdak, (2) Mahadeo Sampat Kirdak,
(3) Shankar Deo Rao Kirdak, (4)
Pundalik Balwant Wankhede, (5)
Shaligram Yeshawant Xirdak, (6)
Vasudev Hariman Kirdak, (7) Vithal
Bhagwan Raut, (8) Sahebrao Sonaji
Kirdak, (9) Devidas Yeshwanta
Kirdak, (10) Ramdas Yeshwanta XKir-
dak, (11) Bhimrao Bisan Kirdak, (12)
Baraku Gotya Gawade, (13) Madhu-
kar Chinduji Sinde, (14) Mahadeo
Devarap Kirdak, (15) Sudam Punjagi
Kirdak, (18) Somg Srawan Anabhora,
(17) Arjun Nathu Anabhora, (18)
Vishram Nathu Anabhore, (18) Yesh-
want Honaji Tayade and (20) Akram
Chandrabhan Dhokane, Al] of them
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belong to Akolg District of Mahura-
shtra State.

{b) and (c). No complicity or col-
laboration of any violent cult has been
proved in the course of the investiga-
tion.

Conversion work on Rallway Line
between Varanasi and Bhatni

376. SHRIMAT] MOHSINA KID-
WAI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the conversion work on
the railway line between Varanasi and
Bhatni has since been started;

(b) what was the amount sanction-
ed for the sald project; and

(c) whether priority will be accor-
ded to such works being carried out
in backward areag in order to develop
them?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{(SHRI  SHEO NARAIN): (a)
and (b). Gauge conversion of Vara-
nasi-Bhatni line has been included in
the budget at a cost of Rs, 1391
crores. The work on the project has
not been started so far.

(¢) According to the present plan
ning, it is proposed to concentrate on
some of the schemes out of the 14
which are in hand and to complete
them before taking up the work on
schemes which are yet to be started.
Under this policy it is proposed to
take up Varanasi-Bhatni project after
the projects which are already in
hand get completed.
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faelt @ & | wafwg aoefaw
saa & fog, Wd v & frdaor #
W B AW frdwwt v On
fadta =zer afsw femr mr @
O Sq@  wrw smiwal a

wor fag gwr 8wl fewe
wi g fe St wfefafirdt ax frmg
@ oo W ¥ '

3. qfew & agmar ¥ Sww .
sfwdt & wamtws ol & ger fai
ard A . geaica fewdt 9% grar
T A arfadt w oiw s
oX fadg S W Wt syt a=mEi
Wit wafaga  men q@Et # afy
fafaat wr wrft gwow Toew
o feggt &

gray-faselt gemw aw - wET oAt

' 380. st TWe WY amf ;W
o et ag aTy A pw S e e

(%) =1 22 =f, 1878
wHaT WX ¥R @ Al & Ay
gasfedt  qem AW o s
dqer famrar ;

(w) Saywear ¥ o u@x W
fraey gfr gk

(q)mﬁﬁﬁumm
:ihm wgtaw awnagt &

(w) wiwer % w& worc & g
w OFk ¥ fog s waw R m
g

o siwrerm % Crvw sy (it frw
wemw) : (w) Ng

(&) g wn@ femr  wfowe
o wn e gw wer fewe s
Lwg & www o for w0
arfurdt,- & g, wark wiyat, w1§ 47
el gz ol a@
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(w) vore gdw Wt acerd wd

(2) ¥ geafe & 1O H -
qm & fog €@ @ww 9T UA W
wad o mfgdt #, o & e, wwex
TR gt aw € syrear ¥ron W

(3) T & e ¥gr WA
Bu W wdgarw dRawrd
WA gfaw aRr AR ® ¥ wATE
ww & aar & W agh g &
=rgeq A arr §o

wnm Oz #m ot fed-
wnk froem ol W @t & wwe
wr

381. ot Crely e gww
it Tiwdw T

W (W AT T TATA ¥T ¥ wGH
fs

(v) =r3v &t qar § s xowf
& 150 frares gore & 24 =k, w7
g O Rww qv  fesstaa
froww it Fr Dfadf ¥ ozh ¥
gt WX & 2 =gfwr MY M Aar
s wqfey wigw xq ;

(w) t8 o % dhr oy ay
erdt & frex W g W
wf; .
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(*) 3% ofardt W e A
® fo¥ w whwnft o o§ & ;
i

(w) wiwsw % q&r wearei w1
T & fad damem g e et
wy ot oy ¥ 7

T swywm ¥ Tew st (o fow
rewrw ) (%) @ gz F
% 4fer @m0 T@,  oF gEx YW
gur A 2 wragre NF g€

(7)) = dwar & W W,
fagR ga ghear o fafes o=
®r o,  ofr oo oft wofrerr At o
o ¥ 1 Iy feovd famd qo
e w§  wdwrdy Y qrar wEr ar
I§ ¥ fasg gvgey  sriwmd &7
el

(m) sagdzar & wex 3 A
=t wferdt F1oiwaw @ gor A
WA gi9g ¥ ®9 ¥ feqr war
qr | 97 qurak & fme A ara
gt & 9¥m o wgaw S
fadils *& oY = gwTER warEal
& dod & Mg I EATT F i

(%) 3&f & dear dasa arfyat
wdawma & wafmr sherfl
% sum WY wfes WA IEw
T it qg  ghfrm v &
fagaqe g ufirtars wr®@ % fs
wharlt  fradf o = @ w¥
ar wrww fafaat & goang 1 mfeg
w1 wiwgzae W Qg
wrer fevay fegel 3 eqer ot &1 T
we fear mar § Wk =0 & soge
wyewer # avc afaw s fr ar o
L
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wradre west o P WO

fadwey, tor 9q afcges, U wravey,
rqy sarady o aife &g fafaea
ofcspar IaFCr JowdrerT wop ey o
wE

ERART qERAw ¥ 1 ®A, 1978 W
vt

342 st THN? wm -
&IT T GAT qF T &7 F0 77 f

(%) saragnargfe 1 yr #
Wi ®R RqU ¥ drw shan
Wt w®u @adl F fase ggame
waiy § ahaAr W wear gk o ;

(x) alfrzi, A A grarax eqr
L Wrar ; w

() ex A F 44 wirm X
*qr Srivgr W § °

W dworw ¥ Tew W (s
fas  aemw): (%) ag
w1 JmAr A qr  gfewr Fe-
qrz ®r wiferr w1 qwAT 9qTY

(@) =% g a1, @3
W wre & arde o s
wisy afgy, 2 T A F @, @
w&1f w1 fgmraa  ®YT qear & fag
fxcdar gar & 1 afast &
xm-wrw o fearae @) ey
gerlr Wygfaa sy & At esw
wewre wxwahrs  faqwer & gray
2 afer At §F arfady &
fgaraa & foqg Wi gowr aw =
QF e ¥ 9T @fy aw A

oufeal 1 waer 0 wwaEr
AT g ﬁmi'«wmd’t
wat ar gt wr i

(7) wt ®X W o @
XefhE ok 9 w7 et §

nplt & Fafra oY o or siofy oft &,
sy g, afeww faw,  fage
JeT AAW Wi wEw wiw & qub
Afagi w1 wm ewfer  fear ar
WX ITET TR JTIETHE €T
16-6-78 ® W warg WX g
garry & ufgwfai & = ow
Fowrdm dv wmfwa & ady
o ot g fafaoay femr @ o
fe - (1) soT wdw, fage, =g,
saw, ofigA dme Wl RgIOT
N uw gk wfew @wr §
gwey wycfaal  ®  sawemr v &
T g%t doaust & faey ow
A wivam s,  (2) a=
w6t gatr oY s et arr ey
3 & art § guen gfae ey’ =
gvmm ¥ o geefer  wweq
Y, (3) wwea gfem wqdemi =
Tt ¥ A F dary v Y mEear
2, (4) gfam  sde) ' wie-
ot /g feed o et
(vwror @y ) & afswwr faar
wrg e arafe 8 fgeona & fae
Wwga &yl § Wy oA w1 @w
mfgal & I geE W & gopa
saafadi ) o &mva foar ar o
& e orfant § favars &7 wiw
dar #<x & o ggraar frEdr Wi
wooreT mfgdl § @iwd s & Wy
AT oTE |

AN TR ¥ aWRT-qTRA s Ted
¥ faq fedl v Iowreree Jor

383 Wt Tt wrw g :
T tw A qy wnd Y gar w6
fe : '

(%) agw quesia, waw -
i & oawyy oW vt ¥ qvwn,
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™ qraf ¥ urgw aw fror (w) afx g, At ferlt o
qftn  feadfrare fesme & ager; %7 Are oz way A fred wuf wow

ae

(=) ¥a% w1 ®OT ¥ Awr W
W foafs § gur sA Ffagwk
sla gow feyawr g?

Tt wwrer ¥ Tow W (Wt fem
wmw ): (%) 15 ;AT )

(&} 149 =aw vwwda & from-
g w=E . fawcr § g w
T § @IT FY WA @7,
wafuai &1 TR F S W A,
faadt grasy auwa,  ferme =7
/U, @A ¥ WA ;o€
T o Al ¥ s Sl
ax ax fm wgm § @@
e wmfew § 1 3@k Aar
woy afEsy & AT ¥ gETIEA®
3w ¥ of faey  gEg-gHA
efwars wy fegr mar &
5H # A%l AT 9T qrird WsiT ]
TrEt W afssifedy e wfoes
Fuwrfead  wy dam s wifEw
q9E- S/ ® eqgAr wIT
aifgai  ®w of@gd wq & A%
Wy ¥ feg amw  wrdm€ s
aar arfeal ¥ wmew  F guiTt wTH
¥ fag fraos/zons sdnt wan
wriner & A% wurAn, AW
aqr wew wfeny & wew gv sy
famg whar @ g

10 v 1978 ¥ wawh wwmT Qe
w1 qTT wen

384 ot UMW wrw gwm : wT
o wot qg wmd ¥ war w3 i

(%) wr wwnl - wwEt qwedw
%Y 10 w€ Y fufigwr awr ahft & e
ol LU L

gr ;W

(1) twd grar ww ¥ fru am
o W9A Ferer &7 qrew fear ?

e dwre % Ta et (o fow
aremwm) (%) AF Y

(@) &YX (). Fva wgf 95T 1

Resiructuring of agencies and distri-
putorship of cooking gas

385. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that the
Indian Oil Corporation, Bharat Petro.
leum Corporation, Hindustan Petro-
leym Corporation and Caltex Oil
Refining Ltd. the main suppliers of
cooking gas are restructuring their
Apgencieg und distributorship;

(b) if so, what system has been
evulveg with regard to the capacity,
lccaticn and number of Agencies for
tuch Statle;

(c) whether it js a fact that geveral
applications of consumers since 1972
are pending for sanction of gas con.
neetion;

(d) what ig the number of gas-
refills per month sanctioned for big
citiey with population over 10 lakhs
and the scale for places with leaser
pepulation; sng

(e) what steps have Government
taken to regularise gas gupply in the
rural aress?

THE MINISTER OF
AND CHEMICALS AND -FERTILIZ-
ERS (SHRI H, N, BAHUGUNA): (a),
(b) and (d). Taking into account the
different working conditions and the
cost of gperations in differant areas,
the ceilings as to the maximum num-
ber of refills of cylinders that one
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LPG distributor (excepting the Co-
operative Soclsties) would be allowed
to handle per month has been fixed
as under: —
Market Number of refills
per month

Bombay 6,000
Delhi 4,000

Other cities with popula-
lation over 10 lakhs 3,500

Citles with population
between 2 and 10 lakhs 3,000

Other places 2,500

The companies have been advised to
restructure their existing LPG distri-
butorships on the basis of these
norms. -

However, in respect of Hindustan
Petroleum Corporation, cooking gas
distribution is mostly done through
certain concessionaires like M/s. Kos-
angas Company, Jay Kay Gas Com-
pany, East Coast Gas Company, Do-
mestic Gas Private Limited etc. These
concessionaires supply cooking gas to
consum.ers through their agents. The
question of restructuring these agen-
cles of the concessionaires would be
possible only after these concession-
aireg are fully taken over. Steps in
this regard have already been initiat-
ed,

{c) Y“, Sir,

(e) With the anticipated large-scale
increase in the IPG availability in
the country from 1980, it may be pos-
sible to extend its marketing in due
course to smaller towns and ‘rural
areas based on following:—

(1) Anticipated customer "poten-
tial;

(ﬁ) Nai.i-nu. of. the mlrket.'hm
the sources of supply; -

lu% é&l:.bﬂ&y ot ,aal’e(conve-

(lv) Maximum utilisation of distri-
butfon equpiment; end

(v) Viability in operations.

Report ‘of high power Accident
Enquiry Committes

386. DR. VASANT KUMAR
PANDIT:

SHRI MADHAVRAO
SCINDIA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Government had
appointed a high power Accident En-
quiry Committee to go into the whole
question ¢f accldents and examine the
adequacy of existing set up ang to
sugges: measuresg for prevention of the
accidents; and

(1) whether the Committee has gub.
milted its report; what are the main
recomurendations and the action taken
by the Government thereon?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a)
Yes.

(b) The Committee has not yet
submitted its report.

Committee to decide for the site of
fertilizers plant on Bombay High

387. DR. BAPU EKALDATE: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(e) whether Government bad ap-
pointed a committee under Shri
Gangoli to decide the gite for the pro-
posed gas based fertiliser plant on

- Bombay- High;

“(b) it 80, ~what _are. the m-

“dations of this committee;
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(c) whether fhis Report iz not
signed by Shri Gangoli; and

(d) if so, the reasong thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). A Task Force of the
National Committee on Environmen-
tal Planning and Coordination
(NCEPC) under the Chairmanship of
Dr. A. K. Ganguly, Director Chemical
Group BARC, Trombay wag constitu-
ted by the Department of Science and
Technology to examine the environ-
mental impact of the proposed large
sized Tertilizer plant based on gas
from Bombay High on different possi-
ble location with a view to selecting
a suitable location. The Task Force
submitted its report in middle of
April, 1978 recommending Tarapur for
the location of the project. Since,
however, the Government of Maha-
rashtra did not favour Tarapur as a
location, the Task Force was request-
ed to again examine the environmen-
tal impact on certain other locations
south of Bombay suggestedq by the
Government of Maharashtra,

The Government of Maharashtra
suggested the following five sites viz:

1. Thal-Vaishet
2. Usar-Kune
3. Sogaon

4. Vadavali

6. Divi-Parangi

The Task Force submitted their second
report on 31st May, 1978 and ruled out
Usar, Sogaon, Vadavali and Divi-
Parangl as unsuitable for locating the
fertilizer projects. The Task Force
once again recommended Tarapur as
a guitable location in preference to
Mandwa and Thal-Vaishet,

After a careful consideration of the
second report of the Task Force, the
Government of Maharashtra have
categorisally recommended that the
fertilizer pmjo:h should be located
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Government will take a declsion
soon about the location of the project
in the light of the recommendations
made by the Task Force and the views
of the State Government,

(c) No, Sir. All the members of
the Task Force including the Chair-
man have signed the report.

(d) Does not arise in view of reply
to part (c).

Objectdon for fertiliser plant at Rewas

388. DR. BAPU KALDATE: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleaseq to state:

(a) whether it iz a fact that there
is objection of some people in Bom.
bay to the location of gas based ferti-
lizer plant on Bombay High at Rewas;

(b) if so, whether Government have
taken note of their objections; and

(c) whether the Government have
measurcd {he creditibility of the com-
niittee while noting their objection?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
to (c). The location originally pro-
posed for the large sized fertilizer
plants at Rewag was strongly oppos-
ed by the local residents and alsp the

Bombay and New Bombay areas and
displacement of farmers. Meanwhile

a Task Force of the NCEPC which had
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Fertiligoy piant at Rewas

389. DR. BAPU KALDATE: Wil
the Minister of PETROLEUM, CHE-

(a) whether Government gre aware
of the decision of both the Houses of
Maharashtra Legislature approving
the decision to locate the proposed gas
based fertilizer plant at Rewas;

(b) whether Government have ac-
cepted the decision of the Legisla.
tures; and

(c¢) if not, reasona therefor?

. THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). Yes, Sir. Both Houses of
the Maharashtra, Legislature have
passed a unanimoug resolution on 21st
June, 1978 suggesting that the propo-
sed fertilizer projecy based on Bem-
bay High Gas should be located at
Thal-Vaishet in Alibag Taluka of
Kulaba District (and not Rewas),
South of Bombay. A Task Force of
the NCEPC which had been regues-
ted to investigate on the environmen-
tal impact of the proposed fertilizer
project on different possible locations
including Thal-Vaishet has also sub-
mitted its report. Government will
take g decision soon on location of
the project in the lighy of the recom-
mendation of the Task Force and the
views of the Maharashtra Govern-
ment. : '

ayreey wfeer § qw e o Wi @
g wwetw qaeitere spenTerT Ww W
e
390. Wt bwworw fted :  ww
fufw, mm sfix vt W& Wt oy
o oY T W fie
(%) w1 ewlw qoiwy (enew)
waRTT §W- & Qe ey i i
wTT of € svrewy e get
forw¥ wigroer & sciswr e @

fraffer gq 3nd ow  wfafifa w
gy fawry afcry # oF dz a9
watr frof g ; ot

(=) afx gi, @t 937 92 " ety
ot o & wgar R oy fawr g P

fafw, Wit wrlt ol Wt (s
e aw) f

# wrasarer fa % fag g a@a wdic
g frafa da awmar s
(=) w= fagw o1 frafas mah

REIOS TR ¥ qowd v % fawrr
W

WARTT-OGE-TOt T W W v
391. WY ¥mwTw Gfew :  sqr
v et gy wy oY war w3 s

(%) wErasg #§ worsarer fedr
¥ aware w  eriw W
wry A orky # wawA ¥ wd F fewh
wfe gt &

(@) w& @Y q¢ gu aw ferr
wrw fer war § ; Wi

(w) =g wrd ww aw qu faar
wramy ?
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o swrew @ g wet (s fow
wraawr) : (%) wiem  eqra-farator
adqor qu &Y o7 ¥ A fafy ey
T ¥ Ar-AgEAO I9T k€7 F
fear war & 1\ FARTE-WOMAT A
93 I w7 39T & arz grow  fear
ardr

(&) wfr aw 3o fawer @ frar
TAT ST FANT 8 ArA T § 7

(7) wet ax T ofwwar &
qu ¥ %1 e aeg-fafa  faaifer
T4 ® w4 ¥

sosary fedtor & forg 9en @™y
15 ot e w "

392. st ¥wmom wfwR . w
fufwr, sama stz welt el 547 gg aaTx
# war w47 f

(%) =mgraw & gusarer fefraq
& fag s § gew =g w1
aF @aq dY5 FT QAT FIE K AT
Q0§77 ¥ faq Faha moere @@
o a% g7 wgAE 1 0f §; A7

(a) g9 art & 9w ®FFE
grur fag wq s s am s @
Wk I9 o7 ¥Fm  gomT wToEr

sfafwar & ?

fufw, = ol weodll @l wat
(st wifey waer) @ (&) " (|).
wAady, 1977 ¥ wgrog ¥ awwrAE
qer Hdr ¥ dcware # qw gl
=madrs warfer wva & faq g
KA 41 ) TS FIHC § w30 fwar
mar wr fe ag grat 3= A &
qur wrarfasfs & fase dx § | wa
U g & vl frar § fr e
e w1 7 wifea # g
foxdt & qF eYarrarr ¥ & A gy
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g & &1 1 W e mrarfaafr &
famz %% feg § 1| Tow AORIC & §9
a1 Fraerdy qiiy o § )

Permission given by M.R.T.P. Com-
misgion to Vulcan and Laval

393. SHRI P. K. KODIYAN: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that
M.R.T.P. Commission has allowed sub-
stantial expansion of capacity of
cigarette making and tobacco proces-
sing machinery by Vulcan Laval, a
multinational Company; and

(b) it so, the details therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SMANTI BHUSHAN): (a) and (b).
The proposal of M/s. Vulcan-Laval
Limited for effecting substantial ex-
pansion under Section 21 of the Mo-
nopolies and Restrictive Trade prac-
tices Act, 1989 by undertaking the
manufacture of plant, machinery and
equipment for the processing of to-
bacco and for the manufacture of
tobacco gproducts was referred to the
Mcnopolier and Restrictive Tiade
practices Commission for inquiry and
report. 'The Commission has recent-
ly submiite” its report recommending
approval of the company’s proposal
subject to certain conditions. The Re-
port of the Commission is under con-
sideration cf the Central Goveroment,

Nationalisation of M/s Bengal Chemi-
cals and Pbarmaccuticals Lid.

39¢. SHRI P. K, KODIYAN, Will
the Minister of PETROLEUM, 6 CHE-
MICALS AND FERTILIZIRS ke
pleased to state:

(a) whether * Governmént’ fiave ‘a
proposal - under consideration- to - na--
tionalise Bengal Chemicals and Phar-
maceuticals Ltd., Calcutta; and



a7

(b) whether the sald company has

made any significant improvements in
its performances after its take-over
by'_ﬂovernment?

THE MINISTER OF PETROLEUM
AND (FEMICALS AND FEPTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(b) The production of the company
during May and June, 1878 was Rs.
56.68 lakhs and Rs. 56.61 lakhs, res-
pectively which is higher than the
average of Rs. 40.75 lakhs per month
achieved during 1878-77—g year be-
fore take-over. These production
figures are higher even than the
average production level of Rs. 52.68
lakhg per month achieved by the comp-
any in the pre takeover period in the
peak performance year 1974-75.

wf, 1678 & wm ¥ woN ot wwHy &
wrrwr tamfgat wr T fear ween

395 St TR weAt : FW
tor #aT o Tard T gy £ fw -

(%) 1978 # 7 Fwm HolT
A & T § RO AT wAT FHTCN
fen-fier Y= wifeai wr w  far mr
ot grk aform waeg  feadT faefi
gifr gt

(=) Yarfadt w1z v fed s
% fag qafom 7 fFd o & v
wieor §; A%

(7) g7 mfedi &1 wwrAw @
0 & fod o sawdr g ¢

y daem W ww sl (sh
firw wreme ) (w) guAr wwdr
wr o Tt & W AT @w W
< € gt

(=) lﬁ(-(.ﬂ)-ﬂw. 1978 & e
wraar @At ¥ wiw & e o freart
wr wearrE & mreor 39T 1Y wEd
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¥ wrw  FHaga & wdr @adr
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wAt- q¢ . wwA A Aw/qERdw
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mfedt ¥ wfaw  arelt feset ®) sorrgw
T g wwre feelt WY g
¥ v wfafory sl &1 ==
qfcqrafre gfie & swragrios mff
g

Corruption in Railways -

397. SHRI KANWAR LAL GUP-
TA: Will the Minister of RAILWAYS
be pleased to gtate :

(a) is Government aware of the
news item appeared in the Indian.
Express dated 21st June, with the
heading “Corruption rampant on Rail-
ways";

(b) if so, the details thereof and
the action taken by the Government
on it;

(c) how many persons have been
arrested in Delhi for corruption in
reservations etc. in the last 3 months;
and ,

(d) what progress has been made
to appoint ladies in the Reservations

Section?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) The news item generally comp-
lained atout corruption in reservation
of tickets on the Rajlways specifical-
ly mentioning that a travelling ticlet
examiner gsometime ago extracted a
bribe from a General Secretary of
the Janata Party to get a sleeper on
a train to Delhj from the South,

No such complaint of a party tra-
velling to Delhi from South has been
received. However, a complaint was
‘received against a travelling ticket
examiner collecting an extra of Rs. 10/-
for allotment of accommodation by
4 UP Frantier Mail ex. Delhi on 24th
November, 1977. Action under Dis-
cipline and Appeal Rules has been
initiated against him,

(¢) No railway staff has been arrest-
ed In Delhi for corruption in reserva-
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tions etc., in the last three months.
However, as a result of special checks
conducted to contain the corrupt acti-
vities «f staff disciplinary action has
been initiated against a number of
staff found involved in corrupt prac-
tices.

(d) Thg Railway Administration are
presently holding selections of de-
partmental candidategs as well ag for
recruitment of women candidates from
the open market for posting as Reser-
vation Clerks in the Booking Offices
in the Metropolitan Cities. It is ex-
pected that women reservation clerks
will be In position by 1st October
1878.

Suggestions for diversion of South
Bound Trains

398. SHRIMATI AHILYA P. RAN-
GNEKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether he has received sug-
gestions from the travelling public
that South-bound long distance trains
may either divertey through dacoit
free zones or the tiMhings may be ad-
justed in such a manner that these
traing pass through such areas dur-
ing day time; and

(b) if so, the reaction of the Gov-
ernment to such a proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Does not arise.

Meeting on Rall Safelty Measures

3909. SHRI DHARMA VIR VASI-
SHT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a joint meeting of the
Railway and Home Ministries, decidea
recently to step up messures of rail

‘(b) if g0, the mature ¢ regions
identified as vulnerable and the
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travel safer;

(c) whether the Btate Govern-
ment's cooperation was sought, if so,
their response in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) Based on the incidence of dacoi-
tieg and robberies in trains in the
past, certain sections and trains have
been identified as prone to heinous
crime in U.P., Bihar, West Bengal,
Madhya Pradesh and parts of Maha.
rashtra

The Minister of Railwayg has writ-
ten to the Chief Ministers of the
affected States, viz, Bihar, Uttar Pra-
desh, Madhya Pradesh and West Ben-
gal requesting them to take effective
preventive measures tp ensure safety
of passengers and their properties

Opn 16th June 1878 a high level
meeting between the officers of the
Ministries of Railways and Home Af-
fairg was held and it was decided (1)
that State Governments of UP, Bihar
MP, West Bengal and Maharashtra
will launch vigorous drive against
such crime by increasing the strength
of the armed escorts; (2) to ensure
prompt communication to the armed
police escort whenever the alarm
chain is pulled at night; (3) to accom-
modate the armed police escorts in
the centre of the train so that, ap-
prehending danger, they can break
into two groups and get down on
either side of the train to apprehend
the criminals; (4) to provide the police
escorts with powerful torches/very
light pistoly and flares; and (5) pro-
viding powerful lights with Guard and
Brakesran tp light up the area on
both aides of the train.

Armed Rallway Protection Force
escorts are being provideq on selected
traing running in vlunerable sections
at night to protect rallway property.
This would also help to itstill confi-
dence amongst the travelling publie

and also deter criminals from operat-
ing on trains.

Zonal Railways have launched a
drive to ensure strict adherence to
the following preventive measures in
thes coaches:—

(1) Vestibuled doorg are kept
locked between 22.00 hrs, and 06.00
hrs. by the TTE's/Coach Attendants.

(2) TTEs and Coach Attendants
remain vigilant during night time
and prevent entry of intruders,
hawkerg and unsuthorised persons
into the coaches.

(3) In case of non-vestibuled
traing the vestibuled doors are per-
manently closed or dummied,

(c) Yes. The response of the State
Governments hag been encouraging.

Rallway Platforms at Faridabad

400, SHRI DHARMA VIR VASI-
SHT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that the
platforms at the Central Railway
etation of New Township Faridabad
are just rail level pads;

(b) whether Government had re-
ceived complaints of inconvenience
from the passengers; and

{ (¢) If so, the steps taken to raise
the said platforms?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) and (c). There have been de-
mands from public for raising the
level of platforms at this Station. The
proposal for raising the platforms will
be considered for indlusion in Rail-
way.Wnthmmmmeinthecom-
ing years aﬂernbt-.inln;dmnpm—
val of the Raflway Users’ Amenities
Committée and subject fo availability
of funds.
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RE: MOTION FOR ADJOURNMENT

MR. SPEAKER: 1 have tg inform
the House that I have received a
notice of an Adjournment Motion from
the Leader of the Opposition, Shri C.
‘M. Stephen, which reads as follows:—

“That, in contravention of the
understanding......”

SHRI DINEN BHATTACHARYA
{Serampore): When we send aa-
journment motion, you do not read
put this time you are reading. Why
Is the discrimination? I have seewn
it. I have noticed it. When we send
you do not care to reag them. Now
you are reading. You are giving spe-
cial. ...

MR. SPEAKER: Why do you not
completely hear me? Your impetus
is go great that you do not hear,

SHRI DINEN BHATTACHARYA:
Y am always ready to hear? If you
do not behave in this way. I will al-
ways oblige you.

MR. SPEAKER: No obligation is
necessary. Under the rules, the
Speaker has got right to straight-
away reject an Adjournment Motion.
There is also a provision under Rule
80(2) that in certain matters where
the facts are not clear to the Speaker,
he musy read out the Resolution and
ask the parties to explain the matter.

Please be familiar with the rules. If
I breach the rules, then raise gbjec-
tion. But without being familiar with
‘the rules if you object, the work will
be difficult.

Now 1 will repeat,

“That in contravention of the
understanding arrived at between
the Government and the Leaders of
Opposition to unseat any person
defecting from hig party and to 'le-
gislate . therefor forthwith
Sharag Pawar, on defecting from
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his party, has been invited to as-
sumg charge as the Chiet Minister
of Maharashtra whereby the Gov-
ernment of India

(a) hag committed 5 breach of
faith with the opposition;

(Interruptions)

“(b) hag rendered anti-defection
bill, slated for the current session
of Parliament, infructuous and

(c) has blesseg and sanctified
the act of defection thereby vitia-
ting the democratic body politic.”

Since I am not in possession of the
full facts set out in the motion, I pro-
pose to proceed under the second pro-
viso to Rule 60(1) of the Rules of
Procedure ang Conduct of Businesg in
Lok Sabha and would like to hear
from the Leader of Opposition and the
Minister brief statements on the
facts before I give my decision on the
admissibility of the motion.

(Interruptions)

MR. SPEAKER: 1 have not admit-
ted the motion.

(Interruptions)

MR. SPEAKER: [Let me complete
my stalement. Thereafter I will hear
your objections.

(Interruptions)

MR. SPEAKER: I want to get cla-
rification from Mr. Stephen and from
the hon. Prime Minister, who is here,
on two points—whether there was any
agreement” between the Government
and the Opposition....

ot qudn  (xafrar ) : owdr
a@ftg ©EZ1%7 KM ¥ T wq wAr
¥ ek 7 f, ax wor ws A4
fwar 1

oft agae waw Wy ( <rar .) :

- weaw wiew, ¥ e ww widk
e ' -
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"MR. ‘SPEAKER: There is no point
of order. I must complete my state-

ment.

1 want to hear from him two things
—whether there wag an agreement
between the opposition ang the Gov-
ernment on the provisions of the pro-
posed Bill, even before the Bill is
introduced. ] want fo know whether
the Central Government has anything
to do with it. These are the two
tlilings thay 1 want to hear. That is
all.

Now your point of order can come

DR. SUBRAMANIAM SWAMY
" {Bombay—North-East): Sir my point
of order is this....

SHR1I DINEN BHATTACHARYA:
How these pointg can beg connected up
with the Adjournment Motion?

s walw fag watfanr (g2w0)
qg WTHT WIAT Fewd § q@A gy
qr, FIw Hafl 1 w9 soA @
T IFATT WA

THE FPRIME MINISTER (SHRI
MORARJI DESAl): 8ir, it is a sim-
ple matter and the position will be
made clear. Therefore, if they have
some patience, I will explain it.

MR, SPEAKER: It is a simple
matter. Order please. Now. Mr.
Shyamnandan Mishra.

SHRI SHYAMNANDAN MISHRA
(Megusarai): My objection ig quite
basie.

BHRI EKANWAR LAL QUPTA

(Delhi Sadar): We want to raise
point of order.

MR, SPEAKER: I have not called
upon you. I have celled Dr. Subra-
maniam Swamy. Everytime vou éan-
not have precedence over others.’

Motion asz

DR, SUBRAMANIAM SWAMY:
Adjournmeni Motions can be of dif-
ferent kinds. You have to know the
implications.

MR, SPEAKER: What is the Point
of order?

DR. SUBRAMANIAM SWAMY: I
am telling you the same. Please see
Rule 58. There ig this particular pro-
viso relating to adjournment motion.
Pleasc see Rule 58—proviso (ii). It
says that ‘not more than gne matter
shall be discusseq on the same moO-
tion. Only one substantial issue can
be raised. He hag in fact raised seve-
ral issues. My point is tnat vou can-
not even consider the Adjournment
Motion if it does not satisty the rules.
There is8 no need for you to hear the
Leader of the House and the Leader
of the Opposition unless the mocdon
itself is framed according . the rules.
Therefore, it is not permissible. The
way it is framed, 1t is infructuous.
You cannot consider it unless Mr.
Stephen brings up an adjourament
motion dealing with onlv one specific
matter. He has raised more than one
specific matters. In the Hrndbook for
Members, g number of tveasons are
given for disallowance of adjournment
motions, He must have read them:.
He has violated most of them. There-
fore, my submission iz this. The opi-
nion of the Housge shoulg not be taken.
The Leader of the Opposition and the
Leader of the Houte should not he
asked to gay anything. This ghould
be rejected right away. Let him re-
draft the adjournment motion, Sir.

SHRI SHYAMNANDAN MISHRA:
My submission is this: The Chatr
hag been pleased to establish a prac-
tice In the matter of adjournment
motions, according to which, the
Chair has to satisfy itaelf in the
Chamber itself before coming to the
House and mentioning it in the House.

That, Sir, has been uzual practice
s0 far, You also have been pleased
to adhere to thiy practice,

Th thia specific case, Mr BSpéaker,
¥You have posed two questins, cne, 1o
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the hon. Leader of the House and an-
other, to the hon. Leader of the
Opmltlon.ﬂynubmiuioni.ihlt
should have been your pleasure to ask
them about it in your Chamber, ac-
cording to the practice established in
the House and to satisty yourself on
both these points.

MR. SPEAKER: Will you kindly
Tead the second proviso to rule 607

SHRI SHYAMNANDAN MISHRA:
Not more than one matter ghall be
discussed.

MR. SPEAKER: 7You read out
Rule 60, second proviso,

SHRI SHYAMNANDAN MISHRA:
Let me read that.

“Provided further that where the
Speaker 18 not in possession of full
facty about the matter mentioned
therein, he may before giving or
refusing hig consent read the notice
of the motion and hear from the
Minister and/or members concern-
ed a brief statement on facts and
then give his decision on the admis-
sibility of the motion,

But Sir........ (Interruptions)

MR. SPEAKER: I cannot hear the
Members in my Chamber.

SHRI SHYAMNANDAN MISHRA:
But, Sir, the practice that you have
followed through out is not to bring
this rule into operation.

MR. SPEAKER: Why?

SHRI SHYAMNANDAN MISHRA:
You have not read oug the adjourn-
ment motion.

MR. SPEAKER: It igonly in a
matter where the Speaker is not in
Monoctheﬂetmdnoth\lll
cases.

SHRI SHYAMNANDAN MISHRA:
1t you are pot in possession of the
facts, would it not have been possible
for you to keep yourself infarmed
about the facts in your Chamber?
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MR, SPEAKER: No. Suppose I
comg to that conclusion. It provides
that T cannot read it out.

SHRI SHYAMNANDAN MISHRA:
Sir, the implication in this case should
be that you have found that prima
Jacie. ...

MR. SPEAKER: No, no. Why don't
you read? I cannoy take the decision
on the admisaibility of the motion.

SHRI SHYAMNANDAN MISHRA:
Generally, the Chair has always taken
the position that this can be reject-
ed out of hand in the Chamber and
it should not be placed before the
House, In this case it should have
been rejecteg out of hand in his
Chamber by the Speaker, if the
Speaker wag pleased to enquire from
both these gentlemen about the facts.

There is a serious departure from the
practice that has been set up in the
House. (Interruptions)

SHRI KANWAR LAL GUPTA: I
totally agree with you. (Interrup-
tions)

SHRI VAYALAR RAVI (Chirayin-
kil): I rise on a point of order.

MR. SPEAKER: What is your point
of order?

SHRI KANWAR LAL GUPTA:
*If you allow me I can do that.

MR. SPEAKER: What is the point
of order that you are raising?

SHRI KANWAR LAL GUPTA:
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SHRI KANWAR LAL GUPTA:
Can't you allow me two minutes?

MR. SPEAKER: Even beforg hear-

ing you are going into the merits of
it. 1 have not admitteq that motion
at all. (Interruptions) I shall hear
all of you.

SHRT KANWAR LAL GUPTA:
I have not uttered a word.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): 8Sir, I rise on a point of
order. (Interruptions)

MR. SPEAKER: I am hearing the
point of order of Prof, Mavalankar.

SHRI KANWAR LAL GUPTA:
‘What about my point of order?

MR, SPEAKER: 1 have called
Prof. Mavalankar,

SHRI KANWAR LAL GUPTA:
Why don't you listen to my point of
order?

MR. SPEAKER: You have not rais-
ed any point of order at all. ¥You are
getting into the merits,

SHRI KANWAR LAL GUPTA:
My point of order is that 8 member
can move the adjournment motion on
the failure of the Government.

MR. SPEAKER: He may. He may
be right or wrong.

SHRI KANWAR LAL GUPTA:
Why don't you allow me to speak? If
you do not, I will sit down.

MR, ﬂ_m: You are not speak-
ing on the point of order. You are
getting into the mérity of the case.

SHRI EKANWAR LAL GUPTA:
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MR, SPEAKER: This is not a point
of order. Prof Mavalankar.

PROF, P, G. MAVALANKAR: Mr.
Speaker, Sir, my point of order is
based on Rule 60, second proviso to
which you referred and alsp to the
established practices about the admis-
gibility of the adjournment motion
beginning from 1048 onwards by the
various Speakers. Now, you will
pleage see second proviso to rule 60,
page 38. It says;

“Provided further that where the
Speaker is not ip possession of full
facts about the matter mentioned
therein, he may........

That is why you said you are bring-
ing one more fact about the matter
mentioned. Full facts are not men-
tioned in the motion of the Leader of
the Opposition.

“He may before giving or refusing
hig consent reag the notice of the
motion and hear from the Minister
or the Members concerned a brief
statement of facts and then give his
decision on the adminissibility of
the Motion”

My point is that it ig quite pight that
Speaker is within his powerg to read
the motion in the House and then wait
for the mover and the others whom
the Speaker may choose to call to get
the facts so that he may decide cor-
rectly, But, Sir, I invite your atten-
tion to established practices bullt up
by various Speakers, your distinguish-
ed predecessors, beginning from
m onwards that unless the adjourn-
moﬂ prima facie 1s acceptable
to he Speaker he will not bring up
the matter n;uﬂ.l.ng that. He may be
clear about facts; he may not be clear
lhutth.ﬂchbut it the Speaker
feels prima focle that there i3 no
ground whatsoever then even the in-
adsquacy of facts is no reason to bring
40(2), .

. the
Qpposition in his hll_ men-
Hiohe'd abotit” mouu t took place

seemqw,m the Leader of
Oq
a
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between the Government and the va-
rious Oppesition groups and parties
on the subject of defection or anti-
defection Bill. That dialogue undoub-
tedly took place between hon'ble Mem-
bers of Parliament but this House is
in no possession of that dialogue.
There is no pfficial record made avail-
able to us. We do not know any-
thing about that record. That dia-
iogue is important; that dialogue
is valuable and essential but the point
is that that dialogue has not come to
this House. This House is unaware
of that dialogue.

Further, Sir, the anti-defection Bill
which is to come on the basis of that
dialogue hag not yet come before this
House even at the introductory stage.
In view of this the motion cannot
refer to anti-defection Bill and then
charge the Government because the
whole spirit of an adjournment motion
is that the matter has to be definite,
urgent and for which the Govern-
ment of India is directly responsible.

MR. SPEAKER: Prof. Mavalankar,
after starting on a point of order,
now you are going into the merits of
the case.

SHRI A, BALA PAJANOR (Pondi-
cherry): Mr. Speaker. Sir, Prof.
Mavalankar and Shri Subramaniam
Swamy have raised points of order
under Rule 58 and 88(ii) respectively.

conclusion that there is a prima

H
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case. ﬁ'henhis a question of con-
clusion by you that it is g prima facie
case then Mr. Mavalankar's argu-
ments are applicable here. There is
no definite matter before this House
and nothing has been violated., So,
we are questioning the very admis-
sibility.

st wft ww Wl (Aga) -
weasr wgea, s gt fad  wdon
g g v FoT ? mAAw arw,
st me, e 9B T Hi g
W STAST FT AW IATAT 9T |
afem se Wit arel W@ wra g
@& Fgamr siw oA wE
Fia gt AAY WG ) oA =TT e
Wi ® Tw A, W QT IE W

Lol ¢ i
SHRI GAURI SHANKAR RAI
(Ghazipur): Sir, there are certain

pre-requisites for an adjournment
motion, I have no doubt that you
have got the right to read the adjourn=
ment motion but before reading that
adjournment motion you have to see
that the provisiong of Rule 58 are
satisfled, If there ig no prima facie
case and the requirements of Rule 58
are not fulfilled, then you cannot read
it out in the House.

MR. SPEAKER: That point has
already been raised.

SHRI GAURI SHANKAR RAI:
That question arises only when the
provisions of Rule 58 are fulfilled.
Then only you can give your consent.
You have given the consent when the
pre-requisites are not completed. It
is not an adjournment motion and
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MR, SPEAKER: That point you
have already raised. Now, Mr. Bosu,
do you want to speak?

SHRI NmOY BOSU (Dia-
mond Harbour): I do not have any-
thing to speak.

SHRI K. P, UNNIKRISHNAN
(Badagara): I shall confine myself
purely to the procedural question and
point of order, I wish to say nothing
about '‘Aya Rams' and ‘Gaya Rams'
and ‘Stepher Rams'. The most impor-
tant thing here is that he has raised
three basic issues. Ome is a specific
matter of recent occurrence of what—
he alleges—has happened in the State
of Maharashtra. Another question is
about the infringement of an assur-
ance, Now, my contention is that as
far ag the happening in Maharashtra
is concerned, it is entirely bevond the
competence of this House. Now, as
far as the assurance is concerned, I
invite your attention to Rule 58(vi).
We have alsp been demanding the
anti-Defection Bill. Even before Mr.
Stephen crossed the floor, we have
been demanding it. Before he took
up his august place in this House, we
had demanded it We entirely agree
with it. We may also have something
to say about it. The important point
is that it ghould fulfil the norms laid
down in Chapter IX, and Rule 58(vi)
specifically reads like this.

“58(vi) the motion shall not anti-
cipate a matter which has been pre-
viously appointed for considera-
tion”

Now, we do not know whether any-
thing has happened between the
Prime Minister and the leader of the
Oppaosition and when the Bill is going
to be taken up for consideration, We
would like to be enlightened in this
regard either by you or the Minister
of Parliamentary Affairs. In any case,
it is a matter which has been discus-
sed and this motion even if you per-
mit under Rule 60 to be debated
here. ...;

MR. SPEAKER: Not debated,
1508 L8—10
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SHRI K. P, UNNIKRISHNAN: It
cannot. That has not beeri the prac-
tice of the House. No adjournment
motion can anticipate & matter which
is scheduled tp come up for discus-
sion. Now, Rule 80 should necessarily
follow only after the conditions laid
down in Rule 58 have been fulfilled,
The moment it does not fulfil the
conditiong laid down in Rule 58, you
cannot establish a new precedent by
which you invite only the Prime
Minister and the leader of the Opposi-
tion. Once you bring it before the
House, it is for the House to decide
it. We should also have some say on
it. So, you cannot establish this new
precedent. It is wviolative of Rule
58(vi) and you cannot hear only the
leader of the Opposition,
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MR, SPEAKER: That is going into
the terits of the case.

oft wvpre W wvelft ;e o
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SHR1 VAYALAR RAVI: I only
want to seek a clarification. Rule 60
is there. Will you allow me to move
a censure motion against the Leader
of the Opposition Mr. Stephen for he
and his leader Mrs, Gandhi called on
the entire Congress Membership to
defect yesterday. It is on the same
basis as this. I am moving a motion
tomorrow on this.

MR. SPEAKER: I will consider it
when it comes.
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SHRI SBAUGATA ROY (Barrack-
pore): My point of order is with
regard to Rule 58. Hon. Member Bhri
Unnikrishnan has already pointed out
the validity of Rule 58(6); 1 am only
drawing your attention to Rule 58(8)
which says that the motion shall not
raise any question which under the
Cogstitution or these rules can be
raised on a distinct motion of notice
given in writing to the Secretary.
This matter has been mentioned be-
fore, There is an Assembly in Maha-
rashtra; it has nol been dissolved;
there is no President's Rule, no sus-
pended animation of the Assembly.
If you say that without diecussing
Maharashtra we will discuss the prin-
ciples of anti-defection Bill, then
again 1 say that it is also a matter
about which the Government has not
even come forward with legislation
though we have been demanding such
a legislation. If you allow this and
if you say: I will ask for facts from
the Leader of the House and the
Leader of the Opposition, you are
creating a precedent and you are
giving them a status which j8 not
accorded to them under the rules or
the Constitution. ¥You will be creat-
ing a new precedent and you will be
admitting that there is prima facie
case, We did not give an adjourn-
ment motion yesterday when the
President of one party openly called
for defections to another parly; the
president of the party which consti-
tutes the main opposition in this House
gave an open call for defection. We
did not give notice of adjournment
motion because we thought that this
matter was not within the purview
of Parliament. If you allow this today,
tomorrow I will give notice of an
adjournment motion. You are creat-
ing a bad precedent; please do not
create a bad precedent.

st wydw ;. wegw W, &
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THE PRIME MINISTER (SHRI
MORARJI DESAI): This creates a
precent which requiges to be carefully
considered, In the first place, the
Government is not concerned with
what has happened in that party in
Maharashtra,

MR. SPEAKER: That is what exact-
ly I want to know,

SHRI MORARJI DESAI: May 1
say that even from papers you ought
to know what has happened? After
all, this is a matter which is very
obvious. How does the Government
come in the picture at all? If there
is any detection there, it is from the
Opposition parties. It is not with us.
We cannot be considered responsible
for anything that has happened there.
Why should this Government be
censured? But, apart from that how
is it a matter of urgent public import-
ance when the Bill is not yet moved?
This is the first thing. The second
thing is...

MR. SPEAKER: So that you may
clarify, Mr, Prime Minister, Mr.
Btephén has written me a letter to
' say that you have come to an under-
ﬁmmﬂimmumm

(Interruptions)
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BHRI JYOTIRMOY BOSU: How is
that binding on the Chief Minister?

(Interruptions)

SHRI MORARJI DESAI: Let mes
say this. Has Mr. Stephen told you
everything? Has he given you any
written understanding between us?

MR, SPEAKER: No.

SHRI MORARJI DESAI: He has
not given you all the facts.

MR. SPEAKER: That is why I
have. ... (Interruptions)

SHRI MORARJI DESAI: If you do
like that, then always this will come
up like this in the House, I have
no objection to saying -whatever is
there, but it comes from a master
defector. That is why I am saying. ..
(Interruptions)

SHR] C. M. STEPHEN (ldukki):
He was a No. 1 defector. Now that
he has said...

MR. SPEAKER: 1 will dispose of
the points of order and then I will
call you.

SHRI K. LAKKAPPA: (Tunkur):
I rise on a point of grder. My point of
order is on the basis of what Mr. Ste-
phen hag said and the reply given by
the Prime Minister. Today we have
received a report that the Government
is going to bring....

MR, SPEAKER: What is the point
of order?

(Interruptions)

SHRI K. LAKKAPPA: Before hear-
ing me, you should not come to any
conclusion. Today, we are facing an
era of political polarisation. (Inter-

ruptions)

MR. SPEAKER: That is not a point
of order., Don’t record.

(Interruptions) **

#*Not recorded.
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SHRI JYOTIRMOY BOSU: I will
ruise a simple point of order. You
kindly give the ruling. Otherwise, I
will not raise any point of order for
the next two days. I am wanting to
know.. .

MR. SPEAKER: You can know
it later. At present, I am only deal-
ing with points of order.

SHR] JYOTIRMOY BOSU: I am
raising a point of order.

MR, SPEAKER: I asked you and
you said, “there is nothing' I called
upon you.

SHRI JYOTIRMOY BOSU: 1
thought you are very hard pressed
and 1 immediately withdrew and co-
operated with you. I just want to
know one thing. It has been stated
that the Prime Minister has spoken
to the Maharashtra Chief Minister,
Kindly enlighten me...

MR, SPEAKER: I cannot enlighten
him. It is not a point of order. Don't
record.

(Interruptions)**

SHR1I JANARDHANA POOJARY
(Mangalore): Sir, the second proviso
to rule 80 says:

“Provided further that where the
Speaker is not in possession of full
facts about the matter mentioned
therein, he may before giving or
refusing his consent read the notice
of the motion and hear from the
Minister and/or numbers concerned
a hriel statement on facts and then

give his decision on the admissibi-
lity of the motion.”

When you asked from the minister
concerned, i.e. the Prime Minister
what transpired during that meeting
between the opposition leaders and ihe
Prime Minister, the Prime Minister
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did not disclose anything to you. He
has not given any statement.

MR. SPEAKER: Not yet.

Several points of order have bee.
raised as regards the procedure adop-
ted by me and I shall now deal with
them one by one. (Interruptions)*®.
Don't record.

The first objection raised is that
the motion before the House contra-
venes rule 58(ii). The motion has to
be read as g whole gnd if read as a
whole, there is no contravention of
rule 58(ii). Also, I do not agree that
there is any contravention of rule
58{vi) or 5B(wviil). The conlention
that my proceeding under the second
proviso to rule 60 should be on :he
basis that I am satisfied that there is
a prima facie case is incorrect, The
Speaker has to come to a conclusion
about admissibility prima facie or
otherwise only after considering the
statements made by both parties
Therefore, that contention is also cis-
allowed. The contention that the pro-
ceedings under the proviso to rule 60
should be done in the Chamber is €x
facie untenable because it provides for
hearing the Minister and such mem.
bers who are concerned and also read- -
ing out of the motion, Reading out of
the motion cannot be in the Chamber
and in the very nature of things, it
pre-supposes that it should be done
in the House itsell.

The question I have to decide is ‘wo-
fold, fAirst whether there was an undere
standing between all the parties that
even before the Bill was introduced
in the House the terms of the Bill will
be implemented and secondly, whether
the Central Government had any
hand in the changes that have taken
place in Maharashtra. Mr. Stephen
has alleged that the Central Govern-
men was responsible for the change of
Government from one party to another
in Mahsarashtra. Only on those two
pointg I would like to hear the Prime

**Not recorded.



287 Re. Adjournment ASADHA 27, 1900 (SAKA)

Minister first and then I will call Mr.
Btephen. The rule provides for calling
the Minister and others. I am only
trying to satisfly myself.

THE FPRIME MINISTER (SHRI
MORARJ] DESAI): May I say, Sir, in
the first instance, the Leader of the
Opposition seems to have a very con-
venient ry. He to forget
in his anxiety to censure us that cven
in the mgreement there is a provision
for a faction going out and it not being
considered a defection. He forgets
this, and that is what has happened.
This comes much within the limit of
that. It was provided that if 20 per
cent faction goes out, it cannot be :on.
sidered a defection. Here it is 50 per
cent practically. But more than thas,
what hand have I in that process? 1
would like to know. If at all. I have
been telling people not to divide them-
selves and yet, this is laid st my
door. Did I advise Mr, Stephen to
leave his Party and go to the other
Party? 1 did not do that. And he
talks so much about defections. Let
him ask himself what he has -one.
What is the use of saying this? I
want to prevent it, but it can be pre-
vented within limits and those limits
have been agreed to and the Bill is
entirely in accordance with the agree-
ment. Unless the Bill is seen by us,
I do not think that this ever arose.
That is what I iried to point out and
that was my submission and there-
fore, this is all absolutely an unjusii-
flable thing.

SHRI C. M. STEFHEN: What is this?
There is a limit for me to answer.
Well, Sir, I just wanted to avoid being
provoked by so many things that were
stated here, I would leave it to the
other elderly friends, better friends,
to Indulge in that sort of words. I
shall not have a repartee about it

The facts are these. The Prime
Minister, the Law Minister and the
Def Minist they were present,
they called a Conference of the lea-
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ders of the Opposition, groups and
parties. Before they called us, they
gave us the principles of the Anti-
defection Bill. Then we got a draft of
the Bill as was proposed in the nature
of a Constitution Amendment Bill. We
discussed this clause by clause. Diff-
erent suggestions were put forward snd
the whole thing was what exactly
will constitute a defection. We came
to a consensus about the parameters
and finally, what was not in that Bill
was to provide for-a split. And he
said, if a particular percentage—which
percentage, I do not remember now-—
of the members of the Party go out
and set up a different Party, then Lhat
would be construed as a split ind
that will amount to defection. This
is what was agreed to. But the point
is, we have been trying to carrv on
the legislative work by consensns. On
the Forty-fifth Amendment Bill there
is a consensus arrived at and (his
helps us a lot. The Anti-defection Bill
was an exercise for. ...

MR. SPEAKER: Mr. Stephen, what
is the understanding?

SHRI C. M. STEPHEN: Understand-
ing is thiis, that it would be legislated
immediately. Of course, the Constitu.
tion Amendment Bill cannot be legis-
lated by Ordinance. It is very clear.
Therefore, the point I am raising is
when there is an understanding bet-
ween all the parties and groups which
are represented in this Parliament,
firstly, defection must be combated.
secondly what the defection is, thirdly
what the measures must be to combat
it, and fourthly, that one of the measu-
res must be that the moment a Mem-
ber acts in such a manner as amount-
ing to defection, his seat must be
vacated, meaning thereby, there is a
national consensus that that must
stand. ...

MR. SPEAKER: What is the role of
the Central Government?

SHRI C. M. STEPHEN: I am ans-
wering the first question. The point
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(Shri C. M. Stephen]

is, there is a copsensys to condemn
it, discoyrage it, legislate for it, sna
to put the feot strangly down on it
The second question is whether the
Central Government is involved in
this. There are two points that I have
to make. As far as Mr., Bharad Pawar
is concerned, the Prime Minister
spid that more than 50 per cent have
gone away. That does not satisty
here, for two reasons. Omne: Mr.
Sharad Pawar said; “I am continuing
in the Congress, although I am leav-
ing the legislature party.” He said it
Therefore, he does not have a case
that he is setting up a different party.
There |s no question of a split at all.
It is a question of revolt. He has
come out with a statement and in lo-
day's Press, it is there. He said: “I
am still in the Congress. I am only
setting up a legislature faction.” (Im-
terruptions) Therefore, he has been
suspended from the party. He has
been suspended from the party. (In-
terruptions) The third point is....
(Interruptions)

MR. SPEAKER: I understood your
point.

SHRI KANWAR LAL GUPTA: I
want to rise on a point of order.

SHRI C. M. STEPHEN: My hon.
friends will kindly....This hag been
the practice here. Let it not be pre-
sumed. There are 77 people here.
(Interruptions)

MR. SPEAKER: I am asking him
the very same question,

SHRI KANWAR LAL GUPTA: [ am
on a point of order. You please ullow
me to rise,

MR. SPEAKER: No; you cannot go
on, on one point of order after ano-
ther.

SHRI C. M. STEPHEN: This is mast
distressing—not to allowing anybody
to go on; and we can also follow it.
Let this not happen. We can also do
it. We were keeping quiet, although
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things highly provocative wers Mald.
Thirdly, the question is whether the
Ceatral Government has a role here.
Interpretations can differ about the
constitutional aspect of 1t. The Gov-
ernor has called upon Mr. Sharad
Pawar to form a Minisiry. My posi-
tion is that the Gowvernor functions
under the President. I may or may
not be correct. My contention is that
after the Constitutional amendment
which says: “The President shall ex-
ercise his functions only in accordance
with the advice of the Council of Minis-
ters”... .. (Interruptions) Therefore
the actlon taken by.. ..(Interruptions)

MR. SPEAKER: I am not accepting
it. Do you think everybody has accep-
ted it? Mr. Kanwar Lal, you have
been heard, That is no point in it.

(Interruptions)

SHRI C. M. STEPHEN: Nobody will
be allowed to speak, if this goes on.

MR. SPEAKER: It is for me to
accept or not to accept it. Don't disturb
the House. It is gll right, Keep it to
yourself. Plesse go on, Mr. Stephen.

SHRI MORARJI DESAI: He sald,
“Nobody will be allowed to speak”.

SHRI C. M. STEPHEN: You are not
allowing me, You are not controlling
your Members. We have tolerated you
for one hour. You are not allowing
me to speak for half-an-hour. (Inter-
ruptions)

MR. SPEAKFR: I am on my legs.
Please. Please sit down., There is
no doubt—whether his contention is
right or not—we have a duty to hear
him, He has no right to say: “We are
obstructing you." Nor have you the
right to obstruct him.

(Interruptions)

MR. SPEAKER: Pleased. Nobody can
deny that on the official side, also.
there has been a lot of distrubance.
Both the gides have distrubed. Now
please go on.

SHRI C. M. STEPHEN: The third
point I am answering, Therefore, we
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know . that when the President's rule
is impased, the Cabinet disousses and
takes a decision. We know,

SHRI MORARJI DESAI rase—

SHRI C. M. STEPHEN: I don't yield,
Mr. Prime Minister. I don't yield.

SHRI MORARJI DESAI: That I
know—you won't yield,

MR. SPEAKER: Mr. Stephen. It is
well established that so far as the
Governor is concerned....

SHRI C. M. STEPHEN: That is your
view, Let me elaborate my views.

MR. SPEAKER: The Bupreme Court
has rule on that point—what is the
good of telling him that?—that the
Governor is the constitutional head.
He is the agent only in certain res
pects. .

SHRI C. M. STEPHEN: Would you
not allow me to complete two senten-
ces? You wanted an explanalion as
to how the Government of India comes
into the picture. I am giving the e¢x-
planation according to my light. You
may agree or you may not agree, hut
why not permit me to give my .sx-
planation according to my light?

It is a well-known fact that when-
ever the Governor takes a decision,
either directly or indirectly, the Cen-
tral Government comes into the picture,
This is a well-known fact. My con.
tention is, going by the spirit of the
understanding between the leaders of
the opposition and the Government lo
put down with a strong feet any ut-
tempt at defection—I attended the con-
ference on the invitation of the Prime
Minister, not at the Invitation of
Bhri Morarji Desai or the Janala
Party leader; the Prime Minister cal-
led us and there was an understand-
ing—the Prime Minister should have
acted in accordance with the under-
standing that came, and a person who
ig prima facie a defector from a party
is nominated to be sworn as Chiel
Minister. ... (Interruptions) It is most
unfortunate. ... .. (Interruptions)
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The Prime Minister referrad te me
in certain phrases . How could I...
(Interruptions) He referred to me in
certain phrases. He is a revered
leader of this nation, he is a revered
leader of the Government and being so,
I have always the highest respect
and reverence for the Prime Minister
in his personal capacity. I should
have expected certain words from him.
It is open to me, because of certain
things which have happened in this
country, to describe him in certain
words, but I shall not do it for the
time being. I is unfortunate that he
has allowed his moral authority to be
eroded by the cheap gimmick of call-
ing me by certain words which I do
not want to mention. I register my
strongest objection. I shall deal with
him in the manner that he has dealt
with me here.

Sir, I seek your permission to move
my motion. There is one thing more.
There was a statement by Shri S. M.
Joshi, the leader of the Janata Party
in Maharashtra, where he has stated
that he spoke to the Prime Minister as
to how the matter must be tackled.
You asked how the Prime Minister
comes into the picture. This is how the
Prime Minister comes into the picture.
If he had spoken to Shri Chandrase-
khar, there was no objection, but he
spoke to the Prime Minister. Bo,
the Prime Minister came into
the picture about the swearing in of
that defector as the Chief Minister of
Maharashtra. Therefore, this motion
may be allowed to be moved.

MR, SPEAKER: After hearing Mr.
Stephen and the Prime Minister, L
have come to the conclusion that the
alleged breach of faith put forward in
the motion is not estabilshed. BSecond-
ly. I have also come to the conclu-
sion that the Central Government has
neither constitutional responsibility in
the action taken by the Governor of
Maharashtra, nor is it shown that
the Central Government had anything
-dirgctly- to do with the change of Gov-
ernment, so far as Maharashtra is
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[Mr. Speaker]
concerned. Under these circumstances,
consent asked for is refused.

SHRI C. M. STEFHEN: Sir, I want
to make a submission on behalf of
my party about the conduct of the
House. It has been our endeavour, and
it is' our endeavour, to uphold the
best traditions of this House, to res-
pect your rulings and not to ridicule
our colleagues. We try to do it as
best a8 we can. I would appeal.
through you, Sir, to the members on
the other side to endeavour to see that
this atmosphere is mantained, If we
are driven to the corner, there s
something that we cap also do. Kindly
bear that in mind.

SHRI P. VENKATASUBBA'AH
(Nandyal): Sir, 1 appeal to the
Leader of the House that he should
control his members.

12,55 hrs.
PAPERS LAID ON THE TABLE

Review aAND ANNUAL REPORT oOF THE
INDIAN DRUGS AND PHARMACEUTICALS
LTD. FOR 1976-77

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): 1
beg to lay on the Table—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companieg Act, 1956:—

(i) Review by the Governmen'
on the working of the Indian Drugs
and Pharmaceuticals Limited, New
Delhi, for the year 1976-77.

(ii) Annual Report of the Indian
Drugs and Pharmaceuticals Limi-
ted, New Delhi, for the year 1976-
77 along with the Audited Ac-
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" ‘counts and the comments of the
Comptroller and Auditor General
thereon.

(2) A statement (Hindi and
English versions) showing reasons
for delay in laying the above papers.

[Placed in Library. See No. LT-

2372/78].

NortiFicaTioNg UNDER ComPAanNiEs AICT,
AND REpORTS 1856

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): I beg to lay on
the Table—

(1) A copy each of the following
Notifications (Hindi wund English
versions) under sub-section (3) of
gection 642 of the Companies Act,
1956:— :

(i) The Companies (Acceptance
of Deposits) Second Amendment
Rules, 1978, published in Notifica-
cation No. G.S.R. 252(E) in Garetle
of India dated the 28th April i978.

(ii) The Companies (Accept-
ance of Deposits) Third Amend-
ment Rules, 1978, published in
Notification No. G.S.R. 341(E) in
Gazette of India dated the 28th

June, 14978.

[Placed in Library. See No.LT-
2873/178].

{2) A copy of the Report (Hindi*
version) on National Juridicare,
Equal Justice—Social Justice (Bhag-
watj Committee Report). [Placeqd in
Library. See No. LT-2374/78].

(3) A copy of the Seventy-first
Report (Hindi@ version) of the Law
Commission on the Hindu Marriage
Act, 1955—Irretrievable Breakdown
of Marriage as a ground of Divorce.

(4) A copy of the Seventy-
Second Report (Hindi wversion) of
the Law commission on Article 220
of the Constitution: Restriction on
practice after being a permanent
Judge,

[Placed in Library. See No. LT-
LT-2375/78].

*English version of th:amf was  @English “version of the _n—epom
laid” on the Table on the 23rd Decem- were laid on the Table on the 12th

ber, 1971.

May, 1078.
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(5) A copy of the Caltex Oil
Refining (India) Limited and
Hindustan Petroleum Corporation
Limited Amalgamation Order, 1878
(Hindi and English versions) pub-
lished in Notification No. S.0. 312
(E) in Gazette of India dateg the
8th May, 1978, under sub-section
(5) of section 396 of the Companiea
Act, 1058. [Placed in Library. See
No. LT-2376/78].

OPEN LiNes (RAILWAYS IN INDIA)
GENERAL (AMENDMENT) RuLEs

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): I beg to ia¥
on the Table a copy of the Open Lines
(Railwayg in India) General (Amend-
ment) Rules, 1978 (Hindi and English
versions) publisheq in Notification No.
G.S.R. 658 in Gazette of India dated
the 20th May, 1978 issued under sec-
tion 47 of the Indian Railways Act,
1890. [Placed in Library. See No. LT-
2377/18]. 41

NOTIFICATIONs UNDER ADDITIONAL EMo-
LUMENTS (ComPULSORY DEPOSIT)
AcT, 1974 AND STATEMENT RE.
MARKET LOANS

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table— !

(1) A copy each of the following
Notifications (Hindi ang English
versions) under section 25 of the
Additional Emolumentg (Compul-
sory Deposit) Act, 1074:—

(i) The Additional Emoluments
Compulsory Deposit (Local Au-
thority Employees) ( Amend-
ment) Scheme, 1978, publisheg in
Notification No. G.SR. 762 in
Gazette of India dated the 1Tth
Jupe, 1978.

(if) The Additional Emolu-
ments Compulsory Deposit (Em-
ployees other than employees of
Government and Local Authori-
ties) (Amendment) Scheme, 1078,
published in Notification No.
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G.8.R. 763 jn Gazette of India
dated the 17th June, 1978,

{Placed in Library, See No.
LT-2378/78].

(2) A statement (Hindi and Eng-
lish versions) indicating the resul!
of the market loans floated by the
Government of India in May and
June, 1978. [Placed in Library. See
No, LT-23798/78].

12.56 hrs,

ASSENT TO BILLS

SECRETARY: Sir, I lay on the
Table the Finance Bill, 1878 passed by
the Houses of Parliament during the
last session and assented to since a
report was last made to the House om
the 15th May, 1878.

2. Sir, | also lay on the Table
copies, duly authenticateq by the Sec-
retary-Genera] of Rajyg Sabha, of the
following seven Bills passed by the
Houses of Parliament during the last
session and assenteg to:—

1. The Public Sector Iron and
Stgel Companies (Restructuring and
Miscellaneous Provisions Bill, 1978.

2. The Port Laws (Amendment)
Bill, 1978.

_3. The Deposit Insurance Corpora-
tion (Amendment ang Miscellane-
vus Provisions) Bill, 1978.

4. The Coal Mines Nationalisation
Laws (Amendment) Bill, 1978.

5. The  Electricity  (Supply)
Amendment Bill, 1978, pid

6. The Reserve Bank of India
(Amendment) Bill, 1978.

7. The Customs, Central Excises
and Salt and Central Boards of
Revenue (Amendment) Bill, 1978,

3. Sir, I also lay on the Table the
Banking Service Commission (Repeal)
Bill, 1978 passed by the Houses of Par-
:?mem at a joint sitting angd agsented
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RE, CALLING ATTENTION

MR, SPEAKER: Mr. Sathe, Calling
Attention,

SHRI A. BALA PAJANOR (Pondi-
cherry): On a point of order. Rule 187
relating to calling attentions says:

“A member may, with the previ-
ous permission of the Speaker, call
the attention of a  Minister to any
matter of urgent public importance
and the Minister may make a brief
statement or ask for time to make a
statement at later hour or date.”

This Calling Attention, as I see it
from the List of Business, is about the
Conference of the Chief Ministers of
Southern States held at Madras on the
16th. Today is the 18th, and from the
reports also I find that the Chief
Ministers will send this resolution
officially to the Central Government
probably in a day or two. Today is
the second day. Before you proreed
in the matter with the Calling atten-
tion, may I know from the Minister
concerned whether he is going to take
time?

MR. SPEAKER: It is up to the Minis-
ter.

SHRI A. BALA PAJANOR: 1 want
to be very technical and read between
the lines because we are spending a
lot of time on procedure in this House.
Because the entire House is agitated,
because this 1s a serious matter...

MR. SPEAKER: I understand from
the office just mow that the Govern-
ment has mnot yet received the copies
of the resolution. Therefore, they

may take time.
SHRI A. BALA PAJANOR: If they
are going to take time...

MR. SPEAKER: Mr. Prime Minister.

do I understand that you want time
for answering this?

SHRI VASANT SATHE (Akola):

The reply has already come.
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THE PRIME MINISTER (SHRI
MORARJI DEBAT): He will be reply-
ing.

MR. SPEAXER: I do not know. 1
have to ask.

SHRI MORARJI DESAIL It is not
necessary. The policy is very clear.

SHRI A, BALA PAJANOR: [ toke
a very serious view because unneces.
sarily misunderstandings may be creat-
ed on this if you now permit the Minis-
ter to make a statement without as-
certaining the particulars from the
State Governments. You must have
seen the editorials of twgp mnewspapers
this morning. Many Members are
agitated over this issue. Dr. Karan
Singh also told me about this. There-
fore, I request you to take it up leisure-
ly and have a full discussion. Callng
Attention must be on an urgent matter
of public importance, and they have
taken only one portion. We do not
know what has really taken place at
the Conference of the Chief Ministera
of the Southern States, but what 15
specifically stated here is Hindi Imposi-
tion on Southern States.

13.00 hra.

During the course of speeches it has
become routine for the Members of
this House to bring in so many things
unnecessarily. I am  afraid, if you
allow the Members concerned to speak
on this calling attention, there muy he
misunderstanding. I am afraid, the
very unity of the couniry may be
affected, because many Members rang
me up this morning and I have listen-
ed to many Members from both sides,
I teel that there may be unneceasary
misunderstanding. Unless you have
the official authenticated statement, I
do not want any discussion on this
matter at this stage. You said that
there will be no discussion, but mem-
bers will raise so many points because
there is a practice of giving ten minu-
tes to each Member and then the Minis-
ter, will have to reply to that also.
So, T request under thig rule.,
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MR. SPEAKER: I have no power.

SHRI A, BALA PAJANOR: Then I
c¢an say that you can ask the Minister
to have full facts. It will take time.

MR. SFEAKER: If they want to have
time, it is open to them.

SHRI A. BALA PAJANOR: That 18
why, I take you as judge and mysell
as a lawyer. You must read in
between the lines... (Interruptions)

MR. SPEAKER: I have understood
your point.

SHRI K, GOPAL {Karur): In ine
last session a matter like this wus
ralsed under 377 and the Minister for
Communications came out with an
answer which was contrary to truth.
But subsequently, after the Parlia-
ment was adjourned, many things had
happened. For example, a Member
of this House took objection for a
notice being sent in Hindl. The senti-
ment of the people of South is auch
that there is going to be a wvery big
agitation very soon irrespective of
political parties. I would like to warn
that this matter cannot be settled by
a calling attention. We want a full-
fledged discussion on this. Otherwise,
you will be responsible for dividing
this country. I demand a full-fledged
discussion. (Interruptions)

MR. SPEAKER: Eight Members of
the House had given notice of
this question under Rule 197. It had
satisfled all the tests lald down under
197. It ig urgent matfer, It is of recent
occurrence and, therefore, satisfles the
test. Actually when the ballot was
held, it was so unfortunate, it so hagp-
pened that none of these members who
are in support of this point of view,
did come. This has happened in Kash-
mir issue also. Then Mr. Samar Guha
wrote me a letter saylng that because
w one-sided view may come out in this
question, therefore, a substantive
motion is necessary. [ told him that
I have no power to withdraw the ques-
tlon but it was open to him to put a
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substantive motion and it would be
considered accarding to rules. That is
what I have already informed him. I
see ne power fo withhold it myself. It
may effect one side or the other, but
I have mo power. If the House resol-
ves saying that this motion will not be
taken up, that is a different matter.

(Interruptions)

THE PRIME MINISTER (SHRI
MORARJI DESAI): May I say let
there be a discussion on this question?
I want to set at rest all the fears.
(Interruptions)

SHRI VASANT SATHE: In addition
to the calling attention, there can
always be a discussion. Let there be
a discussion not in lieu of the calling
attention but in addition to the point:
that are raised in the calling attention.
I do not want to forgo my right.

MR. SPEAKER: You can have your
right,

SHR] VASANT SATHE: I do not
want to give up and withdraw the
calling attention. I have called the
attention in accordance with the rules
and I have been given the reply also
of the Government. So, I would like
to make my submission with the reply.
After that, if ofhers who have given
their notices and who have been brac-
keted, do not want to speak, it Is for
them. I am not going to compel them.
I would like to make my submission
and in the light of it, if g discussion has
to take place, I will be very happy.
Let there is a full-fledged discussion.
Why should I withdraw the Call Atten
tion? I would not like to withdraw it.

MR. SPEAKER: Before I adjourn
the House, let me say that it is not
incumbent upon the Government to
answer the question immediately; they
need not give you any additional in-
formation. It is an  informal thing.
not a formal thing. You must look
to the convenience of the House. A
similar situation arose in regard to
the Kashmir matter and in that matter
also, we converted it into a discussion



311 Ruling on Q.P.

[Mr. Spesker]

under rule 184 and a general diszus.
sion took place. If you want, of course,
you can stang on your right and make
your gtatement. Beyond that, we can-
not go it. But the other procedure
will be more appropriate. We will
give you an opportunity: we will con-
vert it into a discussion under rule 184.
We will give you an early opportunity
to discuss the matter. So, we convert
it into g discussion under rule 184.

SHR] VASANT SATHE: Will it be
in my name?

MR, SPEAKER: Not necessarily in
your mame. It matters little.

SHR] VASANT SATHE: I want to
know. Otherwise, I will be geprived
of the chance.

MR. SPEAKER: We will give you
an adequate opportunity; we will give

You an early gate to discuss the
matter,

The House stands adjourned to re-
assemble at 2 p, M.

13.67 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Five Minutes past Fourteen
of the ClocR.

[Mg. DEPUTY-SPEAKER in the Chair]

RULING ON QUESTION OF PRIVI-

LEGE AGAINST THE MINISTER OF

EXTERNAL AFFAIRS AND THE
MINISTER OF FINANCE

MR. DEPUTY-SPEAKER: Hon.
Speaker has nsked me to read out his
ruling on the noticeg of question of
privilege raised by Sarvashri K. P.
Unnikrishnan and Vayalar Ravi. The
ruling is as follows:—

In response to a statement made by
Shri Shyamnandan Mishra, M.P, in
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the House on 2-3-1978 under rule 377,
the Minister of External Affairs, Shri
Atal Bihari Vajpayee, made a state-
ment relating to the two payments of
55 million dollars each sanctioned on
March 15 and October 28, 1976. Ac-
cording to the hon. Minister, these
payments were in accordance with the
termg of commercia] transaction bet-
ween the Government of India and the
Government of Iran, negotiated by the
Economic Affairs Department under
orderg of the then Prime Minister. He
further stated that the payments were
made in Switzerlang in terms of the
agreement. Fundg were provided
under the head ‘Special Discretionary
Expenditure’ in the budget of the
Ministry of External Affairs, He fur-
ther stated that the amounts were paid
by cheque and did not involve any ille-
gal payments to any Indian.

Shri K. P, Unnikrishnan, M.P., and
Shri Vayalar Ravi, M.P., gave notice
under rule 222 against the Minister of
External Affairs, Shri Ata] Bihari Vaj-
payee, and against the Minister of
Finance, Shri H, M, Patel. The charge
against the Minister of Externgl AfTairs
is that he deliberately suppressed
some important facig in the statement
made by him on 12-4-1978. The charge
against the Finance Minister is that,
in the Supplementary Demands for
‘Grantg (General) moved by him for
1976-77 on March 30, 1977 before the
Lok Sabha, under Demand No, 32 of
the Ministry of External Affairs, he
had included the aforementioned
amount under the head ‘Special Diplo-
matic Expenditure’ though in fact it
was not such an expenditure,

I shal] first take up the charge
against the Finance Minister. It may
be noted that the expenditure in gues-
tion wag incurreq during the previous
regime. The present Ministry took
charge on the 25th March, 1977. On
that day, only the Prime Minister was
sworn in. The Finance Minister was
sworn in on the 26th March, 1877,
The Supplementary Demands for
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Grantg were made on the 30th March,
1977, that g to say, within four days
after gssuming charge. The records
showed that the expenditure in ques-
tion was for ‘Special Diplomatic Ex-
penditure’, He had no occasion to
doubt tive genuineness of the record,
nor were there any circumstlances
which could have indicated to him that
the expenditure in question was not
properly incurred. Before a person
can be held guilty of guppression of
facts, it must be proved that the sup-
ression in  question was a deliberate
one. Under the circumstances men-
tioned above, it ig not possible to hold
that the Finance Minister had delibe-
rately includeg the expenditure in
question under a wrong head. The re-
cords of the External Affairg Ministry
showed that the expenditure in ques-
tion was for special diplomatic pur-
poses. For these reasons, ] am unable
to arcord my consent under rule 222
to the privilege motion against the
Finance Minister, Shri H. M. Patel

Now, coming to the charge against
the External Affairs Minister, it is
necessary to repeat that all these ex-
penditures were incurred by the pre-
vious Government. The present GOv-
ernment had nothing to do with them,
My attention has not been drawn to
any circumstance from which it could
be inferred that the External Affairs
Minister had any interest to shield the
previoug Government, It must be
noted that the External Affairs Minis-
ter made that statement in response to
a statement under rule 377. Under
that rule, he was not compelled to
make any statement, He voluntarily
made the statement, This circumst-
ance goes to show that he could not
had any intention to shield any one.
In his statement he had clearly stated
that the payments in question were
made in accordance with the termg of
a commercial transaction between the
Government of India and the Govern-
ment of Iran. There is nothing to
show that this statement ig incorrect.
He had further stated that the com-
mercial transaction was negotiated by
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the Economic Affairs Department
under the orders of the Prime Minister,
Thig averment again ig not rebutted.
The statement that the payments in
Switzerland were made in accordance
witp the terms of the agreement bet-
ween Iran and India is not shown to
be incorrect.

It is true that in hig statement he
had stated that the payments were
made by cheques, though in fact they
were made by means of Demand
Drafts. But under the Treasury Rules,
Demang Drafts are also considered as
cheques. None of hig statemenis has
been proved to be incorrect.

What is alleged against him is that
though he stated that he made the
statement after careful inquiry, his
statement did not include the full facts
asg it should have. It ig true that
there are several circumstances in the
case which do require deeper probe,
but the fact that his probe had not
been deep enough is not a circumst-
ance giving rise to the inference that
he wag deliberately suppressing some
facts from the Parliament, The trans-
actions which are the subject-matter
of these proceedings do undoubtedly
give rise to a feeling that all was not
well with those transactions. But
those aspects are wholly insuflicient to
come to the conclusion even prima
facie that the External Affairs Minis-
ter was deliberately suppressing any
of the facts. One has to take note of
the fact that in dealing with transac-
tion with foregn countries, the Minis-
ters are naturally guarded in their
statements, This is but natural.

For the reasons mentioned above, I
refuse to accord my consent to the
privilege motion moved by Shri K. P.
Unnikrishnan and Shri Vayalar Ravi
againgt the External Affairg Minister
Shri Atal Bihari Vajpayee,

The above order was to be announc-
ed yesterday. But yesterday morning
Sarvashri K. P. Unnikrishnan and
Vayalar Ravi brought to my notice the
report of 5 press interview given by
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the Brime Minister ahd published in
“India Today' dated July 1-13, 1978 at
page 53, ‘when the Prime Minister
appeared to have stated in answer to
a question:

“What answer? For what? The
$11 million was given to the Ira-
nians by us according to their re-
quirements, from their funds not our
funds.”

According to Sarvashri K. P. Unni-
krishnan and Vayalar Ravi, that state-
ment amounts to a total denial of what
Shri Atal Bihari Vajpayee had stated
and therefore, it must be held that
Shri Atal Bihari Vajpayee was deli-
berately misleading the House and
utteéfing Ialsehood in the House,

1 am unable to accept thig conten-
ton. Apart from the fact that the
Prime Minister's answer was cryptic
and the context in which he made that
remarks is not known, 1 see no con-
tradiction between what the Prime
Minister hag stated ang the statement
made by Shri Atal Bihari Vajpayee in
the House. Hence, I see no reason to
change my earliey conclusions.”

Now we go to 377.

SHRI K. P, UNNIKRISHNAN (Bada-
gara): Sir, 1 would....

MR, DEPUTY SPEAKER: No, we
cannot have a debale,

SHRI K, P. UNNIKRISHNAN: Not
a debate, I submit to the yuling of the
Hon. Speaker, but I just want to say
something because it is an important
matter which is not being denied elther
by the Ministerg concerned in response
to my Privilege Motion or subsequent-
ly. Also, while I submit to the wisdom
and judgment of the Hon. Speaker....
(Interruptions)

MR. DEPUTY SPEAKER: Let there
ba some peace please,
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SHRI K P. UNNIKRISHNAN:
While 1 respect the ruling givem by
the Hon, Speaker, ] am grateful o
him also that ke has been kind enough
10 mentioh that several circumstances
exist calling for a deeper probe into
these payments. Now, thig is not a
minor matter: this is a very serious
matter involving mis-direction and I
would still allege fraudulent payments,

MR, DEPUTY-SPEAKER: Let yg not
go into that.

SHRI K, P. UNNIKRISHNAN: I
reserve my right to come before the
House in an appropriate manner at the
appropriate time, with such Motions s
are necessary,

MR, DEFUTY-SPEAKER: Yes, there
are several wayg of raising questions.

SHR1 SHYAMNANDAN MISHRA
(Begusarai): | have two submissions to
make, One is that when a ruling has
to be given by the Chair, then the
person concerned, that is, if the Deputy
Speaker has to give the ruling, then
the Deputy Speaker should come be-
fore the House with hiy ruling, if it is
the Hon, Speaker then, ordinarily, Lhe
case should be that the Hon. Speaker
shoulg come with hig ruling before the
House. Otherwise, the House would
be deprived of an opportunity to seck
elucidalion from the Hon, Speaker.
Now. that ig precisely the situation in
which we find ourselves,

But that apart, the other submission
I want to make is this: you will recall
that 1 had brought up this matter be-
fore the House and I had demanded a
fulley probe into thi, matter. We are
grateful to the Hon, Speaker that he
hag agreeq with me that there ig need
for a deeper probe into this matter,

But I had contended there was no
cass for a breach of Privilege against
the Ministers.

MR. DEPUTY-SPEAKER: Now we
go to 377. Shri Saugata Roy.
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SHR1 SAUGATA ROY (Barrack-
pore): Before that, I want to say that I
support the demand for a Parliament-
ary probe,

MR. DEPUTY-SPEAKER: No. We
are on 377. You can make your sub-
mission with regard to 377, relating to
the Rehabilitation Department.

st gudm (Fafan) o dwra o
FI U AqIZ FI7 2 & 3T Fr AT
g Frfgu |

tat aca fag : 9z O30 w991 F7
waar & | frw ¥ 5 & 7g Tar @i g,
TET(EA TAT AMAT W (FT |

14.15 hrs,

MATTERS UNDER RULE 377

(i) REPORTED STATEMENT OF MINISTER
ABOUT THE PLAN TO PHASE OUT REHA-
BILITATION DEPARTMENT.

SHR] SAUGATA ROY (Barrack-
pore): Mr  Deputy-Speaker, Sir, 1
want to mention the following mattey
of urgent public importance in th2
House,

The Minister of Supply and Rehabi-
litation, Shri Sikandr Bakht in a state-
ment{ on the 16th July, 1978 hag an-
nounced a plan to phase out the Reha-
bilitation Department which according
te his opinion had no justification after
thirty years of independence. This
will be a disasirous step g the resi-
dual problems of refugees especially
the East Bengal Refugees are far from
being solved.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Their main problem is of
resettlement.

SHRI SAUGATA ROY: The Govern-
ment of India had in the past refused
to sanction the full amount of money
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required by the Government of West
Bengal to wipe out this problem as
per its master plan. The problem has
been further complicated by the recent
desvrtion of 25,000 refugees from
Daiidakaranya who are now living i:
West Bengal under inhuman condi-
tions, The Department should not be
wound up till all these probiems are
solved...... (Interruptions)

MR, DEPUTY-SPEAKER: We are
not going to have a discussion on this.

SHRI LAXMINARAYAN PANDE-
YA:

(Interruptions)

MR. DEPUTY-SPEAKER: Only Shr
Laxminarayan Pandeya will go o
record. Please take your seats. You
are not going to achieve anything lke
this. What is the use of standing up,
We are not having a debate on this.
Only Shri Saugata Roy has been givcn
permission to make z statement unaer
Rule 377. He has already done that
....(Interruptions).

PROF. P, G. MAVALANKAR (Gan-
dhinagar): Sir, on a point of order
You have just mentioneq about the
stipulation in Rule 377. We all know
that. This rule is sacrosanct and
serious only when g Member gives ius
points in writing in advance to the
Speaker,

MR. DEPUTY-SPEAKER: He haz
given that in writing.

PROF, P. G. MAVALANEKAR: 1
have not completed my point. What i
am saying is that it ig expected of a
Member to give in writing everythirg
that he wants to speak to the Speaker
and he cannot deviate from the wril-
ien statement. It is also implied in
this rule that when a Member puts up
such a demand of urgent public im-
portance and sends a copy to the Spea-
ker in writing, it must be incumbenr!
on the Minister concerned {o get a copy
and remain present in the House so0
that he can respond.
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MR, DEPUTY-SPEAKER: Under
Rule 377, it ig not incumbent on the
Minister to reply.

PROF, P. G, MAVALANKAR: !
know that. But my point is: is it not
incumbent on the part of the Minister
to be present in the House when it is
raised?

SHR] SAUGATA ROY: Thig is alsc
a matter of privilege.... (Interrup-
tions).

MR. DEPUTY-SPEAKER: The Minis-
ter has been informed of it,

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Under Rule 197—I raise a
point of order....

SHRI K. LAKKAPPA (Tumkur):
Mr. Deputy Speaker, Sir...

MR, DEPUTY SPEAKER: I am not
going to call anybody but if somebody
is on a point of order, I have to cail
him. Mr, Bosu hag raised a point of
order and has quoted the rule and I
have called him.

SHRI K. LAKKAPPA: I also ferl
like raising a point of order.

MR, DEPUTY SPEAKER: OQutside
the Parliament House you may feel
like anything but here you have to
quote the rule.

SHRI JYOTIRMOY BOSU: Rule 197
clearly provideg that a member may
with the previous permission of Lhe
Speaker call the attention of the Minis-
ter....

MR, DEPUTY SPEAKER: You can
give a notice,

SHRI JYOTIRMOY BOSU: It has
been given. If you, in your wisdom
make an gbservation, that will help
the members.

MR. DEPUTY SPEAKER: You give
a notice. Speaker will consider it and
iif he thinks it fit, he may admit it.
Mr. Pandeya,
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(i) REPORTED POWER CRISIS IN
MADHYA PRADESH :
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SHRI JYOTIRMOY BOSU rose—

MR. DEPUTY SPEAKER: My Govin-
dan Nair.

SHRI JYOTIRMOY BOSU: Al right,
Str, after Mr. Govindan Nair.

MR. DEPUTY-SPEAKER: Your
name is not here.

SHRI JYOTIRMOY BOSU: [ am only
trying to assist you,

. MR- DEPUTY SPEAKER: You oan
do 4t semorrow, not to-day.
1508 LE—I11.
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(iiiy Nxxp ror JUDICIAL INQUIRY INTO
Fmung ar Acra.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): During the: last session
of Parliament, on May 11, when the
motion on no confidence was discus-
seq in the House, speaking on behalf
of my party I had requested the gov-
ernment that they should take staps
to order a judicigl inquiry into the
Agra incidents, I also raised the Pant.
nagar issue and requested the goverd-
ment {o normalise the matter. The
Pantnagar problem now stands setiled.
1 had informed the House that if
government failed to settle these mat-
ters before the end of May. I will be
forced to go on fast to get these de-
mands conceded.

on fast on the above issue. I only gat
an acknowledgement from him.

quiry and a departmental one?

Sir, the situation in Agra even
today is very grave. I have recently
visited the city. The atmosphere of
terror persists, At every corner there
is armed policeman. In the affected
areas, the CRP still remains. Bands
of policemen roam the streets strik-
ing terror among the population.
They are a constant reminder of the
brutality they had perpetrated on
May 1 and are warning to the in-
habitants that they can do so again.

Let me in brief narrate the inci-
dents of police atrocities in Agra:

‘On April 14 on Ambedkar's birth-
day the Jatavs of Agra toock out-a
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procession with prior permission of
the administration. When it reached
Rawatpada, brickbats were thrown
on them on the plea that the Jatavs
had polluted a Ganesh templc by pass-
ing by it and that the portrait of
Ambedkar was carried on the back
of an elephant!

The police did pothing against
those who were responsible for this.

On April 15 a counter-procession
was taken out by the caste Hindus
without permission of the administra-
tion demanding action against the
Jatavs,

On April 23 the Jatavs took out
another procession to protest against
the previous procession. The police
did not permit them to pass along the
Rawatpada but the processionists
broke through the cordop and there
was a fight between the two groups.
The police chased the processionists
and pushed them out of the streets and
beyond. ,

To protest against this partisan at-
titude of the police, the Jatavs organ-
izsed a wegk-long satyagraha before
the collectorate.

On May 1 the police lathi charged
the satyagrahis on the ground that the
had hecome violent. The police alleged
that the Jatavs disrupted the reilway
line. The latter disputc it. The police
alleged that the Jatavs set fire to
some vehicles but the latter deny it.

Whatever the tru'h, some things
that followed cannot be explained
away and that are the onslaughts of
the police on the Jatav mohalla.

The police entered the mohallas
well armed and beat up women and
children, broke up houses, smashed
furniture, looted money and jewellery
The police opened fire in several
places gnd the minimum number of
deaths caused in the Jatwv mohallas
is 10. All those who were attacked
and killed were not the “viclent” de-
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* monstrators but were persons in their

own houses and colonies! Tt ig un-
fortunate that the police behaved as
the enemy army occupying a cap-
tured territory,

That is why 1 am demanding a
judicial enquiry. The enquiry must
be impartial and independent of the
executive machinery of the Govern-
ment,

My charges against the authorities
are: (a) that they failed to protect
the civil rights provided for in the
Constitution to the Scheduled Castes
and Tribes and sided with thase who
obstructed these rights; )

(b) that they {foisteg
aguinst the Jatavs;

{c) that the attack on Jatavas moh-
allas, the assault on peaceful resi-
dents and firing at them were thore-
ughly unwarranted and unjustified;
and

(d) that the situation in Agra is
still tenge as jt was on May 1

false cases

I remind the governmen| that pro-
tection of the rights of harijans is the
special responsibility of the Unien
government., They have failed in
their duty. This is not an jsolated
incident. At every session of Parlia-
ment we have spent more time in
discussing the question of atrocities
on harijans. This is bringing ill-fame
to our nation and disarming the people
of Indian origin who hag settled down
in other countries in their fight
against racial discrimination. The
Prime-Minjster will himself testify
to this gnd will admit how humiliat-
ing it wag for him to concede that he
had failed to protect human rights of
all sectiong of people in our country.

Sir, my voice may be feeble. The
sdheduled castes and tribes agaimst
whom these atrocities are perpetrated
neither have the palitical pullmor
economic power. They may be scat-
and disorganised. The all-powesfol
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government can keep these 150
million people in perpetual fear. The
all-powerful government cun also
deny my request for a judicial en-
quiry. But no one can deny me my
right to shed tears for them.

That is what I am going to do by
starting my fasts on July 20 at 9 A M.
and continue it till this most humble
and modest demand for a judicial en-
quiry js met. I seek support from
all the honourable members of this
House,

SOME HON. MEMBERS: We en-
tirely support it.

(iv) REPORTED SUSPENSION oF WORK-
ERS BY MESSRS. METAL ForGING
(PrvaTte) LTD., MAYAPURT, NEW
DeLHI
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14.32 hrs.

TOBACCO BOARD (AMENDMENT)
BILL—cOntd. *

MR, DEPUTY-SPEAKER: The
House will now resume further consi-
deration of the following Motion
moved by Shri Mohan Dharia on the
17th July, 1978, namely: —

“That the Bill to amend the To-
bacco Board Act, 1975, be taken
into consideration.”

Dr. Ramji Singh was on his legs. He
will continue hig speech.

SHRI JYOTIRMOY BOSU (Dia-
mond harbour) : Mr. Deputy
Speaker, Sir, I seek quidance from you
on one point. I want to know how
these notices under Rule 377 are select-
ed. I want to take only half a minute
on this. .

MR. DEPUTY SPEAKER: Order
please. Kindly resume your seat,

SHRI JYOTIRMOY BOSU: Mr.
Bansal, Deputy Secretary of the De-
fence Ministry is found connected
with some espionage activities.

MR. DEPUTY-SPEAKER; You
please allow Dr. Ramji Singh to
continue his speech,

SHRI JYOTIRMOY BOSU: 1 want
your guidance, Sir.....

MR. DEPUTY SPEAKER. You seek
the guidance of our hon. Speaker;
you may see him in this chamber.

SHRI JYOTIRMOY BOSU: Short
Notice Quistions are not admitted.
Calling Attention Notices are not ad-
mitted.

MR. DEPUTY-SPEAKER. Dr. Ram-
ji Singh.

SHRI JYOTIRMOY BOSU: I seek
your guidance, Sir,..

MR. DEPUTY SPEAKER: Mr.
Jyotirmoy Bosu, T am not in a position
to give you any guidance or inspira-
tion.
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SHRI JYOTIHMOY BOSU: Then,
can you say, tomarrow, Sir?

MR. DEPUTY-SPEAKER: May be,
I don't know.--Now, Dr. Ramijl
Singh.
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SHRI! JYOTIRMOY BOSU (Diamond
Harbour): Sir, tobacco happens to be
one of the most precious cash crops
that the country produces. We have
mainly tobacco, cotton, gugarcane and
jute as very importani cash crops. The
trouble about tobacco is once the gro-
wer produces it—Mr. Deputy Speaker
you come from that area and you
know it very well—that the entire busi-
ness is in the hands of foreign end
Indian monopolies, especially in the
hands of foreign monopolies, and the
growers and consumers are exploited
continuously year after year.

Sir, the tobacco scientists and foreign
buyers confirm-——although the local
huyers say something  different and
give cock and bull stories—that the
guulity of our tobacco compares very
favourably with the quality of tobacco
produced in the States, Rhodesia and
other good qualily tobacco growing
countries. Yet, inspite of this fact, in
a recent good year when the tohacco
prices did not crash according to the
American Agriculture Deptt. bulltein
when we see the comparative chart we
see what. Out best wvariety tobacco,
viz.,, flue-cured virginia tobacco which
is very well comparable with Ameri-
can and Rhodesian variety, the price
fetched is average Rs. 8 per kg. The
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prices fetched in Yugoslavia, Italy ind.
Germany, tobacco are Rs. 26, Rs, 28
and Rs. 32 respectively. I have given
the complete chart to Tobacco Board.
How can we continue? Are we still
under the colonial rule that we conti-
nue to sell our raw-material for a song
and buy their finished products at 4
times or 10 times of the cost?

Unfortunately, the whole Lusincss is
directly or indirectly controlled by
India Tobacco Company and they
have a powerful lobby in Delhi operat-
ing among politicians ag well ag ..ivil
servants. The number of boys who
have been given employment by the
ITC in their different branches who
are connected with politicians e¢nd
senior civil servants is a matier which
Ministry should find out and exactly
gauge how much they are penetrating
in their operation. This India Tobac-
cco Company is a veteran economic
offender. They were caught doing in-
volce manipulation. In this case, the
manipulation is more done in !ind
than in cagsh. They send the best
quality of fiue-cured virginia tobacea
to their sister concerns and invnice
them for inferior grade, while for
these Indian companies they give the:
inferlor quality tobacco and invoice
them for the best quality tobacco.
Therefore, there is criss-cross cutting
in invoice manipulation. Mr. Agrawa)
understands it. I expect that the Ex-
cise and Agriculture Ministries should
keep an eye on this. And they are
going in for labour saving devices, re-
trenching hundreds of people. They
are so powerful. Recently there was
an election of Vice-Chairman of To-
bacco Board. 1 have nothing against
the present Vice-Chairman as such.
But the man who was contesting=-Mr.
Sivalyyah~—has been from the very
beginning the spokesman of the tobac-
co growers. He fights vociferously
and sincerely. That is what interosts
me. My point is: What this India To-
bacco Company did? The man called
Applayya, who is the India Tobacco
Company’s Chief Executive in Guntur,
offered money to one of the members
of the Tobacco Board. I would not
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mention hizs name because that man
will be in great trouble, If the hon.
Minister gives me an assurance that
an enquiry in comera is conducted, I
can prove that money was offered to
that particular member to volte against
Mr. Sivaiyya and vote in favour of
the man who had been sponsored by
the LT.C.

AN HON. MEMBER: Was Mr. Siva-
ivya defeated?

SHRI JYOTIRMOY BOSU: Mr. 'v-
aiyys was defeated by one vote. This
is how the Indian Tobacco Company
is functioning. Therefore, it iz a
matter which should be taken up and
an enguiry be conducted in camera at
which I expect 1 would be able to
produce some witnesses, The Minister
should sece how they are functioming.

Now the question is the Tobacco
Board as it is constituted today is
very heavily tilted towards specula-
tors, cigarette manufacturers and tra-
dera. The Tobacco Board should
enly have Members of Parliament,
Memberg of the Legislative Assembly,
Government representatives, growers’
repregentatives and workers’' represen-
tatives. It should not have a nucleus
wody which would be taking decisions.
You cannot expect that a tobacco tra-
der, tobicco speculator will come and
give decision which will affect his in-
terests. It is heavily tilted towards spe.
oulators, tycoong and cigarette manu-
facturers and in fact the India To-
bacco Company totally dominates this.
The Public Undertakings Committee
has recently made very strongly wor-
ded recommendation that no Board of
Directors of the public undertakings,
no member of the statutory Board
should be private businessman beca-
use they come to grind their own
axe. Their job is to protect their
own interests

Now, about presiding over these
statutory boards I have been pointing
out to the Government repeatedly
that this should be presided over by
a person who holds the highest posi-
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tion in the warrant of precedence.
You have a wuarrant of precedence
well established. How can you allow
a man subordinate to him in the war-
rant of precedence to preside over
the meetings when the Members of
Parliament ere sitting there occupy-
ing much higher position? This is a
contradiction. This is humiliating. It
should not be allowed.

Sir, I understand that you are going
to bring a comprehensive Bill and I
suggest that there should be six Mem-
bers of Parliament on the Tobacco
Board instead of three—four from
this House and two from the other
House, There should be ML.As
from the tobacco growing areas also.
Another thing is that there is a big
cheating. The cost of production of
flue-cured verginia tobacco as work-
ed out by the Economics and Statis-
tics Directorate headed by one Mr.
Ram Saran, has been done purposely
to depress the prices and help the cig-
arette manufacturers, exporters, im-
porters and speculators, The costing
exercise is a fraud, The Agricultural
Commission's functioning. ...

MR. DEPUTY SPEAKER: Are you
correct in regard to the name? I think
it is Ram Seshan.

BHRI JYOTIRMOY BOSU: There is
a lyping mistake there, He js Mr.
Ram Saran.

AN. HON. MEMBER: Anyway there
is a word Ram’.

SHRI JYOTIRMOY BOSU: There
are ‘Aya Rams’ and ‘Gaya Rams'. Still
Ram jis there. This Agricultural Price
Commission, as it has been revealed
in the Public Undertaking Commit-
tee's report. where cash crop Is in-
volved, is heavily tilted to cover the
interests of the industrialists. They
are trempling the interests of the gro-
wers. Their costing exercise is
nothing but a fraud. You go through
the jute pricing report; you will
know how they are defrauding the
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grower in order to ‘benefit the mill-
owner. In the case of tobacco the
actual costing done by us shows Rs.
6028 per hectare while they have
shown Rs. 5383. In fact it would be
more than Rs. 6026; we have hardly
included the cost of burn; a burn used
for curing tobacco will cost Rs, 10
to 14 thousand depending upon the
specifications and structure, the life
of the burn, because it has to have an
abnormal temperature; it develops
cracks, vertical cracks; the life of a
burn is about ten years, the cost of
the burn, the cost of the land, inter-
est on land value which the grower
has put in—these are not taken into
consideration, ag if the grower will
pay for these things out of his poc-
%et to enrich the India Tabocco Com-
pany and their friends so that they
could diversify from hotel to fishing,
leather garments and so on. Empire
building is going on at the cost of a
tobacco grower. India Tobacco Com-
pany’s entire prosperity arises out of
the robbery committed on the tobacco
EroOwers.

I am glad that I was g party to
the decision to set up auction plat-
forms. The hon. Minister must make
sure that the Government, the Re-
serve Bank and the nationalised banks
give full support to this. Otherwise,
it will not be a success. We have par-
ticularly suggesteq that auction
should be regulated with the help
of elecfronic clock. The dutch system
of auction where bidding starts from
the ceiling price and the dial climbs
down and unless the buyer is alert
and unless he comes with the best
price that he iz willing to pay, unless
he presses the button at the proper
time, he misses the bus, The present
British system of auctioning in this
country of tea, coffee any many other
things is out-dated and works against
the interest of the growers. The
Central Government earns Rs. 500
crores by central excise; this year’s
budget estimate is Rs. 463  crores.
Tobacco growers ara much exploited.
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There was the devastating cyclone.
After that, the price that the tobacco
grower received has no paralle] in
recent history, Tobacco was sold last
year at Rs. 1200 a quintal, this year it
is being sold at 750—800; the variety
of tobacco which was sold at Rs. 600
last year is quoted this year at Ras.
250. I have seen myself that in Nan-
digama, tobacco is being sold at Rs.
80 a quintal, 80 paise a kilo. Flue-
cured tobacco means 5 or 6 kgs, of
green leaves because B-6 kgs of green
leaves become one kg. after curing.
imagine the grower getting hardly 15
paise for a kg. of green leaf tobacco.
This will bring them a windfall pro-
fit of about Rs. 40-80 crores this year
and it is your duty to ensure that the
consumer gets the benefit or the bene-
fit goes to the exchequer. This is a
windfall profit which cigarettc makers
would be making out of the misery of
the grower and it shoud not e al-
lowed {o go intg private pockets. If
they are fair to the consumers the
price of cigarette should come dswn
by thirty per cent. It has not come
down. The auction platforms shkould
be for all varieties of tobacco in all
the tobacco growing areas, You have
given an  assurance in the elsetion
manifesto that you want o protect
the interest of agriculturists and
therefore you are duty bound te see
that growers interests are prolected
and that they get a remunerative
price. Government must come forward
to rescue them. Auction platferms
should be set up in all the places.
Otherwise, your promises and perfor-
mance will be just the same as it used
to be in the previous regime.

Now, the STC is purchasing tobacco
after the Government has taken the
decision to buy ten thousand metric
tonnes of tobacco, 1 would like to
ask, why are thev not paying the mi-
nimum export price which they have
themselves fixed? Why is it that the
growers are being fleeced? They have
been pald much lower price than what
they deserve. This year has been the
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worst year. On iop of that, if the
Government in the name of giving
help, throw salt on their wound, it
will be most unfortunate.

Then I come to cigar industry, We
have recently been to Trichy and we
are really surprised to see the neglect
und the load that has been put on the
cigar industry. The cigar industry is
going out of existence because  Mr,
Agarwal’'s Ministry has put a heavy
exclse duty on cigar industry. Cigar
industry is entirely in the cottage sec-
for, not even in small sector. [ have
seen cigar manufacturing unit with
two persons and I have seen the larg-
est one with about twelve persons.
‘Therefore, the Government should re-
move the excise duty on cigar and
alse insist on the public sector under-
takings like ITDC and Air-India and
such organisations buying cigars com-
pulsorily from the cottage sector in
Trichy. We had recently been to
Cosch-Behar and there they produce
Metihari ind Jathi tobacco. That is
meant for chewing with pan and for
hifkkka tohacco.

They have got an accumulation qf
nimety thousand maunds which is
werth more than Rs. 1-1/2 crores.

NAFED man was there, the Direc-
tor of Tobacco Research Rajahmundry
was there. They produce the wrapper
tobacco, the best in the country, I
weuld say, the best in the world. It is
used for wrapping the cigars. If this
nimety thousand maunds of tobacco
is allowed to remain unpurchased, the
planting season is coming, they will
get no incentive to plant and the
tobacco crop in that area for the
time to come will suffer a lot. I would.
therefore. request the hon. Minister
to make a note of that and cnsure
that these difficulties are remedied.

SHR] P. VENKATASUBBAIAH
(Nandyal): Mr. Deputy Speaker, Sir,
at the outset, 1 may thang the hon.
Commerce Minister for his coming to
‘the rescue of thousands of farmers.
tobacco growers in Andhra Pradesh,
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when they were in great distress; not
only that, virgenia but also the sun
cured tobmcco, which is largely grown
in my constituency. Mr. Jyotirmoy
Bosu has made out a very strong co-
gent argument in favour of bringiag
a comprehensive bill to protect the
interests of the tobacco growers in
this country especially in Andhra Pra-
desh, Unfortunately—it may be acci-
dental or otherwise—since the Janata
Party came into power, it is the pea-
santry and the small farmers who
have suffered the most, whether they
are the tobacco growers or sugar cane
Erowers or growers of foodgrains,
everywhere there is a great blut and
the farmers are driven to gell at a dis-
tress price and at the same time, the
consumersg are not getting them at
reasonable prices. I do not know
where the snag lies. The middlemen
are benefited. They are getting the
maximum advantage of the whole
situation. The entire peasantry
throughout this country is very much
in distress and they are not able to
get remunerative prices.

15.08 hrs,

Coming to this particular commodi-
ty, when the original Act was enacted
in this Parliament, it was done in
haste and it was not comprehensively
dealt with all the aspects of tobacco.
Of course, Mr. Raghuramaiah took
some initiative and he was able to
pursuade the then Government o
enact this Act in this Parliament,
But that will no answer all the
problems of the tobacco growers. This
Act is intendeq for research and
development, to help the growers to
grow more and to get some incentives.
But that will no answer all the
other aspect of the matter that they
should be able to sell their tobacco
at a remunerative price so that theyv
will be able to get some money. This
year what happened is most distres-
sing. Cyclones have hit areas where
Virginia tobacco is grown. In  sun-
cured fobacco areas, the farmers were
not able to grow gther crops because
of various considerations like high
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cost of seeds of groundnuts and other
commercial crops. So. they had to
resort to tobacco growing. In my
district last year’s production was
enly 16 million kg This year it has
gene up to 40 million kg. It was un-
fertunate that there was only one
company which was monopolising the
whole purchase. The farmers were
left at their mercy. They were pur-
chasing only to a limited extent and
other private traders did not enter
the field because it was a buyer’'s mar-
ket this year. That unhappy position
remained and there were  distress
sales. There were bandhs and dec-
monstrations. Ultimately the Com-
merce Minister came to Hyderabad
and was able to do gsomething. But
tfat was not enough.

Mr. Bosu was telling us that ecven
when the STC entered the market,
they were asked to purchase at the
market price, 'The market price can
be manipulated according to the
whims and fancies of the monopolists.
Market price ix not the criterion. Re-
munerative price must be the criterion,
whether it is purchased by a private
company or government agency. Also,
whether it is STC or any other agency
it is not fully equipped to fFurchase
the tobacco. They have got their own
shortcomings, administrative and in-
frastructural. 1 feel even this amend-
ing Bill is not adequate. Either this
Bill should be sent to & Select Com-
mittee or the minister should come
forward with a comprehensive Bill
This amending Bill will not be able
1o solve the entire problem. It is only
tinkering with a small percentage of
the problem. So, even now the mi-
nister will do well to withdraw the
Bil} and come forward with a com-
prebensive Bill or refer it to a Select
Committee, Many things have to be
thrashed qut. This is an export-orien-
ed commodity. About Rs. 105 crores
of foreign exchange are being earned
by exporting this commodity and Rs.
4060 crores of central excise duty is be-
ing collected. This is not an ordinary
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commodity. So, the minister sheuld:
bring a comprehensive Bill. Mr. Bosu
has given an amendment with regard
to the setting up of a Tobacco Trading
Corporation. But I feel it should be
an integral part of the entire Act.
itself. If that can be done, I think all
the other aspects of this commodity
will be dealt with.

Another important matter is how
the growers are being affected. Mr.
Bosu did not mention about foreign
countries which are purchasing tobac-
co from us, Among the principal buy-
ers is the USSR. From the time they
started purchasing—not this year
alone but even before—they have
not been willing to entrust it to the
STC. Their middlemen are trying to
operate it in a way which is advan-
tageous to their own party. I do not
know whether this minister will be
able to break this. Out of 22,000 ton-
nes covered by the protocol, STC was
given only 1200 tonnes. The rest
have gone to private traders. Can't
vou persuade these socialist govera-
ment to see that the purchases they
make are routed through STC gor
other government agencies? I would
like to put that question to the hosa.
Minister,

Another thing is that about the
headquarters. Mr. Dharia, the Comd-
merce Minister, has said that he has
no intention to shift the headquar-
ters from Guntur to anywhere ouf-
side Andhra Pradesh. But unfortu-
nately it is not put in the amending
Bill, Of course, ] have got great con-
fidence in the assurance given by Mr.
Dharia on the floor of the House. But
whatever assurance he has given, no-
thing prevents him from putting It
into this Act. What prevents him
to say that the headquarters of the
Tobacco Board is situated in Andhra
Pradesh? Of course, he said that
Guntur {8 not accessible in terms of
communication. So, it may be changed
to Hyderabad or some other place,
But nothing prevents him from stat-
ing specifically in the Act that the
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headquarters of this Tobacco Board
will'be situated in Andhra Pradesh.
I hope he will make the amendment
in such a manner as to glve complete
confidence—it is not as though we
have no confidence in the hon. Minis-
ter, we have got complete confidence,
but if it is not clearly stated in the
Act, it may be interpreted in any
manner according to the changing cir-
cumstances. So, I request him to do
that.

Coming to the last point, I would
request the hon. Minister that in
regard to such c cial o di-
ties which are export oriented. the
growers must have some sort of an
wnsurance, some sort of a security. For
this purpose, may I suggest to him
that in consultation with the Minis-
try of Agriculture, why don't they
introduce the crop insurance so far
as this tobacco commodity is con-
cerned? After all, it is grown in a
very selected and limited area, there
wen't be any operational difficulty in
putting this Act intp force. Why does
he not experiment it and have this
crop insurance so far as this tobacco
is concerned because it is export ori-
ented and vou will be giving security
to the farmers also?

About excise duty, there ig a great
imbalance. Regardless of the quality
and the price of the commodity, the
excise duty is the same, In one case,
if the price is one rupee a K.G,, the
excise duty is working out to Rs. 4.50p.
So there is a disparity. I would
only appeal to the hon. Minister that
the excise duty should vary with the
quality and the price it gets. So, I
hope the Finance Ministry whose re-
presentatives are here, should look
into the matter. If the farmery are
not able tp sell away their produce,
they have to pay heavy excise duty
or they will be prosecuted. In this

ASADHA 27, 1900 (SAKA)

(Amdt) Bill 342

sentation, about the  functioning,
about the Chairman, his status, and
who should head the Tobacco Board,
all these factors have been very well
brought out by Mr, Jyotirmoy Bosu
and I hope that he should bear this
in mind.

About the headquarters in Andhra
Pradesh, about this particular section
he must amend it even now to say
that the headguarters of the Tobacco
Board will be in Andhra Pradesh and
it shall continue to remain for some
time in Guntur and it can be any-
where in Andhra Pradesh. Of Course
if this is done, he will be able to
satisfy the aspirationg of the Tobacco
growers in Andhra Pradesh and also
he will live up to the promise which
he made yesterday on the floor of the
House.
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SHRI A. BALA PAJANOR (Pondi-
cherry): Mr. Deputy Speaker, Sir,
I don’t think only Members from the
tobacco-growing areas should partici-
pate in the discussions gn this Bill
I think such considerations, viz.,, whe-
ther a person uses tobacco or whether
it is grown in his state, should not
be the consideration for calling a
Member to speak. Some people are
for chewing the tobacco, und others
are for smoking it. I think that in
this country, if smoking is going to
be prohibited, this Board alse will go
out. Mr. Jyotirmoy Bosu's sugges-
tion was that there must be a com-
prehensive bill on this subject. I
think the hon, Minister will agree that
it may be referred to a Select Com-
mittee, instead of now having amend-
ed it piecemeal, and then, after some
time, further amended. I am saying
this for the simple reason if you see
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the Statement of Objects and Reasons,
this Bill was passed sometime in
1975 and came into effect on the
1st January 1978, That means with
hardly two years of experience you are
finding it very difficult to work it anu
g0 many difficulties have come up. I
do not agree with the statement that
you have come acrosg so many difficul-
ties within such a short period. The
Board must have been given a longer
time to come to a conclusion. That is
why at the outset I suggest that you
give it some time, refer it to a Select
Committee, or have a comprehensive
Bill which we can discuss in a bet-
ter manner.

1 have a feeling that this idea that
because a particular State is growing
a larger quantity of a particular com-
modity, so the headquarters of the
Board should be situated in that State
is not a correct principle. Tomorrow
the Members of Parliament from UP
may claim “we have a majority; so,
the Parliament must come to UP".
This principle will lead to such con-
clusions. We view this country as a
whole and we look at this problem as
between grower and consumer and
buyer and seller.

1 am grateful to Shri Jyetirmoy
Bosu for his participation in the
discussion on this Bill. I have never
seen Churchill smoking the cigar ex-
cept in pictures. That cigar is produc-
ed in Tiruchi, Though these people
supply cigar to the Prime Minister of
England, they are in a pitiable condi-
tion. This is the position of thekpro-
ducers of cigar in Tiruchi, which is
in Tamil Nadu.

Sir, since you also come from our
side, you know that in Madras the
Sivapuri tobacco is famous. It is grown
in Chidambaram, Trichinopoly and
Coimbatore. Similarly, you are tak-
ing tobacco from Gujarat for making
bidis or to have cigars. Therefore, if
you locate your centre at a place
where everything is  available, you
will be concentrating it at big places,
forgetting the small man. So, I am
not for it.
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Apart from that, may be today one
State is growing more tobacco. To-
morrow Tamil Nadu may overtake it.
So, a  particular place must not be
mentioned in the Aect for the main-
tenance of the headquarters of the
Board. Today Kerala is the principal
producer of cashew and coir. But
that should not give them the prero-
gative to have the headquarters of
the Board in that State. In that case,
Pondicherry, which iz a small State.
will have the prerogative for a head-
quarters in the case of Indian made
wisky, though we have not come to
that stage yet.

When we enact or amend an Act in
this Parliament, we must have a
long-range view, say for 15 or 20
years, Now you have come forward
with an amendment after two years
of experience. If tomorrow Shri Mo-
han Dharia hand over this portfolio
to some other Minister, he will anti-
cipate some other difficulty and come
forward with some other amendments.
Then the amendments would be-
come actually bigger than the Act. Se,
it is better to have a comprehensive
Bill which provides for all contin-
gencies,

I do not want to repeat the poinis
made by other Members. There is the
question of loot by private people,
‘agents and middlemen. That can be
controlled only by the State Govern-
ment.

You have referred to the auction
platform and other things. But you
are having ‘“not more than two per-
sons”; that ig the suggestion given by
the Government in this Bill. I under-
stand that Rs. 100 crores worth of
tobacco is being exported. 1 do not
know how far my figure is correct. In
that case, what is your percentage?
You have stated in the Financial
Memorandum that you will require
Ra. 8 lakhs to set up the building
for the Board and the auction plat-
form and the recurring ex-
penditure is Rs. 4 lakhs
‘per year, It comes to
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Rs. 12 lakhs in the beginning. If the
export is to the tune of Rs. 100 crores,
you will get Rs. 200 lakhs from that.
Are you going to make some other ad-
ditional income? Otherwise, your
statement is incorrect. The Minister
has to clarify the position as to what
is the amount you are Eoing to get.
That portion of it I fail to see in the
statements attached to the Bill.

Shri Jyotirmoy Bosu made a learn-
ed speech on the subject 1 do appre-

ciate it because it jx a guestion of the

industry going to dogs, especially the
people who are involved in the ciga-
rette industry. Mr. George Fernandes
and other Ministers of the Janata
Gdvernment, I am sure they are very
sincere, want us to go back to the vil-
lages. Actually, zll of us have come
only from the villages though
some may behave ag if they have come
from Washington or London. But if
we consider the cigarette, dairy and
allied industries to be small or cottage
industries, how are we to help them?
A Bill like this can help them also,
and so I go back to my first sugges-
tion.

Supposing we puss this Bil] today,
it will become an Act sirortly, but you
have to contemplate this Board gett-
ing up a certain number of cottage and
rural-based industries. That is the re-
ason I spoke sarcastically about
smoking in the beginning. Under
the Cigarette Bill—I had oceasion
to participate in the discussion on that
Bill in the previous Lok Sabha—you
have stated that it is necessary to men-
tion ‘“Dangerous to Health”. But don't
say it is dangerous to grow tobacco.
Tomorrow an amendment may come
saying that the Board must exhibit a
big board in their office stating that it
it dangerous to grow tobacco, because
it is from tobacco that we get cigaret-
tes ang it is dangerous to smoke.

So, what you have got in mind
should be clear. What is your policy,
what is your programme? I am sure
the Commerce Minister hag g very
definite plap in hig mind. I know the
plan was framed long ago, but he is
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nop coming out with it, and I also
know why he is not coming out with
it. I hope he will come out with a

‘comprehensive plan for the future. If

you are going to implement, it will be
good, Otherwise, as in the cuse of
hundreds of Acty which we are pass-
ing, nothing will be implemented.

SHRI K. SURYANARAYANA
{Eluru): I do not want tn take much
time ag gther friends have already
spoken, but I am a grower of
tobacco, particularly Virginia lobacco,
and 1 want that the interest of the
country tobaeco growers should also
be protecied by this Bill.

This Act was passed long ago and it
came jnlo force on Ist  January,
1976, We had great hopes that on
account of the Tobacoo Board all the
growers would be bencfited, but
things have not been to our salisfac-
tion.

Shri Jyotiromy Bosu and Shri
Ankinudu Prasada Rao represent the
Lok Sabha on the Board. They have
made certain proposals. [ would
request the Government to give duv=2
consideration to them. They say
{here is no hurry, the heavens are
not going to fall,

In the Statement of Objects and
Reasons in this Bill they have given
the reasons for changing the head
office of the Board from Guntur to
Hyderabad, but we are not agreeable
to that, After hearing the Minister
in the Consultative Committee,
several friends came to me in my area
and district. The six coastal dis-
tricts of Andhra Pradesh grow Virgi-
nia lobacco, My district and my
constituency is the biggest grower. It
the Board's head office is changed
from Guntur to Hyderabad, the small
grower cannot go and represent to
the Board. That is the idea of having
the head office in Guntur that it meets
the convenience of the growers.

It is sald in the Btatement of Objecty
and Reasons:

“Sub Section' (3) of Section 4 of
the Act has specifically designated
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Guntur in the State of Andhra Pra-
des as the piace where the head office
‘of the Board is to be located. Gun-
tur is a very important centre from the
point of view of production and mar-
‘keting of virgina tobacco which is the
mosg important exportable wvariety
grown in the country, However, this
place has mo direct rail or air link
with either New Delhi or the capitals
of gther tobacco producing States in
the country.” They can have bran-
ches of the Board in other places like
Tea Board or Coffee Board. So, the
‘object of thig Bill does not meet the
needs of the growers. The big (ra-
ders who are exploiting the growers,
have managed to shifi thig office from
Guntur. The Government is very
lenient towards the big traders. I do
not want to blame the Government but
the whole burcaucracy is lenieni to-
wards ‘the traders. If Mohan
Dhariaji giveg full thought to this, he
will agree that change of headguarter
is not at all necessary. If the head-
quarter ig changed to Hyderabad, how
will the tobacce growers sell their
tobacco and how will they go there?
Even though you have started it
through STC, do you mean to say
that the growers are going to be bene-
fited? Do you mean tg say that the
entire production will be routed
‘through STC? If the entire tobacco
trade iz taken over by the STC, then
we will accept your bonafldes. Now,
we have got our doubts that this Gov-
ernment has got lenient policy to-
wards the traders. T request the Gov-
trnment to bring forward a compre-
hensive Bill. 1 support the view-
points of my friends who have spoken
-on this Bill and I request the Gov-
ernment not to rush through this Bill
and change this section or that, Even
without thig Act you have got powers
to make rules.

SHRI JYOTIRMOY BOSU: I may
submit, let this Bill be passed straight-
way. Otherwise, the virginia tobac-
c0 growers in Karnataka, particu-
larly in Hansur district and auction
‘Platforms will be affected, because
the mext crop Iy coming very soon.
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Later on, he shoulq come with a com-
prehensive Bill.

SHRI K. SURYANARAYANA: So,
before the end of the session. he should
bring forward a comprehensive Bill
in consultation with the tobacco grow-
ing States and in consultation with
the Members of Parliament from those
states. Otherwise, T will presume
the old bureaucracy is heing eontiru-
ed in your reginie also.

I reuest you not to change the
headquarter from Guntur because B0
per cent of the growers arc round-
about Guntur. How much time, you
take to go from airport to city in
Bombay? How much time do you
take from going to city from the air-
port in Calcutta? T is three houre.
For going to Guntur it will not take
that much time. As far as rail line
is concerned. Vijavawada is the best
place as compareq to Hvderabad. So,
it is not o good argument for shifting
the office. Let there be some wther
argument, for shifting the office.

Take, for example. Lhe cooperative
sugar factories. Ng officer is coming
to cooperative sugar factories in rural
areas. In the same manner the To-
bacco Board officers are keeping lheir
camp office in Hyderabad. So 1 would
request the hon. Minister to clear
outdoubts. In the interest of the
growers the board office must he in
Guntur. I support the cause of small
growers. Big traders are interfering
in the working of the Board. To avoid
all these things, only the growers
the Central Government, the Memy-
bers of Parliament and, if necessary,
the State Governments and also the
MLAs may be given representation in
the Board, not the traders,

With these words, 1 support the Bill
but T would request that hon. Minister
to come forward with a comprehen-

s 8lve Bill before this session is over.
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Iqreqe wH1Eq, ARAF A (HWET)
frdgw o fesawer & sy ey



35x Tobaceo Board

[ < duw gord)

femoar & guwr awiw WO gq &
wAA  HaY ot & fadww e
wgar § fv @ ¥ qurt o< fewre
5@ gu, faew drw wot & g W
Fr AT I A o€ TE Wi
wor  siwetrw st €0 wofiferar
TR @ AG § e
wr & a3 % gEw ¥ wnfew
®, € gara wrf Joow aff §
e a8 Ay gfe Tl
o K fow da & war § awi

i
E
3
3

g a1 Sfier =g # e
wisr q3w a1 @& F1TER
¥a feaHl & smw & feq @t 93¢
1 fred dedieqer @A wrfey ar
FE WY AE @rAT W@ | GO

1H

O ¥ oF whrerd  aw W
o wWwASTANE 971 Tuieg
Tag Adwfifram e Yo s &
feqa@ gr ¥ afew Iaaw N gufag

JULY 18, 1978

(Amdt.) Bil 353

sow # v T wT wAY ¥
mar W @ gqur e o< i omar
T | A&yl fearr woedt wiem€
TR % fod w o o wfawstd et
o off ¥ | & wmdm wat ot @
fadaw woar wigmr g fe famif ot
it wfsareat & o o ¥y ot
e § e dud g wet wx W
sifar e 9w @ ¥ T fex
& wrg v & fag, § ¥ wwad
T OF TN TATETALIAR | AEW
G G AN W fs qwArg o fAT
ot o ¢ 1 qurwgY, aAed-
X wifs el gwwi ¥ ave W
wdr gt & 1 o ¥ wvefEn
wre ger Roag &, feamal & awd
afy sfemrd srwf & 1w ofY

Tga  qFE g
a7 &% § f i tm'!ut



353 Tobacco Board:

wF e ¥ ww w0 g
A 2t & 1 drarw A
¥ owiE &% wiwd E-az 27
faaree 1976 w1 “fawdw " §
€E® WIWT 1971 F 14.5 @@ &
QEEiiE  gur, 1972 % 16,1 ®TE ®,
1973 ¥ 14.8 ¥T@ ¥, 1974 ¥
18,4 ®i@ & W 1975 ¥
20.7 W@ T4 ¥ TREE gW0 |
gt WOFTT &1 EAAT wiwaAr gk, @
qiT w0 fwardr & gfear & fad,
feaqidi & famra & fag o1 @0 &
gifge 91, 9g Y femr mar g &
|HIT & Wag A1 qngar g fa oz
raferawra & ag IqT WA &
aniia @1 gfafsfaa §mr =nfzm
feqEi ®r o7 S q40 F g5 W
w1 sfafafae g mfgy 91, 7g =&
grawn | wa g wifsy 12T gs w
& g # gaw =209 wgt @, wfEa
IATWILT | 41 waar vigf=n  afea,
Faai azr 3. fwasi &1 whie & whasw
gfaar w24 &Y w0 wF, IEAT afs-
argail &0 37 fwar s A% T8t g2 foed
zxfigz @ifsg, arfa feami &0, o
aga T7TR WA HoAeATE AT W W7
w® ¥ gad mw W frerdrsirsw

qgi T WA S@far =i @
9T AT, SEET AR A WT e
fagr &1 § fammr amwm g 98
o7 A ATAF g 1§ ATEAT
g v a3 & oF Fdm a@ WA &Y
WY Iq T SH-AM FUFT1 agT A
wohid a3t W ot i &, we wdr g
g-iT qwg tfEar = gf &
g &1 wgfT FT & Iq ™ w
for & wamr wrw, wfy agi &
wre-atx  faai # 1 adamd =
gaeqr dzr g1k ¥, AT LrEw
‘W AWt w1 ww faw oww X
ot wwar g fe st oY qw 9%

ASADHA 27, 1900 (SAKA)

(Amdt,) Bill 354

fese #41 oe g7 foor H et gy
s wEAMT FIW  ISET |

SHRI P. K. KODIYAN (Adoor):
Mr. Deputy Speaker, Sir, I feel that
the proposals made by the Govern-
ment through this amending Bill are
of a piece-mea] nature. The main
problem that confronts the tobacco
growers ig the steep fall in prices of
their produce and the lack of proper
machinery to purchase tobacco at
reasonable prices, Just now, the hon.
Member Shri Jyotirmoy Bosu had
pointeq out how the tobacco compa-
nies both Indian and foreign, had
squeezed the tobacco growers. There
are several methods for doing it. I do
not want to go into details. They de-
liberately delay the purchasing opera-
tions. Secondly, they refuse to lift
all the stock. Thirdly, they fix lower
grade even for higher grade of tobacco
and offer very low prices. As a re-
sult of this, the tobacco growers, this
vear, especially the small growers have
been forced tg sell their produce at
throw away prices. This vear the to-
bacco was selling at Rs, 350—400 less
than the price at which it was gold in
the previous year.

Under these circumstanceg  espe-
cially in the absence of a purchasing
machinery, the tobacco growers are
forced to resort to distresg sale. Not
only tobacco growers but the peasants
engaged in the production of other
commercial crops also like cotton and
jute are suffering like this. There was
a steep fall in the price of cotton.
At the n:oment when the pcasants re-
quire remunerative prices and they
are forced to sell their produce at
throwaway prices, at that critical mo-
ment the government machinery fails
to intervene. That is the main point
I want to bring out here. Now the
hon. Minister has asked the STC
to enter the market and purchase the
tobacco from the growers. He had
asked the STC to enter the market
some months back. But they did not
accept the suggestion in the beginning

‘and after having accepted the sug-

gestion, they deliberately delayed
entering intp, agreement with the co-
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operative societies concerned. The
growers and particularly small grow-
ers cannot hold back their produce for
long. So, by the time the Govern-
ment machinery intervenes, they
would have been forced to sell at
throwaway prices. Therefore, the
wvery purpose of intervention by a
government agency wag scuttled, that
purpose was defeated. And what is
the guarantee, 1 would like to ask
the hon. Minister, that in future, the
STC or other governmental agencies
which are entrusted with this job
would rush to the aid of the growers
at the critical moment. That is what
has been lacking all these years, whe-
ther it is jute or cotton or tobacco.

I would like to request the Hon.
Minister at least now to instrucy the
State Trading Corporation to purchase
all the stocks lying with the pea-
sants—bolh FCT variety ag well as the
wvarious kinds of country tobacco. I
would also request the Hon. Minister
that the country tobacco should be
brought within the purview of the
operation of the Tobacco Board.

1 would also like to request the
Minister to explore the desirability or
the feasibility of the Tobaccg Board
itself entering the market, by hav-
ing a trading wing in the Tobacco
Board, if the proposal to have a sepa-
rate Tobacco Trading Corporation is
not foung feasible. Thig will help, 1
think, in eliminating the middleman
from the market.

I would request the Hon. Minister
to take necessary steps to provide all
necessary and timely help, financial
as well as technical, to the Tobacco
growers. Representation on the To-
baceo Board, as it is contituted today,
is heavily tilted in favour of the to-
bacco industry and traders. Out of
the 21 Members of the Tobacco Board,
1 think only three represent the far-
mers. The Tobacco Board itself has
‘been constituted primarily with the
mim of helping the growers and yet,
they are the gection which is least re-
presented. 1 would therefore plead
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with the Minister tp consider the pro-
posal that tobacco growers and parti-
cularly small growers, i.e., those who
are cultivating one acre or two acres,
shoulg be given more representation.
I agree with the suggestion that more
MPs and more MLAs should be taken
in the Board but along with that
more farmers also should be taken
and at least 50 per cent of itg repre-
sentation should go to farmers who
actually produce tobacco,

Now, coming to the suggestion made
in the amending Bill regarding shift-
ing of headquarters, I am sorry to
remark that the arguments put for-
ward by the Hon Minister for
shifting the headguarters at a future
date from Guntur to some other place,
are flimsy. I never thought that the
Minister would come forward with
such flimsy and silly arguments—as
if the main troubles in cultivation
were due to the location of the head-
quarters of the Tobacco Board in a
place called Guntur which is away
from the main railway-line and away
from the airport. The Board, ag I
have already pointed out, ig for the
benefit of the growers. So it is im-
material whether or not the head-
quarters is located at a place having
air-links and rail-links, Do the grow-
ers, the poor farmers, want to go to
the headquarters by plane? This is
only in the interest of the bureau-
cracy: the bureaucracy wants to be in
a capital city where all facilities are
available--like three-star or five-star
hotels—and where there will be no
prohibition also. I am sorry that the
Hon. Minister was sp much carried
away by the arguments of the bureau=
crats whe want to enjoy themselves
at the cost of the farmers,

SHRI P, RAJAGOPAL NAIDU
(Chittoor): Sir, instead of doing good
to the farmers, the Government have
done a great mistake. They have
landed the farmers in trouble and
they have taken measures which in-
directly helped the traders. The Gov-
ernment introduced the voucher
system and the check system so that
traders may be controlled, but the
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Government has not thought of the
strength of the vested interests and
the traders. They retaliated, and the
Government had to come down and
compromise with them, at least tempo-
rarily. Tomorrow also it may happen:
rather it will certainly happen—and
again they will retaliate, Therefore,
what T would say is that unless there
is competition and unless Government
purchases tobacco through STC to the
extent of at least 25,000 metric tons,
it is not possible to compete with these
traders who have financial strength.

The other thing is that. while I am
glad that the Government has given
thought to the suggestion of install-
ing auction platforms, I would like to
say that if auction platformg are
established, there must be jnfrastruc-
ture also—that js, warehouses and
branches of banks etc., so g5 to help
the agriculturists, When they get the
tobacco, they have to put the tobacco
in warehouses. The banks have t{o
help them by giving loans sp that
they may have the capacity to hold
on ang sell tobacco at their will,

There is another thing. Now there
is a difference between the farm grad-
ing and the export grading. There
should not be this dual grading. Farm
grading must be accepted and recog-
nised as export grading. For that
purpose, the Tobacco Board must be
empowered to have grading centres in
the villages and the farm grading must
be simplified and must be recognised
as export grading,

The Tobacco Development Council,
Quality Control Department ard Re-
search and Development Institute are
established separately. If they are
merged with Tobacco Board, and if
the Boarg iy empowered to discharge
all the duties and functions of these
organizations, the work will be pro-
perly coordinated and there will be
better functioning.

- At present, as my hon. friend has
already said, there is no proper rep-
resentation of the farmers on the
Board. The percentage of their rep-
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resentation must be increased. Not
only that, the Chairman must be a
farmer, because it js only a farmer
who can protect the interest of
farmers.

With regard to the price, the STC
has been asked to buy tobacco at mar-
ket price. The market price may be
very low, therefore, the STC must be
commanded or ordered to buy tobac-
co at remunerative price fixed by the
Government,

MR, CHAIRMAN: Please try to
conclude now.

SHRI P. RAJAGOPAL NAIDU:
I would like to make one more sug-
gestion. Curing procesg is a compli-
cated one. A new process has now
been found out by Prof. Chou of the
Agricultural Research Station,
Washington DC. As per his experi-
ments, even the small leaf can be cur-
ed and it will have very goog colour.
It is, therefore important that we
should get the results of this experi-
ments and make use of the new pro-
cess ip our country also.

MR. CHAIRMAN: You are going
outside the orbit of the Bill; please
confine yourself to the Bill.

SHRI P. RAJAGOPAL NAIDU:
With regard to th= headquarters I
would request the hon. Minister to
come with an amendment as per his as-
surance that it will be located in An-
dhra Pradesh and nowhere else. That
is all 1 have to say.

MR. CHAIRMAN: The Minister,

SHRI VAYALAR RAVI: 1 want to
ask a question.

MR. CHAIRMAN: Thig is a pro~
cess to start a speech. Will you please
resume your seat?

SHRI VAYALAR RAVI: 1t is just
a simple question.
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1IR. CHAIRMAN: You can speak
in the third reading. I would re-
quest the hon. Members not to be
frivoious when the Minister is replying
on a serious subject which they have
raised themselves.

THE MINISTER OF COMMERCE
AND (IVIL SUPPLIES AND CO-
OPERATION (SHR] MOHAN DHA-
RIA): I am grateful to the hon, Mem-
bers for their contribution and at the
outset I would very much like to say
that I would have been pleased to
bring a comprehensive Bill before the
House because the present Tobacco
Board Act empowers the Board to
look after the virginia tobacco and not
ihe other tobacco like the couatry to-
bacco.

Out of a total production of 430,000
tonnes in our country, the virginia to-
bacco produced is of the order of 95,000
tonnes and in case we want to expand
the activities of the Tobacco Board,
we sghall have to change the very
structure of the Tobacco Board as it
stands to-day. And for this purpose,
this House will be happy to know
that I have already constituted a com-
mitiee {0 go into the various aspects.
The terms of ithe experts group are
as follows:

“{1) Tp make an assessment of the
total domestic g5 well as the export
demand for bidi tobacco an~ other
types of non-virginia tobacco dur-
ing the Sixth Plap period and to
rzcomimend on that basls the pro-
duction targets for different types
of non-virginia tobacco and also the
areas to be put under such tobacco
in various States yearwise during
the Sixth Plan period.

(2) To examine the present sys-
tem of marketing and processing of
bidi tobacco and to recommend mea-
sures which would improve the
marketing system so as to ensure,
inter alia, that the growers receive
& fair price for their produce and
also to receive payments in cash....

SHRI P. VENKATASUBBIAH:
oes it include bidi tobacco?
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SHRI MOHAN DHARIA: Yes, it
includes.

In the same context, the Gorup will
also examine the feasibility * intro-
during « system of standardi grades
either at the farm level or at ‘he stage
of marketing of the processed bidi to-
baceo.

It will further examine th= feasi-
bility of introducing a system for re-
gulating effectively the mark~ting of
bidi tobacco either through auctions
or otherwise,

To examine the credit requirements
of the bidi industry for purchase of
bili tobaceo and to recommend an ap-
propriate credit policy for the purpose.

They will also examine the cost
structure of the bidi industry with a
view to determining the capacity of
the industry to pay for the bidi to-
bacco of the different tvpes, t+he price
of Tendu leaves and the incidence of
the excise duty.

The Group will also recommend a
representative wholesale price for
bidis which could form the basis for
working the fair price of the Lidi to-
bacco after considering the cost of
production of bidi tobacco and the
incidence of cost of bidi tobaccy in
the bidis.

It will be open to the Experts’ Group
to constitute one or more sub-groups
as it may consider appropriate.

The Experts Group shall submit its
report within a period of gix n:onths.”

Regarding the composition of the
Experts Group, Mr, Keaul, the Addi-
tional Secretary is the Chaimap and
we have several experts on the group.
Here I have suggested to Mr. Jyotir-
moy Bosu to discuss with . if one
or more experts can be adied for
which I have no objection...

“SIR1I P. VENKATASUEHIAH:
Members of Parllament should also be
included.
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SHRI MOHAN DHARIA: That
could be done. I am preparci to dis-
curs,

S5HRI P, ANKINEEDU PRASADA
RAO (Bapatla): There is anniter va=
riety of tobacco. Sun-cured tobacce
arl not flue-cured tobacco, I want
to l:now whether it will alsp be cov-
ered by this export group.

SHRI MOHAN DHARIA: Tt will
cover all iypes of tobacco except vir-
ginia tobacco. I know what the
hon. Memberg says and I wi'l include
that alsn.

SHRI JYOTIRMOY BOSU: Why
do you exclude virginia tobacco?

SHRI MOHAN DHARIA: v om not
excluding. The Tobaccn  Board is
taking up that thing.

- SHRI JYOTIRMOY BOSU: T think
it is better to have a comprehensive
job done because it is very vital thing.

SHRI MOHAN DIIARIA. T &1 pre-
pareq for that suggestion =lro,

MR. CHAIRMAN: 1 think instead
of interrupting the Minister at every
sizgc, if you all notp down your
points, you can ask for -clarifications
at the end. Otherwise, this will nat
help the process of debate.

SHRI MOHAN DHARIA: I am nre.
pared to take the whole of the tobuc-
co into consideration by this Experts
Group. It is on the basis of their re-
temmendation tha, we cap have a
comprehensive Bill,

16.00 hrs.

Then the Ilouse can ask me—why
this haste? The reason is obvious.
As wag stated by my friend Stai
Jyotirmoy Bosu who is also » Membher
of the Tobacco Board, the preseat Act
Joes not empower the Tobacco Board
to bave its own auction platforms and
to have that authority of auctioneer-
ing. TUnder the circumstances if
that authority is not given and if the
board is not empowered, it will not
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be possible for us to render justica
to the producers right from th: next
season which is to commence within
ihese two or three months. Undex
the circumstanceg if we delay, we shall
be losing one more year, L
fuie, I may appeal to the House, 1
do accept, I do concede that tha com-
prehensive Bill is very much neces-
sary. But in the meantime to take
proper care of the virgina tobacco
onu empower the Tobacco Board, this
Bil! will be helpful.

Madam. jt hag also been stated herec
why representation has been given to
Gujarat. I would like to again ciarify
ti.e point that out of the tolal pro-
duction of tobacco. ...

SHRI P. VENKATASUBRIAH
«Nandyal): We have no quarrel

SHR] MOHAN DHARIA: T would
like to narrate the figures of produc-
tion: .

Andhra Pradesh 1,33,500 tonnes of
tobacco in 1976-77

1,64,000 ™
25,700 7

Gujarat
Karnataka

So far as other States are concern-
ed they produce less than 20,000 ton=-
res. So, naturally these are the three
big States and the representation has
been given to Andhra, Karnataka and
Gujarat which produce the highest.
there ls no permanent represtntation
ta Gujarat,

So far as other Stales are concern-
ed, they are also having representis
tion but only by rotation. In caze
we say ilhat every State shculd be
given representation, then the Board
itself will become bulky. It is under
these circumstances we fely tha’ it iy
accessary that this injustice . ould be
cured. So, that is the reason why
Grjarat hag been incorporated as a
permanent representative.

A suggestion has been made regard.
ing the prices to be paid particu-
larly this year bw the ST.C. Two
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operations were made by S.T.C.
5000 tonnes on commercial basis and
the other of 10,000 tonnes of tuhacco
which we asked them to have it after-
wards with a view to meet the pre-
eent challenge.

So far as these 10,000 tonnes are
concerned, here the instructions were
specifie.  The purchases were *o be
n.5de either directly from the produ-
cers/growerg Oy their CO-Opeiitives
ang not from the traders, So natural-
Iy there is np problem and I would
like to tell the House today that all
these transactions are over and aclual
pussession of tobacco will be taken
by 15th of August, 1978. So. this
10,000 tonnes will be purchased by the
S.T.C. directly from the growers or
their co-operative and nobody else. So
far as those 5000 tonnes arc concerned,
these were commercia]l transactions.
It ig true that the price that has been
paid by the S.T.C. as the hon. mem-
berz have said, is too low, it should
not be commercial price but it should
be remunerative price,

SHRI P. VENKATASUBBIAH. For
10,000 tonnes,

SHRI MOHAN DHARIA. For 10,000
tonnes I have already assured the
consultative Committee which met at
Hyderabad that [ am asking the S.T.C.
to reconsider the present price and 1
shall be happy if some more price
could be given. That is being re-ex-
amined on that basis if additional
price can be given, it will be good. I
do feel when Government intervenes,
it should take care....-
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MR. CHAIRMAN: Let him complete
hig reply. How do you know that he

will not answer the points which you
have got in mind?

Therefore, please allow him tg com-
plete his reply. Then you will know.
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MR. CHAIRMAN: I would request
the hon. Minister not to allow himself
to get derailed!

SHRI MOHAN DHARIA: Thank you,
Madam. What happens is, it jy some-
timeg the Members themselves wha
don’t allow the railways to move; that
s the whole tragedy.

1 was making reference to this
point, namly, about purchase being
made through the STC.

Regarding Research and Develop-
ment, I do ghare the concern exprossed
by hon. Members.
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I would very much like the Tobacco
Board taking up extensive activities
in Research and Development,

In that context, if some funding is
necessary, that could also be taken
<are of.

Then, some hon. Members made
some references to the middlemen.
Madam:, this whole system of auc-
tioning through platform is meant to
give better prices to producers....

SHRI JYOTIRMOY BOSU: And
prompt payment,

SHR] MOHAN DHARIA: Because
of the aclive involvement of my
friend, Mr. Jyotirmoy Bosu, the Board
has taken a decision to introduce the
system. Under the voucher system,
payment ig made through the cheques
and naturally the payment goes to the
pioducers, to the growers, and nobody
else. That is the best system which
hag been introduced. I can assure the
House that even though this time we
had to find out some practical ways of
doing it, from next time onwards, this
voucher system will not be allowed
to be disturbed in any way, and we
shall not be bullied in any way, and
this system will operate, came what
may.

It hag been stated by many hon.
Members that there has been a mono-
poly hold. It ijs very much true
There arg a few companies having a
monopoly hold, They have their own
‘agents. Naturally, it is the producers
who are worst sufferers. From the angle
of the Government, we would very
mh::th like the Tobacco Board to be
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should it not be possible for us to have
the cooperatives of the producers and
the growers? If such cooperatives
come up, whatever reasonable cre-
dit requirements they may need,
may be taken care of. Finance
will not be lagging in thig respect.
Let them come forward with these
various cooperatives and I shall be
happy to make my purchase from
them. I shall ask STC to make pur=-
chases from these cooperatives of the
producers and from: nobody else.

SHR1 JYOTIRMOY BOSU: Or,
through the Tobacco Trading Cor=
poration.

SHRI MOHAN DHAR}A: The
State Trading Corporation is there.
Even then, it is not enough. These
Corporation may not be enough un-
less and until the producers are hav-
ing their own cooperatives because
these Corporations may also be depen-
dent on some agents, Therefore, I
would like the hon. Members to
take interest.

A charge had been levelled that at
the time of the election of the Vice-
Chairman, Mr. Sivayya was defeated
by one vote and pressures were ex-
ercised. I would very much like to
enquire into this matter and those
members who are involved, after the
enquiry, if the charge is established,
shall not ....(Interruptions).

MR. CHAIRMAN: Will you kindly
allow the Minister to continue wun-
interrupted because there are large
number of memberg wanting o put

questions?

SHRI JYOTIRMOY BOSU; I am
basically a very kindhearted man.

MR. CHAIRMAN: Well, unfortu-
nately, that is not displayed here.

SHRI MOHAN DHARIA: Madam,
Chairman, I was saying that such
members who are involved—if it is
established through the enquiry—

‘shall not continue on the Board. If

1 am to scrap this Board I am prepared
for that. But, such members cangot

‘have any place in that Board,
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SHR] P. VENKATASUBBAIAH: 1
am on a point of order. This is gbout
Shri Basu's allegation and the Minis-
ter's reply to it. He mentioned certain
names. .

MR. CHAIRMAN: The Minister has
not mentioned the names,

SHRI P, VENKATASUBBAIAH:
‘Mr. Bosu had mentioned certain names
and he mentioned the name of one
‘Mr. Appiah; he played a part in all
these things,

1 would like to bring to the notice
of this House that when allegations
are brought forward, there must be
due opportunity given to the Mombers
who are not Members of Parliament
and they must bg able to defend
themselves.

MR. CHAIRMAN: Mr. Venkata-
subbaiah, the point is that a reference
wag already made. The Minister has
not referred to any name, I do not
know whether you raised any objection
at that time. The Minister said, as I
could understand it, that whatever
allegations have been made, he will
look into them. He has not men-
tioned gny name. He has mentioned
the general allegations that at the
time of the elections, pressures were
brought; he will investigate into the
matter,

SHRI P. VENKATASUBBAIAH:
What Mr, Bosu said is this.

SHRI JYOTIRMOY BOSU: I am

on @ poing of order.

MR, CHAIRMAN: Xindly resume
your scat. The matter is over. The
Minister will continue.

SHRI JYOTIRMOY BOSU: I have
to make a submission. I have given
prior notice yesterday under the
appropriate rules that 1 shall be nam-
ing those persons and these are the
allegations. (Interruptions)

MR CHAIRMAN: Mr. Bosu, you
wwere not Interrupted. What you had
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said in your speech has gone on record.
You are not to go on repeating vour-
self. The Minister may continue,

SHRI MOHAN DHARIA: Madam,
Chairman, a suggestion has been
made by Mr. Bosu that instead of the
present system, British/English system
of auctioneering, we should have the
Dutch system—if 1 have understood
him, he referred to the electronic
Dutch syslem— and I shall certainlv
refer this matler to the Experts Com-
mitlee again. I would ask them to ex-
amine whether the Dutch system is
more convenient and it is more in the
interest of the country and in the in-
terest of the producers. I shall get it
examined.

SHRI JYOTIRMOY BOSU: He has
taken a decision that we shall have the
Dutch system. We have clectronics
but each one will cost Rs. 30,000 if it
is & Dutch system of auctioneering.

MR. CHAIRMAN: What is your point
of order, Mr. Bosu? Which point of
order are you raising . You are talk-
ing of the decisions, discussions in
the Tobacco Board etc. Under what
rule are you raising your point »f or-
der? Please take the Book.

SHRI JYOTIRMOY BOSU:
Rule 376.

Under

MR. CHAIRMAN: Will you please
read that out? There is no point of
order, Mr. Bosu, will you please ‘ake
your seat?

SHRI JYOTIRMOY BOSU: I shall
do so.

MR. CHAIRMAN: There is no point
of order. The Minister will continue.

SHRI MOHAN DHARIA: A -efer-
ence hag also been made to the rigar
industry. The whole world is aware
that Cuba has played miracles. If it
could be done by Cuba why not by our
country. In this respect it has been
suggested that some concessions in the
present tax structure be given, I
have already teken up the matter with
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the Finance Minister with a view to
develop cigar Industry. It is a cottage
industry employing two, three or five
persons. To encourage this industry
whatever concessions are possible to
that extent the Government shall make
its endeavour in giving those conces-
sions for the development of cigar !n-
dustry.

Mr. Chairman, without naming the
country a reference was made that out
of 20,000 tonnes of tobacco purchase-i
from our country hardly 1,200 or 1.300
tonnes were purchased from STC avd
the rest was purchase from private
companies. This is very much true and
I have taken up the matter with th=
representative of the concerned coun-
try and they huve assured me that they
will very much like to re-consider
about it. Here the whole question is
that the whole world is competitive.
Brazil is coming up with its own to-
bacco at a massive scale and under the
circumstances we would like to expand
and diversify our markels and where-
ver we can sell our tohacco that should
be our main concern,

Giving remunerative prices to  the
producers and then to have more and
more markets in the world is the main
criteria and it is within these paru-
meters I would like to work. But I
can assure the House that wherever
it is possible to get better prices to
our producers and if we are to utilise
our diplomatic channels for that they
shall be utilised.

SHR1 DINEN BHATTACHARYA
(Serampore): Including China.

SHRI MOHAN DHARIA: Of course.
A suggestion was made if we could eox-
port our tobacco to China on the con-
dition that some articles shall haove
to be purchased from that country, no
sooner the suggestion was received Ly
me immediately I have asked the cor-
cerned officers and divisions tg go into
it and this is now being discussed
sgain in-between the representatives
of China and India.

" posal of having such a
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My young friend was very much
worried whether it is likely that there
would be prohibition in so far as the
use of tobacco is concerned. I can
assure him that there is po such pro-
prohihition.
Some of my friends, including Mr.
Hazari, were under the impression and
rightly expressed that the whole of
North is being neglected. I must say,
today that Tobacco Board shall have
to expand i1s activities and it ‘s very
much true that unfortunately except
for lew ycars the other areas bave
remained neglected. I have already
instructied that they must take «nre
of the whole of the countiry. Tobacco
Board is meant for the whole of the
country and not for particular areas
anrl under the circumstances if a nonal
office could serve these needs in a bot-
ter way I would very much like to have
some  sort of two or three centrez Il
over the couniry so that we can take
a balanced care of the wholc of the
country. A suggestion has been made
regarding the processing unit to te
started by the Central Government
under Tobacco Board. The hon. Mem-
bers will please appreciate that it is
not possible for the Board to have its
own processing Centre., Here again
comes the question of mobilising the
producers, The producers are mobili-
sed and if the producers would like
to have their own processing unit and
industrial co-operation again I would
like to tell my friends and I would
like 1o assure them that funds will not
be lacking. This year for the N.C.D.C.
the plan ouvtlay has been taken from
Rs. 31.0 erores to nearly Rs. 50 ~rores.
I have added this. I would very much
like if this amount is utilised for bat-
ter progress and that too in the in-
terests of the growers. And therefore
I would say that wherever such gro-
wers co-operatives are taken up either
for processing or for other purposes,
all possible help will come from the
Central Government, It is for the hon.
Members to take a lead and it is for
me to reciprocate all their lead and
it will be done. The other day when
I moved thig bill, I said regarding
headquarters, I quite very well appre-
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clate the feelings of my friends from
Andhra State and I have said Lhere
is no proposal today to shift the head-
quarters from Guntur. I have also as-
sured them that the headquarters shall
not be taken out of Andhra State, We
shall be coming forward with a com=
prehensive bill,. The point is that it
will look very improper to say that
the headguarters will be somewhere
in the Andhra State. The point ig 1
have already discussed the matter w'lh
the Members of Parliament irom
Andhra and I have told them that I
would like to discuss with them and
on the basis of the discussion we can
take certain decision and accordingly
the headquarters will be located. Iiut
for the time being there is no prupo-
sal to shift the headguarters {rom
‘Guntur. There should be no political
agitation eor any agitation what
soever, But I would like to
bring to your notice the feelings ex-
pressed by other Members here also
that out of the production of 4,30,000 or
4,40,000 tonnes in the country, as the
hon. Members are well aware, the
production of tobacco from Andhra
State is of the order of 1,30,000 or
1,40,000 tonnes, Here if we want this
tobacco exported outside then we shall
have to give more and more emphasis
in producing verginia tobacco in the
country and naturally if this momen-
tum Is to be carried forward and besi-
-des if we want the present tobacc)
Board to take care of the whole of the
country and all the varieties of tobac-
¢o including the verginia and non ver-
ginia, country tobacco and suncured
tobacco as was mentioned by my hon.
Members, then in that case the whole
of the country will have to be coverel.
And my hon. friends will appreclate
that a place which is perhaps more
easily accessible shall have to be chosen
.as the headquarters. Otherwise many
areas would stand neglected. Under
the circumstances, I can assure them

that 1 would not like to function with .

any bias. Andhra hes certainly done
a great service to the country by pro-
ducing not only verginia tobacco but
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through several resesarch and develop-
ment activities they have produced the
best variety of tobacco. Ours is one
of the best tobacco in the world it
has been established. When Andhra
had given that leadership this House
cannot afford to be ungrateful to the
state that has done this great service.
I would not like to do that. In the
Bill that is to be introduced after the
report of the commitlee we shall lake
care and it is on the suggestion and
advice of the Members from Andbra
and the Government of Andhra we
should like to have the centre located.
I am not exercising my discretlion b.re

SHRI P. ANKINEEDU PRASADA
RAQ: That clause on he.lguarters
might be dropped; we can think of
this prowision when the comprehen-
sive Bill comes up.

SHRI MOHAN DHARIA: We have
provided here: The head office of the
Board shall be at Guntur in the State
of Andhar Pradesh or at such other
place ag the Central Government inay,
by notification in the Officinl Gazette,
specify. So, we are not moving away;
for the time being we are keeping it
at Guntur; there is mo proposal to
move, 1 would like to tell my non.
friends from Andhra that I am wvery
much with them on this point. The
only thing is that taking the whole tp-
bacco product of the entire country,
when the whole House iz agreeable to
bave the office in Andhra, that too on
your own advice, you should not insist
that this should be changed. With
these words 1 move that the Bil be
passed.

SHRI JYOTIRMOY BOSU: Onre
clarification. When we visited Cooch-
Behar about ten days ago there was
an accumulation of 90,000 thaunds ot
tobacco, hooka smoking and chewing
tobacco. Would you kindly consider
lifting that tobacco in order to give
relief to the grower?

MR. CHAIRMAN: Is this to be

turn-
- ed inty question answer hour? This
‘is not a clarification of the Bill. The

time is short.
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SHRI MOHAN DHARIA: The mar-
keting federations of the respective
state governments will be provided ud-
equate credit facilities and they should
come forward to purchase; the
slate governments should come for-
wvard.
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MR. CHAIRMAN: Is this to be fu:c-
ned into question answer hour? This
is not a clarification of the Bill. Thc
time is short.

MR. CHAIRMAN: Please resume
your seat. He hag covereq this point
already. You are reopening the discus-
sion. If Members under the guise of
clarification want to restart the discus.
sion, it cannot be done. Two hours
were allotted for this Bill we have
gone beyond that, If I find that any
thing said is not requesting a clarifi-
cation, I will not call on the Minister
1o reply. The discussion has gone on
well beyond the ambit of the Bill snd
‘the Chalr is being quite liberal. Please
do not try to stretch it any more
because you are holding up a very im-
portant proposal: repeal of MISA. I
do not know whether you are not in-
dereated in that,
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MR. CHAIRMAN: I have already as-
ked you to resume your seat. Please
resume your seat.

‘Will you please resume your seat? I
am not giving you permission. I have
called Mr. Dabhi.

SHRI AJITSINH DABHI (Anand):
Yesterday, in my speech | have rte-
ferred to the amendment of T.P.-3
Form. Ullimately the aim is to mini-
mise the exploitation of tobacco gro-
wers. I have suggested that a new
column should be added in that form
wherein the price at which the tobacco
is purchased should be mentioned.

MR. CHAIRMAN: You should only
ask for a clarification.

SHRI AJITSINH DABHI: I would
like to know whether the Government
will take this into consideration,

SHRI MOHAN DHARIA: It is being
coasidercd.

SHRI P. ANKINEEDU PRASADA
RAOQO: The Minister has said that the
STC is going to pay some more re-
munerative price. 1 would like to
know whether it is for the growers or
the middlemen or the STC Agents. Now
the Tobacco is not with the farmers,
it is with the STC Agents. I would
like to know whether it will be passed
on to the farmers or the STC Agents
will retain it.

SHRI MOHAN DHARIA: It will go
only to the producer and nobody
else.

MR. CHAIRMAN: The question is:

“That the Bill to amend the To-
bacco Board Act, 1975, be taken Into
consideration.”

The motion was adopted.

MR. CHAIRMAN: Now we will come
to clause by clause consideration. We
will take up Clause 2. There is an
amendment given by Mr. Jyotirmoy
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SHRI JYOTIRMOY BOSU: I beg to
move:
Pages 1 and 2,—

for lineg 15 and 16 and 1 to 11
respectively, substitute—

‘(b) in sub-section (4),—
(A) in clause (a),—

after the words “Central Gov-
ernment” the following words
shall be inserted, namely:—

“from amongst the members.
The person so appointed shall
be one who holds highest posi-
tion in the warrant of prece-
dence™;

(B) in clause (b),—~—

(i) for the word *“three” in
word “six” shall be substituted;

(ii) for the word “two" the
word ““four” shall be substi-
tuted;

(iii) for the word ‘“‘one"” the
word “two” shall be substituted;

(Cy in clause (c),—

(i) for the word “seven” the
word “eight” ghall pe substi-
tuted;

(ii) in sub-clause (vi), the
word "“and" pecurring at  the
end shall be omitted;

(iii) after sub-clause (vi), the
following sub-clause shall be
inserted, namely:—

“(via) the Government ol

Gujarat; and”;

(D) in clause (d), for the
words “other than the Stales of
Andhra Pradesh gnd Karnataka”,
the words “other than the Statles
of Andhra Pradesh, Gujarat and
Karnataka" shall be substituted;

(E) jor clause (e) the following
clause shall be  substituted,
namely:—

“(e) not more than eight
members to be appointed by
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the Centra] Government from
amongst growers of tobacco
and workers in tobacco fielda
and tobacco processing and
tobacco based industries.” (1) .

I wanted to say that the Chairman
of the Tobacco Board should be the
person who holds the highest position
in the warrant of precedence from
amongst the Members and I have also
said that instead of three Members of
Parliament, it should be six—four
from Lok Sabha and two from Rajya
Sabha. Then I have also asked them
not to take people who have tradingf
speculative interest in tobacco in the
Tobacco Board. I do no want to have
a confrontation with the Government
in thig regard. I would like the
Minister to make a nole of what I
have asked for in the amecndment
and act on the same.

MR. CHAIRMAN: Mr. Minister,
are you accepting the amendment?

SHRI MOHAN DHARIA: [ am not
accepting the amendment. I have
taken note of this apq we shall exa-
mine this.

MR. CHAIRMAN: Are you pressing
the amendment?

SHRI JYOTIRMOY BOSU: No.

MR. CHAIRMAN: Has the haon.
Member the permission of the House
io withdraw the amendment?

HON. MEMBERS: Yes.

Amendment No. 1 was, by leave,
withdrawn.

MR. CHAIRMAN: The question is:

“That Clause 2 stand part of tho
BillL”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 (Amendment of section 3)
MR. CHAIRMAN: There are two

amendments given by Mr, Jyotirmoy
Bosu " to clause 3,
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SHR] JYOTIRMOY BOSU: 1 move:
Page 2,—after line 13, insert—

“(ce) determination of minimum
remunerative price of tobacco for
each region and grade on the basis
of data collected publicly every
vear about the cost of pro-
duction which shall include the
interest on the value of land and
interest on investment maintenance
in barns, the minimum remunera-
tive price shall maintain parity with
the price of tobacco nearly simi-
lar to that produced in Japan,
Germany, U.S.A., Italy and Yugo-
slavia.” (2)

1 would like the hon. Minister to
accept this amendment.

SHRI MOHAN DHARIA: Madam,
I shall consider all these suggestions.
But 1 may request the hon. Member
not to press the amendment,

MR. CHAIRMAN: Mr. Bosu, Are
you pressing the amendment?

SHRI JYOTIRMOY BOSU: No.

MR. CHAIRMAN: Has the hon.
Member the permission of the House
to withdraw the amendment?

HON. MEMBERS: Yes.

Amendment No. 2 was, by leave,
withdrawn.

SHRI JYOTIRMOY BOSU; I have
one more amendment,

MR. CHAIRMAN: I sajd “there are
two amendments'” and I thought you
are moving both.

SHRI JYOTIRMOY BOSU: 1 have
done one ang 1 am doing the second
one now,

1 beg to move:

" Page 2, lineg 15 and 18, for “vir-
ginia tobacco” substitute— “virginia
and all other varieties of tobacco”
€3)
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.SHRI MOHAN DHARIA: The
whole frame of the Act is for Virginia
tobacco. If other tobaccos are to he
included, the whole frame ghall have
to be changed. Under the circum-
stances, I am not able to accept the
amendment.

MR. CHAIRMAN: Do you withdraw
the amendment?

SHRI JYOTIRMOY BOSU: No.

MR. CHAIRMAN: 1 shall put
amendment No. 3 to the votc of the
House.

Amendment No, 3 was put and
negatived.

MR. CHAIRMAN: The question is:

“Thai clause 3 stand part of the
Bin."

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 was added to the Bill.

Clause 5 (Insertion of new section
144)

SHRI JYOTIRMOY BOSU: I heg
to move:

Page 2,—after line 30, insert—

“(1A) Where tobacco is sold at
any aucflon platform established by
the Board under the Act, the auction
shall be through Dutch  System
using electronic device.”(4)

Page 2, after line 34, insert—

“(3) The Board may, with pre-

- vious approval of the Central Gov-

ernment, set up a body to be called

Tobacco Trading Corporation” which
may—

(a) carry on trade and business

.in tobacco and tobacco products;

(b) engage in processing and
marketing and manufacturing of
tobacco products.” (5) ’



379 Tobacco Board

SHRI MOHAN DHARIA: So fer as
the first amendment iz concerned, it
is the discretion of the Tobacco Board
whether they should have auction
through the Dutch system or British
system. There iz no neeq for any
amendment for that purpose. So far
as the setting up of the Tobacco Trad-
ing Corporation is concerned, it in-
volves 80 many other issues.

SHRI JYOTIRMOY BOSU: If you
give an assurence, I shall withdraw
it,

SHRI MOHAN DHARIA: We shall
consider it when we come forward
with the extensive Bill.

MR. CHAIRMAN; Do you press
both the amendments?

SHRI JYOTIRMOY BOSU: No.

MR. CHAIRMAN: Has he the leave
of the House to withdraw the amend-
ments?

SOME HON, MEMBERS: Yes.
AN HON. MEMBER: No.

MR. CHAIRMAN: The amendments
are withdrawn by leave of the House.

SHRI JYOTIRMOY BOSU: Even it
there is a single dissenting voice, the
amendment cannot be withdrawn,

MR. CHAIRMAN: Then, I shall put
the amendments Nos. 4 and 5 to the
vote of the House.

Amendments Nos, 4 and 5 were put
and negatived.

MR. CHAIRMAN: The question is:

“That clause 5 stand part of the
Bill

The motion was adopted.
Clause 5 was added to the Bill...

Clauses 6 and 7, Clause 1, the Enacting
Formula and the Title were added to
the Bill,

SHRI MOHAN DHARIA: T beg to
move:

‘That the Bill be passed”.
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MR. CHAIRMAN: Motion moved:
“That the Bill be passed”

Mr. Ram Gopal Reddy.

SHRI DINEN BHATTACHARYA:
From sugar he has come to tobaccol

SHRI M. RAM GOPAL REDDY
(Nizamabad): Madam, Chairman, if
sugar has not sweetened the CPI(M)
Members, I hope at least tobacco will
sweaten them.

MR. CHAIRMAN: Please be very
brief,

SHRI M. RAM GOPAL REDDY:
Madam, I will bg very brief. Our ex=
port earnings were mainly of tobacco
previously and now this pre-eminent
position of India must be maintained.
Our Prime Minister's moral feeling
should not come in the way. Already
we are losing our role in the interna-
tional market and Rs. 100 crores of
forelgn exchange is not a  small
amount and that must be maintained
because now in sugar and other thing
our returns from export earnings are
dwindling. So, I request the Minister
to sec that these exports are main-
tained and also he should see that the
area under tobacco cultivation should
not go down and the cultivators must
be encouraged te grow more tobacco
and also intensify the production, I
mean, more production in a small
area, and thiz must be done.

Madam, you know that GQGuntur is
a politically conscious area. Previous-
ly, when Andhra State was formed
in 1853, to satisfy the ambitions of
the people of that area the High
Court wag established and now, when
once the Tobacco Board is establishe-
ed there, iy must not be shifted from
there; otherwise, there will be political
repercussions. This Guntur area &
highly gensitive area. The literacy
in that area is over 80 per cent. That
is why I want the Minister to see that
there should be po disturbance or dis-
location of this Board from Guntur
area.
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SHR1 M. RAM GOPAL REDDY:
The Guntur area is the best suited for
Vergina tobacco producflon. (Inter-
ruptions) That i the best area not
only in India, but in the whole world.
That is why I request the Minister to
\encourage tobacco growers of that
area and there should be no shifting
of the Bourd.

MR, CHAIRMAN: Mr. Jyotirmoy
Bosu. I have called the next speaker.
Will you please resume your seat?
Mr. Ram Gopal, Reddy, I am on my
legs. Will you resume your seat
when I am on my legs? Mr. Jyotir-
moy Bosu.

SHRI JYOTIRMOY BOSU: Madam
Chairman, the hon. Minister in the
course of hig reply has indicated
ubout diversification of tobacco pro-
ducts. I would like to know if he
would please answer—I do not know
whether he will do so—whether he
has any plans to produce pesticides
and inseclicides, using low grade
tobacco and also dyestuff because this
year the tobacco prices went so low
that the growers stopped plucking.
Tobacco was sold even at a low price
of Rs. 20 a quintal. But thig is some=-
thing of a very precious raw mate-
rail. If the Government hag power....

(Interruptions)

MR. CHAIRMAN: Mr. Jyotirmoy
Bosu wants to display his knowledge.
There are two minutes more. You
may continue.

SHR] JYOTIRMOY BOSU: I sit
down. I .don't like this sort of re-
- marks,

MR. CHAIRMAN: Mr. Kalyan
Juin,
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off wearw dw (53 ) awmfa
Tieat, ¥ oF  gw A g
{ v fogenn & avg w1 famfe
e waHTioafsrrsimé ) a
Hat o & frde § i & o= fota &t
@ wta & fF100E7 a1 1,00077 &
sqray fate =g &0 fagr wg

oy fggenA F  Awwrew Zfew
T 6T SeRr wgan wwigi ®1
fratr =1 us -Farf  fewwr Rar
mm § 1 3T st wwm FEa
AT WA §, saw e
fad oo AEf @@ EiwNx
mw #1 fate st w0 g2
fafemm  dfrsr a4y sroait &1 SR
W &fdmw  gar WY SEd
framai &1 smrar ey fw@aT

TF A AT g A g,
I A0 aArar ¥ sw amamn F W
% -HiEw & fenr Wl & ooEw
IATIHT K TUTIRGET /MO K
sty svar g & "7 wgww
IH Hqe R &0 wiw fwmed e
wTAT O0ET GIWET agEnad . .
MR. CHAIRMAN: Kindly resume

your geat. It woulq not be record-
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(Interruptions)*
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*Not recorded.
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MR. CHAIRMAN: You have raised
the question. He is replying to the
question. Please listen to he reply.

SHRI MOHAN DHARIA: You are
wrong. Your information is abso-
lutely baseless. We would like: very
much {0 sustain our experts, as sug-
gested by Mr. Reddy; and as far as
the crop and cultivation of tobacco is
concerned, we have to study what is
the domestic pneed and what are the
exports; and to that extent we can
have tobacco growing. Otherwise
what is the use? Of course, as sug-
gested by Mr. Bosu, it ghall have to
be considered whether such tobacco
should be used for the manufacture
of insecticides anq pesticides, What-
ever jt is, if he gives the proposals, I
shall have them examined.

MR. CHAIRMAN: The question is:
*“That "the Bill be passed”.

The motion was adopted.

16.47 hrs.

MAINTENANCE OF INTERNAL
SECURITY (REPEAL) BILL
MR. CHAIRMAN: We now go on to

next item, wviz. the Maintenance of

Internal Security (Repeal) Bill,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
S8ir, I beg to move:

“That the Bill to repeal the Main-
tenance of Internal - Security Act,
1971, be taken into consideration.”

Honourable Members are aware
that the election manifesto of the
Janata Party provides, inter alia, that
MISA would be repealed. The policy
of the Government in this regard was
stated in the address of the Acting
President tp the two Houseg of Par-
liament on 28th March, 1877, in the
following words:

“Having regard to the gross abuse
to which Maintenance of Internal
Security Act hss been put during
the last two years, a thorough re-
view of the Law will be undertaken
with a view to repealing it and ex-
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amining whether the existing laws
need further to deal
with economic offences and security
of the country, without denying
the right tgo approach the courts.”

Accordingly, the matter was examine
ed and it was felt that if there were
no Central laws to provide for pre-
ventive detention, difficulties may be
experienced in dealing with certain
serious situations. However, it was
felt that reliable and adequate safe-
guards should be provided in the law
to prevent any misuse, The Code of
Criminal Procedure Amendment Bill
was introduced in this House on 23rd
December, 1977 with these objects in
view: buy considering the misgivinga
expressed even in regard to the pro-
visions of said Amendment Bill and
the persistent apprehension  that
powers of preventive detention could
be misused, notwithstanding such
safegurads, the Government re-consi-
dered the matter.

An announcement in this regard was
made by the then Home Minister in
this House on 23rd March 1978. With
the leave of this FHouse, the Code
of Crimina] Procedure (Amendment)
Bill, 1977 was withdrawn on 30th
March, 1978; and a Bill to repeal the
Maintenance of Internal Security Act
was introduced in this House on 18th
April, 1978. I earnestly hope that the
horiourable Members would support
the repeal of MISA,

With these words, Sir, I move that
the Bill be taken into consideration.

MR. CHAIRMAN: Motion Moved:

“That the Bill to repeal the Main=
tenance of Internal Security Act,
1971, be taken into consideration.”

SHRI EDUARDO FALEIRO (Mor-
mugao): Madam Chairman, I am af-
raid that the people of this country
will not be able to share the enthu-
siasm of the hon. Minister at this
moment, The people of this country
will receive the repeal of MISA with
mixed feelings, like the hon. Members
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of this House. While it is undemiably
true that the Maintenance of Inter-
nal Becurity Act does invest the execu-
tive with drastic ang wide powers,
which are liable to be misused, w

it is again undeniably true, and
tunately true, that in quite recent
periods of our history, these powers
were actually misused against politi-
cal workers, including Members of
this House and Members of the Stats
Legillahu'e., against lawful labour
agitations, lawfu] and justified other
agitations for redressal of rights of the
different sections, and the people were
suppressed and oppressed by the use
and abuse of thig Act, it i{s alsp true
that there are three typeg or categories
of people who come within the ambit
of this Act. Apart from people who
are alleged to work ggainst the inte-
rests of the nation, apart from persons
who are alleged to indulge themselves
in violent political activity, there is
a third category, and a wvery impor-
tant category which has been causing
a lot of damage to thig country for
the last several decades, which con-
sists of anti-social elements, people
who indulge in committing economic
offences, like blackmarketeers, hoar-
ders and smugglers, and this type of
individuals constitute a scourge on
this country, people who have eaten
into the vitals of our economy for
several years.

As the Minister hag hinted at, though
he did not confirm it, the Govern=
ment find themselves in apredicament
after assuming power. Possibly they
never thought that they would come
to the position which they occupy to-
day. Whatever the reason, they made
a promise, which they now consider
to be a rash promise, to repeal in to
the MISA. But, then, once in charge
of the Government, dig they not have
second thoughts? Did they pot try
to bring the same law, as drastic as
it was before through the backdoor,
under the pretence of amendment of
the Criminal Procedure Code? I
should think that what the Gowern-
ment has done, that is, allowing false
prostige to prevail over the rea] in-
1508 L.S.—13
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terests of the nation, should not have
beep done.

Shri Charan Bingh, the Home Minis-
ter, rather the former Homg Minis-
ter, said it in so0 many words in &
statement made on the floor of this
House a couple of months ago—there
was no other solution, or no bastier
solution, or no more accurate solution
to the problem with which the country
is faced and the Government ig faced,
namely, curbing economie indiscipline,
rather than using Preventive Deten-
tion, It ig in thig context that the
Bill was withdrawn. The people of
this country do feel that either false
prestige has taken the upper hand
against the interests of this country,
or a very vocal gection of the ruling
party, which even yesterday defend
the fundamenta] rights of the smug-
glers and blackmarketeers, which for
the last so many years have been in-
sisting on the rights of the smugglers,
und even helping them in different
forums, both in Parliament gnd out-
side, including in the courts of law,
those people have been able to pres-
surize the Government, or they have
been able to thwart the bringing in of
a legislation which would control
these anti-gocial activities.

I can speak of these economic of-
fenders with personal knowledge be-
cause I come from an area ‘where
smuggling is rampant, Goa. It is also
rampant on the west coast of Maha-
rashtra and Gujarat. We did find that
during the period of the emergency~—
nobody can deny this fact—these
smugglers, the economic kings among
the economic offenders, were curbed,
they were lying low, but you know
that after the Janata Party came to
power—no One can deny it,—it has
been admitted by many Members of
the ruling party—there has been a
clear recrudescence of smuggling
activities, of blackmarketing a re-
emérgence of those activities and,
to my mind, i this Act is
going to be repealed, if preventive
detention is not going to be resorted
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to curb these anti-social activities, at
least Government at this stage, while
&etting this MISA Repeal Bill passed,
should assure this House that strin-
ment legislation will be brought to deal
with economic offenders.

In a neighbouring country, death
penalty has heen provided for econo-
mic offenders. I will not go to that
extent but I should think that the
prestige that the kings of the smug-
glers, the great blackmarketeers
today enjoy mot merely in soclal life
or in certain sections of social life but
even in certain sections of political
life, must be destroyed. 1 would sug-
gest that a law should be brought
among other things to bar any person
aonvicted of economic offences from
holding any public office or any politi-
cal office. Similarly, stiringent legis-
lation may be broughi and this Bill
should not be passed without an as-
surance that it is not to protect to
shield, the people who had been de-
stroying and continue lo destroy the
economy of this country. Govern-
ment may give an assurance that they
will bring at the earliest stringent
legislation to deal with all the econo-
mic offenders, blackmarketeers, smug-
glers and hoarders.

MR. CHAIRMAN: Before 1 call
the next speaker, I would like to draw
the attention of hon. Members to
the fact that two hours have been al-
lotted to this Bill and so 1 would re-
quest all Members io be as brief as
possible.

SHRI SAUGATA ROY (Barrack-
pore): You had called my name but
1 was outside. I am now here. I
just want to draw your attention to
it.

MR. CHAIRMAN: Your attendance
has been noted.

oft sty et @eNt (wgarew ) ¢
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SHRI F. H MOHSIN (Dharwar
‘South): Mr. Chairman, Sir, I support
the measure brought forth by the
Government to repeal the MISA. The
MISA was an Act which gave vast
powers to the executive and, there-
Yore, there were instances of misuse
also. Some of the politicians might
have been affected. That is why they
are in the Government today. The
MISA was used against those persons
who created a law and order situation,

We were arresting those people who
were inciting people against the de-
mocratically elected Government. It
was used against Thoarders; it was
used against blackmarketeers and it
was also used against the smugglers.

Not only that, Sir, the whole world
was faced with the problem of infla-
tion. Indla was the only country
which could bring down the prices
during the Emergency. Everybody
appreciates that even today including
Mr. Jyatirmoy Bosu. Today the pri-
ces are rising, The inflation was con-
tained during the Emergency, Even
all the countries of the world faced
$nflation. We arrested black-market-
eers; wc arrested hoarders and so on.

In this vast country, there could be
some cases of misuse of power, I do
not say that all cases of arrest were
Justified

powers became corrupt and some-
times they misused the power also, I
do not deny that. But there were
advantages also, The description that

the Janata Party is giving by giving
instances of misuse of power during
the Emergency, that ig not a correct
picture. It was used against bad ele-
ments; it wag used against anti-social
elements, hoarders and black-market-
eers. India was saved from inflation
and from destruection within the coun-
try. 8o, the internal security was
required because gome people were
creating vlolence inside India, our
own Indians.

The Janata Party gave a promise to
the people that MISA will be repeal-
ed. After 1 1/2 years, they are bring-
ing the legislation for repeal. That
only means that they also thought that
MISA was useful for them. Sir, I may
mention here that Madhya Pradesh
had mini MISA; UP had also mini
MISA, Why did the Central Govern-
ment allow it? Even the Central Gov-
ernment also wanted it. Mr. Charan
Singh alse wanted it. Mr, Charan
Singh said In his statement that he
wanted to arrest Mrs. Gandhi under
MISA. Even Mr. Rabi Roy says this.
Mr. Mohan Dharia also once said that
he wanted to invoke MISA to bring
down the prices. What does it show?
It shows that they were also allured
by the provislons of MISA and they
have brought forward this legislation
today because there is 3 demand from
the public, because there is a nressure
from the public. This is a temporary
legislation. But they wanted to bring
it in the criminal procedure code so
that it would become a permanent
feature.

They went a step further. All the
provisions of MISA are a temporary
Act. It js not a substantial law.

SHRI SOMNATH CHATTERJEE
(Jadavpur): It was in the Ninth
Schedule,

SHRI F. H. MOHSIN. What of that?

SHRI C. M. STEPHEN: It was all
the same temporary.

SHRI F. H. MOHSIN: The Janata
Government was so much attracted
with the provisions of the MISA that
they wanted to make it a permanent
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law. Perhaps, they have understood
the pulses of the people. Due to the
pressure of the public, now they are
bringing this measure after one and
a half years. They introduced it here
'ip the month of April this year. They
came to power in March, 1877. After
one year and one month, they intro-
duced this in the Lok Sabha. This
only shows that they are not sincere in
bringing this legislation; they have
brought this in a half-hearted way. I
thank them for having brought it. But
let them not say what the previous
Government did, Let them ask the
people as to what the previous Gov-
ernment had done, If they face the
election today, then they will know.
(Interruptions) Provisions are there
in the Indian Penal Code and in the
Criminal Procedure Code. They have
enough powers to curb hoarding,
blackmarketing and smuggling. But
they are not doing it because they
have been financed for their election
campaign by the black-marketeers,
hoarders and smugglers. That is why
we see that smuggling is again ram-
pant, black-marketing is going cn,
hoarding is going on and prices are
rising, and they are only a silent
spectator to this. In ‘India Today",
there is an interview with Haji Mas-
tan. He says that smuggling has in-
creased very much and that, with the
connivance of government officials,
smuggling is going on. What doex it
show. It shows that the Government
is incapable of controlling all those
elements and bringing down prices. I
would only make this appeal. We all
support the repeal of this because
even if those powers are there, they
cannot use them properly. We know
that they would misuse them. They
do not know how to apply the provi-
sions of law. (Interruptions) Think of
the gituation in those days when gpeo-
ple were arrested The politicians
were not arrested for nothing. They
created a law and order situation.
They incited the people. That is why
they were arrested.
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AN HON. MEMBER: Please sy
whether you want this or not.

SHRI F. H MOHSIN: It is good
that they are repealing the MISA. But.
let them arrest the price rise, let them
contain the smugglers, let them con-
tain the hoarders and black-market-
eers, Then only the peaple would be
happy. Merely repealing the MISA
will not do. They should, by apply-
ing all other measures, contain and’
curb these anti-social elements,

ot wwe W W (Feht @)
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And that commitment is total. I
agree. But what about those citizens
who are peaceful? What about those
citizens who want individual liberty
and who want to lve peacefully?
What have you done for them? What
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are the measures that this Govern-
Mtwunhto_uh.
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SHRI SOMNATH CHATTERJEE:

You come to Calcutta any time; this
is not the position there,

SHRI KANWAR LAL GUPTA: Al
right, let me exclude Calcutta. But it
is a fact that in all the States whe-
ther run by the Janata Government
or by the Congress or Cong. (1), the
law and order problem is there....

ofY %o gwo wrayr (areza ): faare
* v qarorer 7 Qar ATl

ot T wrw gy qorerr F
g, ar @y, src g i v, fer
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1 want to make a suggestion.  Last
there be g3 referendum in the country

dividual liberty. They may not like
preventive detention, they may not
like MISA, but certainly they want
certain measures to be taken for safe-
guarding their individual liberty, They
want to ask from this Parliament, not
only the Janata Government, but the
whole Parliament, what they have
done for them. I attended a meeting
three days ago where three-four
hundred ladies were present. They
asked me: “You are a Member of
Parliament, and a very vocal Member
of Parliament. Some people with
dress used to come during Emergency
and take away our husbands, broth-
ers and sisters, now they come with-
out dress, snatch our ornaments, kill
people or stab people. What have
you done? Have you raised your
voice?’ T am raising it mow....(In-
terruptions). It is not a party ques-
tion, I am posing a problem before
this Parliament. What have we done
for the young boys and girls who want
to lead a peacelul life?
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‘“When law is flouted and offences
are committed, ordinarily, there is
the criminal law which is put into
force., But, when the very basis of
law is sought to be undermined and
attempts are made to create a state
of affairs in which, to borrow the
words of Shri Motilal Nehru, ‘Man
would not be man and law would
not be law’, we feel justified in in-
voking emergent and extra-ordinary
I.wln

1 say this is not the situation, I am
not defending emergency. I do not
feel that there is any need for emer-
gency.

affr I wgrrag ¢ fo wrf
gar ferie ore A wfgd ot €
oy & wa-feamw gtz & fed
wrm %Y oYt ¥ TF WT W 6w
frarataw nardz  wt sa Tl w4
ar F wifs dar =# & wwAY

I am not pleadingy for MISA.
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st e mw ey : qwrafr age,
Wil ATt R qgsidt ¥ e e ag
frarerd | AW gy wrgw o W
& fw ot frar wg wd ¥, Tad gy Wi
% wref fiwar wr 1| Wk wer wrae &
#{Yf wr 3% waaq, & O wor ww aft
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SHRI SOMNATH CHATTERJEE
(Jadavpur): When 1 wag hearing the
effusions of our former Deputy Minis-
ter of Home Affairs, Mr. Mohsin in
support of MISA....

SHR] F. H. MOHSIN: Please dp not
misquote me. I have supported the
repeal measure,

SHR1 SOMNATH CHATTERIJEE....
and trying to justify that in wiew of
the situation supposedly prevailing at
that time, MISA had been pro-
perly used. ... (Interruptions) it struck
me that there are some pegple whe
have not got even the minlmum sense
of shame, and they have the effronterv
to-day after the clear verdict of the
people of this country to come before
this House and deliver speecheg like
that which is nothing but an insult to
the people of this country.
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situation, MISA was necessary, But
experience has been, and you have
yourself been a victim Mr. Gupta, that
MISA wags not utilized for any law and
order situation but it was the biggest
engine of oppression against the poli=
tical opposition in this country in
diverse spheres, labour, teachers, stu-
dents, and everywhere. Comprehen=-
sively it wag used for stifling democra-
tic movements and against people in
the democratic movements,

1 am sure Shri Mohsin was trembl-
ing in his shoes during the emergency
because he might have been himself a
vietim of MISA as many of his cols
leagues in the Congresg party were,
We must to-day congratulate not the
Janata Government as such but the
people of thig country that they have
been able to regain their freedom from
the clutches of a gavage, uncivilised
and brutal law after they have unceres
moniously consigned a dictatorial
regime to the dustbin of history, This
has been the most draconian law in
thig country. It has become synony-
mous with evil, with evil jn the body
politic of this countr? and it had prov-
ed to pe the biggesy weapon in the
armoury of g power hungry adminis.
tration whose only parallel was the
infamous dictator in Germany. There
is no other parallel. We have found
that since the independence the Cong-
resg Government. In thig country had
always had the Preventive Detention
Law. The Preventive Detention Law:
as compared to MIBA, was a clvilized
law. The doors of the courts were
open. There were advisory commit-
tees. There were groundg; of deten-
tion which had to be given and our
experience has beem that it had not
been used as widely as it had been
used under MISA. _

MISA haq been in use since 1971.
We want to remind ourselves that in
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1971 when the great lsader of Shri
Mohsin had promised to the credulous
people of thig country that she will
remove poverly of the people if she
happeng to come to power, the first
thing she removed was not the poverty
of the people but their right to free-
dom in this country and that was he:
gift to the people of this country
You gught {o appreciate that the only
State in India that had rejected in
1971 the Congress Party and Indira
Gandhi was my State of West Bengal
and that is why she selected that State
and the people of West Bengal as the
speclal targets and victims of the
MISA Detention Law. At that time
under the leadership of whom I call o
non-person Bhri Sidharth Shankar Ray
acting under the benign leadership of
Shrimati Indira ‘Gandhi had grossly
misused MISA. The largest numbet
of MISA detenus was in West Bengal
under Shri Sidharth Shankar Ray we
topped the lis| in MISA detentions
That wag their great performance and
it wag with the object of stopping all
political activities of the Opposition
pariies and with the object of stifiing
all d atic mo ts, Shrimati
Indira Gandhi knew that she had not
been able to hoodwink the people of
West Bengal. Therefore, she wanted
to teach them a lesson. That is why a
terror regime and semi-fascist regime
had been let loose. Repression had
beeu let loose in West Bengal. Those
have all become part of the history of
this country. Their first experiment
for the rigging of elections took olace
in West Bengal and unforfunately they
succeedeg at that time. At that time
we had not been able to impress on the
people of other States im thig country
about what had really h . But
now people admit it; people have later
on realised what had really happened.
Even Shri Jayaprakash Narainji had
to say: ‘Yes, now I admit that there
was no freedom in West Bengal under
the Congress’, Sir, this was the pur-
pose for which MISA was conceived.
It was utilised not for meeting any
so-called law and order situation, not
for dealing with economic offenceg in
this country, but, only against the
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political opponentg and against the
democratic movements.

Now we are reminded of these
things. In 1971, when we had been
opposing the introduction and passing
of thiy MISA legislation in this House,
the then Minister of State for Home
Affairs (Shri K, C. Pant) was giving
a solemn assurance on the floor of this
House that that law will never be used
against political opponents. But now
what has happened? That assurauce
has been kept only in its lagrant viola-
tion and shameless breach. On that
day, 1 remember, I had the privilege
of participating in that debate at thal
time. 1 said this when I found that
the Congress members on this side
were thumping their desks and trying
to give great support to their Leader
for enacting the MISA legislation. 1
saig then: ‘Do not laugh today: you
may be one of the victims one day.’
Sir, I do not claim to be a vrophet,
but I find, I was not wrong in what I
said on that day. Now it has become
a part of the history of this country.
Even the dissidents in the Congress
party were the victims of this MISA
law,

Sir, did MISA help the people of
this country to get out of the rut of
poverty? No.

Did MISA help the people to secure
employment? No.

Did MISA helr the Government to
annihilate the economic offenders in
this country? No,

Did MISA help the people of this
country to march forward towards
greater advance and progress? No.

What has happened? This law was
kept in the hands of a power hungry
dictatorial regime, not to help the peo-
ple, but only to annihilite their politi-
cal opponents and democratic move-
mentg in thig country, That is why
the people of West Bengal have been
against thiz law from the very begin-
ning. We have fought against this law
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relentlessly and we have come cut
successful against a law like this
That ils why we are bhappy that the
Janata Party has got out of its initial
hesitation and hag now decided to re-
pen] this law. We opposed the Gov-
ernment when they tried to bring it in
the Criminal Procedure Code, Bir, we
.are happy that the gemocratic elements
in their party itself had come forward
and asserted themselves to do away
with this blasphemous legislation in
‘thig country.

Sir, 1 welcome this Repeal Bill. In
‘view of the experience of the people
of this country, it is dangerous to have
any provision of this type in the
‘Constitution. We should see to it that
such kind of g law ghould never be
imposed in future, 8ir, nobody knows
what will be the sort of administration
which we shall have in this country.
Unless the left and democratic forces
‘come to power in thig country, we shall
always be under the danger of having
laws like these, being introduced in
this country. An hon. Member:
Then there will be no law. 1 request
my hon. friends to consider the experi-
ence which the people of this country
had recently, Please gee to it that
these authoritarian forces gre nol ol-
lowed to re-group themselves and come
to power agailn. You should see to it
that nobody has the opportunity ever
to arrogate to himself such powers in
future. We want deletion of Arl.
22(4) from the Constitution of this
country. And I would request my hon.
friends to very seriously consider that.

Always we are told—even, I believe,
Shri Patnaik reminds us—about the
- law and order situation. What has
MISA got anything to do with that?
Therefore, you have to have a commit-
ment to this, you have to have a com-
mitment to civil liberty and personal
liberty. The law doeg not provide for
any charge sheet; the law does not
provide for any opportunity to rebut
the charge-sheet which is not proved
by the administration or the prosecu-
tion. Ig this the law of a civilised

JULY 18, 1978 - £ -

country or ig 1t a law of the jungle?
That is the issue which has to be
decided. .

Therefore, it that impression iy atill
retained in the minds of my Janata

" Party friends, then you will also meet

with the same fate as Mr, Mohsin has
met with, What happened in Shah
Commission is very important,

MR. CHAIRMAN: Mr. Chatlerjee,
your time is very limited.

SHRI SOMNATH CHATTERJEE:
The Shah Commission report ought lo
be an eye-opener if there is anybody
who requires any further disclosure.
The Shah Commission Report hag sald
what we had been gaying in thig very
House even before the report of the
Shah Commission had come that cyclo-
styled orderg of detention had been
given to the police sub-inspectors and
constableg duly signed by the dctain-
ing authority with blanks to be filled
in later on. Now, that has been prov-
ed in the Shah Commission. That was
not a solitary incident.

Thig has happened in numerous
cases. We had seen the cyclostyled
forms of detention being used against
the detenues in different areas. We
have seen that. We have also seen
how even -this minimum protectios
which was provided in the previous
MISA 1971 was taken away under the
garb of MISA Amendment. The re-
sult was that the Bupreme Court of
thig country had to hold and came to
a decision that in this country the
people had no right to live even.

Bir, thiy is the state of affairs which
has come about. Look at their in-
genuity as to how to make the jraco-
nian law more and more repressive?
That requires an evil brain. Other-
wise you cannot think of 1t, They
took away the minimum protection by
this law providing for unlimited dura-
tion of detention—ng charge-sheet, no
leaou;nhulty. no grounds, no right
even o make a representation and ne
Advisory Committee. (Interruptions)’
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Judicial review camg at last. We have
seen that even the judicial review,
‘when it was permitted, wag successful
only im fifteen per cent cases. I hed
sald that in thiy House, Even that
right wag taken away. What happen=
ed? The Supreme Court had express-
ed its helplessness; the High Courts in
India had expressed their helplessness.
Grounds ot detention could no: be
scrutinised,

MR, CHAIRMAN:
finish now,

SHRI SOMNATH CHATTERJEE:
The grounds of detention could not
be scrutinised to see if they were true
or false. So long as that wag rele-
vant, the High Courts could not go into
the matter. That was the only profec-
tion. But, how was this comprehen-
sive law used during emergency? An
employee of the High Court of Cal-
culta was detalned. He was the Secre-
tary of the High Court Employees'
Union of which [ have the nonour to
be the President. He wag an einployea
of the Chief justice of Calcutta High
Court. He was detained unde: MISA
by an order of the Central Govern-
ment, He wag suspended from service
and was dismissed from gervice hy an
order of the Governor who had no
jurisdiction over him. Our High
Court could not do anything: our
Chief Justice could not do anything. I
had to go to the Court for getting him
released. This was the pasition—no
grounds of detention were given. So
I had to go to the Court aguinst this
dismissal order by the Government.
What happened to the MISA detention
orders issued to the leaders of the
Central Government and State Gov-
ernment Employees’ Union? They
were all detained under MISA; they
were suspended from Government
service. Because they were guspended
under MISA they were dismissed from
service without any enquiry whatso-
ever, Thiy was the order of the day,
Now, the people of thig country have
expressed ‘themselves againgt such a
dictatorial gnd repressive and fascist
regime. So, my appeal to my ruling
.party friends to-day is this. Please do

You have to
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nd® think of introducing, for the resto—
ration of the law and order situation,
a draconian law like this, My friend
Shri Kanwarlal Gupta, I am very gor-
ry to say so, tried to mix up the ques~
tion of law ang order situation with
this. This ig the impression which is
sought to be created by those people
who wanted to have such draconian
powers.

SHR] KANWAR LAL GUPTA: I
want to seek a clarification. He said
that I have tried to mix up the law
and order situation with this, So far
ag MISA is concerned I have clearly
sald that I am for its repeal complete-
ly. Our commitment ig iotal. But for
the law ang order problem, we should
find a ‘solution.

SHRI SOMNATH CHATTERJEE: So,
Sir, I strongly support this Bill and 1
am happy thal even after fifleen
months the Government has come out
with this BillL Let us alsn resolve
today that as far as the people of this
couniry are concerned these fascist,
reactionary and authoritarian forces
should not come back to power again.
We should also gee that no future ad-
ministration in this country can arro-
gate to itself powers like MISA. This
we can achleve only if we do away
with Article 22(4) of the Constitution.

SHRI SAUGATA ROY (Barrack-
pore): Bir, I rise to support thig Bill
brought forward by the Home Minister,
I agree that the MISA, Repeal Bill is &
welcome measure. All 1 have to say”
is that this Bill could have been
brought forward with a little better
grace. It is almost one year and five:
monthg gince the Janata Party has
come to power and one of the principal
planks of their election manifesto was
to repeal the Preventive Detention
Act. It has taken thern sevenieen
monthg to come forward with a Bill
which consistg of only flve lines—it
speaks highly of their administrative
efficiency.

Then Sir, I have also to remind the
Treasury Benches of the still worse

grace as in the meantime Mr. Charan
Singh had come to this Parliament
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‘with a Criminaj Procedure Code.
Amendment Bill which was an attempt
‘to introduce Preventive Detention
ihrough the back-door. It was only
ithrough the spirited opposition of
Memberg of Parllament on this side
:and g large number of Members of the
.Janata Party that the Government
-withdrew it. I only wisheq that since
you have brought forward this Bill
you could have done it with a little
better grace,

Mr, Chairman, when I speak in sup-
port of thig Bill today, I speak with a
sense of remorse because what hap-
pened in nineteen monthg of Emergen-
cy is a matter of shame to all Indians
that such things could happen in our
country—a country which boasts of the
iraditions of Jawahar Lal Nehru,
Mahatma Gandhi and of our great
Independence struggle. Sir, the elec-
tiong of 1977 have taught these people
one lesson that no Government in this
country should consider itself to be
wiser than the people of the country.
No government should arrogete to it-
self powers which could be used to
suppress the people. i any govern-
ment thinks that it is the kest judge
of what is good for the people then
the people ultimately decide that they
are the ultimate judge and people will
throw them out. So, when ] sce
echos in the Janata party bencheg of
intentiong to have some rfort of pre-
ventive detention law I am reminded
of the fact that when this MISA wzs
originally brought it was true that it
was brought only for a short time and
it was promised it will not be misused
but once Government has draconian
power it ijg bound to misuse it. That
is why 1 want to say today that lat us
say good-bye to the chaoter of MISA
and Emergency and never a situation
in thig country should srise in which
such draconiap laws could pe used
against the people of thig country,
against the political opponents and for
that purpose, I support Mr, Somnath
‘Chatterji's contention that there
should be a constitutional guarantee
that such bills can never be brought
in the country. What has happened
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in the . past? In the Constitution
Amendment Bill that you have intro-
duced in Parllament, the Janata Gov-
ernment has not had the courage to do
away with the provisions of the Inter-
nal Emergency—Article 352 altogether.
You did not have the courage to do so
because after coming to power. you
think “well let us keep some powers.”
From time to time, I hear that there
is a thinking of mini-MISA in Madhya
Pradesh. In Kashmir somebody is
thinking of having preventive deten-
tion law, 1 am surprised to read in
the newspapers that even the West
Bengal Government is considering a
preventive law to control anti-social
elements. (Interruptions). 1 wish it
is not correct. 1 wish it is not true
(Interruptions). So, all 1 want to say
is that no Government should do it in
future (Interruptions). Last thing T
want to say is that in this country in
1977 people had given their verdict
against MISA. That is quite clear.
But gne must understand the senti-
ments of Mr, Kanwarlal Gupta when
he says that some sort of law is re-
qired. Why in this couniry new teri-
dencies of authoritarianism are deve-
loping? They are developing because
of the utter incapacity of those in the
ruling party benches ty govern this
country. When the country is faced
with so many problems all you have

" to do here is to mind your kissa kursi

ka and you are treating this country
as your family matter. The headlines
in the newspapers do not talk with
regard to the unemployment in the
country. The headlines of the news-
paper today are that the Prime Minis-
ter met the former Home Minister and
were closeted together for an hour.

AN HON. MEMBER: What was the
result?

SHRI SAUGATA ROY: Is thig the
way that the people in charge of the
country should do like this.
ﬂ:ifﬂt:l KANWAR LAL GUPTA: Is

e solution of the problem that
I posed before you?

SHRI SAUGATA ROY: Why is It

coming? Because it has Bken proved
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that you are utterly incapable of
ruling. Mrs. Gandhi says today “I am
chosen to rule it”, She has the ar-
rogance to say mso becausg the people
are fed up with your incapacity to
govern and some people have started
saying that the emergency was better
not because that they think that
emergency was better but because
they find....

SHRI KANWAR LAL GUPTA: May
be your judgement or Mrs. Gandhi's
judgement. But 1 can say she will
never come back to rule. It should
be made clear here.(Interruptions)

SHRI SAUGATA ROY: It should
be a shame to you that you have given
such a handle. That is because you
are more busy in your internicine
quarrels, (Interruptions)

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): Mr.
Roy is a young parliamentarian, As
far as Janata party is concerned, I
would tell you that it does not pro-
pose to rule but only propose to serve.

SHRI SAUGATA ROY: There is an-
other platitude from the Minister of
Stee] and Mines who had spent more
time in bridging the gaps between the
Janata Government leaders than look-
ing after the steel plants of the count-
ry. (Interruptions)

MR. CHAIRMAN: Please conclude.

SHRI SAUGATA ROY. Sir, in the
end, 1 would say that while we must
say good-bye to all preventive deten-
tion laws, while we must ensure in
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this country that civil liberties are
never taken away, while we must en-
sure in this country that no authorita-
rian regime can take power, at the
same time I want the Government
have the responsibility to rule. You
have spoken eloquent about freedom.
But what have you done in Bajladilla
and Pant Nagar and Agra? There
were brutal killings and firings......
(Interruptions) And the firing in
Agra have surpassed anything that
happened during the Emergency.
(Interruptions)

SHRI VASANT SATHE (Akola): In
Bailadilla, Bhilai and everywhere what
you did was service to people....by
shooting. That is your idea of ser-
vice.

18,00 hrs,

SHRI BIJU PATNAIK: Only royal-
ty ‘rules’, not others. . (Interruptions)

MR. CHAIRMAN: I am on my legs.
Please resume your seat. Will you
conclude now?

SHRI SAUGATA ROY: I shall con-
tinue tomorrow,

MR. CHAIRMAN: Then the House
stands adjourned.

18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Cilock on Wednesday,
July 19, 1978/Asadhg 28, 1900 (Saka)



